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LOK SABHA DEBATES

LOK SABHA

Thursday, December 21, 1978/
Agrahayang 30, 1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SpeakEr in the Chair]
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Question....

SHRI VAYALAR RAVI: Before the
Question Hour starts, under rule 41,
I am raising a point of order.

MR. SPEAKER: No, no. That will
come later.

(Interruptions)
MR. SPEAKER: 1 will not set a

bad precedent. We will come to that
immediately after the Question Hour.

SHRI VAYAjZ.AR RAVI: You will
not be .available because you will
leave the chamber.

MR. SPEAKER: No.

SHRI VAYALAR RAVI: Yesterday,
Mr, Faleiro had got Q. no. 431.

-MR. SPEAKER: No. Q. No 447,
(Interruptions)

SHRI VAYALAR RAVI: Where is
the rule that I cannot raise it?

SHRI SAUGATA ROY: How are
you dismissing the question? what is
this, Sir? .

(Interruptions)

‘when it is disallowed,

2

MR. SPEAKER: If you have got

anything against, please represent,
(Interruptions)

MR. SPEAKER: No. no. Do not re-
cord. 4
(Interruptions) **

MR. SPEAKER: If you ask me ab-
out it, I do not know what the ques-
tion is.

(Interruptions)

MR. SPEAKER: One thing I may
tell you that strictly under the rules,
we do not do it.

(Interruptions)
MR. SPEAKER: I will look into the

Question. You could have certainly

informed me about that.
(Interruptions)

MR. SPEAKER: 1 am quite sure
that I must have informed you the
reason,

(Interr ptions)

MR. SPEAKER: For every question,
the Member
concerned is informed of the reason

why it was disallowed.

(Interruptions)
Sale of Steel to Iran
+

*447. SHR] K. MALLANNA:
SHRI S. R. REDDY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there has recently

‘been agreement by the SAIL Interna-

tional Ltd. to sel] gteel to an Iranian
party;

* * Not recorded,
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(b) if so, the amount of commission
that has been paid to any party on
thig contract; and

(c) whether income-tax was dedue-
ted on payment of such commission?

THE MINISTER OF STEEL AND
MINES SHRI BIJU PATNAIK): (a)
SAIL International Limited entered
into a contract in March 78 to sell
60,000 tonnes of steel billets to an
Iranian party.

(b) No commission has been paid-

to any party for this contract nor is
it payable.

(c) Does not arise.
(Interruptions)

MR. SPEAKER: I have given de-
finite orders........

' (Interruptions)

MR. SPEAKER: I no reasons are
givevn, give me an appeal. I will pass
orders on the matter.

s v+ (Interruptions)

MR. SPEAKER: Do not record. Q.
447A.

SHRI K. MALLANNA: I withdraw
from the Question Hour during the
Session. )

At the stage Shri K. Maltanna left
the House.

JOINT VENTURE PROJECTS

*447A SHRI JANARDHANA POQ-
JARY: Will the Minister to EXTER-
NAL AFFAIRS be pleased to state:

(a) whether U.S.S.R, has sought
India’s aid for sefting up joint ven-
tures project in South and South
Bast Asia; and

(b) if so, the reaction of the Gov-
ernment, and the details in this re-
gard?

DECEMBER 21, 1978
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THE MINISTER OF EXTERNAL
AFFAIRS SHRI ATAL  BIHARI
VAJPAYEE): (a) and (b). A prelimi-
nary understanding has been reached
between India and the USSR that the
two countries may have joint partici-
pation in the designing, construction
and commissioning of industrial and
other projects in third countries on
the basis of mutual benefit and equit-
able terms and conditions. Such par-
ticipation is envisaged in the fields of
mining, metallurgy, machine building,
oil exploration, production and refin-
ing cement, light
and pulp and pharmaceutical indus-
tries, irrigation, civil engineering,
consultancy etc. It is expected that
discussion in regard to India and So-
viet Union cooperating in countries in
South and South East Asian region
for specifc projects would take place
in due course.

SHRI JANARDHANA POOJARY:
Soviet assistance has been integrated
with India’s development and India
is one of the major beneficiaries of
the Soviet assistance because it is the
first country to offer assistance on
most favourable terms. Has the Indian
joint venture abroad shown encoura-
ging performance in retation to the
twin policy objective of extending
help to developing countries and creat-
ing opportunities for export of capital
goods, technology and know how? If
so, the details thereof.

AN. HON. MEMBER: Which is this
guestion?

MR. SPEAKER: Supplementary list
has been given. ¥You have been busy
in drafting Privilege Motion.

SHRI ATAL BIHARI VAJPAYEE:
I could not follow his question.

MR, SPEAKER. Instead of reading
the question, put it in your own
words. That will be easy.

SHRI JANARDHANA “POOJARY:
Has the Indian joint venture abroad

*¥*¥N ot recorded

industries, paper_



-3

. Fhr

s Oral Answers AGRAHAYANA 30, 1900 (SAKA) - Oral Answers €

shown encouraging performance in
relation to the twin policy objective
0f extending help to developing coun-
tries and creating opportunities for
export of capital goods, technology
and know-how? If so, the details
thereof,

SHRI ATAL BIHAR] VAJPAYEE:
Discussions in between India and So-
viet Russia about joint venture have
taken place recently. Certain projects
are under discussion which will be
started in Iran, Nigeria and Algeria.

We are finalising proposals in re-
gard tc supply of some material and
equipment for these projects which
have been undertaken by the Soviet
Union. In any joint collaboration the
objective mentioned by the hon, Mem-
ber, wil] be kept in mind,

SHRI JANARDHANA POOJARY:
What is the policy of the Goverment
so far as joint ventures are coneérned?
Is it for exploitation? If not, what
gulidelines have been given by the
‘Government of India in order to pre-
vent this exploitation?

SHRI ATAL BIHARI VAJPAYEE:
Joint ventures are undertaken with
the consent of the beneficiary coun-
try, the country which would like to
be benefited. So, there is no question
of exploitation, There is the question
o!f assisting the developing country.
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Supply of Iron and Steel by SAIL to
Kerala Steel Traders

+
*450. SHRI K. A. RAJAN:

DR. VASANT KUMAR
PANDIT:

Will the Minister of STELL AND
MINES be pleased to state:

(a) whether Government have re-

ceived a memorandum from Kerala
Steel Traders Association on the
denial of supplies of iron and steel by
SAIL stockyard to traders and for
redregs of their grievances; and

(b) if so, the details and Govern-
ment’s reaction thereon?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
{a) Yes, Sir.

() The Association represented that
Cochin stockyard of SAIL was not
supplying steel to the traders; it was
also suggested, in the memorandum
that at least 50 per cent of the mate-
rials received by the stockyards should
be allotted to the trade. The policy
regarding supply of steel to trade
has been examined recently. It has
been decided to supply a certain per-
centage of materials available in the
stockyards to the trade. This decision
is under implementation by SAIL.

SHRI K. A, RAJAN; These dealers
were deprived of iron and stee] for
the last seven or eight months. In
1974177, when there was a huge ac-
cumulation of stocks in the SAIL, they
were even compelled to avail of those
stocks and they were also threatened.
Now their real demand is that they
may be allotted at least 50 per centof
the iron and steel. I would like to
*know from the hon. Minister as to

Oral Answers 10

what real order has been given on
this.

SHRI BIJU PATNAIK: At ho time,
did the dealers ever get 50 per cent of
the total production. But when there
is a shortage, it is the duty of the
Government to give priority to the
consumers, especially to small scale
consumers and that is what the Gov-
ernment’s decision was a few months
back. With the advent of large scale
imports, while the position is becom-
ing slightly easier, I have recently
decided to give a certain percentage,
however, small jt may be, to the dea-
lers so that they can open up their
trade. On the average, I have given
them 10 to 15 per cent on certain sec-
tions and about 5 to 8 per cent in
some other sections. As the position
improves, I small continue to improve
this percentage to the dealers,

SHRI K. A. RAJAN: I wLank the
hon. Minister for having waived the
earlier restrictions. But still certain
items are restricted, commanding g
premium of not less than Rs. 50 per
tonne i the market. That js dis-
advantageous, I would like to know
whether the Minister would consider
to waive this particular criterion also.

SHRI BIJU PATNAIK: 1f the hon.
Member is not satisfled, I may say
that GP and GC sheets are also in
that 50 per cent. That should cover the,
question of the hon. Member,

DR. VASANT KUMAR PANDIT:
I would like to know from the hon.
Minister whether he had received a
similar complaint from Iron and Steel
Merchants of Bombay. The percentage
now settled by the Government is not
uniform. Certain items like slow'mov-
ing items, low-premium items, they
have given to the traders, while the
fast moving items are not given. And
the plea that SAIL is catering to the
small consumers is not correct be-
cause the small scale Industries co-
porations give the materials to all those
units which are not even functioning.
The materjals always go to the black
market and not to the traders. Will
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the hon. Minister consider and tell us
whether in this percentage only slow-
moving items are included and whe-

ther fast moving items abe also in-
cluded and what is the ratio?

SHRI BIJU PATNAIK: For the in-
formation of the hon. Member, I may
say that there is nothing slow-moving
today. Everything i{s fast moving.

DR. VASANT KUMAR PANDIT:
Whether this inplementation is in
Bombay and elsewhere jlso?

MR. SPEAKER: Information is also
fast moving.
Dematd fof Coppér
+
*451. SHRI M. RAM GOPAL
REDDY:
DR. LAXMINARAYAN
PANDEYA:

Will the Minister of STELL AND
v MINES be pleased to state:

Government  have
the re-

{a) whether
worked out the estimate of
quirement of copper in the
during 1978;

(b) it so, the total requirement and
how much will be met indigenously;
and

country

(c) the names of the countrieg from
where the balance will be imported
and its value?

~ THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) The demand of copper in the
country during 1978-79 has been asses-
sed at about 80,000 tonnes. Out ot
this, 23,500 tonnes is expected to be
met from indigenous production by
Hindustan Copper Limited.

(¢) For meeting the balance of the
demand and provide sufficient carry
forward stocks at year end, the cana-

DECEMBER 31, 1978
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lising agency wviz. The M.mernls and
Metals Trading Corborauoq of _tndia
Limited would be impbrtifig apout
72,300 tonnes of copper durmg 1 78——
79, of total estimated value of about
Rs. 90 crores. One of the major sour-
ébs Fof subbly of the copper is Zurn-
bia (Afrita). Some of the suppliers
based in UK./Europe are arranging
supplies of copper from warehouses
in West Europé,

SHRI M. RAM GOPAL REDDY:
The demand for copper is going up
from yvear to year. Now we are reach-
ing a stage where we hive to impért
about a huridred crbre rupees worth
of copper. So, I want to know whe-
ther this copper is being used proper-
ly or is béing mis-uged for the prépara-
tion of utensils an othér thinzs Hus
the Minister got any schbine to seé
that it is correct]y useti and the figat-
es come down to the level of Yhe
previous years? -

MR. SPEAKER: He says topper is
being used for utensils also, and that
it {s a natidnal waste, and he asks
whether you wlill see to it that this is
not done.

SHRI BIJU PATNAIK: This is also
ofie of the uses by small-scale pro-
ddcers in the country, and we have to
look after their uses also. 1 Ho net
know what he meahs by ‘bropet ude’.

MR. SPEAKER: He thinks that its
use for vessels is improper use.

SHRI BIJU PATNAIK: Making
vessels ix 3 handicraft and it employs
a large number of people. I think it
is good use. We do not have enough
of copper ore in this country: that is
our major proklem. So we are import-
ing, sometimes, concentrates and we
are trying to improve the productivi-
ty of one of the plants which has been
deficienlt over the years. Otherwise,
the import that we are planning this
year should meet all the demand.

SHRI M. RAM GOPAL REDDY:
Copper is required for certain items
in the factories and these are very
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essential. So, is the Minister going to
restrict the use of copper only for
machinery manufacture and not for
utensils and other things? We can use
other metals for utensils and it is a
natienal waste to use copper. The de-
mand figure has gone up from 50007
tons to 80000 tons over the years; I
want to know where the extra guan-
tity is being used.

SHRI BIJU PATNAIK: The Hon.
Member is asking the same question.
The priority sector will get priority:
there is no guestion about that. But
the handicraft sector should also get
some, in my opinion.

T WEH ATCEAM T IwET ¢ HETH WYIRA,
gATR agi ar= )t faadt wraesar ¢, s wr
75 ufrws g0 o %39 g, 9w 0T 90
ﬂﬁmgﬂﬁmﬁ'@mzl W &

Eril
HATAAT  ATgAT gﬁﬁw meawrt =rwr
swer fod §7 @adi A wR oW sﬁnz

SHRI BIJU PATNAIK: The Hon,
Memkber knows very well that the fac-
tory has been in doldrums so far, over
the years. It is only recently, after
my intervention with the Japanese
Government, that they sent an ex-
pert team to work it and it is
showing improved results. But as
I said earlier, the major problem is
shortage of good grade copper ore in
thie country|. Whereas, in our coun-
try, we have hardly 1 per cent to 1.2
percent copper in our ores whereas in
other countries like Rhodesia it is
more than 8 per cent in their ore.

When the Hon. Member says that we
are getting deposits in Madhya pradesh
it ic not so. The Khetri deposits are
not wecrkable. They are uneconomical,
But the more we produce we find more
valueg in them, and we have to keep
it going because we have to get men
emplcyed and some copper produced.

Malanchgarh is another area which
we are trying to develop recently. It

Oral Answers 14

should be able to give us some copper
ore but that alse is very low grade.

SHRI S. R. DAMANI: 1t is a matter .
of regret that in our country import
is going up and the indigenous pro-
duction is coming down. About the
Khetri projects, the hon, Minister has
said that an amount of Rs. 125 crores
has been invested. Last year the pro-
duction of copper ore wag about 27,000
tonnes. This year it has come down
to 23,000 tonnes. I want to know from
the hon. Minister what are the cons-
traints that stand in the way of in-
creasing the production and the ex-
tension of the Khetri project. What
action has been taken by the hom.
Minister to remove these constraints:
and increase the production capacity
of Khetri project?

SHRI BIJU PATNAIK: The hon.
Member obviously did not listen to
my earlier answer. For the hon. Mem-
ber’s information, I would like tasay
that during 1974-75, the production
was 98,851 tonnes and for the year
1978-79, the estimated production is
23,500 tomnes. Last year we proeduced
21,466 tonnes. This year we have pro-
duced 23,500 tonnes. So, the produc-
tion is going up. As I said earlier, we
just do not have high-grade copper
ore in this country., Im that India is
urfortunate.

DR. SUBRAMANIAM SWAMY, Sir,
judging by the newspaper reports, Mr.
Biju Patnaik is a very busy man. par-
ticularly in extra-curricular activities,
I would like to know from the Minis-
ter whether he has had the time to
peruse the United Nations studies on
marine resources which say that al-
though India has net large copper de-
posits on land and on-shore, in Indian
Ocean there is a vast amount of cop-
per deposits available which can be
extracted and I would like to know
from the Minister whether he has
seen these reports and if so, what steps
the Ministry has taken to extract cop-
per from the Indian Ocean and off-
shore areas?
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SHRI BIJU PATNAIK: The Minis-
ter can assure the hon. Member that
he is capable of doing his work, not
some other people's work plus extra-
curricular work in  which the hon.
Member excels, Nevertheless he is
talking of the United Nations’ Report.
That report was prepared by my De-
partment called Geological Survey of
India which assisted the United Na-
tions to prepare the report. Surely we
are in full cognisance of this matter
and I will do the needful in the matter,

DR. SUBRAMANIAM SWAMY: I
would like to know what steps he has
taken. He says he will do the needful.

SHRI BIJU PATNAIK: If the hon.
Member thinks that I have got to dry
up the Indian Ocean to find copper
ore, that is not likely to be so.

SHRI KANWAR LAL GUPTA.: Sir,
I want to raise a point of order. I was
coming to Parliament.

MR, SPEAKER: 1t has been already
raised and we are looking into it. I
have already made arrangements.

SHRI KANWAR LAL GUPTA: 1
<could not come to the House. I was
delayed by 15 minutes and you are do-
ing nothing.

MR. SPEAKER: That point has been
raised and we have made arrange-
ments.

(Interruptions)

st wue wrw o - oo #7E gy qw
w1 @ & aifqardz ¥z & argRagEAD
W@, Wi §8 TR FCRE | (vaamm )

I want to ask you are you function-
ing here as a Speaker or not? It took
15 minutes to come over here, About
10 or 12 people attacked my car and
all that and you cannot remove them,
you cannot stop them. What is all this?

What is this? You say I can't raise
a point of order! (Interruptions).

MR. SPEAKER; It came to my no-
tice. ... (Interruptions).

DECEMBER 21, 1978.
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SHRI KANWAR LAL. GUPTA:
What is the idea of having this Lok
Sabha session here, if you can't take
any action. Then you allow us to. do
it: we can do i#t. If you are unable to
do it, kindly allow us to do it. (Inter-
ruptions). It is unprecedented in the
history of Parliament that a Speaker
is unable to do anything if Members
are not allowed to enter. (Interrup-
tions). If this is not 'goodaism’ what
else is it? Unless you remove them--
they are just g handful, about eight
to ten people—we will not allow this
House to continue, What jg this?

(Interruptions)

MR. SPEAKER: The matter is a very
serious one, I agree. This was brought
to my notice only after I came and
sat here, Immediately, I directed the
Secretary to go there to see that they
are cleared. (Interruptions). ’

S4YRI KANWAR LAL GUPTA: In
spite of your instructions, nothing hap-
pened. This is worse, In spite of your
orders, nothing has been done: (In-
terruptions). In spite of your instruc-
tions nothing has been done. (Inter-
ruptions).

SHRI RAMACHANDRA RATH: Mr.
Speaker, you cannot turn your face
only to that side: you must listen to
us also. We are as much; you must
listen to us,

MR. SPEAKER;: This type of thing
will not be tolerated. Yesterday also
you behaved like this. I allowed
you.. .

(Interruptions)

SHRI RAMCHANDRA RATH: You
are tolerating other Members’ comp-
laints.

MR. SPEAKER: Other Members are
complaining that they are obstructed.

SHRI RAMACHANDRA RATH: I am
complaining: you must listen to my
complaint also. My complaint is that
when I was coming. I saw the Minis-
ter of State for Railways Shri Sheo
Narain. Some persons were coming
silently inside: may be they were per-
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sons visiting the gallery, -This gentle-
man got down and unnecessarily quar-
ralled, and provoked them and shouted
at them. (Interruptions).

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

. (SHRI SHEO NARAIN): What are
you saying?
gggs A @AY . ( vmwaw ) .

SHRI KANWAR LAL GUPTA; Mr.
Rath has confirmed me,

SHRI RAMACHANDRA RATH: I
have not confirmed you. (Interrup-
tions).

SHRI KANWAR LAL GUPTA: You
can go with me and see. (Interrup-
tions) I agree with you, but you have
confirmed that your people are there
to obstruct. I ‘want to ask you...(Inter-
ruptions;.

SHRI RAMACHANDRA RATH:
Plase enquire into this: that is my
submission. Please enquire about the
mis-conduct, He is in the habit......
(Interruptions) He forgets he is a
Minister,

@t W ! ATAATE 8EEY &1 WO
T e §1 A ArAeg faa aromo |

¢ wg vt ag o g s e
TR AR WTEHT W AT fae aro @
2} §  afoe fedt o et feemd w1 W
g g &

MR. SPEAKER: Steps have been
taken, Some of them have bean arrest-
ed. (Interruptions)

SHRI KANWAR LAL GUPTA,; My
friend Mr. Rath has confirmed that
there are certain workers. They are
obstructing. All that, he has confirm-
ed, Whether it is from this side or that
side, every Member should be allow-
ed to enter Parliament freely. This is
the first time that Members have been
obstructed like this—and they are only
a handful of people. I must say that I
did not talk to  them: I only said
‘kindly allow me’ but they did not al-
low me. It took me fifteen minutes
to come here. So, please find out what
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is the action taken. They should be
removed. Every Member, whether
from this side or that side, should be
allowed to come nto Parliament,

Mr. Sathe, my appeal to you is that
this is not proper that your workers
should detain us. All right, you
come with me, I do not blame you.

(Interruptions)
i they are not your workers, you also
support us,

(Interruptions)
If they are not your workers, you

also support us to say that they may
be arrested.

SHRI VASANT SATHE: How do
you say that they are our workers?
(Interruptions)

SHRI KANWAR LAL GUPTA: No

no, I never said that.
(Interruptions)
SHRI VASANT SATHE: 1 want to
say that we are not in favour of
anybody  being obstructed at all.

What more do you want? Why do
you say that they are our workers?

(Interruptions)
AN HON. MEMBER: Mr. Speaker

we are mot getting passes for our
guests.

(Interruptions)

MR. SPEAKER: You are shouting
more than others. I have heard you.

(Interruptions)

MR. SPEAKER: I may tell you
that T am taking steps. You cannet
expect me to do it within a few
minutes,

(Interruptions)
MR. SPEAKER: Please go back
to your seat.
(Interruptions)

AN HON. MEMBER: They are
not our workers,

(Interruptions)
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AN HON, MEMBER Do not talk
hke that. You are supporhng goondds.

{Interruptions)

AN HON. MEMBER: They are at-
tacking Harijans. Congress I goon-
dac are attacking Harijans and Mem-
bers of Parliament.

(Interruptions)

Congress 1 pgoondas are attacking
Jan Sangh shopkeepers and every-
body in Delhi. They are at the [gate.
They are attacking Members of Par-

liament. This goondaism shall have
to be curbed.
(Interrupticns)
SHRI VAYALAR RAVI: I am on

b point of order. According to the
tules, not only this matter but the
entire campus of the Parliament s
coming under you. Any infririgement
of the rights of the Members, even
provoking them, it is for this House
to say what the punishment is. The
Minister of Parliamehthry Affairs has
to move a resolution what punish-
ment is to be given to the people,
because this side denounces them;
they say that it is RSS. You denounce
them, Both of us are denouncing them.
It means they arc some kind of goon-
das. So, when all of us havé agreed,
you punish them. You please move
a resolution.

(Interruptions)

SHRI KANWAR LAL GUPTA: May
I meve a motion that you arrest them.
(Interruptions)
I move a motion that all of them
should be arrested and brought be-
fore« the bar of the House.

AN HON,  MEMBER: Whosoever it
may be, you must punish them. They
had tuken the law into their hands.

(Interruptions)

SHRI A BALA PAJANOR: If
everybody is trving to disown, then
it ie o =erious matter and 1 take a
strong notice of il. It is easy for
me to put up some people here today
and tomorrow I can  disown them.
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And they may also disown it. We have
moved this matter. Members of Par-
liament have, Wowever, a ritht to get
in this House 4hd furetion properly.
This is a beginning. 1 am afraid this
is rot a good thing ®#nd not a good
beginning. You must nip the evil in
the bud and see that it is put an end
to.

SHRI SAUGATA ROY: Lok Sabha
Secretariat and the Speaker’s Secre-
tariat are hot functioning properly.
That can be seen ih this #hatter.

After that there is demonstration in
the Parliament. There is obstruction
to the Members. I want to know chat
the people of this country pay to
maintain this Lok Sabha Secretariat.
The people of the country pay to
maintain the Watch and Ward staff.
That is to mamtam the privileges and
security of Members. hat is the
Lok Sabha Secretariat doing? One day
was taken to send warrants to, Dha-
wan and Sen. What is the Lok Sabha
Secretariat doing? We warnt to kndw.

iInterruptions)

SHRI KANWAR LAL GUPTA:
You may allow me to move a formal
motion.

MR. SPEAKER: Will you allow me
to say something? After the complaint
was made. ... .. (Interruptions) The
latest report that I hiave got is that
all those intruders have been sepa-
rated and left in the charge of the
police. T shall go into the matter.

(Interruptions)

I shall certainly go into the matter
and see who is at fault, and who al-
lowed it. You cannot imimediately
ask me when I gm in the House and
about something that has happened
when T gm in the House. How can I
explain......

(Interruptions)

SHRI KISHORE LAL: What about
the Members of the Rajva Sabha?

MR. SPEAKER: I will certainly
2o into the matter, It is a very serious
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matter. If any Member of any party
hag been obstructed in the House, 1
shall certainly take avp;bpri!l{e step
and if my staft has failed, I will cer-
tainly take action against the stafl also.
It is the responsibility of the Watch had
Ward to keep a watch. I warned
themm three days back. Apprcpriate
steps will have to be taken. I had
consultations with the Secrelary. 1
have taken steps, If there has been
any failure at any stage, certainly the
most drastic action will be taken. You
can rest assured.

Let us g0 on with the subject.

wHTOWT weqnTe ¥ Tww-3 we
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DR. KARAN SINGH: Sir, this
question highlights a very real problem
that is growing in proportion. It is a
fact that crores of rupees worth cf
highly sophisticated medical equip-
ment in this country are lying unused
because of certain lack of spare parts
or lack of technical assistanc>. We
are a poor country and a developing
country. I know for a fact that 80 to
100 crores of rupees worth of medical
equipment is lying totally unused in
the country for want of rither spare
parts or technical hand to man them.
It has been suggested thut some orga-
nisation should be set up which would
ensure that this equipment which is
being purchased at great cosl is pro-
perly maintained. Now, in the Saf-
darjang Hospital, this equipment
worth 13 lakhs of rupees is lying un-
used and rusting for want of a
technician. Will the Minister please
tell the House what steps he proposes
to take on a national level either to

L SRV URY SSLEPI Y 3
DOt | L)
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WRITTEN ANSWERS TO. QUESTIONS
Seminar on Modernisation of existing
v Steel Plants

*449. SHRI AMARSINH V.
RATHAWA: Will the Minister of
STEEL, AND MINES be pleased to
lay a statement showing:

(a) whether a seminar on moderni-
sation of the existing steel plantg was
held recently in Bhilai to increase the
steel production; and
" (b) if so,.the suggestions made
therein?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(@) Yes, Sir. A national seminar
on modernisation of existing steel
plants, organised by the Indian Insti-
tute of Metals and Bhilai Stcel Plant,
was held in Bhilai on the 28th and
2Pth October, 1978.

(b) Some of the major suggesiions
which emerged from the panel discus-
sions in the Geminar are indicated

below : —

Coal and Coke—With a view to
conserve coking coal, it has heen sug-
gested that apart from import of
"such coals, increased use of non-
"coking coal by adoption of various
technologies like coal dust injec=
‘tion, briquetting, formed coke, pre-
heating, direct reduction, blend
crushed middlings with low ash
coal, etc. should be studied. Im=
proved mining operations and in-
tensification of prospecting for cok-
: ing and semi-coking coal reserves
should also be undertaken.

Raw Materials Preparations —
To raise the productivity level, it
has- been suggested that necessary
measures be taken for proper raw
material preparation such as ore
washing, crushing, screening, siz-
ing, bedding, blending; etc.

Iron Making—The . Seminar has
recommended measures for improv-
ing blast furnace productivity by

adoption of improved technicel
parameters such as higher blast tem-
perature, higher top pressure, in-
creased use of high fluxed sinter in
the burden, introduction of coual
dust/oil/oxygen in the buast,
mechanisation of cast house prac-
tices, etc.

Steel Making—Modernisation 1n
the steel-making practice was re-
commended by switching over from
older processes of open hearth and
Bessemer converters to twin
hearth/LD/Bottom Blown Oxygen
processess. The Seminar also sug-
gested measures for improving the
lining life of the converters, ladle
refining of special steels, ete.

. Rolling Mills—It has been sug-
gested that productivity of the rol-
ling mills may be increased by
improved mill availability, better
utilisation, higher yield by wider
scale implementation of continuous
casting, good operatinnel and main-
tenance disciplines and timely im-
proved availability of spares, ete.

Committee on Workers’ Participation
in Management

*452. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased-to state:

(a) whether the recommendations
of the Committee on Workerg partici-
pations in management and equity
have since been considered by Gov-
ernment; and

(b) if so, the nature of decisions
taken thereon? -

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
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and (b). The Committee has com-
fleted discussions on various aspects
of the subject before it and its Re-
ort is being finglised. Government
would consider action after it receives
the final Repprt.

Price of Iron

*454. SHRI PARITRA MQHAN
PRADHAN: Wil the Minister of
STEEL AND MINES be pleased to
state: \

(g) the price of iron before March,
1877 per metric tenne and the price at
present fgr the same quality and
quantily; and

(by the causes for increase in the
price of iron? -

THE MINISTER OF STEEL AND
MINE§  (SHRI BLU PATNAIK):
(a) JPC pricg far faundry grade
pig irop before March, 1977, and at

presept  is given in the statgroent
Below:— ar
IS 224—65 for March, asondate
Foundary Grade 1077
HM-1 . 907 941
‘HM-2 . . 887 921
HM-2 . . 832 871
HM-4 . 817 851

- —

" For low manganese grades of pig
jron the price is Rs. 10/~ * per tonna
!ess than the HM gradcs.

(b) The increase in cach case, has
been only Rs. 34/- per tonne—this is
built-up of Rs. 30/- 1o cover the in~
creased element of freight equalisa-
tion effective from 5th June, 1978 and
Rs. 4/- to cover the surcharge on
excise effective from March 1,1978.

IR TR R RfeVr Toiw
LA L ALb - B o -
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*456. DR, VASANT KUMAR PAN-
DIT: Will the Minister of STEEL
AND MINES be pleased to state:

¢a) whether the Geological Survey
of India has drawn wp a plan of ex-
tensive exploratipn to locate new caal
resources for power generation;

(b) at what places deep drilling jn
cogl-bearing areag is planned gad
when the work will start;
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(g) whether the Geglagical Swrvey
o lodig has localed viroip e} 910¢
in Madhya Pradegh, for qulm'l R0 qd
coal seams in the 1epioR @
Raigarh gnd Hasdo-Arand of Eastﬂ'“
Madhya Pradegh; and

(d) the approximate estimateg of
resousces from. he. new exploratipn
areas plapnad for this seasgR?

%IEB OF STEEL AND
PATN. MK).
(3) Gealagical SurV°y of Iqmg
al;f.ach' cq;rylp? Regiong EXDIO-
ing new, rqggurces of

cpa suitable fnx power geperation.

(b) Reep duilling operation is al-
teady being carried out ip Raniganj,
Iharis, Baimahal and Godvaxi Valley
coal fields.

(¢) Ygs, §ir.

(d) Rased on driling dopa so far;
vaserves of 1Q%.§1 million tonnes of
noon-coking ¢Qal in ‘proved‘ and ‘ingi-
cated’ catagqpies bave been estimaied
in Kbargoan-Hithera Se¢tor of Mind-
Baigarh coslffeld, and 119,37 million
tqones in the same (wo calegories 'n
Morga and Chotia séctors of Hasde-
Arand Coal flald, in saams of thick-
ness of 1.3 metres amk shove. The
tosal tesgunpces estimated in the two
coal fields on the bagis of gaological
mappiog are L,74%2 million topnes in
Hasdo-Arand snd 477 wmilliap tonnes

in Mand-Raigarh, in seams of tickness

of 1.2 matees of ghoye.
. Chemical

*45%. SHRI SARAT KAR:
SIRI 8 $. SOMANI:

Preservatives fn Milk

Will the Minister «f HEALTIH AND
FAMILY WELFARE be plegsed to

sae

(%) whether § widespread pmoctice
among milk pradycers thege days is
to add c ennca] preservahves to save
the millg frgm cucdling during trans-
portation;

() whether . these pregervatives
tend to ageymulate in the hqmaﬁ
system cauging injury to bealth

(c) if so, the reaction of Qovell'a-
ment thereon?

THE MMUSTER OF SEATE W
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHBI JAG-
DAMBI PRASAD YADAV): (a) In
1935, ‘Dethi Milk Scheme brought to
the notice of tis Ministry that some
milk producers were adding formalin
in milk. The samples drawn and test-
ed did not prove this allegation.
Apart from this, no allegation of such
a nature has been received.

(b) It is reported that preservatives
like formalin cause iruury to henlh.

(c) The Prevention of Faod Adul-
teration Act prohibits addition of ayyr
chemical predervative to. millkk and
the State authorities were doubtiess
to take appropriate action in case of “of
any infringement.

rm S oW § i R (P)
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Meeting of Joint Commission of
Tanzania and India

*459. SHRIMATI PARVATI DEVI:
SHRI UGRASEN:

.Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Ministerial level Joint Commission of
Tanzania and India had a meeting re-
cently in New Delhi;

(b) the subjects discussed during
the meeting; and

(c) the details in regard to the assis-
tance proposed to be made available
to Tanzania for her economic develop-
ment?

DECEMBER 21, 1978
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THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 ATAL BIHARI
VAJPAYEE): (a) Yes, Sir. The Third
Session of the Indo-Tanzania Joint
Commission was held at Ministerial
level in New Delhi from November
28 to December 1, 1978.

(b) and (c). During the Meeling,
apart from reviewing Indo-Tanzanian
cooperation, discussions on industrial
and technical cooperation and trade
matters took place. It was decided
inter-alia that a team of Indian ex-
perts would visit Tanzania in the im-
mediate future with a view to jointly
identifying areas in which Indian in-
volvement and association in the im-
plementation of the Tanzanian Deve-
lopment Plans would be of interest
and mutual advantage. We have ag-
reed to examine possibilities for fi-
nancing the supply of machinery for
the Rubber Reclamation Project and
consider providing supplier’s credit
for purchase of machinery and ser-
vices for Mtwara Sugar Project. It
has been agreed to examine various
possibilities of cooperating in the hos-
pital project in Zanzibar. We have
agreed to provide doctors and experts
in the flelds of railweys, accountancy,
small-scale industries etc, We have
also agreed to provide training to
Tanzanian personnel in various bran-
ches of engineering, architecture,
meteorlogy, civil aviation, rocumen-
tation, refinery technology, water res-
ources management etc,

Visit of Working Group of Bokaro and
Bhilai Steel Plants to USSR

#460. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
STEEL. AND MINES be pleased to
state:

(a) whether a seven member work-
ing group on ferrous metallurgy and
expansion of Bokaro and Bhillai Steel
Plantg had visited USSR; and

(b) if ¢o, outcome of the visit?
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MINISTER. OF STEEL AND
(SHRI BLJU PATNAIK): (a)
Yes, Sir,

(b) A protocol on the session of the
Working Group was signed on 2nd
October, 1978 indicating the areas of
cooperation. This included the ex-
pansion of Bhilai and Bokaro Steel
Plants, possibilities of cooperalion in
designing and construction of new
iron and steel plants, ferro-vanadium
and other ferro-alloys projects, iron
and manganese ore mines, refractory
plants and other projects of ferrous
metallurgy inmluding Research and
Development, and cooperalion in
third country projects;

Expansion of Sangli Exchange

*461. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of COM~
MUNICATIONS be pleased to state:

(a) whether this Ministry is bent
upon revensing the implementation of
the programme approved by the pre-
wvious Government so €ar as the ex-
pansion of Sangli Exchange, Maha-
rashtra is concerned thereby causing
resentment among the public;

(b) whether the General Manager,
Telecommunications, Maharashtra Cir-
cle, at the time of his visit to Sangli,
had given an understanding/impres-
sion that the approved programme of

Sangli Divisior/ will'net - suffer for
want of requisiic equipment or stores;

(¢) if so, whether the sa.r"e E being
conveniently ﬂouted W T

(d) whether the equipment whiehe
was to be supplied during 197778 to '«
Sangli has been diverted to other Qﬁ
changes . thereby postponing the ex=
pansion for Sangli by two years; and

(e) the concrete steps that are being
taken to remedy the injustice at an
early date?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (e). (1)
The expansion of Telecommunications
facilities in various slations is planned
on the basis of growth of demand.
Due to limitations of material regour=
ces, particularly the switching equip-
ment, it has not been possible to
plan to meet all the demands that
may arise at all the stations. How-
ever, all attempts are made to dis-
tribute the equipment equitably to
meet the demands at all stations to
the extent possible. The table below
gives the position in regard to the
equipped and nominal connectable
capacity of the exchange, working
connections, waiting list and total
telephone demand at Sangli for the
last few years.

Nominal
Date Equipped connectable Working  Waiting Total
capacity capacity connections  List Demands
30-9-75 1128 1179 523 1702
31-3-76 1074 1805 407 2212
31-3-77 . . . 2256 2211 6o 2271
31-3-78 . . . . . 2400 2256 2321 130 2451

26850 LS—A
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(2) A 600 lines cxpansion of Sangli
exhange from 2100 £6 2700 lines had
been planned in the 1977-78 supply
programme of LT.I. However, in view
ot urgency.aﬁ’oo lines were diverted
eJstwhere to Sangli in 1976-77
'. M-and the exchange expanded to
ﬁl The remaining 390 lines
mu,lr! not be supplied by LT.L in
107%-i8 due to heavy slippages in
production arising from labour pro-
blems and serious power-cuts at
Bangalore and Rae Barell. These 800
lines are to be supplied during the
current financial year and are likely
to be commissioned in 1979.

(3) The Government is keen to
undertaken expahsion of Te.ecorn-
munications facilities on an equitable
basis in all areas of the country. For
this purpose, steps are being taken to
augment production-capacity which
only can ensure adequate supplies at
all the stations.

(4) It will, thus, be seen that there
has been no diversion of equipment
from Sangli. It is the other way
arroud that to meet the urgent re-
quirements, 300 lines equipment was
diverted to Sangli from elsewhere in
1976-77.

Policy re: New Telephone Connections

462. SHYRI AHMED M. PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased tvu state:

(a) whether Government has dec-
lared any policy in respect of issuing
new telephone connections to those
who have applied after 31-3-1977; ang

(b) if so, the number of applications
pendmg in O.Y.T. and general pool
in the District of Bharoch in Gujarat
State before 31-3-1977 and afterward?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.
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(b) The number of applications
pending as on 16-12-78 are as fol-
lows: — i

i

Before After

81-3-77 31-3-77
0.Y.T. 1 17
General- 12 108

Sale of American Design Nuclear
Plant to China by France

*463. SHRI A. ASOKA RAJ:

SHRI JANARDHANA
POOJARY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government'’s attention
hag been drawn to the news item
published in the local dailieg of the
27th November, 1978 regarding U.S
permission given to French Govern-
ment to sell an American designed
nuclear plant to China; and

(b) if so, the reaction of Govern-
ment to it?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir. It is Go~
vernment's understanding that the
question of clearance by the U.S.
authorities is uander consideration.

(b) Government's views on the
peaceful utilisation of nuclear energy
and on the necessity to ensure that
any safeguards to be applied should
be uniform and non-discriminatory,
applicable to nuclzar and non-nuclear
weapons States, are well-known.

Applicationg pending for New
Telephone  Connections

*464. SHRI RAJ KRISHNA DAWN:
Will the Minister of COMMUNICA-
TIONS be pleased to lay a statement
showing;—

(a) the number of applicants regis-
tered in Calcutta, Bombay, Delhi and
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Madras for the connection of new
telephone lines;

(b) number of new telephone
connections given in each of the above
four cities during the last two years;

(c) is it true that pereentage gf
failures of telephones are largest in
Calcutta compared to other three
cities; ang

(d) if so, what remedial steps are
proposed by Government to improve
the pertormance reliability of Calcutta
“Telephones?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) The number of applicants
registered in Calcutta, Bombay, Delhi
and Madras for new telephone as on
1-10-1978 is as follows:—

Station Applicants registered
ason 1-10-78
Calcutta 25093
Bombay . 60304
Delhi . 47797
Madras , . . 4187

(b) New telephone connections pro-
wvided during last two years, i.e. 1976-77
and 1977-78 are as follows:—

New Telephones pro-

Cities vided
' 1976-77  1a77-78
Calcutta 16,404 F16,147
Bombay . 29,191 21,883
Delhi 20,999 12,882
Madras . : : 8,715 5,049

(¢) and (d). No, Sir. However to
improve the functioning of Calcutta
“Telephones the following measures are
being implemented progressively:—

(a) Inspection and rehabilitation
of exchange plant,

(b) Construction of cable ducts In
select cable routes.

(¢) Pressurisation of junction and
primary cables in a time-bound pro-
gramme,

(d) Providing junctions between

select main exchanges and outlying

exchanges on microwave media to
ensure greater stability,

(e) Use of jelly-filled cables in
distribution cable network.

(1) Provision of more cabinets and
pillars for quick restoration of faults
and flexibility of giving new con-
nections.

(g) Upgradation of Crossbar ex-
change of 1.T.I. make.

Ban on Vasas for Sikhs visiting
Saudj Arabia

*485. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 3719 on the 10th August,
1978 regarding ban on visas for Sikhs
visiting Saudi Arabia and state:

(a) whether it is 5 fact that though
he assured the House that he wil] take
the matter of banning visas to Sikhs
by Saudj Arabia, nothing has been
done in this regard so far; and

(b) will he tell the House about
further development in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) No, Sir. The Government
of India has been continuously pursu-
ing this matter with the Saudi Gov-
ernment at all levelg both in New Delhi
and in Jeddah.

(b) It is hoped that the ban on the
entry of Sikhs into Saudi Arabia will
be removed in the near future,
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Talks with Bangladesh for
Communication Facilities

*466. SHRI AMAR ROYPRADHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether a meeting was held
between the high officials of India
and Bangladesh on the 4th August,
1978 at Tinbigha, Cooch-Behar, West
Bengal, to provide for a corridor/
gangway/flyover to facilitate com-
munications between Bangladesh and
Dahagram enclave; and

(b) if so, the details of the discus-
sions held at that meeting?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). On 4th August,
1978, representatives of our Border
Security Force and those of Bangla-
desh Rifles met at Tin Bigha to discuss
a request of the Bangladesh Rifles for
communication facilities to and from
Dahagram on an gd hoc basis, The
Indian side made some counter pro-
posals stressing the principle of reci-
procity. These negotiations were in-
conclusive.._

L.
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Increage of Casualties in Coazl Mines

after Natlonalisation

*467. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether it is a fact that since
the nationalisation of coal mines in
the country casualty rate hag gone up
in the coal mines; and

(b) if so, the facts thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
Coal Mines have been nationalised pro-
gressively over a period of time end-
ing with the year 1973. There is no
discernible pattern of rise or fall in
the casualty rate. The year 1975 was
abnormal on account of the major tra=-
gedy in Chasnala.

2. A statement is laid on the Table
of the House giving the number of
accidents and casualties since 1971,

Statement
Referred to in reply to part (a) and (b) of Starred Question No. 467 by Shri Sukhdeo Prasad

Verma, answered in Lok Sabha on 21-12-1978.

No. of Accidents

Rates per 1000 persons

No. of persons

Yoar Fatal Serious Killed  Seriously  Death  Serious
injured Rate injury
Rate
- 2 4 5 6 7_
_1-;;:__ . . -ls-;g} 1,460 231 1,542 o 6o 403
1972 . 200 1,534 217 1,616 0 53 3° 04
1973 . 172 1,904 237 1,975 0* 50 4*15
1974 . 200 2,066 232 2,163 o 46 4 28
1975 - 222 2,135 664 2,211 1° 26 423
1976 . . . 209 1,800 296 1,877 o- 58 3-68
*1977 . 216 2,093 297 2,177 0 47 438 °
*1978 . . 148 1,535 164 1,582

Upto November
®  Provisional.
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Demands for Indian Dootors,
‘Wecknotrats and Nurses 1o Arab
countries

*468. SHRI CHITTA BASU: Will the
‘Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is increasing de-
mand for Indian doctors, technocrats
and nurseg from foreign countries,
particularly the Arab countries;

(b) # %o, what incentives or facili-
ties are provided by Government for
easy placement in foreign jobs, for
intending candidates;

(c¢) whether ‘No objection certifi-
cate’ are required for these candidates;

(d) if so, the criterion for tthe
issuance of the ‘No objection certifi-
cates’ by Government;

(e) whether Government consider
it desirable and necessary to simplify
the process of placements for jobs
abroad; and

(f) if not, the reasons thereof?

THE MINISTER OF  EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) While there is no overall
increase at present in demand for
Indian doctors, technocrats and nurses
from foreign countries comparing to
few years ago, the demand is still per-
sisting; and in some cases, particularly
from oil exporting countries, it is even
Tising.

(b) to (f). The recruitment of people
for assignment abroad coming under
the category of experis which include
doctors, technocrats and graduate
nurses is canalised through the Gov-
ernment. In the case of government
employees, incentives for taking up
foreign jobs are given by way of per-
mitting them to reta in their lien,
seniority and grant of pensionary bene-
fits. The Department of Personnel &
Administrative Reforms in the Minis-
try of Home Affairs maintains panf;-ls
.of experts in various flelds. On receipt
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% #..32 HE LT i [H

ot demands from sforeign ;governments,
names are guggesied ' frém - amongst
these panels. The “vYecruitment :'of
nurses as such which fall under the
oategory of skilled .workery1s, Nowever
regulated -on ' ‘governmefit-to:govern-
ment basis. Panels to rheet detnands
from foreign governments for nurses
are prepared in consultation with the
Ministry of Labour.

No objection certificates are gener-
ally not required and in any case not
for government deputationists coming
under the category of doctors, nurses
and technocrats. In stray cases of
private individuals who have obtained
employment abroad, no objection certi-
ficates are granted by the Deptt. of
Personnel & Administrative Reforms
after consulting the Ministry of Ex-
ternal Affairs. The grant of such no
objection certificates is done after a
careful screening of the terms and con-
ditions that have been offered to the
Indian experts.

The Government is conscious of the
need to simplify the process of place-
ments for jobs abroad within the over-
all frame-work of its policy of promot-
ing technical cooperation with other
countrieg particularly developing cowun-
tries, through deputation of experts and
its national policy of not allowing emi-
grants falling under the scarce cate-
gory.

4384. sl PR WA W : W Weli
wHd AW N® Hdt 4 q@A WY gy
w4 fr

(%) m@ & a6t & YA 2Very Ao
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afaer fafe o w=rd weg dhm #
swzra €Y feaet afr s midy

CEE]

(@) w1 77 s7 faw ™ @7 asl @
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(v) Afew fad whe gy fomd sfei @
goft Y mEfr o ww faw gra 3w A

mwemummmu
wr ;W

(w) - wav age & sfawi o Frasl # waTe
w0 W frar off ol W ¥R W@
FrR ¥ whe s ?

W oW Nedin wd HaTeg ﬁmﬂf::
(w0 : (%
e e et et & o et e
wy ¥ faew, soww, wfafas € wd g2
ST sfrem ek gER A el & o
g7 ufir o=t waf; § gam fagor &
faramar @ &) wHETY T A
2r ufmal & gweg wr ok Tiw o
fearf €} |

() & (%) ATAET TV ®
warfest | 9mn ST FURTT ®
@ W g ot g

R W Y
vararaton wirss gwEwi R @
=qTEY ¥ B ATy
w ot wg it war whrsy fafar
owET
Wi
oA, 76 4,04,797.50
Y, 76 3,85,133.00
feamy, 76 3,83,272. 00
w77 3,92,453, 50
w@qa, 77 4,67,548.00
e, 77 4,05,744. 40
wiw, 77 3,90,381. 94
o€, 77 3,80,476. 50
e, 77 3,91,814. 94
oquarf, 77 4,07,799, 50
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i
wre, 77 4,18,746.50
farsat, 77 4,39,870, 50
Ry, 77 4,63,601. 00
Y, 77 4,50,327. 00
fegmae, 79 4,687,878, 50
ged, 78 4,58,508. 06
sd, 78 4,59,078 00
™, 78 4,66,535.00
wiw, 78 4,59,164,14
®%, 78 4,01,335.00
uq, 78 4,03,129.00
oWk, 78 4,34,543.00
e, 78 4,24,231. 00
ey, 78 4,21,069. 00

Alleged manahanding of Union
Leaderg by Director

4385. SHRI DINEN BHATTA-
CHARYA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the Post Master-Gene-
ral, North Western Circle conducted
a personal enquiry on the charges of
the Union against the Director who
manhandled the Union Leaders; and

(b) if so, the outcome thereof and
action taken?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) An enquiry was conducted
by the Postmaster-General into such
an allegation. ‘

(b) The enquiry did not conclusively
establish any manhandling of the Union

Leaders.

Betting up of Nationa] Research Labo-
ratory for development of Indigenous
system of medicine in M.P,

- 4386. SHRI MADHAVRAO SCINDIA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether a proposal for setting
up a National Research Laboratory in
Madhya Pradesh for the development
of indigenous system of medicine dur-
ing the Sixth Plan period is under
consideration of Government;

(b) if so, detailg thereof;

(c) whether the proposal for set-
ting up the Laboratory and allocation
of funds have already been gubmitted
by the State Government; and

(d) if so, when it is likely to be set
up? .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). No,
Bir, However, there is a proposal to
set up a Regional Research Institute in
Madhya Pradesh for the development
of Ayurveda by amalgamating the fol.
lowing Units and adding a 25 bedded
in-door. section for carrying out re-
search in clinical medicine:—

1. Survey of Medicinal Plantg Unit,
Gwalior,

2. Clinical Research Unit (Ayur-
vedic Team), Gwalior,

3. Clinical Research Unit (Modern
Team), Gwalior.
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4, Mobile Clinical Research Unit,
Vidisha.
(e) No, Sir.
(d) Does not arise.

Disparity in Pay Scales of Clerks in
Post Offices and Nationalised Banks

4387. SHRI DURGA CHAND: Wwil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it iz g fact that there
is a disparity in the pay scaleg of
clerks working in post offices who
handle cheques and saving bank
accounts with those clerks handling
the same type of job in nationalised
banks;

(b) if so, what are the pay scales
of the said clerks in post offices and
those in the banks; and

(c) what steps Government pro-
pose to take to bring the pay scales
of the postal clerks at par with bank
clerks?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) and (b). Clerks working in
post offices who handle cheques and
saving bank accounts do not belong to
any separate cadre in the post
office but they ©belong to the
general cadre of Post Office Time
Scale Clerks. The present scale of
pay of Time Scale Clerks in the Post
Offices iz Rs. 260—8—300—EB—8—340
—10—360—12—420—EB—12—480. The
scale of pay of Time Scale Clerks in
the post office has been fixed taking
into account their job contents quali-
fications for the post etc. As the job
contents, qualifications, etc. of the Post
Office Clerk, who is not recruited to
exclusively handle cheques and savings
bank accounts, are not comparable with
that of a Bank Clerk, the question of
disparity in pay scales does not arise.
The pay scales in the Nationalised
Banks of similar staff are being as-
certained and will be laid on the table
of the House.

(¢) Does not arise.
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4388. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of COMMUNI-
CATIONS be pleased to atate:

(a) the total number of telephone
cobxtee'h&ns ‘in ghe ‘country at present;

(b) the details Statewise and num-

ber of telephone connections in
twenty-five major cities; and

(c) the total number of applications
pending for telephone connections in
various States, Statewise and whether
telephone connections would be pro-
vided to gll applicants registered mso
far during the two years and if not,
the main hurdles in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) The total number of tele-
phone connections (Direct Exchange
Lines) working in the country as on
1-11-1978 is 17,81,257.

(b) The number of telephone con-
nections working in various States is as
follows:—
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Name of State

1-1148

10. North West region consisting
Punjab, Haryana, Himachal o
Pradesh and Chandigarh. 105995
11. Orissa . " - snﬁp
12. Rajasthan . : N 55910

13. TamilNaduincluding Pon-
dicherry and Madras . 177517

14. Uttar Pradesh . . 128329

15. West Bengalincluding Calcu-
cutta, Sikkim and A.

Nicobar ] .. 182432
16. Delhi - 144884
ToTraL . . 1781257

The number of telephones connections

working in 25 major cities as on 1-11-78 is
asfollows:

Telephone
Name of State working
ason
1-11-98
1. Andhra Pradesh 106441
2. Bihar . . . 51146
3. Gujarat including Daman
DiuSilvasa . . : 160713
4. Jammu & Kashmir 12180
5. Karnataka . . . 101229
6. Kerala including Lakshdweep
and Mahe y . 80377
7. Madhya Pradesh | . 64044
8. Maharashtra including Goa
and Bombay , , , 356032
9. North East region consisting
Assam, Arunachal Pradesh,
Manipur, Mizoram, Megha-

laya, Nagaland and Tripura 31387

Cities Number of telephone
connections

1. Bombay . 228510

2. Calcutta . . 151274

3. Delhi. 144884

4. Madras . 73907

5. Ahmedabad | 48645

6. Bangalore . 414447

7. Hyderabad 36331

8. Pune 27871

9. Amritsar 12064
10, Mangalore . 5596 (1-10-78
11. Coimbatore g 12247

12. Baroda . 11405
13. Chandigarh . 9737

14. Ernakulam . 10471

15. Indore . . 13005

16. Jaipur . . 14795
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Number of telepho

Cities e os
17. Katpur, . 20682
t8. Lucknow |, . 14810
19. Ludhiana . . 9514
-20. Nagpur. . i 12225
21, Patna . . 12106
22. Rajkot . . a793
-23. Surat . . 15993
-24. Trivandrum . 9537
-25. Madurai . 9158 (1-10-78).

. ing for

(c) Number of applications pending
teleph}one connections in various States as
on 1-11-1978 is as follows :—

Name of State Waiting applications.
1. Andhra Pradesh 5410
2. Bihar . 1527
3. Gujaratincluding Daman Diu
Silvasa. , . 16525
4. Jammu & Kashmir. 1560
5. Karnataka. . " . 5802
6. Keralincluding Laksh Dweep
and Mahe. . . . 10915
7. Madhya Pradesh . . 1340
8. Maharashtra including Bom-
bay and Goa. . . . 70320
': 9. North East Region consisting
Assam, Aurnach.] Pradesh
Manipur, Mizoram, Megha-
laya, Nagaland, and Tripura 1229
10. North West region consisting
Panjab, Haryana, Himachal
Pradesh, and Chandigarh , 15003
11. Orissa. N 223
_12. Rajasthan 4079

13. TamilNadu including Madras
and Pondicherry 7371

.14. Uttar Pradesh. ., . 5971

-15. West Bengalincluding Cal-
cutta Sikkim and A. Nicobar

27603
16. Delhi,

. . . 41951
ToTtAL " 217729

While telephone conection will be

provided to majority of the existing

applicants, ‘within 2 years, it will not
be posdible to provide connections to
all of them. The main difficulties in
this regard are:—

(i) Total Plan resourceés particu-
larly switching equipment available
are limited. Within, these resources
priority is given to needs of smaller
cities, towns and rural areas.

(ii) In certain townsg and certamn
localities of large cities land has not
been available in time for construc-
tion of exchange buildings. Once the
land is available installation of an
exchange takes about 6 to 7 years

New Post Offices

4389. SHRI SURENDRA BIKRAM:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many new post offices
equipped with Telegraph Services
and without Telegraph Services
are going to be opened in the country

statewise during the next three
years; and

(b) how much
Government has
purpose?

expenditure the
envisaged for this

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) and (b). There is no target
for opening post offices in urban areas.
In the rural areas, initially only extra
departmental branch post offices are
normally opened in which no telegraph
services are provided. On account of
the roll on concept of the current plan,
Circle/State-wise targets are fixed only
from year to year. The targets for
opening post offices in the country
state-wise, for the next three years,
have therefore not been fixed. During
the Five Year Plan (1978—83) 25,000
post offices are proposed to be opened
at approximately 500 per year. A sum
of Rs. 2036.00 lakhs has been approved
for expansion of pestal facilities for
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the Sixth Five Year Plan. Out of this
" amount an annual sum of Rs. 64 lakhs
approximately has been tentatively ear-
marked for opening of post offices each
year (1979-80, 1980-81, 1981-82).

Upgrading of Salem Stee] Plant

4390. SHRI S. R. DAMANI: Will the
Minister of STEEL AND MINES be
 pleased to state:

(a) whether the Government of
Tamil Nadu have approached the
Central Government for upgrading
Salem steel plant from its present
position as mere cold rolling complex;

(b) i so, Government’s reacticn
shereto;

(¢) whether necessary infrastruc-
ture has been built or is to be built
at the plant site so as to develop it
into an integrated stee] plant,

(d) i so, the total capital outlay
involved;

(e) the products it will turn out;
and

(f) how long will it take to imple-
ment this project?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) As this involves various issues
relating to technology, flnancial re-
sources etc. it would need a detailed

examination.

(¢) and (d). Necessary off-site facili-
ties excluding town-ship, are being
developed in the first stage of the pro-
ject at an estimated cost of Rs. 6.40
crores and these would cater to the
requirements of the Project at the
second stage also. However, in respect
of township, the capital outlay in the
first stage ig about Rs. 4.80 crores and
would have to be increased for meeting
the requirements at the second stage.

(e) and (f). As per the approved
Detailed Project Report, Salem Steel
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Project is to be set up in two stages:
Stage-1 with facilities to produce 32,000
tonnes per year of cold rolled stainless
steel sheets/strips, and Stage-II with
balance facilities for iron and steel
making, hot rolling and cold rolling of
stainless, electrical and other special
steels upto 2,20,000 tonnes a year. The
first stage of the project is now under
execution and is scheduled for commis-
sioning during 1981-82.
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4393. SHRI R. K. MHALGI: Wil
the Minister of COMMUNICATIONS.

() v g v W @m F ew be pleased to state:

wif-fgr o fgrduieh & guemds aw .
w ¢ st § Wt wier i & g o (a) whether there ig any such com-
wim sy aft g ol FAT R ¥ @ I mittee named ag “Fair Rent Commit-
wey et qwan § free ofoamerew fed) tee” in postal Department;
WK & GAATES R T | 9T W . .

) (b) it go, the details of composi-
ww § oheowh et @ 2 mTqﬁ ; tion, functions and jurisdiction of this

committes;

() war gl aeg & wiemrer wmfe frge (c¢) whether such committee exists
o 3:21“ T QM AN fE g e oW in the district of Thana (Maharashtra)
VO 3 % afE ¥ qa 1 wfew arweras and the account of work it had per-
T W oW ;WY formed during a period of last two

years; and

¥) W AR ¥ gt faarx (d) whether this committee could
FI'(( r)ti‘n §? o ™ obtain any accommodation for post

fairg in the district during last ome
warew § v st («f we gfe year; if not the efforts made?
L ama): (%) 2w § 720,870 wrewet
;'f%n THE MINISTER OF STATE IN

THE MINISTRY OF COMMUNICA-

fafe &
LR R L |
Ty Qav ITwew § IA® A WY g wwfaw TONS (SHRI NARHARI PRASAD
L3 T ) SUKHDEO SAI): (a) Yes, Sir,
=figgt

(b) In fact, there are two committees

(w) @ ¥ 1 A9 e A
% gwar w1 o Foprd T ey W & —ong is called the Local Assessment
Committee, It consists of the Division-
owfy, 1977 Wi 1978 ¥ TrArQ § qw al Superintendent of Post Offices and

f&d au ot & s W wwT - an Assistant Engineer of the P&T Civil.

1
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“Wing hénihtated by the Head of the
C¥rcle. This Committee is constituted
‘1o assess the fair rent of buildings
whose rent exceeds the powers »of
"Divisional Officer but is less than
Rs. 2,000 p.m. This Committee submits
its recommendations to the Director
Postal Services who takes the final de-
‘cision in consultation with the Internal
‘Financial Adviser. The other Com-
‘mittee is called the Circle Assessment
‘Committee which is constituted to
asgess the rent of the buildings whose
rent is Rs. 2,000 or more pom. This
Committee consists of one Director,
Postal Bervices, Internal Financial Ad-
viser and one Executive Engineer,
P&T Civil Wing nominated by the
Head of the Circle, This Committee
submits its report to the Head of the
.Circle who takes the final decision.

{¢) The Circle Committee examined
four offers of buildings in District
Thana (Maharashtra), during the last
two years, Two buildings were taken
on rent as a result of the work of the
~Committee.

(d) Presumably the phrase “post
fairs” is a misprint for ‘“‘post offices”
If so, the reply is one.

wfremry & sfe wfw fafesr s

439 4, WMo wgrityw g wren : w17 emTe
st wficare wram™ dﬁﬁ:ﬁr =fwm fafrem
o § L A 6 Wi, 1978 F avdifea g
de0T 626 ® IUX ® wEFE A 4g qATH HY
F F fF

) wvad 1974-75 % 2w afaeaTe,
L mu‘ftmmﬁ‘ 9%0 8180
afey =5 fiear o ;

(&) afx g, @ &= af 1976-77 WX
1977-78 % 7 IAH afg ¥ T TWH
qr

(7) u&gra’tﬁm#r w7 T A
as feq g ofa e =g & a1t § wge
LERLN

(w) afz ,a‘:zm'r o7 3 ¥ AT
I F &1 G & Frarr 2 o afx g,
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Modernisation of TISCO

4305, SHRI SUBHASH CHANDER
BOSE ALLURI: Will the Minister ot
STEEL AND MINES be pleased to
state:

(a) whether it is a fact that TISCO
has submitted a Rs. 440 crores
programme to Government for moder-
nisation of its units by 1983-84; and

(b) if so, what are the details in
thig regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): -(a)
A proposal for the modernisation ot
TISCO's Steel Plant at a capital cost
of Rs. 118 crores has recently been re.
ceived,
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(b) The
sapges:—

proposed scheme envi-

" (i) Modernisation of ‘P’ Blast fur-
nace;

(ii) Installation of two oxygen steel
making vessels (in place of two ex-

\ isting open Hearth Furnaces), one
vacuum are de-gassing unit and one
continuous casting machine for cast-
ing billets;

(ifi) Medification of primary Mills
by provision of one pre-warming pit
and cne soaking pit;

(iv) Installation
Facilities.

of Bar Forging

Stopping of Contract Labour

4396. SHRI GIRIDHAR GOMANGO.
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the steps taken by the Centre
and the States to stop the Contract
Labour system;

(b) State-wise, reported contract
labourers engaged in different cate-
gories of works; and

(c) daily wages fixed by Govern-
ment and the wages paid to the la-
bourers by contractors?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) A statement is laid
on the Table of the House.

(b) Information is being collected.

(¢) Under Rule 25(2)(iv) of the Con~
tract Labour (Regulation & Abolition)
Rules, 1971, “the rates of wages pay-
able to the workmen by the contractor
shall not be less than the rates pres
cribed under the Minimum Wages Act,
1948 for such employment where app-
licable, and where the rates have been
fixed by agreement, settlement or
award, not less than the rates so fix-
ed”. So far as the Central sphere is
concerned, legal action is taken by the
Central Industrial Relations Machine-
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ry against the parties concerned in
cases where non-compliance with re-.
quirements of the above provision is
detected by the Central Industrial
Relations Machinery. .

Statement

The Contract Labour (Regulation &
Abolition) Aect, 1970 provides for the
abolition of contract labour wherever
possible and to regulate the conditions
of contract labour in establishments/
employments where abolition of con-
tract labour system jig not considered
feasible for the time being. So far as
the Central sphere goes, the Central
Government have constituted the Cen-
tral] Advisory Contract Labour Board.
a Tripartite Body, to advise the Gov-
ernment in matters relating to the-
administration of the Contract Labour
Act and also to carry out other func-
tions assigned to it.

2. On the recommendations of the
Central Advisory Contract Labour
Board, employment of contract labour
has already been prohibited (February,
1975 in the following categories of
work in the coal mining industry, (i)
Raising or raising-cum-selling of coal,
(ii) Coal loading and unloading; (iii)
Over burden removal and earth cult-
ing; (iv) Soft coke manufacturing; (v}
Driving of stone drifts and miscella-
neous stone cutting underground, Em-
ployment of contract labour has also
been prohibited for sweeping, dusting
and watching of buildings owned or
ocrcupied by establishments in respect
of which the appropriate Government
under the Contract Labour (Regula-
tion & Abolition) Act is the Central
Government from March 1, 1977. Se-
veral Committees set up by the Central
Advisory Contract Labour Board have
gone into or are currently going into
the question of contract labour system
in: (a) Lime-stone, Deolomite & Manga-
nese Mines, (b) Coal & Ash handling
work in railway loco sheds, (c) Iron
Ore Mines, (d) Coal Washeries and (e)
Chromite, Mica; Magnesite; Gypsum:
Fire-clay, etc. mines. The Committees:
at (a), (b); (c) and (d) have submitted
their Reports, and further action re-
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garding abolition of the contract labour
system in the categories of work re-
commended by the Committees on con-
tract labour system in the Limest?ne.
Dolomite and Manganese mines, 1ron
ore mines and coal and ash handling
work in railway loco sheds is being
taken in the light of the recommenda-
tion of Central Advisory Board
which considered these reoprts at its
meetings held on August 20, 1977,
December 13, 1877 and August 30,
1978. The Report of the Committee
on contract labour system in Coal
Washeries was also placed
before the Meeting of the
Centra] Advisory Contract Labour
Board held on August 30, 1978 but its
consideration was deferred to the next
meeting of the Board as some members
wanted some more time to study the
‘Report. As regards the Committee at
(e), the Committee is expected to com-
plete its deliberatios ang submit its
report soon,

3. Similar information in respect of
‘abolition of contract labour system in
ithe State gphere is not readily avail-
able.

‘Employees of Central Council for Re-
search in Indian Medicine and
Homoeopathy

4397. SHRI P. S. RAMALINGAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that em-
ployees of the Central Council for
Research in Indian Medicine and
Homoeopathy are being treated secnd-
ary servants compared to employees
in Central Government and autono-
mous bodies in regard to terms and
-conditions of service;

(b) the reasons why employees ot
‘the Council are treated as temporary
servants despite 10 years of existence
of ‘the Council:

(c) proposals, if any, to extend to
them benefits of advance for house-
buildng, conveyance, gratuity and
pensionary benefits etc;
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(d) the number of employees who
died or left service due to physical
disability without getting any. termi-
nal benefits;

(e) the number of employees who
are continuing indefinitely on ad hoc
basis for over 6 years; and

() concrete proposals in view for
rectifying the position?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(f). The Central Council for Research
in Indian Medicine and Homoeopathy
is a registered Soclety under the So-
cieties Registration Act, 1860. The
employees of the Central Council are
not treated as Government servants.
The terms and conditions of the ser-
vice are regulated in terms of Bye-
Laws of the Council as laid down in
the Memorandum of  Association,
Rules, Regulations and Bye-laws of
the Society. The Governing Body of
the Council also has full powers to
prescribe such terms and conditions
as may be decided by them from time
to time. The terms and conditions en-
joyed by the employees of this Coun-
cil cannot be compared with those ob-
taining in other autonomous bodies
since each body takes its own indepen-
dent decision in the matter.

The Council as a grant-in-aid re-
ceiving institution is treated as a
temporary scheme under the Plan
programmes. As such, the employees
of the Council are treated only as tem-
porary employees and service condi-
tions are regulated as per rules and
regulations of the Council. Under
Bye-law 8, “the employees of the
Council with three years of continuous
service or more will, for the purposes
of drawal of increments, fixation of
pay, grant of personal advances, etc.
be treated in the same manner and
shall be subject to the same rules as
are applicable to permanent Govern-
ment servants; and to the staff with
less than three years service, rules as
for temporary Government servants
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shall apply”. “Bye-law 7 and 8 are not

.applicable to Government servants em-
ployed under the Central Council on
foreign service terms’.

The Council employees at present
are eligible to benefits, such as, Leave
Travel Concession, C.G.H.S. Medical
facilities (in Delhi) and in other places
reimbursement of medical expenses
incurred as per C.S. (M.A)) Rules.
Conveyance, Flood, Festival advances
-etc. as applicable to Central Govern-
ment employees in accordance with
‘the Central Council. Under the exist-
ing rules, no provision exists for pay-
ment of - gratuity or pension to Coun-
cils employees, but they are eligible
for contributory provident fund bene-
fits. As regards house building ad-
vance, the Council could not extend
the facility to its employees so far due
to its limited financial resources.

The following terminal benefits are
available to the employees of the Coun-
cil—

1. Payment of leave salary to the
extent of leave due and admissible
at the time of death or retirement
as per Central Government Rules.

2. The payment of accumulations

in CP.F. account with Council's
contribution regulated as per CPF
Rules.

Council’s contribution regulated as
-per CPF Rules. So far six employees
died and one employee was discharged
due to physical disability. The avail-
able benefits have been provided to
. them.

The number of employees who are
working on ad-hoc terms is 107,

C.G.H.8. Dispensary in Siddha
System

4398. DR, P. V. PERIASAMY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:
the present position rggarding the set-

ting up of C.G.H.S. dispensaries in -
Siddha system of medicine?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): No dis-
pensary in the Siddha System of
medicine has been set up under the
CGHS so {ar.

Contracts given by BALCO

4399. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether BALCO has given con=-
tracts in (I) M/s. Davyash More
(India) Ltd, (2) Bajaj Electrical
Ltd., (3) Bengal Bihar Construction
Co. Ltd., (4) Dorr Oliver Ltd. for
supply of plant and machinery by
BALCO in last three years;

(b) advances given to each of

these companies:

(c) whether period of contract has
expired and whether the work has
been completed and if not; whether
penal clause involved; and

(d) whether any loss is sustained
by BALCO on this count and if 3o,
the amount of loss and the action
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) to (c). The information is given
in the Statement.

In the case of Bajaj Electricals
Ltd., Bengal Behar Construction Co.
Ltd. and Dorr Oliver India Ltd.
contracts have either been complet-
ed or are nearing completion, accord-.
ing to BALCO’s requirements, and,
therefore, the question of invoking
penal clause in the contracts has nof
arisen. In the case of Davy Ashmore
India Ltd., the work was to be com-
pleted in phases, beginning from june
1878 to January 1979, subject to con-
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ditions of the contract, including the
force majeure. Their request of ex-
tension of the delivery period, when
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delay in completion of the .work is at-
tributable to them, penal clause of the
contract wil} be invoked..

received will be considered on merits (d) No, Sir.
and if it is eventually found that the _—
Statement
Name of the firm Details of contract Value Advance paid  Whether wo
completed.
1. M/s. Davy Ashmore Supply and erection of Rs. 5 crores  Rs. 65 lakhs.  Not yet.

India Ltd, three Extrusion

i
Presses.

2. M/s. Bajaj Electricals Foundry Shop Light-
Ld. ing.
3. M/s. Bengal Behar
Construction Co. Ltd.
covers,

4. M/s. Dorr Oliver

Fabrication and erec~
tion of bus bars and

(a) Supply of Oil Water?)

approximately, approximatcly.

Rs. 9' Bolakhs Rs. 1+36 lakhs Nearing com-

pletion.
Ras. 56 lakhs Work Comple-
teng

Rs. 1° g8 lakhs

(a) Completed

India Ltd. Separation Plant. }Rs. 42lakhs. Rs. 4° 65 lakhs.
(b) Disc. Filter. J (b) Nearing
completion..
Shifting of Offices
T | 3 qee 4401, SHRI ~ VASANT SATHE:
Will the Minister of PARLIAMEN-

4400. st W31 wR q2W : ¥ AT WAL
g AW R FW w9
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IWTC Sarwg § CilE
in:Tm) : (m‘)‘ti?:;ful( e

) § T A
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TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Government are
considering a proposal to shift some
of the offices under the Ministry to
a Centrally located places like
Nagpur/Hyderabad and save con-
gestion and accommodation problem
and paying of high rents for the
private accommodation;

(b) if so, details of the proposal
under consideration and the total
amount paid annually for private office
accommodation hired; and

(c) wil] Government consider set-
ting of a committee to review the
shifting of the offices under the
Ministry keeping in view the nature
of functions of these offices and
further expansion and operational
convenience?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LA-
BOUR (SHRI RAVINDRA VARMA):

(a) There is no such proposal
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(b) Does not arise.

(¢c) Setting up of a committee to re-
view the shifting of the offices under
this Ministry is not considered neces-

sary. ,

Cease Work Notice by Teletdninuni-
cation Employees of P_aradeep

4402. SHRI SIVAJI PATNAIK: will
the Minlster of COMMUNICATIONS

be pleased to state:

(a) whether the talecommunication
employees of Paradeep in Orissa have
gerved cedse-work nptice for th
December, 1978 which they have de-
ferred to 15th December, 1978; and

(b) what is the reaction of C{ov-
ernment to their demands for project
allowance and housing facilities?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD

SUKHDEO SAI): (a) Yes, Sir.

(b) The demands made are not ac-
ceptable.

Lock out in J. K. Jute Mill, Kanpur

4403. SHRI BHAGAT RAM: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether he is aware about the
illegal lock out in JEK. Jute Mill,
Kanpur 'and the Dharna ang hun-
ger strike by the workers before the
Labour Ministry since 21st Septem-
ber, 1978 against it and for other
demands;

(b) whether many Members of
Parliament met him in the past and
requested him to settle the demands;
and

(¢) what are the steps tsken by
Government to settle these demands
of the workers?

3650 LS—3
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a) to
(c). The matter falls essentially in the
State sphere. The Ministry of Labour
as also the Ministry of Industry have
no information about the reported
illegal lockout in J. K. Jute Mill, Kan-
pur. AS regards ‘dharna’ and “hun-
ger strike”, presurdably reference is to
the recent dhartia/refay hunger sttike
in the premises of Shram' Shidkti-Bha-
van, New Delhi from Névember 21/22,
1978 by 5 to 6 persons ‘at the imitance
of J. K. Jaté Mills Mazddor Pancha-
yat, Kanpur and Joint FYofit, consist-
ing of Kanpur Jute Udyog Panchayat,
Jute Mazdoor Congress etc. in protest
inter alia against termination of ser-
vices of 10 employees of J. K. Jute
Milis, Kanpur, and laying off of about
1500 workets of Kanpur Jute Udyog,
Kanpur. The matter has been brought
to the attention of the Government of
Uttar Pradesh who are principally
concerned.

Handing over Mhing Areas to
DSLDC.

4404. SHRI BALAK RAM : Will the
Minister of STEEL AND MINES be
pleased to state:

(a; what was the policy decision
taken by the high level Committee of
the Delhi Administration re: handing
over al] mining areas in Delhi to
Delhi State Industrial Development
Corporation on 5-7-1976, and the
names of the members of that high
level committee;

(b) whether it is a fact that only
two out of the twenty mining areas
in the Union Territory of Delhi are
being operated departmentally by
D.S.ID.C. and the remaining eighteen
Mining areag are not being operated
departmentally by D.S.ID.C. and the
D.S5.1.D.C. is charging many times
of the amount fixeq as royalty under
the Delhj Minor Mineral Rules in
violation of the policy decision; and

(¢) how Government propose to
stop this illegal claims o D.S.ILD.C.
as an unavoidable middleman to pro-
vide relief to the poor consumers?
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MINISTER OF STATE IN
~THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
At a meeting taken by the Lt. Gov‘er-
nor, Delhi on 5.7-1976, the following
decisions were taken:

(i) In order to protect the inte-
rests of the iuie‘ests of the labour,

" and of prevent eakage of royalty
" revenue, the Delhi State Industrial
Development Corporation, a State
‘public sector undertaking, gradual-
ly take over the mining operations

" in the area;

(ii) no quarry permits be issued
to private contractors;

(iii) that the Delhi State Indus-
tria] Development Corporation un~
dertake prospecting operations for
new minerals in the territory;

(iv) that the existing leases for
major minerals in the area be refer-
red to the Central Government for
termination.

(b) Out of the seventeen sites for
which Delhi State Industrial Develop-
ment Corporation has leases/permits,
it is operating two sites departmen-
tally. The feasibility of working the
other sites departmentally is under ex-
amination. In the sites being worked
through contractors, the Corporation
is exercising supervisory control as
the principal employer, under the
Lab-ur and Mines Safety Laws. The
amount charged by the Corporation
from the contractors for extracting
the minerals, covers not just the
royalty payable, but also the licence
fee payable to the owner of the land
for the surface rights of the land: the
expenditure incurred in imp]en-'xenta-
tion of Safety and Labour Laws: the
expenditure incurred on construz:tion
of roads; and the expenditure incur-
red in providing dispensaries, rest
shelters, drinking water, power, etc.

(c¢) The question does not arise,
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Foreign Going Parcels

4406. SHRI VIJAY KUMAR MAL~
HOTRA : Will the Minister of COM-
MUNICATIONS be pleased to refer
to the reply given to Unstarred Ques.
tion No. 396 on 2nd March, 1878 and
state:

(a) the total number of foreign go-
ing post parcels last year of the first
five year plan (1955-56) and last year
of third five year plan (1965-66); and

(b) how many of these parcels
went by air and how many went by
surface mail?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) The total num-
ber of outward foreign parcels of the
last year of the first five year plan
(1955-58) is 5,63,950 and the last year
of third flve year plan (1965-66) is
4,97,561.

(b) The separate figures for air and
surface parcels for these years are not
available.
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Biochemic System of Medicine

4407, SHR] PIUS TIRKEY: Will
he M;nisier of HEALTH AND FAMI-
.Y WELFARE be pleased to refer in
-eply\ given to USQ No. :1652 on
0-11-1978 ing Biochemic system

# medicine and state:

(a) whether Biochemic System of
Mledicine is being taught alongwith
Jomoeopathy. because it is not capable
> curing all the diseases by itself and
yne System supplements the other;

(B).l:! so, the names of diseases
which Biochemic ‘cannot cure whereas
Hoinoeopathy can; ’

(c) ig Homoeopathy in itself is a
null-fledged  System, considerations
weigheq with Government to keep
Biochemic (which is non-medicine
put Salts) along with it; and

A(d) whether it is mooted to sepa-
rate Biochemic from Homoeopathy
and colleges established to train stu-
dentg in this System exclusively, a
ghort course and little expenditure
are envisaged and put the Doctors, so
trained, in the villages?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV) : (a) and
(b). The so-called Biochemic System
is not accepted as a distinct separate
system of treatment anywhere in the
world. The tissue (biochemic) medi«
cines have always been used as part
of homoeopathic system of treatment.
No system of treatment is complete
and can cure all diseases.

The number' of biochemic medicine
is limited only to 12 salts and their ap-
plication is limited. Their usefulness
depends mostly on the homeopathy-
city of a particular salt to the indivi-
dual case of sickness. Biochemic salts
used for treating the sick individuals.
They do not contain any specifics for
so-called diseases or nosological con-
ditions.
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(¢) and (d). Biochemic medicines
are considered part of homoeopathic
system of medicine and their efficacy
in sickness has been found to be con-
firmed where symptoms of the drug
are similar to the symptoms of the
sickness. Most of the salts have been
proved in detail and clinically confirm.
ed and_detailed indications have been
laid down in the Homoeopathic Mate-
ria Medica, Hahanemann himself prov-
ed Silicia, Natrum Mur and salts of
lime and Potassium.

It is neither desirable nor necessary
to separate the so-called biochemic
medicine from homoeopathy and to
set up separate colleges of Biochemie
System of Medicine. The Joint Select.
Committee of the Parliament after lis-
tening to the evidence of experts of
Homoeopathy in the country did not
think it wise to have separate institu-
tions of so-called Biochemic System of
Medicine, The knowledge about the
use of biochemic medicines is being
given in all the homoeopathic medical
colleges, :

Buildings for C.G.H.S, Dispensaries in
Delhi

4408. SHRI MANORANJAN BHAK-
TA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it ig a fact that a num-
ber of CGHS Dispensarieg in Delhi
are functioning in improviseq build-
ings since their very start; if so, their
number, particulars and reasons for
the same;

(b) whether buildings of some of
the dispensaries gre in a dilapidated -
conditions and some parts thereof
have fallen down recently causing
heavy losg of property and hardships
to the staff working there; and

(c) if so, what steps are contempla-
ted to shift immediately these dispen-
earigs, to guitable premises?

- Ry}
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND- PAMA-
LY WELFARE " (SHRI JAGDAMBI
PRASATY YADAV):: '(a) No. However
19 ‘CGHS ‘dispensaries in Delll ave
atcomodated” i hited’  private Bulds
ings #s‘v ‘Wovernment accommodation
was available.

(b) No.

(c) Does not arise.
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1 featw quewe # fog oY S widt g &
war & i ag &ar 1982/83 ® SR IyEe
gy oniffy

() ﬁt’raﬁmn

D.G.M.S. and Coal Mines’ Welfare
Organisation
4410. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(aithe - varaber: of - posts ;. kying
vacant in the officers grade both i
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the Director General of Mines Safety
and Goal Miney' Wellaye -Organisatiqn
in. Dhanbad, Bihar facts in - defails.
with the names of posts and: the: per-
jod for which they are lying vacant;
23 lioE .o B
(b) whether it is affecting the wWork.
there; amd

(c) if 80, mps t‘ken thmﬂ

i GERE - LTS WL A
THE MINISTER OF PARLIAMEN-
TARY AEFAIR§.. AND.  LABOUR
(SHRI RAVINDRA.- VARMA): (0
statement giving the required informa.

tion is enclosed.

(b) Due to the existing vacyngies
in the Directorate General of Mines
Safety, it has,not been pogsible to
carry out, in full, inspections and some
other functions. Non-availabity . of
doctors in the Coal Minies Welfare
Organisation has affected, in some
measure, the working of the concerned
medical .institutions.. Qn_ going work
is, however, being lookted after, where
possible, by local adjustments.

(c¢) Action is in hand to filk-the
vacancies as per rules through Union
Public Service Commissipn/other opdre
autherities/promotion ete. Delay
sometimes occurs due to non-availabi-
lity. of suitable candates belonging: to
Scheduled Castes/Scheduled Tribes,
time .taken in completing formalities
before offers of appointment are issued,
non acceptance of offers of appoint-
ment by the candidates and tirhe taken:
by. . thes pelacted candidates to join
their posts ete.
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Statement
(A) Directorate-General of Mines Safety, Dhanbad.
Sl. Name of post in the Officers grade Number Date from which
No. * lying vacant
1 2 8 4
1. Dy. Director of Mines Safety (Selection Grade) . . 3 1-6-1978
2. Dy, Director of Mines Safety (Electrical). . . . 1 10-5-1976
: 2 2-2-1978
3. Deputy Director of Mines Safety (Mechnical) . . X 10-5-1976
1 1-3-1976
4. Deputy Director of Mines Safety (I.H.) ' i . . 1 8-3-1977
5. Deputy Director of Mines Safety (Statistical) . . . I 14-7-1976
6. Deputy Director of Mines Safety (Mining) . . 3 10-5-1976
2 24-7-1976
2 36-7-1976
) 11 2-2-1978
7. Asstt. Director of Mines Safety (I.H.)—Grade-1I 1 13-12-1977
8. Law Officer (Gr. 1) . . : . . - 1 1-8-1976
9. Asstt. Director of Mines Safety . . . . 1 15-10-1977
1 23-4-1978
T 9-11-1978
ToTaL . . . . . g1
Coal Mines’ Welfare Organisatiop.
S. No. Name of the post in the officers grade lying vacéint ‘No. Date from wiich 1yin
’ vacant
1 2 8 4 e
1. Deputy Coal Mines Welfare Commissioner . . . 1 1-12-1978
2. Chief Welfare Officer . . : 5 . N A 1 1=11-1977
8. Exccutive Engincer. . . . . . 1 10-'5-.1|975
4.. Wafu’é Oﬂcer (Women) . N N 1 29-4-1972
5. Medical Supdt. Central Hospitals. 2 March, 1978
6 épecﬁli'sf Grade-I—3g . ) . 1 August, 1974
: 2 September, 1978
7. Specialist Grade-Il—13 . . . 5 . 4 1970
T 1 June, 1972
1 April, 1976
2 June, g
1 arch, 1977
1 October, 9:977,
1 January, 1978
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8. G.D'O. Grade-I—12

9. G'D.,O. Grade -II—%

10. Bio-Chemist Junior Biocnemist —g3

11. Welfare Administrator.

12. Assistant Secretary to the Coal Mines Welfare Commissioner 1

-

February, 1978
November, 1978,

-

June, 1974
August, 1974
November, 1974
September, 1975
October, 1975
August, 1977
September, 1977
December, 1977
May, 19781

D vt i o e B e

April, 1974
September, 1977
February, 1978
May, 1978
November, 1978
August, 1978.

B b s e

[ ]

1970
December, 1973

. . 1 August, 1978

June, 1978.

49
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() 1976, 1977 91X 1978 # weqy wAw
Y w1 A w7 fraeT Wy fagr w7

1-4-60
1-4-61
1-4-62
1-4-63
1-4-64
1—4—65
1-4-66
1-4-67
1-4-68
1-4-69 .
1-4-70 .
1-4-71
1-4-72
1-4-73
1-4-74
1-4-75
1-4-76
1-4-77
1-4-78
W o

welr AT =Y oreft Gy Wl
816.89 816.89
817 817
817 817
910 910
1075 1075
1175 1175
1200 1200
1213 1213
1568 1568
1804 1804
1866 1866
1866 1866
2173 2173
2285 2285
3145 3085
3286 3226
3392 3332
3392 3332
3435 3375
4763 4738

Y T WY firer weR @ forg e
Y v it o gy e @ qer @
40%aR Ay Zwr @ Fraradt ger T Wi
O o vl W g QR @ frg xR -
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W FHIT

(@) ¥ a3 ok wm #  (airT
ouT /1Y A Wt wifeer &) fracr gz B
A frdaor gt o wew R Wy owyer
8 ® v ff 7 35 e Aw 1176077
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(=) 1
1976-77 1977-78  whw-fawyT 1978
R AT I 4719 47917 1022
it qrr Al 2421 3400 1500
Advance Free Loan to Kalings
Tubes Ca. Liabilities
i 1 et
4414. SHRI K. PRADHANI: Will the Share Capital 100-0
Minister of STEEL AND MINES be Reserves and Surpluses | 1-56
1 to state:
pieased to sia Secured and Unsecured loans . 461-02
(a) whether it is a fact that the Currentliabilities and provisions 674" 51
Kalinga Tubes Company Limited .in
1247° 09

Orissa have been advanced interest
free loans to the extent of three
crores of rupees by the Steel Autho-
rity of India;

(b) if so, the details theveof; and

(c) what are the assets-and liabili-
ties of the said company as on the
31st March, 19787

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) Does not arise.

(c) According to the Report and
Accaunts for the year ended 31st
March, 1973 the position in regard to
the assets and liabilities of Kalinga
Tubes Limited was as under:—

Asssts (Rs. in lakhs.)
Fixed Asets. . 170'55
Investment . . . 0'05
Cuurrent asscts, loans and
: ad\rancel . . . 62598
Profit and Loss Account 450° 51
_1947"’9

Condition of Indian Women in
Englang

4415. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of EXTER-
NAL AFFAIRS be pleased to sfate:

(a) whether it is a fact that Indian
women in Britain feel isolated and
lonely and in general their, lives are

. Bad;

(b) whether it is a fact that some
Indian women who have been held
up on their arrival in Briti and
-treated in a contemptuoul and in-
human way are very sqﬂ and afraid
of racial violence;

(¢) whether Government h.;vq_ tried
to study their difficulties and if so,
the details thereof; and

(d) the steps Government have
taken in thm regarcl?

THE MINI OF STATE IN THE
MINISTRY OF EXTERNAL AFFATRS:

(s U): (=
anﬁ) It may be M% 3

women immigrants - .from..the -Indlan
sub-continent face di.ﬂcultles in ad-
justment to livifig' ' qRditions in Bri.

tain, but any such generalised conclu-
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sion would not stand scrutiny. As far
as we have been able to judge, it is
true that some immigrants from Asia
(and non-Asian countries as well) in-
cluding women, had to undergo inten.
sive questioning which sometimes in-
volved detention pending decision of
the authorities to give them leave to
enter UK. under the provisions of
thejr Immigrant Act and Rules. As
regards racial violence, it is to be
hoped that the British authorities will
be successful in dispelling such fears

among immigrants.

(¢) and- (d). The Indian High Com-
mission in London is alive to the diffi-
culties of Indian women in the UK.
1t maintains liaison with Indian Orga-
nisations and other local institutions
which are engaged in the work of help-
ing Indian women to overcome their
problems. The Indian High Commis-
sion has also' taken up with the Bri-
tish Government this question of im-
proving race relations.
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Labour Welfare Officers in Dr. Ram
Manohar Lohia Hospital

4417. CHOWDHRY BALBIR SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that there
are some labour welfare officers in
Dr. Ram Manohar Lohia Hospitad,
New Delhi, who have crossed their
deputation period for more than 4
years;

(b) if so, the names of such officers
and the reasons for keeping them far
more than four years in the same
department against the Government
rules, orders and policy;

(c) whether it is a fact that it has
clearly mentioned in Rule (2) of the
Labour Officers (Central Govern-
ment) Recruitment Rules. 1951 as well
as under “MHA OM. No. 17/5/70CS
(1) deted $8th May, 1970 received
with Ministry of Finance (Exp.) O.M.
No. 19(34)-EILI(B)/60  dated 2Tth
January, 1970" that the period of
deputation shall be 3 years and be
followed strictly; and

(d) if so, why the same have not
been followed in such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND_ FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (d). Thete
is one post of Welfare Officer in the
Dr. Rami”Manohar Lohia Hospital. This
post is included #h the Ceritrdl Poot of
Labour Officers admimistered by -the
Ministry .of Labour apd l}‘mployment.
Shri R, C. Sharma, Laboar Qfficer is
hg].d;gg the pqst of Weltare Offfcer at
Dr. Ram Manohar Lohia Hospital
w.ef 22nd September, 1973. According
to the Ministry of; Labour, Shri Shavma
could comtinge, to: hold -the nost af- the
Welare Officer: at the -Rospital for &
reriod, of fgue years,. at.one stretch
according: to_ xule .10(2) of. the.Labour,
Officers. (Central Govepnment). Recruit,
mens, Rules, 1961. That Ministry. have
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opined that since the post of the
Labour Officer is included in the Cen-
tral Pool of Labour Officers, Shri Shar-
ma’s posting to the Lohia Hospital is
not on deputation basis and as such,
restrictions on period of deputation are
not applicable in this case. Ordinari-
ly, however, Shri Sharma could not
have continued at the hospital for
more than four years at a stretch.
However, on the recommendation of
the Medical Superintendent of the hos-
pital the period of his appointment as
Welfare Officer at the hospital was ex-
tended for a period of two years w.e.l.
22nd September, 1977 with the concur-
rence of the Ministry of Labour.

Child Labour

4418. SHRI R, V. SWAMINATHAN:

SHRI A. R. BADRI-
NARAYAN:

SHRI M. V. CHANDRA-
SHEKHAR MURTHY:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether according to the figures
available with IL.O, 52 million chil-
dren below the age of 7 years are
working in the world;

(b) if so, whether India has been
shown as the highest in the world in
the above figures;

(¢) what is the actual number of
children below the age of seven years
in India working as labourers; and

(d) whether India is also attending
the conference on children hesith to
be held at the end of the current
Yyear?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) ~and (b).
According to a study called “An ILO
Policy Framework for the International
Year of the Child, 1979”, the number
of working children (upto about age 14

DECEMBER 21, 1978
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or 15 years) in the world has been
estimated as 52 miliion. There is no
specific mention of India in this study
report.

(c) According to  the 1971 Census,
the total number of child workers be=
low the age of 15 years is 10.74 million.
The figures of number of child workers
below the age of 7 years are not main-
tained.

(d) This will be considered when
information regarding the convening
of such conference ig received.

Acquisition of Headguarters of Pro-
visional Government of ‘Free India’ at
Singapore

4419. PROF. SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether any fresh attempt has
been made for acquiring the two his-
toric buildings at Singapore which
were used as headquarters of the
Provisional Government of Free India
and the official residence by the Head
of the State of the said Government,—
Netaji Subhash Chandra Bose;

(b) whether any fresh attempts
have been made for reconstruction of
the INA Martyrs monument which
was demolished under orders from
Lord Mountbatten when the British
Army reoccupied Singapore after fall
of Japan;

(c) whether these matters were
raised on the floor of the House seve-
ral times during the last many years
and the Indian people also made seve-
ral requests to Government for pre-
servation and restoration of these
relics of the great War of Indian
Liberation led by Netaji Subhash

Chandra Bose; and

(d) if so, facts thereabout and the
progress made in regard to the above

matters? Ay



85  Written Answers AGRAHAYANA 30, 1900 (SAKA) Written Answers 86

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (d). The Government recognise the
historical importance of the buildings
in questjon and are aware of the ques-
tion being raised earlier. Government
feels that no purpose will be served by
pursuing the matter at this time. How-
ever, Government {8 aware of the im-
portance of this matter and will keep
it under constant review.

Pending Applicationg with . Embassies
of Pakistan and India for Visit to
each other Countries

4420. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EXTER~
NAL AFFAIRS be pleased to refer to
the news item captioned ‘Pak Envoy
foresees closer ties with India’ appear-
ing in the ‘Financial Express’ (Bombay
Edition) dated the 27th November,
1978 where in his address to the news
Conference the Pakistani Ambassador
at Hyderabad has said that 10 thou-
sand applications of Indian for visit to
Pakistan and 40 thousand applications
of Pakistanis were pending with the
respective Embassies for administra-
tive reasons;

(b) whether the two Governments
are considering the question of
streamlining the procedure to facili-
tate issue of the visas; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRSs
(SHRI SAMARENDRA KUNDU): (a)
to (c). Government have seen reports
on Pakistan Ambassador’s statement
at a news Conference at Hyderabad,
regarding pending visa cases, Approxi-
mately 25 thousand visa applications
of Pakistani nationals are pending
with our Mission in Islamabad. The
Government are not aware of the exact
number of visa cases pending with the
Embassy of Pakistan in New Delhi.

The Government of Pakistan and the
Government of India have agreed to

open Consular offices at Bombay and
Karachi respectively. It {s expected
that after these two offices start func-
tioning, the issue of visas to the
nationals of both the countries would
be greatly expedited. So far as we are
concerned, many steps have been taken
to clear the backlog and to streamline
the procedure of issuing visas. A
special team was deputed from the
Ministry of External Affairs to the
Embassy of India, Islamabad, for clear-
ing arrears. It is expected that the
arrears would be cleared in the near
future.
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™ T FreTaEY ™
1 2 3 4

1970 14.75 5.81 20.56
(71.74) (28.26)

1971 11.80 4.74 16.55
(71.30) (28.70)

1972 13.75 6.80 20. 54
(66.92) (33.08)

1973 13.86 6.76 20,63
(67.21) (32.79)

1974 33.64 6.62 40.26
(83.56) (16.44)

1975 16.79 5.20 21.90
(76.286) (23.74)

1976 2.80 9.95 12.75
(21.98) (78.04)

1977(%®) 13. 41 11.91 25.32
(52.98) (47.04)

1978 (&%) 6.79 7.27 13,97
- (rra—errer) (47.98) (52.04)
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Income of Coal Mines Labour Wel-
fare Organisation

4423, SHRI R. P. DAS: Will the Min-
lster of PARLIAMENTARY APFAIRS
AND LABOUR be pleased to state:

\

(a) the actual imcome of the Coal
Mines Labeur Welfare- Organisation
from the cess on- Gespatches of coal
and coke during the years 1875-76; and

¢b) ‘the amount spent for the faci-
lities for treatment of. T.B. patien
among : the coal-miners during the
above period?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAT): (a). Rs. 7.32 crores.

(b). Rs. 26.90 lakhs.

T
| farsrag &1 & e waTPty waTETC O
W Wiy § foE serfoa «F & e afz &,
oY oY s AT E
(&) @ 2mi [ A F fag =

(Progress of steel Plants )

4425. SHRI K. T. KOSALRAM: Wil
the Minister of STEEL _AND MINES
be pleased to state:

(a) the progress of the steel plants:
at Visakhapatuam in Andhrg Pradesh
and Vijeyanagar in Karnataka and
Salem in Tamil Nadu with expendi-
ture already incurred on the projects;

(b) what are the reasons for the
delay in setting up these plants and
when these projects are expected to
be completed;

(¢c) whether Gbvernment propose to
set up steel plants at Paradeep and.
Mangalore; and

(d) if so, the capacity of these
plants, prodiict range and the invest-
ment required?

. THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
Detailed project reports on Visakapat:
nam and Vijayanagar Steel Plants are
still under examination of Bteel Au-
thority of India Limited and no invest-
ment decision has yet Dbeen taken.
Preliminary works like land acquisition,
soil investigation etc.. have been taken
in hand an  expenditure of Rs. 4.67
crores on Visakhaptnam and Rs. 3.54
crores on Vijayanagar Projects has
been incurred upto November 30, 1978.
As no investment decision has so far
been taken, question of any delay or'of
completion date does not arise at this
stage.

In the case of Salem Steel Plant, im-
plementation of the first stage was
taken up in March, 1977 and- the cen-
struction work is in  progress. An
expenditure of Rs. 23.18 crores has
been incurred upto November 30, 1978.
Implementation of the first stage of the
project is proceeding satisfactorily and
is scheduled to be commissioned during
1981-82.

(¢) and (d). Government have late-
ly been considering possibility of set-
ting up shore based steel plants two
of the possible sites being Mangalore
and Paradeep. It is premature at this
stage te -indicate- capacity, prodict
range and investment of these plants.
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Cancellation of Mining Licences

4426. SHRI P. RAJAGOPAL NAIDU:
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Government are
aware that those who got licences to
work mines are not at all working
there since a long time; and

(b) if so, whether Government pro-
pose to cancel such licences?

"THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
Persons engaged in extraction of mine-
rals have to lease areas looking to their
long term requirements. These areas
are then exploited gradually over a
period of time. For any default by
way of inadequate exploitation of the
leased areas, the State Governments
are empowered to take action under
Rule 27(5) of the Mineral Concession

Rules, 1960.
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Representation from Durgapur Ispat
Mazdoor Sabha

4428. DR. BAPU KALDATE: will
the Minister of STEEL AND MINES
he pleased to state:

(a) whether  Government  have
reccived representation from Durga-
pur Ispat Mazdoor Sabha (H.M.S.)
for their participation in the matter of
Industrial Relations:

(by whether Government have
recnnised any other unions for the
purpose of participation in the matter
of industrial relation at Durgapur
Steel Plant;

(c) if so, the names of the unions
and their membership;

(d) whether the representation of
the Durgapur Ispat Mazdoor Sabha
(H.M.S.) has been considered;



93 Written Answers AGRAHAYANA 30, 1800 (SAKA) Written Answers 94

(e) if so, since when; and
1) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRI KARIA MUNDA):. (a) Yes,
Sir, \

(b) and (c). THe management of the
plant hold discussions on industrial
relations with the following three
Unions:—

(i) Hindustan Steel Employees

Union, Durgapur,

(ii) Hindustan Steel Workers Union,
Durgapur.

(iii) Durgapur Steel Shramik Union.

The membership of these unions has
not been intimated to the management.

(d) to (f). The representation of the
Durgapur Ispat Mazdoor Sabha (HMS)
was considered by the management.
While the management could not agree
to change the existing practice of ne-
gotiating and signing the agreements,
they have set up a Standing Committee
on which Durgapur Ispat Mazdoor
Sabha is also represented. The matters
raised by the Union are discussed in
the meetings of this Standing Com-
raittee.

a

Recorded Delivery System

442y, SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
COMMUNICATIONS be pleased to

state;

(a) how the system of recorded
delivery is working;

(b) whether there have been any
complaints, and if so, their nature and
content; and

(c) whether Recorded Delivery
letters are delivered like ordinary
letters and no intimation is given to
the sender about its delivery, nor any
acknowledgement of the reception?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) The system of Recorded De-
livery is working satisfactorily.

(b) The complaints received are
nominal with reference to the traffic
handled and are generally concerning'
non-receipt or delay in the receipt of
acknowledgements or the delivery of
RD article as ordinary articles i a
few cases.

- (¢) No, ‘8ir. Such letters are 'deliver-
ed to the addresses under receipt. An
acknowledgement in the form of a
certificate for the posting of the article
is given to the sender of the article
without any fee. An intimation of de-
livery is given to the sender of the
article provided he has paid a fee of 30
paise for this purpose.

e @ Ofem 3ot ® fad weam AW
% faafe
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Quick Mail Service

4431. SHRI ISHWAR CHOUDHARY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

-(#) what are the names of the cities
whére ‘Quick- Mafl Service' scheme has
so far been introduced;

. (b). what is number of mail delivered
through this service durinx the last
two years, place-wise

(¢) whether Gwernment have
rovigwed the functioning of the
scheme;

«i¢d) if so, the main findings thereof;
and

* fe) wimt ~measures Government
propose to take to improve the work-
ing of the schemie and to implement
it at more places?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) A list is laid on the Table of
the House [Placed in Library. See
No. LT-3139/78]

(b) This information is not available
as both ordinary and QMS mail are de-
livered together and no separate re.
eord for delivery of QMS mail is main-
tained.

(¢) and (d). Yes, the scheme is
working satisfactorily.

¢e) Regular checks are carried out
about the functioning of the service
with a view to improving it further.
There is no immediate proposal to ex-
tend the said service.

Shortage of Unani Medicine

4432. SHRI RAJE VISHVESHWAR
RAO: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
1o state:

(a) whether there is only ore dig~
pensary under the C.G.H.S. Scheme in
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Delhi providing Unani system of
medicine;

(b) whether it {5 & fact that thére
being no register¢d supplier of Ubail
medicine with the Ministry, there 18
generally shortage of medicines - %9
much so that sometimes even in urgent
caseg medicines are not available;

(c) whether patients are am
to purchase medicines in emergent
ch¥es -dgainst ‘teimbirsessent svhen
these are not Kvallable and what is
the procedure for it;

(d) whether M.O. Incharge is
athorised’ t5 alidw such pusehble or
the patient is left to the mercy of
Almighty; and

(e) whether Government propose
some ways to help fhe
patients of Unani system in this mat-
ter like that prevailing in the Alopa-
thic system of dispensaries and the
reasons for different procedure in the
two types of treatment?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-

LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes.
(b) It is a fact that there is no

authorised Chemist for day to day sup-
ply of local purchase medicines. Unani
medicines suppliers are very few in the
country. All unani medicines regquir-
ed are stored in the store attached to
the dispensary. The dispensary In-
charge is responsible for purchase of
medicines and he ensures that medi-
cines prescribed are available in the
dispensary. The dispensary is open in
the morning from 7 A.M. to 10.30 P.M.
and 5 P.M. to 7 PM. in summer and
8 AM. to 11.30 A.M. and 5 P.M. to
7 P.M. in winter. However, there is
no shortage of medicines in the CGHS
Unani dispensary and substitute medi-
cines are invariably given to the pati-
ent in case-any particular medicine is
not available,
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(c) No. There is no emergency ser-
vice in the dispensary. It functions in
the morning and evening shifts and
therefore the question of any medicines
required in emergency does not arise.

(d) The M.O. Incharge himself is
incharge ‘of stores and can purchase
any medicine from the few chemists
available in Delhi after following laid
down purchase procedures.

(e) There are 63 allopathic dispen-
saries functioning under the C.G.H.S.
Delhi and these dispensaries get their
supply of medicines from the C.G.H.S.
Medical Store Depot. However, the
C.G.H.S. Unani Dispensary being the
only such dispensary in the Unani Sys-
tem functioning under the C.G.H.S.
Delhi obtains and stocks its supply ef
medicines directly from the registered
firms. The store of the Unani medi-
cines is attached to the dispensary.
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Regulation of E.D. Employees

4434. SHRI VAYALAR RAVI: wWill
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have made
final decision for regularising the E.D.
Employees to the service;

(b) if not what reasons
and

therefor;

(¢) whether Government have any
proposal to increase remuneration of
E. D. Employees?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) and (b). ED. Employees are
part time employees. They cannot be
treated at per with full time employees
in service matters. They are, however,
given concession for absorption in re-
gular posts of Group ‘D', Postmen/
Clerks.

(c) The rates of remuneration of
E.D. Employees were revised with effect
from 1st September, 1977. The next
review of the rates of remunaration of
E.D. Employees is due only in Septem-
ber, 1979,
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Kashmir

4435. SHRI P. M. SAYEED

SHRI M. V. CHANDRA.-
SHEKHARA MURTHY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Pakistan President as reported in the
‘Hindustan Times' dated 28-11-78 that
unless the Kashmir issue is solved
any headway in other fields in Indo-
Pak relations would not prove fruit-
ful and meaningful;

(by if so, the reactions of the Un-
ion Government; and

(c) whether any clarification have
been sought?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes, Sir.

(b) and (c). Government's position
on the guestion of State of Jammu and
Kashmir is well-known. Government's
policy of normalisation of relations
with Pakistan is based upon its readi-
ness to co-operate in the growth of
bilateral relations to the extent Pakis-
tan is willing to go. Government recog-
nise that any acceleration and further
development of our relations can be
possible only with the consent of both
the countries.

World Bank Loan for Telecommmuni-
cation Project

4436. SHRI A. R. BADRI-
NARAYAN:

SHRI M. V. CHANDRA-
SEKHARA MURTHY-

SHRI R. V. SWANMI-
NATHAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether India has sought an-
other $ 100 million loan from the World
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Bank for the 1978—83 Telecommuni-
cation plan;

(b) if so, whether this ig in addi-
tion to the 120 million which the
World Bank has already gagreed for
the first three years of the plan;

(c) the reasons for asking addi-
tional loan of $ 100 million; and

(d) the reaction of the World Bank
on that request made by India?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDED
SAI): (a) to (d). An agreement for a
loan of § 120 million known as the 7th
Telecommunication Loan for the de-
velopment of telcommunications was
signed on 19th June, 1978 and has come
into effect from 30th  October, 1978.
This partially covers the foreign exm-
change requirements for the first three
years of Telecom, Development plam
1978—83.

The Government have not made any
further request for assistance for Tele-
communication  Project from the
World Bank Group since then.
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Post Offices in Chittor & Udaipur

4439. SHRI S. S. SOMANI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) what is the number of Post
Offices at present fanctioning in
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Chittor and Udaipur District of Rajas—
than;

(b) whether Government have re-
cently framed a new scheme to openm
mpre post offices keeping in view
the population factors; and

(e) if so, the details regarding the
new post offices have been opened
during the current financial year and
the number of new post offices are
still under consideration to be opened
in Chittor and Udaipur District of
Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHE-
DEO SAI): (a) Chittor 264

Udaipur 571

(b) Yes Sir. Population was one of
the factors considered for opening of
post offices according to the previous
norms also.

(c) Post Offices opened so far
during the current finan-
cial year in District Chit-
tor : 14

Post Offices opened so far
in the current financial
vear in District Udaipur : 4

Post Offices proposed to
le opened during  the
current vcar in District
Chittor : 5

Post Offices proposed to
be opened during the
current year in District
Udaipur : 28
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Selection of Professionals for Indian
Missions Abroad

4441, SHRI SARAT KAR: Will the
Minister of EXTERNAL AI‘TAIRS be
pleased to state:

(a) whether Government propose to
increase the selection of non-officials
like professors and other oprofession-
als from various flelds for posting as
heads of the Indian Missions abroad;
and

(b) names of the non-officials who
are at present posteq as heads of
Indian Missions abroad together with
their respective tenure and country of
posting?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
The selection of Heads of Missions,
whether from among non-officials or
officials, is decided by Government,
keeping in view their experience,
qualifications and  suitability for the
particular assignment and requirement
from time to time.

(by There is no fixed tenure for a
Head of Mission. A list containing the
names of the non-official Heads of
Missions and their country of accredi-
tation is placed on the Table of the
House.

List Containing the Names of the Non-0 fficial Heads of Indian Missions as on 215t December, 1978.

8. No. Name of the Head of Mission

Country of posting

1. ShriA. K. Hafizka.
2. Shri I. K. Gujral.

3. ShriN. A. Palkhivala . . .
4- ShriN. G. Goray. . . .
5. Shri R. Jaipal . .

6. ShriT. N. Raina (Designate)

7. Shri Amiya Nath Bosc.

8. Shri G. G. Swell. | . .

9. Shri Abdul Ghani Goni., . .
10. Shri Gaj Singh Jodhpur. . . .
1r. Shril. M. Kanga. . . . .
12. Shri Kailash Chandra . . . .

Saudi Arabia.

Union of Soviet, Socialist Republics.
United States of America.

United Kingdom.

Permanent Mission of India to the United
Nationsin New York.

Canada.

Burma.

Norway.

Jordan.

Trinidad and Tobago. -
People’s Democratic of Yemen.
Mauritius.
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Condition of Reglonal Passport
Offices

4442. PROFESSOR P. G. MAVAL-
ANKAR: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state: \

(a) whether it ia a fact that several
regional passport offices, including
notably Ahmedabad and Bombay, are
understaffed  ill-equipped and narde-
quately housed;

(b) if so, what steps are bzing tak-
en by Government to improve th: said
situation; and

(c) whether there is a heavy back-
log of passport applications at these
offices and it so, how is it being
attended to and cleared efficiently and
expeditiously? :

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). Staffing.—The staffing position
in Passport Offices is furnished in the
Statement No. 1 placed on the Table
of the House. [Placed in Library. See
No. LT-3140/78] As mentioned there-
in, staff requirements are calculated
and sanctioned on the basis of work-
load obtaining from time to time and
assessed against work norms prescrib-
ed by Government. It would be notic-
ed from the Statement that the offices
at Bangalore, Bombay, Calcutta;
Chandigarh, Delhi, Ernakulam, Madras
and Lucknow are slightly understafled
=ither for purposes of work connected
with issue of passports or that relating
to emigration or both, Proposals are
under consideration of Government to
provide additional staff {0 make up the
marginal deficiencies.

Equipment.—The position regarding
equipment is as furnished in the State-
ment No. 2 placed on the Table of the
House [Placed in ,Library. See No.
LT-3140/78]. The situation in most
cases is general'y satisfactory, except
in Delbi and Hyderabad. who are in
need of some replacements of furni-

ture, record racks, etc. Proposals in
this behalf are under consideration of
Government, It may also be added
that delegated financial powers are
available with Passport Officers, sub-
ject to certain monetary limits, to pur=
chase/replace equipments,

Accommodation.—The position re-
garding accommodation of Passport
Offices is furnished in the Statement
No, 3 placed on the Table of the House
(Placed in Library. See No. LT-3140/
78]. Generally, accommodation avail-
able is satisfactory and adequate to
meet the requirements, except in the
case of the offices in Delhi and Luck-
now. Proposals are under considera-
tion of Government to find suitable
ground floor accommodation for the
Delhi Office, which is located at present
on the second floor of a building. In
the case of Lucknow Office, the present
accommodation is inadequate for its
requirements and proposal is under
consideration of Government to rent
out a larger and more suitable accom-
modation, consistent with its needs.

(c) No, Sir. As against an arrear
position of 4,63,285 applicationg as on
31-1-1978, a total of 87,478 applications
were in arrears at the end of Novem-
ber, 1978. Of this, 76,022 applications
were pending due to reasong of non=-
compliance with passport requirements
by the applicanis as explained further
below. The Net Effective Arrear posi-
tion at the end of November, 1978 was
therefore 11,456 asindicated in the
Statement No. 4 placed on the Table of
House. [Placed in Library, .8ee No.
LT-3140/78].

Non-compliance.—In the case of the
applications which are pending issue of
passports due to this reason, the Pass-
port Office have addressed the appli-
cants, and further reminded them, to
fulfil the requirements, like supply of
financial guarantee, the required num-
ber of photagraphs, supply of essential
data for inclusion in the passport, such
as date of birth. visible distingushing
mark, etc., or to remit the full, revised
passport fee of Rs. 50, Passports will
be issued on receipt of satisfactory
response from them,
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Visit of Mrs. Gaadhi to UK

4443. SHRI HARI VISHNU KAM-
ATH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a)whether his attention has heen
drawn to a reported statement made
by Shrimaii Indira Gandhi in London
during her recent visit to that city
to the effect that he (the Minister)
had denounced or opposed the Indo-
Soviet Treaty of Friendship, Peace
and Cooperation;

(b) it so, whether her aforesaid
statement is factually, substantially
or even notionally true or false; and

(c) if false, what action has been,
or ig proposed to be, taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (¢). Yes, Sir. This statement was
not in accordance with facts. The
Minister of External Affairs therefore
issued a press denial in which he re-
called that he had welcomed the Indo-
Soviet Treaty soon after it was signed
and challenged her to furnish evidence
to support her statement. A copy of
the press denial is given in the State-
ment placed on the table of the House.

Statement

My attention has been drawn to a
statement reported to have been made
by Shrimati Indira Gandhi in London
on November 15, 1978, in which she
has asserted that I was against the
Indo-Soviet Treatly of Peace, Friend-
ship and Co-operation and that during
the General Elections in March, 1977,
I demanded its abrogation.

2. During her long political carcer
and in the pursuit of personal power,
Shrimati Gandhi has resorted tp nu-
merous strategems and distortions in
order to malign her opponents. Her
exercises in half-truths and utter fal-
sehoods are too well-known for me to
undertake to categorise them here.
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This allegation levelled by her against
me, nevertheless, takes the cake. She
has forgotten conveniently, a little too
conveniently, that even as g Member
of the Opposition in the year 1971, I
had welcomed the Indo-Soviet Treaty
soon after it was signed. This hag not
been a secret to anyone, and yet con-
sistent with her nuparalleled record in
politica]l distortions and falsehoods, she
has thought it fit to make this utterly
baseless accusation.

I challenge her to furnish evidence
to support her statement, which is a
vicious lie. And if she is unable to do
50, the least that can be expected of
her is to render a public apology.

(Atal Bihari Vajpayee)

New Delhi,
November 16, 1978.
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Telephones in Villages

4446. SHRI B. P. MANDAL: Will
the Minister of COMMUNICATIONS
be pleased io state;

(a) the number of villages having
telephone connections State-wise;

(b) whether they have any plan to
bring more villages under telecom-
munications; and

(c) the details of such plan, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) 13,004 villages were having
Telephone facility on 1-4-78, Statewise
break up is given in Statement I,

(b) Yes, Sir,

(c) 15,000 more villages are proposed
to be provided with Telephone facility
during the Sixth Plan period (1978—
83). Statewise break up is given in
Statement II.
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Statement I
Sl No. Name of State Villages having telcphone con-
nections as on 1-4-78
L.D.P.Ts. Exchange: Total
1 Andhra 934 635 1569
2 Bihar . . . . ) . . . . 750 202 952
3 JGujarat, Dadra and Naigar Haveli, Daman Diu . 354 321 675
4 J&K. . . . 127 4! 168
5 Karnataka . . . : . 985 405 1390
6 Ko=rala and Lakshdweep Island . . 209 267 476
7 Madhya Pradesh . . : 670 257 927
8 Maharashtra and Goa . . " . . . 442 422 864
9 A:mm. A-inchal, \{ntpjr, M: g‘nlaya, Mlzoram,
Nagaland, Tripura . . 341 164 505
10 Haryaia, Himachal Pradash, Punjab . 486 247 788
11 Orissa . . 388 102
12 Rajasthan . . . . . . . . 522 188 710
13 Tamil Nadu ani Pondicherry . 582 493 1075
14 Uttar Pradesh ) . ] i . . 1457 341 1798
15 W:rB.an! Arlimiaad Nicobar Islands and Sikkim 483 189 672
Torar . o . . e 8730 4274 13004
Statement I
Targets (1= 5-1vis" v 2f bong distanze Public Telephones during the 6th Plan Period from
¥ 1-478 to 31-3-843.
Name of the State Targets
es/
Telegraph
Offices
1. Andhra Pradesh B 3300
2. Bihar . . . . . . . . 2000
3. G, i12laling Dudra & Nagar Huveli, Daman and Diu . 650
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‘Name of the State

Targets for Public Telephones/Telegraph Offices

4. Jammu & Kashmir . - 150
5. Karnataka . 500
§. K-rala induding Lakshadweep Islands . . . . 300
j7. Madhya Pradesh . . . . . . . . . . . . 6oo
:8. Maharashtra including Goa . . . . . . . . 1200
}g.‘ Arunichal Pradesh, Assam, M iaipur, M :zhalaya, Mizoram, Nagaland, Tripura 200
0. Haryana, Himachal Pradesh, Puniab " . . 1200
ax. Orissa . . . . . . . . 300
a2. Rajasthan .. . . . . . . . 500
n3. Tamil Nadu, Pondicherry . . . . 14C0
ug. Uttar Pradesh . . ’ . . . 2500
15. West Bengal, Sikkim, Andaman & Nicobar Islands . . - . . . 200
ToraL _‘5';‘.7
Wt @ ETWTE greT wATwTC TAt a e m&)ﬁﬁm@;ﬁg‘m
4447. S W T e ;w7 fadw Feafer Wt FROET & STo wwgre o frer
W oy TR W ogw S e S D ST e
(%) W SRy e qw e aw e & T e e
T@ER ® @fre @ faen aw aaEr o W :

g ) AR

() wrm W ST AW & Arw FORE
g AUET F AT BW AL F FE IsH@AIT
ofads gar & ?

fadw sarera & g wat (st wwdw g ¢
(=) F&ETH frogomerr zfzan
o gumE qa@t § W fadedr g=ve Ad
frar & 1 & T wnfee @

Unrecognised E. P, F. Organisa-
tions

4448, SHRI MANOHAR LAL: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether unrecognised ypions in
the Employees’ Provident Fund orga-
nisation  especially in Tamil Nadu
have been given undue importance;

(b) whether the leniency shown to
the Tamil Nadu Provident Fund Em-
ployees’ Union has encouraged indis-
cipline in the Regional Office;
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(c) whether the suspension of cer-
tain unruly and bad elements in Tamil
Nadu region was withdrawn;

(d) if so, the reasons therefor; ¢(nd

(e) whether Government will stop
encouraging unrecognised unions in
the E. P. F. organisation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Representations
made by the employees Unions/Asso-
ciations, whether recognised or un-
recognised, are considered on merits.

(b) to (d). 17 employees were sus-
pended in February/April. 1977, for
disobeying the instructions of the Re-
gional Provident Fund Commissioner,
Tamil Nadu, in regard to putting up a
notice-board of the Union in Office
premises unauthorisedly. However, to
avoid hardship the suspension order,
was withdrawn later.

(e} Does not arise in view of reply
to part (a) above.

Pesis of Technical Assistants in

Radiological Department of Safdar-
jumng and Dr. Ram Manohar Lohia
Hospitals

4449. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state:

(a) whether it is a fact that there
are no posts of technical assistants in
the radiological departments of Saf-
darjung and Lohia Hospitals;

(b) it so, the reasons therefor;

(¢) whether due to absence of such
posts, patients have to wait long for
getting X-rays done;

(d) whether due to absence of pro-
motion events there is great resent-
ment among the X-ray staff;

(e) whether of late the radiological
staff in the Safdarjung Hospital has

DECEMBER
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been resorting to ‘work to rule’ agita—
tion: and

(f) what action Government has
taken to remedy the situation?

THE MINISTER OF STATE IN THE.
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b}t Yes.
The staff deployed is based on the-
recommendation of Staff Inspection
Unit of the Ministry of Finance.

(c) No,

(d) to (f). The para-medical staff in
the Radiology Department of the
Safdarjung Hospital has been resorting
to “work to rule” agitation. Their
demands are under consideration.’

Manufacturing of Micro-Wave Towers:
at Bhilai

4450. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether a project for manufac-
ture of micro-wave towers at Bhilab
(M.P.) was sanctioneg by the P&T
Board in July, 1976;

(b} whether the time gchedule of
the project could not be maintained
and if so, why:

(e) isita'fact thatfrom July 1976 to
August 1978 postings in the factory
has been mostly in the high ranking
cadre and not a single industrial work-
er has been employed so far; and

(d) by what time the said Bhilai
factory is expected to generate its
full capacity production?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI). (a) The Projeci for manufacture
of microwave towers at Bhilai (M.P.)
was sanctioned in June, 1976. The
project envisaged manufacture of 1500
metric ton Microwave Towers, the total
sanctioned cost being Rs. 49.62 lakhs
and the total staff proposed to be pro-
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vided being 164 (39 non-industrial and
125 Industrial).
(b) The sanctioned Project envisag-

ed commencement of production by
the end of 1978. However, there has

been some delay in the completion of
| civil works and also difficulty in pro-

, factory commences.

viding elecfric power supp?y and ap-
proach Road. These are being pursued
vigorously with the concerned a}:tho—
rities. It is expected that preliminary
production can commence during Abpril
to June, 1979 provided these works are
eompleted.

(c) The Project envisaged the post-
ing of a Manager and an Assistant
Manager and supporting office staff to
a limited extent for implementation of
the Project. The industrial workers
will be needed when production in the
However, a begin-
ning for recruiting industrial staff has
already been made and persons are
being placed under training at Jabal-
pur.

(d) It is expected that full capacity
production can be reached by the end
of financial year 1979-80,

Opening of New Post Offices

4451. SHRI GANANATH PRA-

. DHAN: Wi] the Minister of COMMU-

NICATIONS be pleased to state:
(a) the number of sub-Post Ofices

-‘ and Branch Post Offices opened dur-
. ing 1977-78 in Sambalpur Postal Divi-

- ing of

sion in Orissa and the number of pro-
posals under consideration for open-
new sub-Post Offices and
Branch Offices in that Division in
details:

(b) the number of post offices up-
graded during the year;

(c) the number of public call offi-

| ces opened in 1977-78:

{(d) the number of posts lying vacant
under different categories in that Div-
ision; and

(e) the steps
vacancles?

taken to fill up the

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): .(a) Post offices opened in 1977-78

Sub Post Offices: 2

Extra Deptl. Branch

Post Offices: 1

(b) Nil

(c) 4

(d) Posts lying vacant:
Clarical Cadre 17T
Postmen Cadre : 8
Grade ‘D' (Class IV) 8

Proposal under consideration:

4
14
16 in tribal areas.

in normal areas.

(e) Approved clerks will be posted
after completion of their prescribed
training. A recruitment examination
for the posts of Postmen will be held
in February, 1979. Test for recruit-
ment of Group ‘D’ staff has been held
in November, 1978 and the result will
be announced shortly.

Amouat Allocated for Siddha System
of Medidae

4452, SHR] P. KANNAN; Will the
MINISTER OF HEALTH AND FAMI-
LY WELFARE be pleased t, state:

(a) the amount allocated for Siddha
system of medicine in the Central
Counci] for Research in Indian Medi-
cine and Homoeopathy during the
last two years and current year:

(b) the extent of utilisation jn each

year and the progress during current
year; and

(c) the concrete results achieved
Indicating particulars of utilisation in
term of staff laboratory etc?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
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MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b).

Year Amount  Amount
allocated  utilised
in the
budget

for
Siddha
(Rs.in |a1-;-hh.~a)

1976—77. 345 3-bg

1977—78. 4:03 440

1978—79. 1200 2-66

7= (Upte Oct..

1978)

(c) A statement giving the requisite
information is laid on the Table of the
House, [Placed in Library. See No.
LT-3141/78].

‘Deportation Proceedings against
Iranian Students

4453. SHR] C. K. CHANDRAPPAN:
‘Will the Minister ot EXTERNAL
AFFAIRS be pleased to state:

(a) whether any deportation pro-
ceedings are being held against four
Iranian students studying in ifydera-
bad;

(b) whether Government is aware
that there is a strong feeling among
fellow students ang others resenting
the step of deporting these patriotic
Iranian students; and

(c) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
No deportation proreedings are being
held against any Iranian students,

(b) and (c). Do not arise.

gual W € WA 3 gonet
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Closure of Mechanised Industry of
Coconut Fibre at Kanyakumari

4455, SHRI M. ARUNACHALAM:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the mechaniseq indus-
try o. coconui fibre at Kanyakumari
District of Tamil Nadu is being clos-
ed; and

(h) if so, what nlternative arran=
gement: are made to rehabilitaie the
ermployces of the industry?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b)
Ministry of Industry and a}so the
Ministry of Labour have no informa-
tion about the apprehended closure of
mechanised \ industry of coconut fibre
at Kanyakumari District, Tamil Nadu.
According to the Ministry of Industry
the various problems facing the Coir
Industry werce studied by a high level
study {eam. The report of the study
team has since been received by the
Ministry of Industry and the recom-
mendations of the study team covering
inter alia the problem of mechanisa-
tion _in different sectors, are wunder
their consideration.

Wn wifem st fad a1 (fean sfew
QU e § wegfem wfaal aa
wagfem wwanfeat @ ferg sroaw

Telephone facilities in Rura] Areas

4457. SHRI DHIRENDRA NATH
BASU: Wil} the Minister of COM-
MUNICATIONS be pleased to state:

(a) what steps have been taken by
the Central Government during the-
last one year for extension of tele-
phone facilities in rural areas of the
country particularly in Bastern Zone;
and

(by the number of new telephones
provided in villages of West Bengal,
Assam, Orissa, Bihar and Tripura
State-wise during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) and (b). During the year
1977-78. 2374 long distance Public Tele-
phones were opened in the rural areas
in the country. The position with res-
pect to the easfern States mentioned
in part (b} of the question is as fol-
lows:—

Name of State No. of
long dis-
tance
Public
Telephones
opened
1. West Bengal 99.
2. Assam. 34
3. Orissa. 46-
4. Bihar 260
5. Tripura 5

Social Security Plan for Rural
Workery

4458. SHRI GADADHAR SAHA:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether there ig urgent and
genuine need for social security sche-
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qmes to cover the vast majority of
workers in unorganised and agricul-

tural sectors on all India basis;

(b if so, whether any scheme is
under consideration of Government at
present benefiting the vast warkers
or any proposal from International
Labour Organisation and Social Secu-
rity Organisation attending Seminar
organised by International Social Se-
curity Association in New Delhi;

(c) if so. what are ity Dbasic fea-
‘tures; and

(d) if not the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR, RAM
KIRPAL SINHA): (a) The Govern-
ment’s attention has been drawn to the
need for gradual extension of social
security schemes to these categories of
‘workers,

(b) to (d). The ILO Nalional Seminar
on Social Security and National De-
velopment held in New Delhi in Sep-
tember, 1977 had stressed inter-alia
the need for providing social security
protection to workers and their families
in rural sector., The proceedings of
the Seminar organised by the Inter-
national Social! Security Association in
New Delhi recently are awaited. The
Government are themselves anxious to
see that the benefits of social security
reach the workers in unorganised sec-
tor. However, no specific proposal has
‘taken shape.

News-item captioned “Qutar Black-
lists 31 Indian Companies”

4459. SHRI YADVENDRA DUTT:
"Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether his attention has been
drawn to the news-item which ap-
peared in the “Times of India” dated
‘the 25th November, 1978 stating that
the Government of Qutar has black-
listeq 31 Indian Companies for deal-
ing with the Jewish State: and

DECEMBER 21, 1978
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(b) if so, the names of the com-
panies, the nature of business carried
on by these companies and what steps
the Government of India propose to
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SAMARENDRA KUNDU;: (a)
Yes, Sir,

(b) A list of 31 Indian companies
which have been black-listed is placed
on the Table of the House,

Most of these comparies are manu-
facturers of chemicals, drugs & phar-
maceuticals, insecticides & pesticides,
dyes & dye intermediates. It is alleged
by the Israeli Boycott Office in Qatar
that these firms had imported chemi-
cals and raw materials from Israel and
used them in their manufactures for
subsequent export to Arab countries,

The Government have already ad-
vised these Companies to give certain
undertakings required by the Israeli
Boycott Office in Qatar for removal
of the boycott imposed against them.

LIST OF 31 BLACKLISTED INDIAN
COMPANIES

1. The Bangalore Pharmaceutical
& Research Laboratory, Basava-
nagudi, Bangalore 560 004.

2, Metro Golden Laboratories,
Pimtimka Road, Bombay 8.

3. The Chemo Pharma Laboratories
Limited, C, S. 215 Sewri, Bom-
bay 15,

4. Kilipest Pvt. Limited, Industrial
area, Goindpura, Bhopal, M.P.

5. B. D. Khattan & Co., Subash
Road, Calcutta 700 001.

6. Trinity Laboratories (Ahmeda-
bad) (Torrent Laboratories)
12, Matila] Park, Baliakaka
380 022—Gujarat.

7. Texdyes Corp., 127, Mahatma
Gandhi Road, Bombay 400 023.

8. Premier Dyes Corp., 1st St
Pokhran Road, Thana, Bombay.
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9.

10.

11.

12.

13.

17.

18.

19.
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Triumph Products, Triumph
House, Near Patel tate,
Gestern Express Highway, Gore-
gaon (East), Bombay 63.

Suren Chemicals, Amin Industrial
Estate, Bombay 400 063,

Alar' Laboratories, Shri Kunji
Navrangpura, Ahmedabad 9.

Cyano Pharma, 11, Rup Ram

Nagar, Indore.
Associated Chemical Industries,
Ahmedabad 380 002 (Gujarat;.

Gupla Trading Co., 130, Apollo
Street, Bombay 40p 001.

Biddle Sawyer Co. (India) Ltd.,
25, Dalal Street, Bombay 400001,

Shree Ashok Thymol Factory,
13, Shiv Vlas Palace 3, Indorec
(M.P.)

Sharda Dyeing & Printing Works,
P.D. Mello Road, Bombay 400 010,

Dileep Agarbatti Co., Dayanand
Nagar, Bangalore 500 021,

Raj Pharmaceuticals Pvt, Ltd.,
43. Princess Sireet, Bombay
400 002.

Sigma Laboratories, 43,
Walala; Bombay 400 031.
C.I. Laboratories, 24-B, Bantilal
Shah Road, Calcutta 700007,
Western Chemical Industries,
Purshottam Estate, Bahucharaji
Road. Baroda 390 001.

South

23. Grace Willpharma, Khedia Com-

26.

217.

28.

29.

pound, Near
Indore (M.P.).

Cauvery Chemical Mifg. Co.,
339, Samuel Street, Rawl Cham-
bers; Bon_lbay 3.

Alma I.aboratories, Fort House,
Dr, Naoroji Road; Bombay 1.

Beacon Pharmaceuticals, 135/36,
Vasanji Road, Bombay 69,

Mindia Chemicals Ltd., 11, Sport

Mission Hospital,

Road Ballard Estate, Bombay
400 038, .
Gwalior Lamps & Electronics
Ltd,

Capital Lighting & Electronics

Products Ltd.

30. Ajay Electricalg Industries Ltd.
—15/1 Asaf Ali Road, New Dethi
110 002,
—Sylvania & Laxman.
31. Krishi Rasayan, Ranital,
Balasore (Orissa),

Dist.

Steel Exported during 1976-77 and
197118

4460. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister ¢f STEEL AND
MINES be pleaseq to state the quantity
of steel exported during 1976-77 and
1977-178?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): The quanti-
ties of steel exported through SAIL,
the canalising agency, during 1976-77
and 1977-78 are 14,09,252 tonnes and
11,00,811 tonnes respectively.

Development of Trade between India
ang Pakistan

4461, SHRI NARENDRA SINGH:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that a Con-
sulate has been opened at Karachi
for the development of trade between
Indiz and Pakistan;

(b) the progress so far achieved in
the matter;

(c) whether the discussions with
the Government of Pakistan in {his
regard were helg recently; and

(d) outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SAMARENDRA KUNDU): (a)
and (b). Government have taken steps
to open a Consulate General at Karachi
very shortly, which as part of its for-
ma)] Consular functions, apart from
facilitating travel will also endeavour
to promote commercial, economic and
cultural contacts.
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(c) and (d). Government held dis- fawew
cussions in October 1978 with the Dak-
istan Government regarding the scope
and modality to govern the trade re- ® fﬂ"! ﬁﬁm Fu'rf ‘T‘!
lations between the two countries, The
discussions would be resumeg at ihe
‘next round of Trade Review Talks ofer
which would take place in New Delhi.
Pending finalisation of a Trade Agree-

) HHRIAL, 1976 472.50
ment, Pakistan indicated that while it ™
would continue to trade with India =Y, 1976 450.00 TqT

ic s sncies the
through public cector‘agpnm , on ‘ & 1976 sat.30 T4
Indian side, both private and public
sectors could participate in trade. T, 1977 460.00 §JT
_ . Fa@ldl, 1977 433.00
=it T G faew, wewer 9T wiesa e
ffa t wem fn qrE, 1977 451.00 T
4462, St FWR WR WOATT : FT WA WA, 1977 424.00 ¥
ol aa1 W) Well 97 qA FTOFAT FO0 f*e
uf, 1977 437.50 WU

(%) ma & agt & A A AT 97 1, 1977 426,50 ¥9C
fasw, 498 o & WEAI S FAHAT g1
ﬂﬁwﬁhwmm’twaﬁmam qAATE, 1977 535. 50 ¥9T

wwera & feaer afw s wug 0f @t
qTEd, 1977 476,00 T
(&) a1 78 v faq ™ §7 7t &
Qr sfaw Feqr FTAAT #1 ISATH FT G faa=a, 1977 226.75 &,
§ o afz g, !ﬁmmq FETT F1 frad
forwrad s g€ € uFET, 1977 242,75 ¥C
(n) Afem fam oz & femd wfawi &Y qAWI, 1977 230.75 &YC
szl 1 € Y W W fow o iw oaan
s A & wEr 9% A afew 1w o ferm, 1977 225. 25 890
FE T ; Wi
s, 1978 236. 00 &T

() w1 agadafasisr fradis wqam
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Bhortage of Doctors in CGHS dispen-
saries

4463. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE bhe pleased
to state:

(a) whether it is a fact that most of
the CGHS Dispensaries in Capital
and other places are running chort of
doctors ag a result the beneficiaries
are not able to take full beneiits:

(b) if so, the dispensaries in Delhi
whose demands for increase in the
strength of doctors is pending con-
sideration with the DGHS; and

(c) the steps proposed to be taken
to depute more doctors in those dis-
pensaries?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The number of
doctors in the CGHS dispensaries in
Delhi and outside fallg short of the
strength recently recommended by the
Staff Inspection Unit of the Ministry
of Finance and as such the existing
staff has to take up extra load of work
to provide full medical benefits to the
beneficiaries,

~ (b) The shortage of doctors more or
less equally affects all CGIH'S dispensa-
ries. in Delhi,

(c) 'The Government is taking suit-
able steps on the recommendations of
the Staff Mspection Unit.

3650 LS—s5.

Reduetion in the Amount of Rural
Subseribers

4464, SHRI ANNASAHEB GOTKH-
INDE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government has been
considering a proposal for wraiving/
reduction in the amount to be depo-
siteq by the intending rural subscri-
bers of telephone; and

(b) if so, since when and the deci-
sion taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQ SAI): (a) and (b). Yes, Sir.

A proposal for giving necessary im-
petus to the rural telecommunication
programme by suitable reduction in the
advance deposit amount is under con-
sideration. A decision is expected
shortly.

Iranian credit for Kudremukh Iron
Ore Project

4465. SHRI S. R. DAMANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the total amount of credit ag-
reed to be extended by the Govern-
ment of Iran for the Kudremukh Iron
Ore Project;

(by when angd how is it proposad to
be made available and utilised; and

(c) what is the present stage of this
project?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES

.(SHRI KARIA MUNDA): (a) U.S. $630

million.

(b) An initial advance of $ 100 milliop
was receivedq on the 23rd Feb.
ruary, 1976. The remaining amount is
to be disbursed in instalments in oro-
portion to the actum} expenditure in-
curred on the project, up to the Jth
August, 1970. So far a sum of $ 255.175
million has been received from
the Imperial Government of Iran, in-
cluding the above-mentioned advance.
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(c) The project is under construction,
Mechanica] completion of the project
is scheduled by the endg of December,
1979. Delivery of iron ore concentrate
to Iran is to commence in August,
1980. The work on the project is Jro-
gressing according to thig schedule.

Buildings Owned/Rented by P & T
Department

4466. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) how many post office buildings
are owned by the department and in
how many rented buildings post offi-
ces are located in District of Thana
(Maharashtra);

(b) in how many buildings stated
above, the sanitary blocks have been
provided for the
staff;

male and female

(c) what is the total number of
staff (male and female) in the Dis-
trict;

(d) the proposal under considera-
tion to necessarily have the sanitary

block for staff (female and male) in
each post-office-building; and

(e) when such proposal
into execution?

brought

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEQO
SAI):

(a) No. of post offices in depart-
mental buildings. 9
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No. of post offices in rented

buildings 9
(b) Separate sanitary blockg for

male and femgle employees

are available in 4 out of 9

departmental and 1 out of

79 rented buildings

(¢) No. of male staff 981
No. of female staff a1

(d) and (e). Action is under conside-
ration to provide separate sanitary
blocks for female employees in 5 de-
partmental buildings. Regarding rent-
ed buildings, land lordg will be request-
ed to provide the required facilities.
Generally, female employes are posted
in offices where requireq facilities exist.
Provision of separate sanitary blocks
in departmental buildings will be com-
pleted in due course, So far ag rented
buildings are concerned, provision will
depend on the land lords of the build-
ings.

Post Offices in Villages of Maharashtra

4467. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS te
pleased to state:

(a) the total
Tehsil-wise in

number of villages-
District Thana Ma-
harashtra that do not have post cffi-

ces;

(b) how much time it will take to
have post offices in these villages;

(c) whether Government have any
phased programme for the same; and

(d) if yes, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a)

Name of Tehsil \;:o. of
without
‘ Post
Offices
'Thaﬁa . . . . 54
Kalyan . : i L 97
Ulhasnagar . " . . 79
Murbad . 156
Bhiwandi 181
Vasai 50
ED"‘ha"“ d 101
Ta asari . ) 17
wahar . 97
Mokhada 61
Shahpur 666
Palghar . 142
Vada . 143
ToraL . . . . —-T;

(b) to (d). There is no programme at
present to provide post offices in all
villages.

4468. SHRI R. K. MHALGI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government  have
received a representations dated the
28th June, 1978 and 12th July, 1878
from National Integrated Medical
Association, Bombay;

(b) what are the demands made by
the Association in the said representa-
tions;

(¢) what action have Government
taken in respect of each of the de-
mands made by the Association; and

(d) if no action so far been taken,
the reasons of delay and when the
action shall be taken in near future?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, Sir,

(b) to (d). Their demands in so far
as this Ministry is concerned, and the
action taken by the Government un
these are furnished in the enclosed
statement.

Statement

Demandg of the National Integrated
Medical Association, Bombay

Action taken by the Ministry.

(I) The Government should bring
‘an official amendment Bill to delete
al] sub-standarg qualifications includ-
ed in the Schedules which are of less
than four years institutionalised train-
ing.’

(I1) “The minimum criteria for in-
clusion of a qualification in the sche-
dules to the I.M.C.C, Act” should be:—

(a) “The qualification is granted
after regular institutional training
including clinical training in attach-
ed hospftal for atleast four years
after SSC/Matriculation examina-
tion.

(Iy (ii). The Joint Meeting of ihe
Central Counci] of Health and Family
Planning in their meeting held on 17th
April, 1976 had recommendeq as ‘ol-
fows:—

The Government should direct Cen-
tral Counci] of Indian Medicine to:

(a) Screen the degreeg etc. includ-
ed in the Second Schedule to the
IM.C.C. Act, 1970 so that hereafter
only holders of qualifications ‘who
have undergone institutionalised
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Demands of the National Integrated
Medical Association, Bombay

Action taken by the Ministry,

(b) Qualifications of the Private
Examining bodies should be recog-
nised only when there were no facili-
ties of statutory courses in Indian
medicine available in a State. If
such courses have been continued
afterwards in contravension of the
provision in the State Act, they
should not be recognised.

(c) The qualifications which do not
fulfil the minimum requirements S
above should remain in the States
Act Schedules as they are existing
today. In the Indian Medical Coun-
ci] Act, 1956 many sub-standard qua-
lifications are not included but they
are included in the State Act Sche-
dules and continue to enjoy the ori-
vileges they had before. The same
analogy should apply here.”

III. The Section 17 of the Act should
be amended by ‘“addition of a sub-
clause to protect the right of integrat-
ed practitioners to practice modern
medicine by virtue of their institutional
training in any part of India.

teaching and training of not less than
four years duration in Ayurvedic
Colleges etc. recognised by the Ten-
tral Council of Indian Medicine will
be eligible for the rights and privi-
leges envisageq in the Act; and

(b) de-recognise sub-standard [SM
teaching institutions which do not fit
in within the frame-work of the Act.
The Centra] Council of Indian Medi-
cine has already been requested to
take action accordinly.

(II1y It was not considered neces-
sary to amend Section 17 of the Act.
However, the State Governments were
requested to consider all practitioners
of Indian Systems of Medicine whose
course provides for training in subjects
of modern medicine with sympathy and
it they so desire, extend the facility of
practising modern medicine by them
in the States other than those where
they are registered.
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% ford moeT  wrErd v ol g '

('} waTaE w2 e s (.F)qqhﬁﬁ (a) the production targets fixed for

% § T o geTc S @ 9 efew Durgapur, Bhilai and Rourkela’ from
FHATRC ®1 WY % SR FEY I AT & the year 1970 till the end of the year
¥ afz g1, a) 58 a99 59 GW § equar a9n 1977 factory wise and whether the
f7-eqrdy wHaTfAt Y Hear feoer feey & factories have fulfilled the fixed tar-
TR SR FTA0 FTT & qTA0T @ 79 99F gets or not; and

fa foaeT daw tear 9T, W
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mafw"; w1 gfor W wifar §, ® da .
qumammﬁam THE MINISTER OF STATE IN THE

MINISTRY OF STEEIL, AND MINES
ATH gfe wqai |
;‘E E 1l ?m%ﬁarﬁr g;;nﬂg::; e qg £SHRI KARIA MUNDAY): (a) The fol-

(b) if not, the reasons for the same?

STt 2 lowing table indicates the production
) targets fixed for Bhilai, Durgapur and
W a9 HRdta wTatwa % oew WAt (E10 Rourkela steel plants and the actual
20 mﬁ-ﬁ) . (‘,') g gfae™ & wdr production of saleable steel during the
as saara wfasy fafy o g7 Iwgsy years 1970-71 to 1977-78:—
L o ) (‘eo0 tonnes)
Bhilai Durgapur Reurkela
Ycar
Target Actual Target  Actual Target Actual
1970-7t . . . . 1707 1549 703 413 1044 684
1971-72 1720 1568 877 432 988 597
1972-73 1790 1746 729 477 889 765
1973-74 1790 1682 774 377 875 736
1974-75 1655 1693 672 520 835 B2
}975-76 1770 1850 780 751 goo 1041
.L976'77 . 1830 2019 825 Qo1 1050 1174

1977-78 . . 1925 1930 1000 864 1170 1178
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It will be noticed that the target was
fulfilled in the case of Bhilai Steel
Plant in the years 1974-75 to 1977-78,
in the case of Durgapur Steel Plant in
1976-77, and in the case of Rourkela
Steel Plant in the years 1975-76 to
1977-78.

(b) The non-fulfilment of the targets
has been due to a variety of reasons
differing from plant to plant and from
year to year. These are briefly indi-
cated below in respect of each plant:—

Bhilaj Steel Plant:

1970-71

(i) Constraints arising from shortage
of refractories and problems relating to
the quality of refractories available.

(ii) Longer time in the completion
of certain repairs and some unexpect-
ed difficulties in Blast Furnace No. 4
and Blooming Mill,

1971-72

(i) Choking of hydraulic mains of
the one million tonnes stage coke oven
batteries starting from May 1971, =f-
fecting the coke and gas balance to all
the units,

1972-73

(1) Heavy absenteeism among key
categories of employees in the main
production departments on atcounts of
severe summer conditions.

(ii) Inadequate availability of good
quality stopper gleeves leading to Aiffi-
culties in house-keeping, higher con-
sumption and shortage of moul§ trains
for part of the year.

(iii) Unsatisfactory quality of refrac-
tories resulting in low furnace avail-
ability.

(iv) Irregular supplies of medium
coking coa] since September 1972 ad-
versely affecting the quality of coke
and consequently the blast furnaces’
performance,

1973-74

Inadequate supply of coal and other
major raw materials resulting from—

DECEMBER 21, 1978
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(i) the transport bottleneck caused
by the indifferent industrial relations
ang series of work stoppages in the
Railways.

(ii) power interruptions and crisis
in the eastern region affected the
collieries supplying coal to the stecl
plants.

Thig affected all the steel plants, parti-
cularly Bhilai and Rourkela.

Durgapur Steel Plant:
1970-71

(i) Difficult industrial relations ritua-
tion in the form of frequent strikes
and bandhs in the entire plant, series
of stoppages of work in many of the
units and a lock-out in the Steel Melt-
ing Shop following assaults on officers
and stoppage of work.

1971-72

(i) Continueg difficult industrial :e-
lations situation in the form of strikes,
bandhs and work stoppages.

(ii) Equipment breakdowns.

(iii) Power restrictiong from the DVC
supply system,

(iv) Low pushing of coke ovens af-
fecting gas availability to steel melting
shops and rolling mills, d

(v) Shortages of liquid fuel.
1972-73

(i) Sporadic work stoppage for the
major part of the year.

(ii) Frequent restriction in DVC
power supply.

(iii) Unsatisfactory condition of coke
oven batteries anq frequent break
downs of oven equipment affecting
coke and gas supply.

(iv) Delay in the completion of re-
building of Coke Oven Battery No. .

1973-74

(i) Power crisis in the Fastern Re
gion,
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(ii) Transport bottlenecks arising
out of indifferent industrial relations

in the Railways.

(iii) Inadequate supplies of coal on
account of above resulting in coke and
gas shortage.

A

(iv) Delay in commissioning’ot_ coke

oven Bettery No. 1 after re-building.

1974-75

(i) Imconsistent and inadequate sup-
ply of coal both in terms of quality
and quantity.

(ii)Powe, constraint in the East-
ern Region,

1975-76
(i) Restrictegq power supply.

(ii) Lack of orders particularly for
Sleeper Plant and Fish Plate Plant.

1977-78

(i) Frequent restrictions, frequency
fluctualions and interruptiong in DVC
power supply.

(iiy Indifferent quality of coking
coal leading to very wide fluctuations
in BF voke quality upsetting the Blast
Furnace Operation leading to shortage
of hot metal and gas.

(iii) Prolonged hot repairs to »pen
Hearth Furnaces and operational and
mechanical delays in the rolling mills.

(ivy Industrial relations problem,
particularly during the latter half of
the year.

Rourkela Steel Plant: '
1970-71
(i) Disturbed industrial relations.

(ii) Strike in South Eastern Railway
in July-August, 1970.

(iii) Serious problems developed in
the coke ovens in February 1971, af-
fecting production of all units.

(iv) Interruptions in production due
to technical breakdowns in Blast Fur-

nace No. 4, soaker and stripper cranes,
Plate Mill and Hot Strip Mill

(v) Power cuts from the Hirakund
Grid.

1971-72

(i) Collapse of the roof over the LD
converiers in the Steel Melting Shop
in July 1971.

(ii) Power condition of the coke oven
resulting in shortage of coke and Jas.

(iii)y Power restrictions from OSEB,
particularly from March 1972 onwards.

1972-73

(i) Power restrictions and underfre-
qguency in the supply from OSEB.

(iiy Bome Ilabour problems

equipment troubles,

1973-74
(i) Power problems,

(ii) Transport bottlenecks due to in-
different industrial relations in Rail-
ways resulting in shortage of inputs.

1974-75

(i) Inconsistent and inadequate sup-
ply of coal both in terms of quality and
guantity.

(iiy Power supply restrictions and
frequent power failures.

(iii) Disruption in the movement of
essential raw materials caused by Rail-
way Strike during May 1974.

Durgapur Steel Plant

4472. SHRI PABITRA MOHAN PRA-
DHAN: Willthe Minister of STEEL
AND WINES be pleased to state:

(a) whether Durgapur Steel fac-
tory is either a losing or profit mak-
ing one;

(b) if it is making profits, what are
its profits year-wise from the last
three years till the end of the year
1977; and
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(c) it it is a losing concern, what
are its losses year-wise for the period
as mentioned in (b) above?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
Durgapur Steel Plant has been incur-

ring lusses,
(b) Does not arise.

(c) The losses incurred during the
last three years have been as under:- -

Year Loss
(Rs. in Crores)

]975—76 - 20-06
1976—77. . - -
1977—78 (13 months) 17° 54

Capital Investment in HSL for Rour-
kela, Bhilai and Durgapur

4473. SHRI PABITRA MOHAN PRA-
DHAN. Will the Minister of STEEL
AND MINES be pleaseq to state:

{a) the capital investment made till
now in the HSL for Rourkela, Bhilai
and Durgapur,

(b) whether the interests thereon
together with the capital-instalments
and other Government dues like taxes
ete. have been paid regularly or not,
and

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRT KARIA MUNDA): (a) The total
capital investment in terms of gross
block plus capital works in progress in
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mmmwmtsnonw-i:
1978 is indicated; below:—

Rs. in Orores
Bhilai Steel Plant . . . Bgg6r
Rourkela Steel Plant . . 503° 58
Durgapur Steel Plant . 301 6y
v s -

The paid-up share capital of 'Hlndu;-
tan Sleel Limited as on 30-4-1978 was
942.88 crores. The outstanding loans
from Government and Stee]l Authorily
of India Ltd. on this date amounted to
Rs. 260.00 crores,

(b) Al} Government dues on account
of interest, repayment of loan instal-
ments etc. upto 30-4-1978 have been
paid.

(¢) Doeg not arise.

Opening of another dispensary in
Daryaganj

4474. SHRI RAJ KRISHNA DAWN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether in view of large num-
ber of CGHS beneficiaries attached to
the Daryaganj CGHS dispensary No.
28 Government propose to open an-
other dispensary in that area;

(b) if so, by what time; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-

LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No.

(b) Does not arise,
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{c) The number gf cards msllared
with this dispensary is 3117, which is
far lesg that than in most of the other
CGHS dispensaries in Delhi. Additio-
nal dispensarieg are being set up to re-
duce the workload on the heavily over
burdened dispensaries on the basis of
plan provisions within the existing fin-
ancial constraints.

Opening of another dispensary in
Gole Market

4475. SHRI RAJ KRISBHNA DAWN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether keeping in view the
large number of Cards in Central Gov-
ernment Health Scheme  Dispensary,
Gole Market, another dispensary is
proposed to be opened in this area;

(b) if so, by what time; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAWMBI
PRASAI> YADAV): (a) No.

(h) Does not arise.

(c) There are 4559 Cards attached to
the C.G.H.S. Dispensary at Gole Mar-
ket. Their number is much less than
that in many other C.G.H.S. dispensa-
ries in Delhi. Additional dispensaries
are being set up to reduce the work-
load on the heavily overburdened dis-
pensaries on the basis of plan provi-
sions within the existing financial con-
straints,

New Posts and Telegraphs Offices in
Gujarat

4476. SHRI AMAR SINGH V. RATH_
AWA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of new Post Offices,
Telegraph Offices and Local Call Of-

ces in Gujapmt State 'during the year
1877-78; and '

(b) the number of these offices like-

ly to be apened during the year 1978-
79?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(8HRI NARHARI PRASAD SUKH-
DEO SAl):

Postal:

(a) 122 post offlces inocluding 28 in
urban areas were opened in 1977-78 o
Gujarat Postal Tlircle consisting of
Gujarat, Diu, Daman and Dadra, Nagar
Haveli. _

Yelecom:

210 telegraph offices were opened in
Gujarat State during 1977-78. Infor-
mation regarding Local Call offices i&
being collected and will be laid on the
table of the House.

Postal:

(b) 300 post offices are proposed to
be opened in rural areas, No target
has been fixeq for urban areas.

Telecom:

80 telegraph offices are proposed to
be opened in Gujarat State during
1978-79. Information regarding Loca.
call officeg is being collected and will
be laid on the Table of the House.
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New Telephone Connections

4478. SHRI AHMED M. PATEL:
‘Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) the number of new telephone
-vonnections given in Own Your Tele-

phone and in general category

Bharoch District after 6th September,

1978; and

(b) the date of application of those
‘who were given telephone connec-

tions after 6th September, 19787

THE MINISTER OF STATE IN TIIE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Four telephone connections
under ‘OYT" and 29 under ‘General’
category have been given in Bharoch

District after 6th September, 1978.

(b) The 4 OYT applications were -e-
~eived during August and September,

1978.

The 29 non-OYT. applications were
recelved as follows yearwise:

1972 . . . . 1
1978 . . . . 1
197 . . . . 2
19 . : . . 1
1977 . . . . . 1
1978 - . . . . 23

29

New Telephone Connections in
Bharoch District

4479. SHRI AHMED M. PATEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(aX the number of Co-operative
Societies in Bharoch District applied
for the telephone connections in Own
Your Telephone or in general category
after 31st March, 1977;

(b) the number of connections sanc-
tioned;

(c) the number of applications still
pending; and

(d) the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] NARHAR] PRASAD SUKHDEQO
SAI): (a) Application was received
from one Co-operative Society in Bha-
roch District under OYT after 31-3-
19717.

(b) NiL
(e) 1 (one).

(d) This connection is to be given
from Ankleshwar Telephone Exchange
ang the premises are at a distance f
about 3.5 kilometersg from the ®Ex-
change and requires a lot of line stores
which are in short supply. The con-
nection to the Society will pe provid-
ed shortly after receipt of stores.
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Empioyees of Central Council for
Research in Indian Medicine and
Homoeopathy

4480. SHRI P. S. RAMALINGAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the steps taken to provide resi-
dential facilities for the employees of
Central Counci]l for Research in Indian
Medicine and Homoeopathy;

(b) whether it is a fact that land
allotted for the purpose by DDA has
not been accepted and no funds pro-
vided in this direction; and

(¢) if so, the reasons for denying
such vital facilities to such a large
number of public servants?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) In a few Re-
search Centres where Central Council
for Research in Indian Medicine and
Homoeopathy is maintaining Research
Hospitals, Resident Medical Officer,
Sister-in-Charge and other essential
staff like Chowkidar, have been allowed
residentiai. accommodation. Rest of
the staff are being paid House Rent
Allowance at the rates admissible to
the Central Government employees.

(b) No, Sir.

(c) Does not arise.

Non-practising Allowance to Officials
in Indian System of Medicine and
Homoeopathy

4481. DR. P. V. PERIASAMY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state.

(a) the position regarding payment
of non-practising allowance to officials
in Indian System of Medicine and
Homoeopathy in the Central Coun-
cil of Research in Indian Medicine
and Homoeopathy;

(b) wheth#® such allowance has not
been sanctioned despite assurances in
Budget Session of Lok Sabha, 1878,
especially when a section of the em-
ployees (allopathic personnel) are
enjoying the benefits;

(c) if so, the reasons for such dis-
crimination between practitioners, of
Indian and Allopathic system;

(d) whether Gujarat High Court
has already issued a decree in the
matter;

(e) the particulars of any proposal
to sanction non-practising allowance
to officers in Indian System of Medi-
cine in CCRIMH with retrospective
effect; and

(f) whether the personnel will be
allowed private practice in lieu till
the scheme of allowance is sanction-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) The non-prac-
tising allowance was admissible in
pre-revised scale, but not in revised
scales. Those continuing in pre-revis-
ed scales are drawing Non-practising
allowance but others who have opted
revised scale or joined the Council
after the revision of the Scale are not
getting non-practising allowance.

(b) The matfer is under considera-
tion.

(¢) The Thirq Pay Commission had
recommended with regard to non-prac-
tising allowance to Indian system of
Medicine and Homoeopathy Doctors as
below:— -

“Non-practising allowance should
not be attached to the posts belonging
to Indigenous Systems of Medicine and
Homoeopathy and that the non-practis.
ing allowance, wherever admissible at
present should be withdrawn. In-
stead, all the staff practising or special-
ising in Indigenous Systams of Medi-
cine and Homoeopathy should be al-
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loweq the facility ef private -practice
subject te the condition that such pri-
wvate practise would not be permitted
during office hours or duty hours if on
emergency duty, or in Government dis-
pensaries/hospitals, Such private
practice should not also interfere I1n
any other way with the due perform-
ance of their official duties.

(d) The Judgment of Gujarat High
Court with regard to grant of Non=
practising allowance to Indigenous
System of Medicine practitioner is ap-
plicable to the employees of the Gov-
ernment of Gujarat.

(e) and (f). The matter is under
consideration,

Status to Practitioner in Siddha
System

4482, DR. P. V. PERIASAMY: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state the
policy followed by Government in re-
gard to affording equal status to
practitioners in Siddha and other in-
digenous system by giving same terms
and conditions of service as far
Allopathic personnel?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV). There are consi-
derable differences in the terms and
conditions of service in respect of
practitioners of Indian System of
Medicine such ag Ayurveda; Siddha
and Unani when these are compared
to the terms and conditions prescribed
by the State Governments for Medical
Practitioners belonging to the Allopa-
thic system. These differences are
due to the differential manner in
which the various systems of medicine
have developed in India and also to
historical factors. Different State
Governments have prescribed scales of
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pay keeping in view the tonfitiéns
prevailing in their State.

The Central Council of Indian Medi-
cine has now prescribed the standand
curriculum and Syllabus which is being
uniformally adopteq in all Colleges of
Indian Systems of Medicine in the
country. It is hoped that in course of
time, the equivalance of educational
standards for various systems will
bring about the parity in respect of
terms ang conditions of service of
personnel belonging to different sys-
tems of medicine.

Facilities to Pest Graduate Instiutions
for Siddha System

4483. DR. P. V. PERIASAMY. Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pleased to state:

(a) the facilities extended by the
Central Government to the post-gra-
duate institution for Siddha system
functioning in Tamil Nadu; and
and programmes for
Institution for

(b) plans
strengthening the
undertaking extensive teaching-cum-

research to enrich Siddha system?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) The two de-
partments namely Maruthuvam and
Gunapadam of the Government
College of Indian System of Medicine,
Palayamkottai have already been up-
gradeg for post-graduate training in
Siddha System. Central assistance



provided to this College for the lastfive years is as under:

197475 1975-76 1976-77 1977-78 1978-79
(Budget Estimates)
. (RUPEES IN LAKHS)
200 2.00 2.50 3.00 3.50

(b) The assistance to the upgraded
Departments will be continued during
the plan period 1978—83 and the
actual amount of assistance will be

determined according to the needs of -

the Institution on the availability of
funds,

Assistance to Pest Graduate Institu-
tions im Ayurveda and Unani

4484, DR. P. V. PERIASAMY: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the funds provided for Post
graduate institutions in Ayurveda and
Unani during the last five years in-
cluding current year and the funds
provided during the period to institu-
tions in Siddha system;

(b) the reasons for any lower grants
for the Siddha system; and

(c) particulars of any increased
assistance to the Siddha system under
contemplation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) A statement
is attached.

(b) and (c). There are about 103
colleges of Ayurveda, 13 colleges of
Unani ang only one college of Siddha
system in the country. Two depart-
ments namely Maruthuvam & Guna-
padam of this Siddha college at
Palayamkottai have already beep up-
graded and over the five years increas-
ed Central assistance has been provid-
ed according to the needs of the institu-
tion as indicated in the attached
statement, Besides, a provision of
Rs, 12,00 lakhs has been made for
Siddha System: in Budget Estimates
for 1978-79 of the Central Council for
Research in Indian Medicine & Homoeo-
pathy.

Statement
Details of funds provided to the Post-Gradual- Institutions during :

1974-75

1975-76

1976-77  1977-78  1978-79

Ayurveda .

43°99

Unani*

Siddha

(RUPEES IN LAKHS)
4742 55" 42 66-91 111-02
6+25 639 825 11°00

2'00 2'50 3+ 00 3'50

* Includes provision for ome upgraded department of Ayurveda in Andhra Pradesh.
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Sale of imported metal by BALCO

4485. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether BALCO has sold im-
ported metal to some selected parties
in the last three years and the selling
rate of such metal was fixed about
Rs. 1000/- less as compared to indi-
genous metal manufactured by com-
pany itself;

(b) whether the sale rate was not
fixed by Board- of Directors as requir-
ed but was fixed by one director only
and if so, the name of the said direc-
tor; and

(¢) whether BALCO suffered net
loss of Rs. 90 lakhs in such sale and
if not, the loss suffered?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) No, Sir,
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(b) No, Sir.
(c) No, Sir.

Shortage of stores in BALCO

4486. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) reported shortage of stores,
spares and raw materials noticed in
BALCO in last three years; year-wise;

(b) reasons for shortage and whe-
ther the shortage is adjusted and it
so, how the shortage is adjusted; and

{¢) whether any investigation has
been made regarding the shortage and
if so, the result of investigation?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 KARIA MUNDA): (a) to (¢).

Reported ¢, of Excess
Year shortage shortasi': no.iced
to tota
consump-
tion
Rs.in lakhs Rs.in lzlh
1975—76 . . - . . . . . 2°45 03 4'95
1976—77 . . . . . . . . 7452 o8 572
1977—78 . . 2:63 02 5'55

Since a very large number of items of
stores, spares and raw materials are
received and issued, certain storage
and handling losses are inevitable, If,
on the findings of a Survey Committee
constituted for the purpose it is
established that shortages have occur-
red in the normal course and the same
are not due to the fault or negligence
of any Officer/staff, these are written
off with the approval of the Competent
Authority. Periodical physical verifi-
cation of these items and investigation
into the reported shortaggs, if any,
through a Survey Committee is a
continuous. process,

Import of Aluminium Ingots by
BALCO

4487, SHR] BAPUSAHEB PARU-
LEKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) quantity and value of alumini-
um ingots and rods imported by
BALCO in last three years;

(b) whether any quotations were
invited for purchase and sale of im.
ported aluminium ingots and rods and-
the particulars thereof;
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(c¢) whether any stock record has
been maintained for purchase and sale
of such imported material; and

(w) wrag vt ww § fis 390w wfe-
wifcE) & el o aby ® S fawig
wHwIfal & oo oo, IoviwTe wwar
w7t ® sfafafeal @ qoare aff & o afe,
NS RTSTOTE;

(¥) warafe tforeT® wgarcm Sraqar
i N R w /A A
e A Ao wow arf oy o, afz g,
oY ¥ ® &y s € Wi

(¥) w1 aRA W@ & 0 F ®rf srdangr
® & sz afa{adl, &t wa & war wron § 2

(d) whether the imported metal was
purchased at a price much higher than
the international rate as on that date?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) Bharat
Aluminium Company imported .29,400
tonnes of aluminium ingots and rods Hwre dwrwn W oew st (st owarfc
|during 1977-78 and 1978-79 (upto Nov. waTe yade www) (%) o gt 1 ow frdeor
1978), at a total value of US $326,59,000 L #m faey 2eie cwerw w1 A far
(approximately Rs. 27.80 crores). No ¢ WX 38 7 awATRY gfee | o w1 Frdaror
imports were made during 1976-77. fear g 1w 6 T W A wTda ¥

AT T | URGAT KT FTUHCT GATHAE
T T A |

(&) &Y (). ofr 7 1 Fordreror g g

(b) The orders for import of alumi-
nium ingots and rods were placed by
BALCO after inviting quotations.
However, no quotations were invited
for sale of imported metal in the
country. The sale price of imported
metal was fixed to match the sale price
of indigenously produced metal and afafafe & o fast § 1
the sales were made on the basis of
priorities/allocations indicated by the

Government. (¥) s ot wafed & gen fdd,
(c) Yes, Sir.

(d) No, Sir,

imge Zeftew quedw W oo

IIFEAT H GET FTAT AT TH |

weage # 3o qeadw § aefoew

4489, WY ®WIST Wi® 92W : §qT  WWTC
HaY Tg O 6 w5 G fE

WIS
Q&i‘aﬁm‘r{mﬂzw awAmA g
T Mg E wiRafzg, @ W # =
ferfT gt s wor s §;, WX

wé:,.) Iy fedwm & Td et
& et wiafom & Wk SE%
wTo T § 7

(= | o o
tﬁ'fﬁm 2 & ok & o Py :‘lr
vt & fear e & :
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@ owesronl # wfaforr awAtfras
t.;}f:%ﬁﬂwmﬂmﬁttmm
% wopgrc o fear e § o

wenTR § wAgtea wife/wrgfea waorfa
% asAtfaaq

4490, it Hysy qTY g2 ; T wETCHA
qg ¥ &Y war w3

%) W1 AFTAL, AT HT AHEATH B
= wa'qﬁmrrﬁmn’nﬂﬁﬁ?’
s & §@ AT W A0 THO
Qo 7 WYA O EATAT ¥ fediorl A EqTATACT
# foq wafum whawfed #1997 W73 9
mzmuﬁya’rmfmmﬁam
mamtﬁﬂﬁuz.

(&) wr awET ¥ A § wET ITAE
Afera) £ FH=REl w1 woR 77 oA & frwe
ﬁqwﬁmmmﬁg&ﬂtuﬁa Eﬁﬂ
AT AFA S AT § A%
wfasy § & % Tt f&a sraa ﬂ’lt

() w1 fram & s A@ wfwfir
sfml ®1 IvirRr wuTe # s o frge
feqr wren =ifga afz gf, @ 7@ st 8
A ® oow T & fefol § frw fed o
® ¥ FT E 7

wwTC Waeg & o sy (st gt sew
gwiy ®ww) : (F) g

whew wrafag # T wrae & # §94v 20
21 & i ga fafaw ardei & § 97 1976 &
TE g

(=) of 7g¥ | nfy gadr qaiwei & w0
- W WA §W #§ AW wgfaa aifa/

wgfea v onfe ® wdrtal w1 sfemial
® JYTEWE AT § T @R |

ITAF N WA Y S & g IIAT
(7) @ wrC ® W A @

g fireft arverorerey 26ty s W g
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() war simge fedt owase ® 3w e
o § @ 7@ Fored & 39w w7T ®
o & ARk & @ A gl
YT 92 9T & qEy !

wNTC WD W e wel
gwwww) : (%) O

(&) @ ot i # ford
T[T FEATE # o 4 | Feed

am & fag, we, 197
e ATET oA A T

() wife gom owa W o Wy
oY I/ aqTERT FI-TE 9 @ ﬁmmq‘m

& &fre foird

(vt wegfe e
i’mf IIHT-
mtﬁ‘
qow gEd

¢
|

Visit of Deputy Chairman of Soviet
State Planning Committee

4492. SHRI MADHAVRAO SCINDIA
Wil! the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whethey the Deputy Chairman
of the USSR State Planning Com-
mittee, during his recent visit to this
country has suggested for setting up of
Joint ventures with India in South
and South East Asia;

(b) if so, whether the discussions
were held in this regard; and

(c) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAl\gARENDRA KUNDU): (a)
to (c). During the recent visit of the
Deputy Chairman of the State Plann-
ing Committee of the USSR, a prelimi-
nary understanding has been reached
about possible joint participation in the
designing, comstruction and commis-
sioning of industrial and other projectg
in third countries on the basis of
mutual benefit and equitable terms
and conditions. Such joint participa-
tion is envisaged in the flelds of
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mining, metallurgy, machine building,
oil exploration, production, refining
and cement, light, paper and pulp and
pharmaceutical indusiries, irrigation,
civil engineering, consultancy etc.
Further it is éxpected that discussions
in regard to India and Soviet Union
cooperating in countrieg in South and
South East Asian region for specific
|projects would take place in due
|course.

| Construction of Railway Lines in
Mineral Areas of M.P.

4493. SHRI MADHAVRAO SCINDIA,
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the exploitation of
mineral in Madhya Pradesh is being
hampered in the absence of railway
lines;

(b) if so, whether he will consider
to take up the matter with his collea-
gue, Railway Minister, for construction
of new lines, specially Jhansi to Bahari
viu Chhatarpur, Panna and Rewa; and

(c) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) Many
important mineral bearing areas of
Madhya Pradesh are already connect-
led by railway.

! (b) and (c). Construction of railways
| depends on their economic viability.
The Ministry of Railways has recently
carried out surveys for a number of
railway lines in the State keeping in
view the mineral and forest resources
of the area. Although there is at pre-
sent no proposal under its considera-
tion for a railway line linking Jhansi
with Bahari via Chhatarpur, Panna
and Rewa, the Railway Ministry has
decided to undertake a survey for a
broad gauge rail link from Lalitpur
to Singrauli via Khajurao, Satna and
Rewa. This survey will take about
two years for completion.

3650 LS—6

Rural Connectiong in Remote Areas

4494. SHRI VASANT SATHE:

SHRI VIJAY KUMAR N.
PATIL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) as per the new policy of the
P&T Department pertsining to rural
connections in remote areas, villages
and unconnected police stations, how
many (i) new postal box services (i}
new post-offices (iii) new public call
offices (iv) telephone connections were
given in Vidarbha and Khandesh
region of Maharashtra;

ib) of the above, how many in each
category were provided in each Dis-
trict of Vidarbha and Khandesh region;

(c; how many new staff quarters
were built in the above region; and

(d) what are the targets for each
category for the year 1978 and 19797

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) to (d). The information is
being collected and will be placed on
the table of the House.

€0 qmo w0 (witfew ) gror weng
m ¢ weae & fasy o

4495. S} GUETY WIEAT : FET E@ATEY W
afcare weame Hdt ag AATH KT FOT ST

(%) @av g &= & fo a2F7¢ 7 weg W2W
% aqe ot & € qm. @, (=hfew o) e
Temd 9T @ weqa & farg 1975 T wiw R
wEw far ®;

(w) afz gi, &t wiw wfesf@i grao fad
m gz & aF @& i N

(7) o9 7e= & faeg wiw frd o #
w1 wr § ;W

(7) = % ww & woy s &<
o ¥ geaTAw AR 6l @ § 2.

e wie afeare wemor swren §F e

(ot wrreelt sETT AT ) : (%) W owEW
& ﬁ.ﬂﬁ _i‘_o,gq‘o do (whfem m) .
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| WA W R T §) -y
gmmmumm

& wré wrdw, Wy gt e &1
(@) & (%). & 5o 7@ vt |,

4496, SHR] VIJAY KUMAR MAL-
HOTRA: Will the Minister of COM-
MUNICATIONS be pleased to refer to
the reply given to part (b) of Un-
starred Question No, 4920 on the 30th
Marclt, 1978 wherein it is said that the
total number of outward parcels at
the end of first plan was 2,510,754 and
state why this figure is almosi ten
times more than the corresponding
figure for the end of third five year
plan? N

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 NARHARI PRASAD SUKHDEO
SAI). The respective figureg were
given as 2,510,754 and 2,503,824. The
former is not ten timeg more than the
latter. There was some variation in
the figures in the reply to the question
No. 4920. on 30-3-1878 in the English
ang Hindi version. ..However, the
agtual total outwarq parcels for the
third five year plan was 2,487,465.

Wagon Loading System in Tisco

4497. SHRI A, K, ROY Will the
Minister of PARLIAMENTARY AFF-
AIRS AND LABOUR be pleased to
state:

(a) whether he is aware of the pro-
secution of the management of the
TISCO collieries of Dhanbad recently
for running surreptitiously contract
system in ‘wagon loading in collieries
though prohibited by Government’s
notification dated 1st February, 1975, it
so facts in details;

(b} what are the names and number
of the contractors and details of the

termg of the comtract;

(c). whether it is a fact that the con-
tractors are to take licence and certi-
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ficate from the office of the Regjonal
Labour Com:mttee and tqnew that
everywhere. and

'd) if so, action taken against these
officers certifying illegal contractors?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) According to the
information made availablg by the
Central Industrial Relations Machinery,
a prosecution case has been filed in
October, 1978, against—

(i) M/s. Tata

. ron & Steel
Company Ltd,;

(ii) Shri B S. Rao,

‘Divisional
Manager; and '

(iii) Shri- A. K. Singh, Manager,
Sijua Colliery, for engaging contract
labour in the prohibiteq category -
viz. wagon loading through contrac-
tors at their Sijua Colliery,_

(b) to (d). The matter is sub-judice.

m«émnwﬁm‘iﬁmﬁ

4498 »t g foy . w1 dwdw e
ﬂwawtra‘i'w’mﬁfwrﬂwfc

(%) mdT aslfaqr s a§ 1978
F #Ed Maife dari g 3veEi F
afewt g & wf gyl e Al
% FTOn for awfeaat @ wfy gk

(@) 2w ¥ w7 wrii # goen & g s3w
A e o feael W g

(T) wTeR ag gfrfem sk & Pl fs
ww el 6 grmfe x @ e
TR/ T | §; WK

(%) svfw sfefan grame o amn-
el & o gaTEs © fra qﬁrg{?
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( )wi?tﬁmmdﬁ ('ﬁ!'ﬂzl' "")
. . 76, 77'WTC 78
%ll;: ?:—:uﬂ iu%wwﬁi
WX arerafag) ® T v §U NW
foii # gey gt fawow-1 W £ o

366
fawew 1
arerh fw ® ITEE § gyl Wi areT

afra & wrew Ate U S Tl oY ey dddy
oo

(w) =t 1975, 76, 77 WX 78 (FTTH— x5 T g AW faa
i N ®

O e R oo 0 00 i
form-11 daw § o .
) e m\ﬁw mmﬁ 1975 2.5
A e wwr qamg, fored, o 1976 8.7
‘l'ﬁﬂ'l‘IE'T ) ﬁ‘ﬁ‘ﬂ’ﬁ” g 1977 44.7
7 e ﬁ'ﬂ‘ﬂ : 1978 (FATq—wmen) 16.4

(%) = 1975, 1976 W 1977 ®
¥ A ZEATHI WX AEFZG] § HOT T
.fqm%m gad o111 s &)
.%‘f&'ﬁfﬂ'ﬂmm%mﬂ oY IIeeE
g

AT ——1977 WIT 1978 ® win? HAFaw
§ W@ om0 H AW 2-11-78 A9T 15-11-
78 . a® wrea faa<forgt ax wrafa &

fowm-2
gearel WYX aremafeal ® srew g gy W fawl f v e gaedt faaw

Az gu =W fei Oy "

Y [de-qw @d

1975 1976 1977 1978

(e )

1 ) o 2 3 4 5 B
urea 93w 418,624 1_1-5,051 694,067 205,554
qT" " 102,933 6,443 10,739 5,351
F'Kl'( . 763,501 120,542 1,706,147 951,157
‘!prtm 191,062 43,260 302,660 213,397
Eﬁ'ﬂ‘l’l‘ 22,625 25,284 583,722 74,268
femrae wdw — — 3,724 —
wF AqT W 570 — 7,150 —_
Fafew : 683,641 274,988 721,768 365,868
= . 500,807 87,785 2,110,823 236,479
-9 TR, 101,522 22,985 1,068,597 142,536
i:mgl . : © 3,398,727 2,093,225 1,741,738

564,185

- e ———— -
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o —_ - 1,175 —
T . 291,666 30,273 224,039 11,461
- 90,338 37,961 294,471 52,806
qHETTA 116,595 18,959 1,006,076 429,503
fafers . — — —_ 112
m —_— S a— S
armdE — - _ —
afeeArg 1,850,547 1,075,925 2,910,513 1,296,831
farqar 667 - 2,429 —
IO WM 1,528,334 1,204,867 1,602,821 1,854,368
gfe e 13,684,353 9,067,231 8,488,654 6,405,006
wwenr awt fremere fvanz 2,214 928 10,622 389
aEvTed WM . - — = —
vy 6,634 43 21,731 —
TET AT AT FAA — 3,910 2,360 2,200
fawslt . 38,292 22,876 101,506 29,821
T . 85,243 7,552 92,078 73.466
amiig . — — 1,618 —_
farore . - = — -
qfesdt . . 21,936 37,887 257,357 75,642

i1 JEN . . 21,900,931 12,745,735 25,320,072 13,967,893

A —ad 197791 1978 % wiwd wafaw & oix & mw O & ww: 2-11-78 WX
15-11-78 &% sy foeardfomi qz smarfor &)
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fatrew-3
; t e e 4498 ATéW 21-12-1978 ® W (W) ¥ yAT
wre gwr. § woretfer :

mﬁmmﬁﬂimwﬁmﬁqwmm
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farwew ‘'’
31-12-1977 W feufr & wr & ped aw wni el . s wo
i s
- e thewrag
wrftor el g W el ™
—_1‘ wig w2 161 428 589 544 183 727
2. g7 - + 55 + -+ 416
3. fagre (1-1-76) 81 135 216 466 2 468
4. TTE 31 170 201 399 165 564
5. gfcamom . 5 77 82 153 83 236
6. feamew w2w 18 24 42 165 13 178
7. T T FW 2 33 35 621 27 648
8. WATew | 41 174 215 979 296 1275
9. & 600 160 760 702 40 742
10. 7% 3w, 41 203 244 542 96 638
11. Ag= (1-1-77) 100 662 762 1107 718 1825
12. gz 5 7 12 57 3 60
13. ¥ (1-1-77) + + 11 + + 57
14. AT 27 5 32 73 7 8o
15. I¥ET 103 142 245 252 70 322
16. 9™ 24 121 145 548 129 677
17. Toreq™ 28 180 208 451 290 441
18. fafem(1-1-76) 4 1 5 26 — 26
19. afrerme(1-1-76) 4 -+ 373 + + 757
20. faga : 4 10 14 112 5 117
21. JEY !liw . 100 616 716 849 293 1142
22. qfewsy FmE 89 251 340 305 130 438
23. WA 7 fAwmr

ey . 9 3 12 57 5 62




1 2 4 5 6 7 8
24, e T2 16 6 .22 17 —- 17
25, Wiy ' — 2 2 1 19 20
26. WY ¥ AT EAA 1 - 1 5 = s
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CGHS Dispensary, Malviva Nagar

4500. SHR] MANJORAN.AN
BHAKTA: Will the  Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that the
CGHS Dispensaries in Malaviya Nagar,

New Delhi is housed in a very small
heuse which is in a dilapidated condi-
tion;

b) ‘vhether the staff and benefi-
ciaries of this dispensary are facing
creat hardship in  proper functioning
due to this improvised accommodation;

(¢) whether several representations
have been received from the residents
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of Malaviya Nagar in this regard.and
if so, what action has been taken
thereon; and

(d) whether the Director General,
Health Services and certain other
officialg have recently inspected the
premises of the dispensary ‘and even
then no action has been taken to shift
this dispensary to some other suitable
accommodation if so, reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, but the
building is not in a dilapidateg condi-
tion.

(b) Yes, on account of inadequate
accommodation,

(¢) and (d). Several complaints have
been received regarding this dispen-
sary which wag visited by the Director
General of Health Services ang certain
other officials. Efforts have been made
to find alternate accommodation
through advertisements in newspapers
but sg far none of the offiers made
have been found suitable for the dis-
pensary.

Decisien of Supeme Court on Indus-
trial Disputes Act

4501. SHRI BHAGAT RAM: Will the
Minister of PRRLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government are aware
about the grave situation arising out
of the recent decision of the Supreme
Court striking down section 25(c) of
the Industrial Dispute Act; and

(b) what is the reaction of the Gov-
ernment to this decision and '‘what
steps have been taken to safeguard the
interests of the workers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). In its decision in writ petitions
644, 917,959 and 960 of 1977 dated the
20th September, 1978, in the case bet-
ween Excel Wear and others and the
Union of India and others, the Supreme

Court held that the whole of Section
25-0 and Section 25 R in so far as it
relates to the awarding of punishment
for infraction of the provisions of
Section 25—0 are constitutionally bad
and invalid for violation of article 19
(1) (g) of the Constitution of India.
Changes in the existing provision
of the law that may be necessary for
safeguarding the interests of the
workerg would be considereq and
placed before the proposed Joint Com-
mittee of both the Houses of Parlia-
ment, which would examine the Indus-
trial Relations Bill, 1978.

C.G.H.S. Beneficiaries Admitted in
Central Wards

4502, SHRI DAYA RAM SHAKYA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that when
C.G.H.S, beneficiaries are admitted to
hospitals they are put in the general
wards:

(b) is there any reservation of beds
in any hospital for such patients if so,
the name of hospitals and number of
beds in each department;

ic) is it also a fact that they are also
given the same treatment as is given
to general public in medicine, diet etc.
in the hospitals:

(d) is there any criteria that the
C.G.H.S., Beneficiaries who are in re-
ceipt of higher salaries are given some
special treatment, and if so, what is
that criteria; and

(e) will Government consider 1o
provide special facilities to C.G.H.S.
beneficiaries when they are admitted
in the hospital for treatment?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV). (a) The C.G.H.S.
beneficiaries are admitte to the
general wards/nursing homes on the
basis of their entitlement and the
availability of accommodation.
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(b) Ves. In the Nursing home of
the Dr. Ram Manohar Lohia Hospital
57 beds which is 90 per cent of its
total beq strength, is reserved for
C.G.H.S. beneficiaries.

(cy Yes. However, the C.G.HS.
beneficiaries Teceive free medicines
from the C.G.H.5. dispensaries.

(d) Yes. CG.H.S. beneficiaries draw-
ing a pay of Rs. 750/- p.m. and aboye
are entitled to admission in the nurs-
ing home and those drawing a pay
of Rs. 1600/- p.m. and above gre entitl-
ed to avail of the services of specialists
even for the first consultation and
subsequent treatment.

(e) There is no such proposal under
consideration.
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Increase of Skeletal Fluorosis

4504. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether a recent survey by
National  Institution of Nutrition,
Hyderabad, has indicated increasing
proportion of Skeletal Fluorosis in
various paris of the country,

\h) whether Government have fourd
out the causes and the carriers of this
disease to provide preveniive rcmedies
against Fluorosis; and

(¢) whether the Indian Council of
Medical Research has carried out ex-
perimenfs indicating incidence of this
disease through pollution of water and
flurine toxity through dietary habits?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV). (a) Studiey con-
ducted by the National Institute of
Nutrition, Hyderabad, have identified
néwer areas in the country where
skeletal Fluorosis occurs. However, in
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|
mreas where Fluorosis was already
lendemic, there is no evidence that

ithere I8 an imcrease in percent inci-
dence of the disease.

I i aused by
(b) Skeletal Fluorosis 8 ¢

édns:lmption of drinkin W‘H‘ter wjth
Kigh fuoride content. Since the
‘disease is not infectious or communi-
cable, the question 0f carriers does -r.“?t
arise. Preventive Mealirés yireddy
suggested include p’t‘oyiﬂ'_ign of ﬂﬂﬂk-
ing water containing Permissible 1evels
of fluoride, not exceeding 1 part per
million.

(c) Yes, Sir. Studies undertaken
by the National Institute of Nutrition,
Hyderabaq indicate that Fluoride
toxicity does not occur through food-
stuffs contained in the diets gince they
contain very small amountg of fluoride.
It is the high fluoride content of the
drinking water that is responsible for
the disease. However, other nutri-
tional causeg such as deflciency of
calcium intake and high intake of
dietary molybdenum maéay also contri-
bute to the causation of skeletal de-
' formities.

faof Y= wEE
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wfym qew) : (%) 6, =

(@) wv= & 2T
Aid for cyclone victims of Sri Lanka
45086, SHRI K. MALLANNA: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Indian Government have
extended its co-operation to Sri Lanka

for relief work for the cyclone victims;
and '

(b) it 8o, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes, Sir,

(b). In response¢ t¢ a request from
the Government of Sri Lanka, the
Government of India immediately prp-
vided an Avrp aircraft angq two Chetak
helicopters with crew, which, for two
weeks, flew relief sorties over the
gyclone-affected areas of Sri Lanka.
The Goyernment of India also sent re-
lief supplies including tents, blankets,
rice, biscuits and clothing. Assistance
is being given to the Sri Lanka Gov-
ernment to procure other relief
material] needed by them from India.
The Tamil Nadu Government has also
made a separate contribution of relief’
supplies including roofiing materials,
clothing and foods stuffs.

Jobs arranged by Employment
Exchanges

4507. SHRI K. MALLANNA:
SHRI SARAT KAR:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the number of jobs
arranged by the Employment Ex-
changes as to the percentage of the
number of applicants on their live
registers fell from 11 per cent in
1970 to 4.2 per cent in 1977,

(b) if so, the details in this re-
gard and the reasons for sharp fall
in the capacity of the Employment
Exchanges to arrange jobs; and

(c) the details State-wise of the
educated unemployed at different
levels of education as on the dute upto
which latest information is available?”
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“THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) Yes,

Sir.

(b) The number of placements
effected by the employment exchanges
during the years 1970 and 1977 was
447 ang 4.62 lakhs and the number of
applicants on the Live Register ~ of
Employment Exchanges at the end of
#he years 1970 and 1977 was 40.69 and

109.24 lakhg respectively.

Whiie the number of placements in
both the years was more or less of the

DECEMBER 21, 1878
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same order, the percentage of
placements to the number of job-
seekers on the Live Register
had decreased from 11.0 to 4.2
per cent due to sharp increase in
the Live Register as also, the fact that
a number of jobs have been taken out
of the purview of the exchanges as a
result of constitution of Service Com-
missions, Board etc. by Central and
State Governments and other Institu-
tions such as Banks etc,

Written Answers

(c) Available information is furnish_
ed in the statement attached.

Statement

Number of e luzated (Matric and ahove) job-seekers on the live register of Employment
Exchangesin cach State/Union Territory as on 31st December, 1977 classified by educational

levels

(In thousands)

No. of jub-seckers on Live Register as on

Sl.
No. State/Union Territory F1-12-1077
Mtricu- Higher Graduates l‘nst-_- "l;t:l_
laes Secondary Graduates
passed
including
Interme-
diates/
under
CGiraduatcs
! 2 3 4 5 G 7
States
1 Andhra Pradesh 210" 7 894 6g' 6 84 377°9
2 Assam 589 216 17°3 g 98:0
3 Bihar 377°9 an*q 8o+ 8 42 562° 9
4 Gujarat 166+ 9 14" 4 416 03 221+ 5
5 Harvana . 90 3 230 28+ 9 a5 145" 4
6 Himachal Pradesh 346 bq 60 o8 48-4
7 Jammu & Kashmir 74 4 1 50 12 20° ¢
8 Karnaiaka 197°9 g2 619 £ 8 2082
9 Kemls 3512 469 528 64 4574
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.+

. e 3 4 5 6 7
10 Madhva Pradesh . - 41 1918 54°0 16 2995
11 Maharashira u 5 3827 30" 4 872 78 502- &
12 Manipur 21" 4 66 54 05 33'9

'13 Meghalaya . 2*7 1'4 12 o1 5"
14 Nagaland . 09 o2 o1 () 1°2
t5 Orissa 865 18' 3 33'0 1° 1 1389
16 Punjab 945 35'0 47°0 41 180-6
17 Rajasthan - 52°9 47°7 337 54 139°7
18 Sikkim*

19 Tamilnadu . : 321°6 768 B3'6 67 488- 8B

20 Tripura . . : 202 10° 1 36 02 34°0
21 Uttar Pradesh , . . 252°6 2956 147" 4 21° 8. 717°6
22 West Bengal " 2379 337°2 1402 72 722 5

Univn Territories

1 Andaman & Nicobar Islands 0.3 02 o1 o o6

2 Arunachal Pradesh®

3 Chandigarh . . 10° 1 57 50 "4 22'3

4 Dadea & Nagar Haveli®

5 Delhi " 38-8 789 61'3 5'6 1846

6 Goa, Daman & Diu . 133 1"5 21 o1 16°9

7 Lakshadweep . . o-8 01 o1 @ 1" 0

8 Mizoram . . . 0'3 17 o2 @ 2'2

9 Poundicherry . . . . 82 1-8 2* 4 02 12° 7

ArLr Inoia Torar : 30B82:9 1472° 3 10745 104'8 57346 -

Note : 1. Excludes figures for University Employment Information and Guidance Bureaux
except For Delhi and Maharashtra.

2. Figuresdo not add upto total due to rounBing off.

3. *No Employment Exchange is functioning in Sikkim, Arunachal Pradesh and Dadra
& Nagar Haveli.

4. @Figures less than s0.

5. All the job-seekers registered with the Eployment Exchanges are not necessarily un-
amployed,

6. Registration heing voluntary, all the unemployed persons may not register with the
exchanges.
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Complaint against Labour Officer, Dr.
Ram Manohar Lohia Hospital

4510. SHRI AMAR SINH V. RATH-
AWA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have re-
ceived the Findings or Report of in-
vestigations conducted on the com-
plaints made by the employees of Dr.
Ram Manohar Lohia Hospjtal, New
Delhi, where in allegations of favour-
itism nepotism, corruption, intimida-
tion, inyestigations etc, ggainst the
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abour Weltare Officer have been
1ade;

(b) it so the details thereof and
hF action taken ﬂ*erglo;-

(¢) if not, the reasqns thereby an
vhen it i likely to Dbe submitted;
ind

(d) how many complaints made by
he employees against the said Labour
Welfare Officer have been received
since April. 1977 with the details
thereof -and the action-taken in each

such compiaints?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) to (3). During
the investigation of complaints num-
bering about 7 apart from periodic
posters etc. against the Labour Welfare
Officer of Dr, Ram Manohar Lohia
Hospital, in one of .the grave com-
plaints misbehaviour on his part has
come to the notice. As a result there-
of, it has been decided to hand over
the caseg to the Central Bureau of
Investigations for registering a regular
case against him and to replace the
services of Shri R. C. Sharma, Wel-
fare Officer in the hospital at the dis-
posal of his parent Department name-
ly, the Ministry of Labour. Necessary
instructions have been issued to the
Medical Superintendent, Dr, Ram
Manohar Lohia Hospital, to relieve
. Shri Sharma immediately from the
duties of the post of the Welfare Officer
at the Hospital with the direction to
report to the Ministry of Labour.
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Recruitment of Persons from Private
Agencies

4512. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government are re-
cruiting employees from the private
agencies for sending them abroad es-
pecially to Gulf Countries for job:
and

(b) if so, why Government cannot
recruit the employees directly ana
eliminate such unscrupulous agencies
who exploit the prospective workers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (a) No,
Sir.,

(b) Does not arise. Ap Official
Committee appointed to examine the
various aspects of overseas recruit-
ment and to streamline the procedures
has also considered the question of
deployment of workers on Govern-
ment to Government basis. The report
of the Committee is under considera-
tion of the Government.

Programme to raise Steel Prodyction
4513. SHRI M. RAM GOPAL REDDY:

Wil] the Minister of STEFEL AND
MINES be pleased to state:

DECEMBER 21, 1978
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(a) whether Government have
framed any programme to raise crude
steel production in the country; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
reconstituted Working Group on Iron
and Steel set up by the Planning
Commission for formulation of policies
and programmes for the Five Year
period, 1978—83: has proposed an in-
crease in the production capacity from
the level of 10.60 million tonnes of in-
got steel in 1877-78 to 14.56 million
tonneg by 1983-84,and

(b) Increase production/capacity is
sought to be achieved through the
following measures:—

(i) Build-up of production in the
existing plants through maximum
capacity utilisation;

(iiy Augmentation of captive
power generating capacity at Durga-
pur and Bokaro Steel Plants to the
extent of 300 MW so as to meet the
present difficulties on account of
power shortage and frequent inter-
ruptions/fluctuations;

(iii) Expenditious completicn  of
current expansion programmes of
Bhilai and Bokaro Steel Plants to
a capacity of 4.0 million ingot tonnes
each;

(iv) Modernisation, rehabilitation,
and technological improvements to
improve productivity and ensure
optimisation of consumption of in-

puts; and

(v) Increasing emphasis on Re-
search anq Development projects for
ensuring higher productivity in the
steel plants. ' T
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Homooopathic Cure for Encephalitis

4614. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. \BANATWALLA:

SHRI PIUS TIRKY:
SHRI SHYAM SUNDER
GUPTA:
. Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have seen
the press report published in the
Indian Express’ dated the 28th Nov-
pmber, 1978, wunder the heading
Homoeopath claims cure for encepha-
litis; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) Yes.

(by The press report has repeated
what has been stated in the wvarious
homoeopathic materia medica, present-
ly available. Homeopathy treats a
patient as a whole on the basis of the
symptom totality of each individual
and not the so-called diseases or
nosological conditions. The ‘Govern-
ment have already sent a team of
workers to the affected areas to con-
duct on the gpot study and the drugs
suggested by Dr. D. B. Mehta of the
‘Hahnemannian Society have been
taken int, consideration while under-
taking the study, '

Import of Special Equipment for
treatment of Cancer

4515. SHRI MUKHTIAR SINGH
MALIK:
‘SHRI G. M. BANATWALLA:
SHRI SHYAM SUNDER
GUPTA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:
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(a) whether there is any proposal
under consideration of Government to
import special equipments for treat-
ment of Cancer patient in the coun-
try; '

(b) if so, the details thereof;

(c) the names of the hospital eof
the country where such equipment is
likely to  be installed; and

(d) the financial implications there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBEI
PRASAD YADAYV): (a) to (d). Some
equipment for the treatment of cancer
is imported for use in various hospitals/
institutions in the country from time
to time depending upon the need and
availability of financial resources, A
Linear Accelerator is proposed to be
imported foy the Rotary Cancer Hos-
pital, All India Institute of Medical
Sciences, New Delhi. A Linear Ac-
celerator has been ordered by the Tata
Memorial Hospital, Bombay. A Linear
Accelerator is also proposed to be
procured from U. K. under the Colo-
mbo Plan for the Gujarat Cancer and
Research Institute, Ahmedabad,

Thums Up

4516, SHRI BRIJ BHUSHAN
TIWARY:
SHRI BALWANT SINGH
RAMOOWALIA:

SHRI MOHAN SINGH TUR:
SHRI MANOHAR LAL:
SHRI K. LAKKAPPA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that Gov-
ernment has asked Parle Beverages,
Bombay and Delhi Bottling Co. Pri- -
vate Limited, Delhi to desist from
advertising their product, ‘Thums Up'
as ‘Refreshing Cola’; and
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(b) -if so, why these-Companies are (ay ‘howfdr it is-correct 10 say thit*
still advertising "their product "as ‘Ré- China hae - offered to-‘ aseist - Pahistan.
freshing Cola’? in opening another military centre in

Gilgit; and

TER OF STATE IN THE" .
mﬂr‘:lgq'mz?ymosr HEALTH AND FAMI- (b) what are the details.. in this

- AMBI regard and what is the Government
;‘:A‘SVAE;F% AV()S.H:LI) {,I;GD ' of India’s reaction in the matter?

. - THE. MINISTER OF STATEIN THE.
(b) The matter is under examind  \/\1orpy OF EXTERNAL AFFAIRS »

tion. (SHR] SAMARENDRA KUNDU): (a).
Government have no report that

o wifo gwe o Wo (gA) China -has -offered ‘assistance-to - Pokis-~
tan-in opening any military -centre .in-

4517, it O SR qwve Wi R E Giligit -in- Ptikistan--Oteupied ‘Kashmin.

p—— Y - L xofl R
s wr- et g T W T (b) Does not arise.

® sl Wi - Number of Post Offtes and. Sub: Post

e et & T § v s Offices In Bihar
R 4519, SHRL SUKHDEO. PRASAD.
e T v 3 W VARMA: Will the Minisler., COM=

MUNICATIONS be.pleased. to.state,

(a) the number of pqst.offices and
sub post offices in the- State- of ,Bihag,.

yam Wit ww swreg # - o sl (b) the number of-post offices and
(@ vy wwr) : (%) R sub post offices likely to be set-up
o l'I;l H?I'!l"l.?::'ﬁ'ﬁo % i‘m during the year 1978-79'in the State~
sTowTR ® - wiefo ® grg of Bthar;
& o v W TR Y TR R
firdwwr & ®€ v & 99 T T A (c) whether theye. are moany. phske
T, m HTCETT, HEFT A WX & | offices in the State wiage- the. spyings
T CETEE R i€ ST eTEL bank. facilities are net prowided; apd,
mﬁﬂ :-:_ m-gﬂg wtm (d) if so, the stepg takem in this
* kT R R TR £, Sw @ direction?
® WA ® ST TAT W A .
® weharfoat ® - fves s SRS MINISTRY OF COMMUNICATIONS:
TOW ® Ao R E R §1 AfeT A (SHRI NARHARI PRASAD SUKH-
eIl ¥ s o @ fraw A § DEO SAI): (a) Post Offices existingcom
W § ufawfa # fry wm & wife o 30-11-78 were:
vt oF ©e€ @ 30 cwrE A W o ww
t Departmental Sub

(w) ¥ & = | Post Offices .. 1318

Extra Depsrimental -
Agsistance te Pakistan by China for Sub-post offices 48
Dponing Military Centre at Gilgit Departmental branch-

4518. SHRI S. R. REDDY: Will the Fastiofces oo A

Minister of EXTERNAL AFFAIRS be

xt
pleased to state: Extra Departmental

Branch Post offices .. BI1B&



(b) It iy proposed to OPem 2'75t
Extra Departmental Brauch- DO
offices in 1978-79. Target for opening _
of Departmental Sub Post Offices 16
not fixed. Such offices are opened as
and when found justified as per de-
partmental norms.

(c) and (d). All the post offices have
‘been -provided with saving. bank

“acilities.

/Buildings for C.G.H.S. Dispenstries in

4520. SHRI SUXHDEO PRASAD
VERMA: Will the Minister. of
HEALTH AND FAMILY WELFARE
be, pleased to state:

(a) the number of CGHS dispen-
saries in Delhi which are no} having
rtheir own- buildings and the location.
“thereof;
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(b) the rent paid for each of -such-
dispensaries which are .working = in
private buildings; and

(¢) the time by which such dispen-
saries will be shifted to their own
buildings?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIJAGDAM-
BI PRASAD YADAV). (a) and (b).
A statement is attached.

(¢) The Ministry of Works and
Housing, the Ministry of Rehabilita-
tion, the D.D.A., the Municipgl Cor-
poration of Delhi and the Du-ectorate
of Estates have been approached for
acquiring/allotment of plots of land/
built up flats for accommodating the
dispensaries -in.theic. own, baildingse.
The Plots. of lamnd:have oleoads  been
acquired for the CGHS dispensaries
at.-Hari. Nagar, Naraina, Tilak. Nagsr,
Nangal Rai and :Hauz. Khas and. thae:
construction will commence S00R.

Statement .,
! Name of the dispensary Loéation/Address Monthly rent
—
! 1 Patel Nagar . . . . . 11-Ef14 East Patel Nagar Rs. 200/-.
' 2 Patel Nagar II : . . . 21/9, West Patel Nagaz.. Rs, 225/-
\ 3 Tilak Nagar . . . . " 675, . THak Nagas Ra, 147/=
| 4 Rejouri Garden, . + . . . HKZ-g, Rajouri Gacrden, Ra. 1250/
5 Moti Nagar , . B ) . D:s8, Moti Nagas - Rs. g315/-
% Hari Nagar , , ., | WZ-93-59, Harj Nagar. Rs. 25q/-
7 GK.G. . . . . i LP. Krishaa Nagar,
| Delhi . . . . 1500/~
i 8 Shahdara ., . . B1, Bz, B3, Naveen Shah-
dars . : 1144/-
‘9 Malviya Nagan, . . " . 19, Malviya Nagar Rs. 150/-
w0 Subzi Mandi . . 231, Shakti Nagar,
New Delhi ) p 850/-.
11 Hauz Khas . . . ‘ R-17, Hauz Khas . Rs. 4o0s/40

12 Nangal Raya . ., . . .,

DIA 127 to 129 DDA
Flats . . Rs. 175/- per-
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Name of the dispensary Location/Address Monthly rent
13 Naraina . . . : . . H382 and 383 . Rs, s::{_ per
14 Ashok Vihar . 1-97, Ashok Vihar Rs.  2500/-
15 Janakpuri " . A1/254, Janakpuri . Ra.  1600/-

16 Karol Bagh

17 Shakurbasti
18 Pul Bangash
19 Inder Puri . .

1. WEA 52/52, Karol Rs. ggo/-
Bagh

2. WEA 52/53, Karol
Bagh . . s . Rs. 400/~

W.Z, 144-1, Rani Bagh Rs. 336/-
A-3o Hathi Khana,PB Rs. 40/~
RA-75, Inder Puri Rs. g72/-

—_———

Food and other amenitics to Indoor
' Patients in Hospitals of Delhi

4521. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether food and other ameni-
ties meant for the indoor patients in
the hospitals of Delhi are much bhelow
the standard; and

(b) if so, the steps Government
propose to take to improve the stan-
dard of amenities?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB]I PRASAD YADAV: (a) and
(b). Within the limited financial
resources available, by and large, an
adequate diet and reasonable ameni-
ties are being provided to the indoor
patients in the hospitals of Delhi.

Price of Steel

4522. SHRI CHITTA BASU: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
umder consideration any . proposal to
farther raise the price of steel;

(b) if so, the rationale behind the-
proposal; and

(c) the repercussiong of this rise
on the economy of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir. There is no . proposal
under consideratinn at present for
general increase in steel prices.

(b) and (C)'. Do pot arise,

. McMahon Line ..

4523. SHRI CHITTA BASU: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that there:
are controversies regarding the legal
status of the McMahon Line between
China and India;

(b) it so, the points of
India vis-a-vis.China;

view of

(c) whether India consider this
McMohan Line a  Legally accepted’

frontier between India and China;
and

(d) the historical and legal sanc-
tions behind India's position?
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THE MINISTER OF STATE N

“THE MINISTRY OF EXTERNAL A%
FAIRS . SHRI - &), During the
KUNDU): (a) to (d). i et

1914 Simla Conference, &n
defining the boundary—knowu &s “‘;
McMahon Line—hetween India an
Tibet was initialled by tue reuresen=
tatives of the then British, Tihetan
and Chinese Govarnianis. The G?v-
ernment of India’s views regarding
the validity of the 1914 Agreement
have been consistent since India’s in.-
dependence. This is that the tradi-
tional India-China boundary in the
Arunachal Pradesh sector follows
well known geograpical principles,
' has been sanctioned by custom, usage
' ang administrative practice, and are
' found confirmation in valid inter-
' national agreements.

| Portrait of Netaji Subhash Chandra
‘Bose at Indian High Commission in
London

b 4524 PROF. SAMAR GUHA: Will
!will the Minister of EXTERNAL
! AFFAIRS be pleased to state:

(a) whether it is a fact the por-
4rait of Netaji Subhash Chandra Bose
will be set up at the office of the
Indian High Commission in London;

(b) if so, when the portrait will be
unveiled and the artist who has been
.entrusted to draw up the portrait;

(c) whether all our Embassies/
High Commissions have been asked fo
instal similar portrait of Netaji in
their offices; '

(d) if so, facts thereabout; and

{e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) end (b). According
to the available information the
Netaji Subhash Chandra Bose Memo-
rial Committee in London has com-
missioned a portrait ¢f Netaji Bose
by the artist Shri Chintamani Kar,
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The portrait is likely to be suitably
displayed after it is presented in the
last week of January, 1979.

(c) to (e). It iz the '‘Goevrnment's
policy that portraits of important and
respected national leaders should
continue to be displayed in Indian
Missions.

Calcutta Telephones

4525. PROF, SAMAR GUHA: Will
the Minister of COMMUNICATIONS
be pleased to state.

(a) whether he agreed to a sugges-
tion made in the House for setting up
a Committee of Members of Parlia-
ment for investigating into the various
complaints regarding operation of
Calcutta Telephones; .

(b) if so, facts thereabout; and

(c) when the Committee will be
constituted and take up the work for
investigating into the wvarious grie-
vanceg of the subscribers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) A suggestion
was made in the Parliament that a
Committee with a few Members of
Parliament may be set up to go into
the problems of Calcutta Telephones
and to suggest means for improve-
ment. It was agreed to consider thia
suggestion.

(b) and (c). Calcutta Telephones
has passed through a severe flood
situation very recently, Temporary
repairs were made and the work of
permanent restoratinn has just start-
ed. It will take a few months for
the situation to return to normal,
after which the question af looking
into the measures for improvement
will be considered.
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Documents of the Activities of Netaji ~ course of his historic escape from
Subhash Chandra Bose “India to Germiny;
4526. PROF. SAMAR'GUHA: ' Will (b) after -locatibnof such>3aces,

i 1 “'Whéther  ‘Goverament *-will ‘fake “Steps
. AFFAIRS

e a4 A with ‘the permfssion’ of ‘the concermed
" Governments -for ‘setting ‘up « plagques
‘(a) whether the ~Archives of ‘the ~in those : places -8epicting the facts
Governments of Japan, Burma, ~&bout “th Trevohstfenary - episode
Malaya, Singapore, Thailand and "'of“Netajl’s' escape ‘from India-in tul-
others are known to contain many ~ fHment’'of ' his ~missien <of 'Ihdian

documents regarding the activities of ' Liberatfon; and

Netaji Subhash Chandra Bose and his s .
Azad Hind Govérnment during the to(gi)z. ;‘:k::;’ i:u:’;l?s t'::;';l: d‘?r proposed
last World War; '

(b) whether “the ‘Archives ~of‘the PHE MINISTER OF STATE "IN
Government of Japan are ¥knotwn fo THE MIN]STRY QF EmRNAL
possess many documentary films re- - AFFAIRS (SHRI SAWENDRA
. garding the activities of ‘Netaji and 'KUNDU): (a) 1t has not yet béen
his Azad Hind Revolution; possible to locate precisély thé pliides

where Netaji Subhash Chandra ‘Bose
(c) if so, whether Government wul might have stayed in Kabul' d’uﬁhg
ask our Embasmes/l-hgh Commissions * his-#ojourn’there. *'The pretise iota-
of the countries concerned for making ° tion in’ Paltistan: Where he may-have
enquiry into the matter so as to secure stayed is being' 'astértained.
these historic documents and films;

and (b)and (c). This wilt depend on

. _ the willingness of concerned Govern-

(d) :; s0, the st;:‘z::lst"taken or pro- ments and would be considered af the
posed by ‘Government? appropriate time,

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

~ AFFAIRS (SHRI SAMARENDRA - P, F.' Acobints' iyt Post Offices
“KUNDU): (a) to'(d). As'the"Hon'ble
- 'Member is aware, Indian Missions'in 4528. SHRI S. R. DAMANI: Will the
select countries have already ‘been Minister of COMMUNICATIONS be
“‘advised to collect information, docu- pleased to state:
ments and other ' material on the (a) whether it is a fact that Gov-

- activities ‘of Netaji Subhash Chandra .
Bose in those countries. Some replies er;tment has ‘?“r".d uced a il
have béen‘receivnd. Sultable follow-  Scneme through which public provi-
" up measures will he considered once dﬁn; fu;d actcougts ean I:ﬁ.opened ¢ hf
fall information becomes aveilable. :n 4 ead post offices in the country;

Location of Places of Escape of Netaji (b) if so, the details thereof?

BHbIAM) Okandey iHace THE MINISTER ~OF - STATE IN
*4527. PROF. SAMAR GUHA. wil ..THE MINISTRY OF COMMUNICA-
e “Minister of EXTERNAL AF. . TIONS (SHRI NARHARI' PRASAD
FATRS be pleased to state: " SURHDEO SAY): (a j&nd '(b). Evity
Head Post Office had beert #tithorised
' (a) whether Government- will ask _to receive subscﬂptio‘ns tnder the:
our - High Commission/Embassy at  Public Provident Fithd ‘Scheme, 1068
Pakistan and Afghanistan to locate with effect 'fréom ~“the ‘‘Ist ' Jantify,
‘‘theplaeeg where Netaji stayed in the 1979.
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Any individual may subscribe to
the Fund any amount not less than
Rs. 100 and not more than Rs. 20,000
in a year. An account opened under
this scheme can be closed after the
expiry of 15 years from the end
of the year in which the initial
subscription was made. Interest
is alowed at the rate notified
by the Central Government from time
to time. There is provision for with~
drawals and loans from the Fund
subject to the prescribed limits and
conditions,

Affect on Steel Plant due to inade-
120D jo Ljddns 3jenb

4529. SHRI BALASAHEB VIKHE

PATIL: K

SHRI A. C. GEORGE:

SHRI AMARSINH V.
RATHAWA.;

Will the Minister of STEEL. AND
MINES be pleased to state whether
and to what extent the steel plants
Plant-wise in the country have been
affected as a result of delayed and
on inadequate supply of coking coal
this year?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR1 KARIA MUNDA):
The aggregate production of saleable
steel from the integrated steel plants
during the period, April -November,
1978, was 4.266 million tonnes. This
was lower than the production during
the ccrresponding period in the pre-
vious year by 5.7 per cent.

The production has beep adversely
affected by several factors such as
shortage and frequent restrictions/
interruptions in the supply of power,
certain problems relating to supplies
of ccking coal to the steel plants
(both in terms »f guantity and qua-
lity), indifferent indusirial relations
in scme of the plants and vnprece-
dented rains and floods in West
Bengal in September, 1978 resulting
in the flooding of coalfields as well
as the Durgapur Steel Plant and
affecting the rail movement. It is

not possible, howaver, to quantify
the extent of loss in production attri-
butable to each one of these facts.

Negotiations with China

4530. SHRI K. PRADHANI:

SHRI C. K. JAFFER
SHARIEF:

DR. RAMJI SINGH:
SHRI VAYALAR RAVI:

SHRI SUBHASH CHANDRA
BOSE ALLURL

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

e |

(a) the details regarding the

stages of negotiations between India

and China after cancellation of his
visit to that country; and

(b) whether the recall of  the
present Indian Ambassador, Mr. Na-
rayanan has anything to do with
these negotiations?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Following the post-
ponement of the visit owing to the
illness of the ioreign Minister dis=
cussions have taken place for mutual-
ly convenient dates for the wisit.
Fresh dates of the visit are yet to be
decided upon.

(b) Ambassador K. R. Naravanan
left Peking in ihe normal course on
reaching the age of retirement.
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(w) war enfaea & § orafs
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Non-Implementation of Water Supply
Schemes in Coalfields

4533. SHRI R. P. DAS: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) how many water supply
schemes in coalfields under the Coal
Mines Labour Welfare Fungq Act, 1947,
could not be implemented simply
because lack of response from the
management of collieries in regard to
initial and final subsidy to the
schemes; and

(b) the measures adopted by Gov-
ernment under the provision of the
Act to make these management to
agree?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). No

DECEMBER 21, 1978
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such instance has come to notice.
Initial and final subsidy, in fact, is
paid by Coal Mines Welfare Organi-
sation in respect of water supply
schemes submitted by the monage-
ment of collieries, and approved for
implementation by the Organisation.

Complaints against Labour Officers ef
Dr. Ram Manohar Lohia Hospital

4534, SHRI CHHITU BHAI GAMIT:
Will the Minister of PARLIAMEN-

. TARY AFFAIRS AND LABOUR be

pleased to state: '

(a) whether the Labour Department
of the Central Government has sent
some officials as Labour Welfare Offi-
cers in Dr. Ram Manohar Lohia
Hospital, New Delhi;

(by if so, the names of such offi-
cials working at present and the dates
of their deputation;

(c) whether the Labour Department
and the Labour Minister has received
compiaints against the said labour
officials between 1977 to October, 1978;
and

(d) if so, the details of such com-
plaints and the action taken on each
such complaints?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a).
to (d). There is no cfficer on depu=
tation. A member of the I.abour
Officers’ Central Pool was holding a
cadre post as the Labour Officer of
the Hospital. There were some com-
plaints of favourtism, nepotism, etc.
which were being looked into. The
officer has since been fransferred.

Shortage of Staft

4535. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is g fact that there
was a shortage of staff over ten thous-
and in Group ‘C’' posts in Maharashtra
Circle of P. & T. Department for a
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period of twenty months and more
during 1978-79;

(b) why this was an accumulation
in the said period;

(c) whether the shortage of staff
in the said circle in Group ‘A’, ‘B’
‘" and ‘D’ havé now heen wiped out;
and

(d) if no, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FRASAD
SUKHDEO SAI): (a) No, Sir.

(by) Does not arise.

(c) and (d). Temporary shortage of
staff occurs due to unforeseen reasons
such as death, rreation of new posts
etc. which can not »e immediately
wiped off as induction, training and
placement of staff lakes some time.

Utilisation of capacity in Steel Plant

4536. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of STEEL AND
MINES be pleased to state:

.(a) the number of steel plants in
the country; and

(b) the percentage of utilisation of
capacity in the plants?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) There are six integrated steel
plants in the country located at
Bhilai, Rourkela, Durgapur, Bokaro,
Burnpur and Jamshedpur.

(b) The overall capacity utilisation
in terms of saleable steel production
during the year, 1977-78 in these
plants, (excluding Bokaro, which was
under construction/gestation) was
90.3 per cent.

Conciliation of Disputes

4537. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of PARLIAMEN-

TARY AFFAIRS AND LABOUR bYe
pleased to state:

(a) whether Government are hav-
ing authority to compel the presence
of both the employees and employers
to conciliate when there is an induste

~ rial "dispute; and

(b) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND IABOUR
(SHRI RAVINDRA V¥ARMA): (a)
and (b). The Industrial Disputes Act,
1947 does not contain any provision
for enforcing attendance of any per-
son in conciliation meetings. However,
with a view to making conciliation
more effective, a provision in this
regard has been made in sub-clause
(2) of clause 111 of the Industrial
Relations Bill, 1978 which wss in=
troduced in the Lok Sabha on the
30th August, 1978.
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Supply of Steel and Iron to Small
Scale Units

4542. SHRI JANARDHANA
POOJARY:

SHRI C. K. CHANDRAPPAN:

Will the Minister of STEEL ARD
MINES be pleased to state:

(a) whether there is a proposal to
streamline the supply of steel and
iron to small scale units in the coun-
try: and
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(b) if 50, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Supplies &f iron and steel to
small scale units are essentially inade
through the Small Scale Industries
Corporations. Measures are now being
taken to further streamline the
system of supplies to the small scale
units. Producers have been asked
tg make the supplies to S.S.I. Corpo-
rations in a phased manner instead
of doing it in one or two lots. The
stockyards and the SSI Corporations
:will coordinate their efforts in making
'supplies to small scale units and pre-
vent off-take from hoth sources for
identical purposes.
have also been asked to increase
supplies to Small Scale Industries
Corporations.

Resolving China-Vietnam Ties

4543, SHRI JANARDHANA POOJA-
RY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’'s atten-
tion has been drawn to the statement
by Vietnam Ambassador in Jullundur
on 13-11-78 and published in the ‘Hin.
i dustan Times' of 14th Nevember, T078
* “India can help resolve China-Viet-
nam ties’; and

(b) it so,
thereon?

Government's reaction

-'THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

..(b) Vietnam and China are main-

taining diplomatic ties. In keeping
with our policy of bilateralism, we
hope that bilateral issues between the
two countries would be settled by
peaceful bilateral negotiations,

The producers

Agreement between Pakistan and
France for Nuclear Weabons

4544. SHRI A. R. BADRINARAYAN:
SHRI P. M. SAYEED:

SHRI R. V. SWAMI-
NATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pakis-
tan and France have gigned an agree-
ment to manufacture bomb in Pakis-
tan;

(b) if so, the reaction of the Indian
Government; and

.«(c) whether India has approached
France and had got clarification from
France in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to {c). Pakijstan and
France had concluded an agreement
in 1976 for the construction in Pakis-
tan of a facility for the reprocessing
of irradiated fuels and to the supply
by France to Pakistan of nuclear
material, installation and equipment
as well as of the relevant technical
information. Even though ihe agree-
ment has not been abrogated, Govern-
ment understand that France has
decided not to go ahead further with
the export of the reprocessing plant
to Pakistan.

Italian Foreign Minister’s Visit
4545. SHRI A. R. BADRI-
NARAYAN:

SHRI M. V. CHANDRA.-
SHEKHARA MURTHY:

SHRI R. V. SWAMI-
NATHAN:

SHRI MADHAVRAO
SCINDIA;

SHRI D. AMAT:

. Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:
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(a) -whether the foreign Minister of
Italy visited India.in November, 1978;

(b) if so, what were the subjecls
discussed;

(¢) whether any agreement v.}ras
signed between the two Countries;
and

(d) the.main features of the agree-
ment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA:

KUNDU): (a) Yes, Sir.
(b) There was a general exchange

of views on the internatiqnal - situa-.

tion as well as a review of Lilateral
relations—political, economic and cu]-_

tural, "1

(¢) No, Sir.

(d) Does not arise.
Committes .on Steel Phanis

4548. SHR] RAJENDRA KUMAR
SHARMA,: Will the Minister of STEEL
ANDMINES be pieased to state:

(a) whether the committes set up
to .assess the existing industrial capa-
city that could be tapped for estab-
lishing steel plants has submitted its
report;

(b) if :s0, the.main outlines thereof;
and -

" (¢) the decision taken thereon?

THE MINMISTER - OF STATE: IN
THE MINISTRY OF STEEL AND
MINES (SHRI KAR1A MUNDA): (a)
Amongst the Working Groups set up
by the Planning Commission, the
Working Group-on Indusirial Machi-
nery was to cover the. metallurgical
industry. A Sub-Group on metallur-
gical equipment was set up by the
main Working Group, for assessment
of demand, capacity, production etc,
for equipment required; inter-alia,
for steel plants for the five-yea: plan
period, i.e. 1978—83. The report has
been reeeived. -
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(b) The main- conclusions,. and ,re~
commendations of this Working Group
are.—

(i) The bulk of the reguiremens-
of metallurgical equipment can be
met by the indigenous manufac«
turers. However, a portion of the
requirements may have to be im-
ported, particularly were it is relats
ed to the induction of new techno-
logy .in certain areas. Use of up-
"dated designs in certain other arqgs

is also envisaged;

(ii) Substantial developments bail
in product technology. and in the.
systems engineering in the field of
electrics have takep place and . the
indigenous electrical industry is we]k
equipped to meet the requirements
of the steel industry;

(iii) There is scope for export of
metallurgical  equipment either
directly or throughr third - country
participatian;

(iv) Research and- Developmend
work of - metallucgical canipoaaat
should be increased and better
organised;

(v) As there is sufficiens indiy
genous capacity for manufacturs
of metallurgical equipment, there
is no need to set up any additional
heavy: engimeering unit fer:sush
equipment for the next few yeais;,

(vi) For input of modern techmo-
logy, Government may allow. celise
boration arrangements with foreign
manufacturers. For proper abso-
tion of ‘this technelogy transfess-
ed  through ioreign- collaboratiom
for utilising the same for desigm
development of various equipment,
manufacturers should strengthen
design facilities to attain selle
reliance within-a reasonable tizag,.

_ (c) The report of the Sub-Growp
is presently under: consideration:
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Purchase of Eguity Shares in New-
Industries:

4550. SHRI' SURENDRA BIKRAM:
Will the Minister of PARLIAMENs
TARY AFFAIRS8 AND LABOUR:' he
pleased to state:-
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(a) as to how he will be successful
in his scheme to get equity shares in
New Industries purchased by work-
men of that industry to ensure wor-
kers’ participation in management;

(b) how the scheme can be imple-
mented when the economic condition
of Indian workers is so bad and they
do not have capacity to purchase
shares; and

(¢) even if  workers purchase
shares in such industries, how will
they be eflective in taking keen inte-
rest in the industries working?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a)
to (c). It is presumned that the refer-
ence is to the discussions in the Com-
mittee on Workers' Participation in
Management and Equity. The majority
view in the Committee was that parti-
cipation in equity should be optional,
and should not be looked upon as a
legal means to ensure participation in
management. It was generally agreed
that not less than 10 per cent of all
new shares issued in future by a Com-
pany be offered first to the workers.
Government would consider action
after the Committee's report is finalis-

ed. £
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Postal Collection

4552. SHRI GANGA BHAKT
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether he agrees to the fact
that out of total number of 6 lakh
villages in the country, Government
have been able to make arrangements
for 'Postal Collection’ only in 2 lakh
villages upto 1977-78, if so, the allo-
cation proposed to be earmarked for
providing facility of postal collection
under the sixth five year plan and
the number of additional villages like-
ly to be covered in this regard; and
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(b) the state-wise number of vylil-
lages where postal collection facility
would be provided in 1978-79 and
the number of persons who will be
provided with employment as a result
of provision of postal facilities under
the sixth five year plan and the num-
ber of persons, out of them who will
be appointed E‘xtra Departmental
Agents and the salary proposed to he
given thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes, Sir. As on 31-3-1978
there were 282600 Letter Boxes exist-
ing in rural areas of the country. Under
the 6th Five Year Plan (1978—83), 2.5
lakhs letter boxes are proposed to be
installed in the rural areas of the coun-
try. Funds to the extent of Rs. 50
lakhs have been earmarked for this
purpose.

i (b) Btate-wise targets for provision
pf letker boxes in 1978-79 are given in
annexure. Approximately, one
persons, will be appointed as Extra
artmental Agents for providing
gtal facilities in the rural areas of
e country during the 6th Five Year
lan. (1978—83). The amount of con-
olidated allowance varies from a mini-
um of Rs. 100 p.m. to a maximum of
. 170 p.m. for other various cate-
gories of E.D. employees.

Statement

Stateswise targets for provision of lester boxes
during 1978-79.

?\‘I . Name of State Target
1. Andhra , . . 4300
2, Bihar . . . 4264
3. Delhi . 36
4. Gujarat 1
5. Diu . . . . i
6. Daman . . | oo
7. Dadra, Nagar Haveli . 5

3650 LS—8

8l. Name of State ‘Target
No. ]
B J&K . , . i Goo
9 Kerala ?
10 Lakshadweep . 1600
11 Mahe . % . _(
12 Karntaka . . 2200
13 Madya Pradesh . . 6ooo
14 Maharashtra . .
3000
15 Goa‘ .
t
16 N.E. Assam . . -
L
17 Arunachal Pradesh . . |
13 Manipur " .t
| e |
19 Meghalaya . . . 2600
20 Mizoram. . . .
21 Nagaland .
22 Tripura . .
Fa3 N.W. Punjab . .1
. r
24 Haryana .
. - 2500
25 Himachal Pradesh
26 Clandigarh : -Ij'
27 Orissa 2500
(8 4
28 Rajasthan 3 . 4000
29 Tamil Nadu -1
4500
g0 Pondcherry -
"
g1 Uttar Pradesh . 6500
32 West Bengal
93 Sikkim . . . . 3000
34 Andaman Nicobar Islands
50,00

fawwtn wek arar On

4453, ot crwdwre forg : W vareen et
aficaTe wearer walY qF AATR W AT F3a R
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Beservation of seats for SC/ST in
Post-Graduate Courses

4554. PROF, P. G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that Gov-
emnment and the Medical Council of
India differ sharply and continuously
on the question of reservation of &
certain percentage of seats in the post-
graduate courses in medical science
for Scheduled Castes and Scheduled
Tribes candidates;

(b) it so, broad delails and main
indication thereof; and

(c) steps, if any, being taken at re-
solving the said differences?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c). The
Government of India had suggested to
the Medical Council of India to con-
sider and agree to some reservation of
seats being made in the post-graduate
courses in medical sciences for Sche-

DECEMEER 21, 1978
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duled Castes and, Scheduled Tgibes
candidates. Hqweygp, .fhe. & Medigal
Council of India have ,not agreed to
the suggestion.because the Council feel
that the standard of post-gradupte
medical education will suffer and ad-
mission will be denied to meritorious
students.

At the 5th Joint Conference of. the
Central Council of Health and Central
Family Welfare Council held in New
Delhi trom the 6th to the 8th October,
1978 a Resolution was passed that re-
servations for Scheduled Castes and
Scheduled Tribes be made at post-
graduate level also provided they are
upto the requisite standard. This
Resolution has also been forwarded to
the Medical Council of India for con-
sideration. The reaction of the Medi-
cal Council of India is awaited.

Ratified 1. L. O. conveniidns

_4555. PROF. P. G. MAVALANKAR:
Will the Minister of PARLIA.
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether India has ratified aH
the LL.O. conventions so far;

(b) if not, which are lhé,bné:s rf;;h
fied and which are the ones not yet!
so ratified;

(c) whether any of the non-ratified
conventions are expected to be rati-
fied soon and if so, when; and

(d) reasons for not ratifying some
of these I.L.O. conventions?

THE MINISTER OF LBOUR AND
PARLIAMENTARY AFFAIRS (SHRI
RAVINDRA VARMA): (a) India has
ratified 33 Conventions.

(b) The statement giving the list of
Conventions indicating which of them
have been ratified by India is laid on
the Table of the House. [Placed in
Library. See No. LT-3142/78].

(c) and (d). Of 151 Conventions of
the I.L.O., 9 do not apply to countries
like India. 15 are not open any longer
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for ratification. 23 have been revised
by subsequent Conventions and 21 have
not received the necessary number of
ratifications to come into force.

- \

9. Generally in cases where India
does not ratify Conventions, the diffi-
culty is on account of high standards
mnrelated to conditions in a develop-
ing country like India. In other cases,
‘while the standards may not be un-
-acceptable, the law and practice in
India dd not conform fully for a Con-
ventior: to be ratified.

3. It would be interesting to note
1hat even advanced industrialised coun-
"tries like the United States, Canada,
ithe Soviet Union and Japan have, for
instance, ratified so far only 7, 26, 40
and 35 Conventions respectively.

Production of Iron and Steel

4556. DR. VASANT KUMAR
'PANDIT: Will the Minister of STEEL
|[AND MINES be pleased to state:

. (a) what is the total production ot
dron and Steel in the country in ths
flast 3 years in (i) Government—Public
iSector (ii) Private Sector;

| (b) out of the above what
lH:ity in (1) and (il) were
]during these years;

|

quan-
exported

(c) the total import of Iron and
teel during the last 3 years;

(d) whether it is a fact that there
s loss occurring in (i) Public-Sector

(ii) Private Sector; if so, in which
plant and how much; and

(e) what are the plans of Govern-
ment to achieve self sufficiency in all
kinds of Iron and RtaaY

Y

. : ‘¥
1in the coun-

try?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
total production of iron and steel dur-
ing last 3 years was as below:—

(000 tonnes )

Public  Private
Year Sector Sector
1975—76. . 6o32 1973
1976—77. 7534 2375
1977—78. . . 6956  ang

(b) Export of iron and steel was
canalised during the last three years.
Exports were as below:—

(000 tomns)
Year From From
Public Private
Sector Sector
1975—76, ., . 616,138 181,607
1976—77. 1,870,488 551,046
1977—78. 1,490,629 299,644
(¢) Imports were ‘as below :—
Year Quantity
(tonn es)
1975—76. 4,93,316
1976—77. 3,53,960
1977—78 (Apr-Dec. 77) . 2,53,563
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(d) Losses of the public private sector integrated steel plants were as follows :—

(Rs. in crores)
R
Plant 1975-76  1976-77  1977:78'
Durgapur Steel Plant . 20° 06 774 17° 54%
Bokaro Steel Plant 16-95 10° 10%

Indian Iron and Steel Company Ltd.,

-6 16- g1 12
b . (provissionag.l)

'fo?lg;nondu (1st April, 1977 to goth April, 1978).

(e) Increased production of iron and
steel is planned through maximum uti-
lisation of installed capacity, early
completion of current expansions and
sanctioned projects, incorporation of
technologica] innovations/improve.
ments, provision of balancing facili-
ties and by creation of additional capa-
city. However, self-sufficiency in all
kinds of iron and steel may not, in
itself, be a desirable objective on eco-
nomic considerations.

Foreign Minister's visit to China

4557. SHRI HARI VISHNU KA-
MATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to refer to

the reply given to SQ No. 77 on 23rd
November, 1978 and state:

(a) whether the date for his visit
to China and the duration of sojourn
there have been finalised;

(b) if so, the details thereof;

(c) whether at least a tentative
agenda for talks with China's Foreign
Minister and other senior members of
the Chinese Government has been
prepared;

(d) if so, the details thereof;
(e) if not, the reasons therefor:

(f) at what level preparatory or
preliminary talks have been held or
are proposed to be held; and

(g) whether any formula‘or propo-
sal for the peaceful solution of the
Sino Indian boundary question has
been decided upon, and would be
placed for consideration from our
(Indian’s) side, or will the discussions
be confined to a mere ‘exchange of
views' as stated in the reply to Star-
red Question No. 77 on the 23rd
November, 18787

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir,

(b) Does not arise.

(e) to (g). As a result of the meet-
ing between the Foreign Minister and
the Foreign Minister of China on
September 27, 1978 in New York, and
on the basis of preliminary discussioms
between officials of the two countries
it has been made clear to the Chinese
side that all questions of mutual inte-
rest, including outstanding bilateral
questions, such as the boundary ques-
tions, and matters of international
concern, would be discussed on the
occasion of the Foreign Minister’s
visit to China. It is hoped that the
Foreign Minister's exploratory mission
to China will result in crystallising
suggestions for peaceful resolution of
problems between the two countries.
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Telephone connections under Non-OPT
Scheme

4558. SHRI HARI VISHNU
KAMA‘TH;
Will the Ministey of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that every
pew applicant for a telephone connec-
tion (under the Non-OYT Scheme) is
required to pay an amount of Rs. 1,000
as deposit in adancve;

(by whether, it has been notifled
that interest at 8 per cent per annum
would be paid on such deposits till
the date immediately preceding the
date of phone sanction;

(¢) whether, contrary to the afore-
said commitment the deposit is re-
tained till the phone is surrendered
and the deposit is returned without
any interest thereon for the period;

(d) the reasons for this malprac-
tices;

(e) the total amount of such depo-
sits with the telephone authorities
during each of the last five years;

(f) whether the practice of amass-
ing a huge unlawful income accuring
from such deposits is proposed to be
dispensed with; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Deposit of Rs.. 1,000/-
is taken from applicants under ‘Non-
OYT Scheme when the connection is
required from an exchange of capa-
city 10,000 lines and above.

(b) The deposits carry an interest
for the period commencing on the date
of deposit and ending with the date
of sanction of telephone at the rate
payable by the State Bank of India
on fixed deposits made with such bank
for g period of one year.

(c) No, Sir, Out of the advance of
Rs. 1000 4 interest accrued thereon,
Rs. 600 is kept as security deposit
against future claims and the balance
is adjusted immediately after giving
telephone connection towards installa-
tion and advance rental. No interest
is paid on advance deposit.

(d) Does not arise,

(e) As already stated, the deposits
are adjusted as soon as the telephones
arg sanctioned for the parties.

(f) Does not arise.
(g) Does not arise.

Inadequate Medical facilities in Anda-
man and Nicobar Islands

4559. SHRI MANORANJAN
BHAKTA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether Government are aware
of the inadequate medical facilities .in
Government hospitals anq other cen-
tres in the Andaman and Nicobar
Islands Union territory;-

(b) it so, reasons therefor; and ..

(c) whether any memorandum has
been received from the Administration
of the Union Territory of Andaman
and Nicobar, to provide more medical
care facilities and if so, actlon taken
by the Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) and (b). Due
to communication difficulties, seattered
population in different Islands = and
shortage of Medical Officers there is
scope for further augmentation of
existing medica] facilities in Andaman
& Nicobar Islands.

(c) The Andaman & Nicobar Ad-
ministration had taken up with the
All India Institute of Medical Sciences,
the question of deputing experts in
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various specialities for short periods.
The Institute authorities are reported
to have agreed to the proposal.
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“Mob ile Post Offices

4562. SHRT SUKHENDRA SINGH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(ay whether Government have start-
ed any mobile post offices in the State
of Madhya Pradesh; and

(hy if so. what is the number of
:such post offices at present functioning
in that State district-wise?
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THE MINISTER OF STATE IN
MINISTRY OF COMMUNICA NS
(SHRT NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) Information'‘is given in attach-
ed statement.’

Statement

Districtawise number of Mobile Post Offices in
Madhya  Pradesh  State.

1. Balagha . .o 8o
2. Bhopal 16
3. Bilaspur - 39
4. Betul . . 37
5. Ba.s_-'ar . . . 184
6. Bhind | 5
7. Chhatarpur 8
8. Chindwara 5 57
9. Durg. ' . 65
:J. Datia 18
11. Dewas : . . . 40
12. Dhar, 62
13. Damch o
14. Guna 67
15. Gwalior | 23
16. Hoshangabad 67
17. Indore 5t
18, Jabalpur . . 85
1g. Jhabua 32
20.. }_(handwn 03

121. Khargone 78

.322. Mandla 72

%23. Morena . 45

124. Mandsaur , - 71

i25. Narsinghpur . 59
26. Panna B 4
27. Raigarh | 46
28. Raipur . . . g

o —

29. Ratlam 38
3cl|. R-ew.a . 24
31. Rajgarh . 50
32. Raisen 39
33. Seoni 1ot
54 Shi{«ﬁuri . 84
35. Sarguja 28
16. Satna 26
37. Sagar 7*
38. Schore 48
39. Shahdol 22
40. Sidhi 14
41. Shajapur . 65,
42. Tikamgarh 1t
43- Uij ain 47
44 Vidisha 1
45- Rajnandgaon . . 25
2287

Allowances Admissible {9 Employees
of Embassies’ Abroad

4563. SHR.I JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: e

(a) details of the allowances admis-
gible to the of India
employees working in missions abroad;

Government

(b) whether Government are consi-
derirfg to reduce expenditure wunder
this head;

(c) if so, the salient features there-
of; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Employees gt the Government of India
working in Indian Missions abroad
receive certain additional allowances
to compensate, to some extent, for
the additional cost of living abroad.
Other allowances are meant to enable
officers to discharge their representa-
tional obligations abroad. Details of
such allowances are shown in State-
ments T to V laid on the Table of the
House. [Placed in Library. See No.
LT--3143/78].

{b), (c) and (d). Rates of allow-
ances of India-based officials posted
abroad are relateq to the cost of liv-
ing in respective countries. They are
normally fixed/reviewed on the basis
of price returns and data about the
cost of living sent by our Missions,
ahd also other relevant information
Published by United Nations and gov-
ernment agencies. From time to time,
Foreign Service Inspectors visit Mis-
sions to make on the spot study of
the cost and conditions of living as
also other aspects of the functioning
of the Mission. Their recommenda.
tions take inty, account the require-
gnents of local situations while keep-
ng in view the need for overall eco-
nomy in government expenditure.

measures applicable to offi-
cers of the Government of India in
a_mernlarenlnoadoptedinourms-
sions abroad. The existing rates of
fomgn allowances are further sub-
ject to certain deductions, including

a 5 per cent economy cut introduced
in 1971.

Contract by NBCC at Libya ang Iraq

- 4564, SHRI JYOTIRMOY BOSU:
Will the Minister oy EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
National Building Construction Cor-
poration Ltd. (NBCC) took contract in
Libya/Iraq;
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(b) whether the NBCC recruited
Indian workers on a’specific contract
for two years but after a few months
the workers were driven out;’ ,

(c)y whethey it has also been alleged
that these workers were handed over
to the police of those foreign countries;

(d) if so, the facts thereof and action
taken thereto;

(e) Goyernment’s reaction thereto;

(f) the reasons why the report has
not been laid on the Table of the

House?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (2)
Yes, Sir.

(b) to (f). No Sir. The correct
position is that NBCC recruited work-
ers for a‘specific contract for ome
to two years extendable by one year
for their projects in both Iraq and
libya. In Iraq, a handful of workers
engineered a strike and stopped work
without any notice from 8th to 11th
October, 1978, demanding- higher
wages and benefits over and above
what was agreed to in their employ-
ment agreemeni. They were inform-
ed that the strikes were illegal in Iraq
and when all efforts of the NBCC
arrangement and the clients, The
State Construction Contracting Co.,
failed to persuade them to resume
work, the assistance of the local autho-
rities was sought. Accordingly, 20
workers were sent back to India.

No formal enquiry was constituted
or report received. The information is
based on communications from our
Embassy.
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Improvement of Communication
System in Lakshadweep

4566. SHRI P. M, SAYEED: Will the
Minister of COMMUNICATIONS be
pleased to state; vl

(a) whether no improvement has
so far been made in the communica-.
tion system in the Lakshadweep for
the last twenty years; )

(b) if so, how much amount has
been spent by the Ministry so far for
improving the communication system -
there;

(c) whether the Union Ministry is
preparing schemes fo be implemented
during the next year for improvement
of communication system ip the
Lakshadweep; and

(d) the total number of Post OM-
ces opened in the area so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI). (a) No, Sir. Improvements
have taken place in communication
system in Lakshadweep during the
last 20 years.

(b) Approximate Rs. 5.2 lakhs,
(c) Yes, Sir.
(d) Ten.

Letter of Sir Gangaram Hoapital
Employees Union

4587, SHRI CHAUDHARY BAL-
BIR SINGH: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

"(a) whether the State Labour Min-
ister of the Central Government has
received a letter dated the 27th Nov-
ember, 1978 from Sir Gangaram Hos-
pital Employees TUnion, New Delhi
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along with it some enclosures of reso-
lutiom abd a copy of - letter sigmed
jointly by more than 50 emplioyees in
connection with the labour problems
of the Sir Gangaram Hospital, New

Delhi;

(b) if so, the details thereof and
the details of "the” reply gent to the
Union by the Minister of Labour;

(c) the pction taken thereto;

(d) whether it is also a fact that in
this: hospital, employees '‘are not
rectruited "through ‘employment  ex-
change even though there arée more
than 20 employees -and'the Goverh-
ment rule is that such establishments
should recruit employees through
Employment Exchange; and

(e) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF PARLIAMEN-
TAKY AFFAIRS . O
(SHRI RAVINDRA VARMA): " (a)
to (¢). Presumably ‘reference in
part (a) is'to the representation dated
November 27, 1978 addressed to the
Minister of State for Labour by the
Presilent, Sir Gangaram Hospital Em-
ployees Union.: The maip -allegations
in #is repregentation relate to:—

(i) l!_:hquify into alleged misap-
propriation of funds and corruption
by the management.

(ii) absence of proper Rules and
Regulations for the Staff; and

(iii) non-implementation by the
management of 1972 Agreement;

As for allegations at (ii) and (iii)
above, the Delhi Administration have
calleq the parties for a discussion vide
thety report-dated December- 18, 1978.
Allegations concerning misappropria-
tion-of funds-and corrupt practices by
the management can be pursued by
the aggrieved parties with the Minis-
stry ' of Health.© The  Ministry of
Labour have also brought these. alle-
gations tg the attention of the Minis-
try of Health. - .- s

[l A
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(d) ;xnd (e). Under the Employ-
ment Fxcha . oti-
fication of'thancié's)' Act, gssita-
blishments covered -by the Act are
requivred t0 notify their vacancies +to
the concerned Employment- -¥xchans
ges Sp&cme chses, #f &ny, of mon-
compliance in this regarq can be pur-
sued by the aggrieved parties with
the- appropriate ' authorities, - -

R

Deposite of Tin in Madhya esh
LN 1 . s s I u

] Wy G
%569. SHRI VASANT SATHE:

SHR] VIJAY KUMAR N.
- PATIL:

SHRI S. R. DAMANI:

Will the Minister of STEEL AND
MINES be pleaseq tostate:

(a) w‘hether recent survey has re-
vealed rich deposits of Tin in Madhya
Pradesh; ‘

(b) if so, the detailg of the Survey
carried out and the result thereof; and

_(c) the action taken/proposed in the
light of the survey findings ang the
s:;heme formulated and details ‘there-
0 ? I : T
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THE MINISTER OF STATE IN THE
MBVISTRY : OF ' §TEEL AND MINES
(SHRI KARIA MUUNDA): (a) Octir-
rences: of tin miperalisation have been
located in certain parts of Baatar Dis-
tnct Madhya Pradeuh )

(b) As a result‘ of the surveys car-
riell' out so far by polopcnl and geo-
ciiemical “surveys, and ‘pitting and
trenching, 18 blocks have been identi-
fled where tin mineralisation is indi-
icated.”  Prelimirnary ' investigations
havé indicatég resources of about 3340
|tohmes of tin. Further mvmhgatiom
!are in progress. '

(c) A scheme for tin investigations
'in the various blocks over a. period of
three years commencing from fleld gea-
son 1878-79 has been formulated. The
scheme, envisages geological & geo-
chemical surveys, pitting and treneh-
ing and bulk sampling. The State
Gevernment has also sought assistance
:of-UN.D.P. for exploration of tin in
‘the area.

'I:rmsfer Policy for Tuchjn; Staff of
L
Med:lca] Oolles'es in Delhi

4570. SHRI VASANT SATHE:

SHRI VIJAY KUMAR N
PATIL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether it is a fact the transfer
policy for teaching staff of Medical
Colleges in Delhi and Union Terri-
tories is not effectively implemented
and the effected staff have represented
against the arbitrary transfers:

(b) if so, furnish details thereof;

(c) number of persons who conti-
nues to remain’ at offé’ ;&atlon for miore
than 10 years while Vothers ~ were
transfefred frequently; and

(d) the steps taken for implementing
eﬂectively the guide lines formulated
for transfer of jceaau:hinz staﬂ’

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAME!
PRASAD YADAV): (a) Transfers of
Céntral :Heali:h" Service Officers from
one’ station to anofher is regulated in
accordance with the general 11'““"“
pattern framed by this Ministry. While
every effort is made to adhere to-
transfer pattern other administrative
constraints like specific requirements
of the institutions, availability of ‘suit-
able replacements, teaching interests
of the institutions have also to be kept
in view while deciding transfers.
Sometimes, the officérs are engaged in
important research’ work amd ‘their
transfer at the crucial time would re.
sult in the dislocation of research work.
Many officers who are under orders of
transfer from stations like Delhi, Bom-
bay, Calcutta to distant and less popu-
lar places also bring pressureés from
varioué sources (including at times
political pressure) to secire cancella-
tion of transfer orders. It is thus not
a]ways posg:ble to tollow the transfer
pattern scrupulously.’ No representa-
tions have been received against “arbi.
trary” rtransters from teacﬁmg staff
in medical colleges. ’I‘ransfers are
always done in the interest of publie
service keeping in view the needs of
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specific organisations and not in an
arbitrary manner.

(b) In view of (8) does not arise.

(c) Total No, of such officers on the
teaching side is 59.

(d) Every effort is made to follow
the transfer pattern but as stated at
(a) above, it is not always possible to
effect transfers in view of many ad-
ministrative constraints.

Death of Miners in TISCO Group of
Collieries

-4571. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleaseq to
state:

(a) whethe, there has been a sudden
inundation of a part of Jamadora
Mines in the TISCO group of collieries
in Dhanbad (Bihar) on 11th Novem-
ber, 1978 causing the death of three
miners; and if so, facts in detail;

(b) whether it is a fact that the
cause of this accident is tha slaugther
mining of the TISCO floating the
provisiong of the Mines Act;

(cy whether it is a fact that a few
months back similar inundation caused
death of four minerg of the BCCL in
the industry Colliery of BCCL in the
same Dhanbad district; and

(d) whether in both the cases the
D.G.M.S. is shielding the crimes of
the management; and if so, steps taken
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Following blasting opera-
tions on the 11th November, 1978 in
the development gallery of Jamadoba
6 & 7 Pits colliery of TISCO, the
gallery got connected with a water-
logged development working about
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onée meter away, aﬂd.m yushed im
through an opening 1.2 Mx1.2: M re~ .,
sulting in the drowning of thres work--

ers in a blind gallery on the dip side, ...

According to enquiries
made by the Directorate General of
Mines Safety, the accident occurred
mainly due to the failure of the man.
agement to ascertain, before blasting, .
whether the adjoining gallery wa;
water-logged or not.

(¢) An accident had also occurred _
in Thdustry Colliery of B.C.C.L. on ..
the 17th August, 1978 resulting in the. .
deatl, of four persons.

(d) Necessary action is being taken
by the Directorate General of Mines
Safety against the officers held res-
ponsible for the accidents.

-  Dismissal of wagom loaders

4572. SHRI A. K. ROY: Will the
Ministe, of PARLIAMENTARY AF-"
FAIRS AND LABOUR be pleased te
state:

(a) whether his attendition has been,
drawn to the press statement of the
Managing Director of the TISCO,
dated 16-11-78, involving the name of
the Labour Minister in its action of
throwing 600 wagon loaders out of
employment in Tata Colliery in Dhan-
bad; and

(b) if so, facts in details and steps
taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (&)
and (b). Yes, Sir. The Managing
Director of TISCO, whose attention
was drawn to the press statement, has
expresseq regret over the reference to
the Union Minister of Labour. The
dispute is over the employment of
contract labour for wagon loading et
the Sijua Collieries of TISCO. The
Central Deputy Chiet Labour Com-
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missioner had been deputed to look
into the matter on the spot and to
bring about a settlement., His media-
tory efforts failed. The dispute was
then taken up in conciliation by the
Central Assistant Labour Commission-
er. This too has failed and his report
is now under consideration of the
Government, Different aspects of the
dispute including the problem of un-
employment created by termination of
‘the system of contract labour and the
| responsibility of the management in
regard to employees of the former
loading contractors are being examined
carefully to see whether a settlement
could be brought about or whether the
matter need be referred to an Indus-
trial Tribuna] for adjudication.

B. A M. S5. Degrees

4573. SHRI DAYA RAM SHAKYA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether B.A.M.S. degree is re-
cognised in every State and if so, why
the B.AM.S. degree holders ‘from
other States are not given appoint-
ments in Uttar Pradesh; and

(b) whether Government will take
steps to ensure that B.AM.S. degree
holders from any State get appoint-
ment in Government services jp other
States? .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b).
B.A._M.S. Degree is recognised quali-
fication under the IMCC Act. Since
Section 177 of the Act has already
been_ enforced, they are eligible to be
appointed as Vaidyas, The State Gov-
emgnents are competent to frame re-
cruitment rules for appointment to
Posts in State Government service.

BAMS Colleges

4574. SHRI DAYA RAM SHAKYA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of BAMS Colleges,
State-wise in the country and the
number of students completing train=
ing annually; and

(b) the names of the places
having post graduation institutions for
B.AM.S. Degree holders and the
number thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
information, is being collected and
will be laid on the Table of the
Sabha.

National Uurition Policy

4575. DR. VASANT KUMAR PAN-.
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have in
view the formation of a National
Nutritional Policy to attend to the-
growing needs of mal-nutrition in the
country;

(b) have Government’s attention
been drawn to the remarks made by
Dr, C. Gopalan, Director-General of
Indian Council of Medical Research
on the 18th November while deliver-
ing the sixth Frank Moraes Memorial
Lecture on ‘Malnutrition; India's
Majoy Health Problems’; and

(e) if so, the reaction of Govern-
ment thereupon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The Central
Coordination Committeg on Nutrition
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o under the aegis of the are' also dwmnm‘ﬁm_& Mm
Programm e ocial Welfare consti- ~ at the rece _

Department: Working Division. - -All steel  producera ~are

Inter Ministerial _ Hers - aven
e in 1975 1o prepare a draft Paper fi‘f’.;etiu;’ggli?.ﬁ’w’ﬁ:ﬁ not ::n:ed
. on National Nutrition ;’_olicy. 'I;'le1 sdl'::: ciith SATL-cun alse quehs ‘against Ten
: repareq by this grou iy iy, .
?:D;: cl;nsgdergd by the Cent‘rall Co- gﬁ:n dEnqumes by furnishing a Bid
.ordination Committee on Nutrition. :

(b) The Ministry of Health and (c) Does not arise.

Family Welfare have no such infor-
mation, —
(c) Does not arise. Transfer of SC EmiriOyees of ESL
Corporation
/I rt of Steel by Amin Chand . 4577. SHRI MANOHAR LAL: Will
e Pyareylu the Minister of PARLIAMENTARY
) AFFAIRS AND LABOUR be pleased
4576. SHRI C. K. CHANDRAPPAN: to state:

Will the Minister of STEEL AND

MINES be pleased to state: (a) whether the Scheduled Castes

employees of Employees State Insur-

(a) whether it is a fact that Mr. ance  Corporation are frequently
Amin Chand Pyarelal, authorised transferred from important places and
agent of Holland’s Hugowan's Steel their places are filled up by others;

Company, has entered into any
agreement with SAIL to import half
a million tonnes of steel;

(b) if so, what action Government
have taken against these officers;

(b) if so, has SAIL invited world (e¢) whether it is also fact that the
tenders for this anq what is the pro- meeting of Departmental Promotion
cedure for such large quantity of Committee has not taken place since
imports; and 1971 till qate;

(c)y whether he himself has given (d) if so, how the vacancies had
green signal for such a deal? been filled up; and

THE MINISTER OF STEEL AND (e) why Government is allowing
MINES (SHRI BIJU PATNAIK): (a) this practice to continue?

No, Sir. .
' .THE_MINISTER OF STATE IN THE

(b) In view of reply given at (a), MINISTRY OF LABOUR AND P
the question of SAIL inviting world LIAMENTARY AFFAIRS (DR.
‘tender for ‘this’ does not arise, KRIPAL SINHA): (a) The transfer

are based on administrative grounds.
Imports are effected normally .

through issue of Tender enquiries to (b) Does not arise.

the s-u?pliers registered with SAIL.

Enquiries are issued to them or their (c) to {e). The meetings of De-
local agents in India. Besides, copies partmental Promotion Committee for
of tender enquiries are also sent to promotion to the posts of Head Clérk
Trade Representatives of foreign coun. and Insurance Inspector could not be
tries located in India, for circulation held for certain periods during Yhe
to interrsted suppliers in their coun- past but the meetings are now being

tries, The copies of Tender Enquiries held regularly,
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Mrs. Gandhi visit to UK.

4579. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the erstwhile Prime
.Minister, Shrimati Indira Gandhi was
granted diplomati¢ passport on the
condition that she will not participate
in political parties abroad;
|! (b) if so, whether he is aware that
iSmt. Gandhi violated the conditions
and in speechs/interviews etc. in

!London she justified imposition ofl

' emergency;

(e) if so, what are the details there-
of; and

(d) what action, if any, is proposed
to be taken on charges of violation of
the conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
A diplomatic passport of three months’
valadity was issued on 25th October
1978 to Smt. Indira Gandhi on produc-
tion of the order of the Special Judge,
Delhi. and the Special Metropolitan
Magistrate, Dclhi, permitting her to
go abroad. She also furnished an un-
dertaking as required in terms of No-
tification G.S.R. 293(e), dated 14th
Apri] 1976, issueq by the Ministry of
External Affairs. There was ng con-
dition about non-participation in “po-
litical purties.”

(b) to (d). It is true that Smt.
Gandhi justified the emergency in her
speeches and interviews, but the
Courts conditions did not impose any
restriction on her speeches and inter-
views in Britain. However, the Special
Judge, Delhi, in his order dated
3-10-1978, had, among other things,
stated: “It is presumeq that she will
not indulge in any unlawful activities
and her counsel is prepared to give
such an yndertaking.”

3650 L.S.—9

Linking Tibet with Bay of Bengal

4580. SHRI PIUS TIRKEY:
SHRI S. R. DAMANI: .

SHR1 MUKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA:

SHRI G. M. BANATWALLA:
SHRI SAROJINI MAHISHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have
seen the press reports published in the
Bilitz' dated the 18th November, 19738
under the heading Linking Tibet with
Bay of Bengal through Chinese tac-
tics;

(b) whether Government is keep-
ing a vigilant eye on the evil emer-
gence of a Peking-Dacca-Kathmandu
Axis; and

(c) what is reaction of the Govern-
ment of India thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (c). Govern-
ment have seen the press report in
question. Government are fully vigi-
lant about safeguarding the security
of Eastern India. They see no pre-
sent evidence for the conclusions ex-
pressed in the report. Government re-
mains committed to seeking an im-
provement of relations with China
on the basis of Five Principles, With
Nepal and Bangladesh, a significant
improvement of relations has been re-
gistered on the basis of beneficlal
bilateralism,

Former Secretary of ICCR

4581. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of EXTER-
NAL AFFAIRS pe pleased to state:

(a) whether it is a fact that the
former Administrative Officer of In-
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dian Council for Cultural Relatit{ns
has recently written a letter to him
mentioning therein the corrupt prac-
tices of the former Secretary of the

Council;

(b) if so, what action has been tak-
en thereon by the Minister in hi_s ca-
pacity as President of the Council;

(c) whether it is a fact that the
former Secretary of the Council was
appointed as Minister of Science ar{d
Culture in the Indian Embassy in
Washington without having the re-
quisite qualifications for the post for

« period of three years; and

(d) whether it is a fact that after
the expiry of three years term, he is
continuing there, and, if so, what are
the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). After examina-
tion of complaints alleging irregulari-
ties committed by a former Secretary
of the ICCR, and of the explanation
furnished by him, the Governing Body
of the Council at its meeting held on
1th Oetober 1977 decided that (i) no-
body should occupy the post of Secre-
tary ICCR permanently; and (ii) the
former Secretary should not revert
to the ICCR on completion of his
assignment with the Embassy of India,
Washington.

(c) and (d). The former Secretary of
the Council was appointed to this post,
which is borne on the budget of the
Ministry of Education and Social Wel-
fare, on the recommendation of the
UPSC and with the approval of the
Appointments Committee of the Cabi-
net. While as yet he continues in his
post, the question of his transfer and
appointment of a successor js under
active consideration.

Bangladesh National Holdings two
Passports Detected at Barpeta,
Assam

4582, SHRI ISMAIL HOSSAIN
KHAN: Will the Minister of EX-
TENRAL AFFAIRS be pleased to
state:

DECEMBER 21, 1978
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(a) whether a Bangladesh national
with two passports of Bangladesh—
India and India—Bangladesh was de-
tected at Barpeta of Assam State:

(b) if so, how a Bangladesh nation-
al could obtain a India—Bangladesh
passport; and

pass-
and the per-

(c) the steps taken against
port issuing authority
sons involved?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (c), Necessary enquiries have been
made from the Government of Assam.

‘Information when received will be

placed on the Table of the House,

Time Limit of Reply of a Minister to
a M.P's. Letter

4583. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the period within which a Mem-
ber of Parliament should get a reply
to his letter addressed to a Cabinet
Minister;

(b) the period within which he
should recive a final reply thereto;

(c) the previleges of the Member
of Parliament to this effect:

(d) whether the Department has
framed some rule in this regard; and

(e) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVIDRA VARMNA): (a) to (e). De-
tailed instructions regarding prompt
disposal of communications received
from Members of Parliament are con-
tained in paragraphs 14.9.1 to 14.9.4
of the “Manual for Handling Parlia-
mentary work in Ministries”. Extracts
from the publication are annexed.
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The Prime Minister has also recently
written to his colleagueg emphasising
that Ministers should send replies to
communications received by them from

Members of Parliament.
ANNEXURE

Extracts from the “Manual for H a_-nding
Parliamentary Work in Ministries”,
July 1973.

14.9.1. Communications received from
a Member will be attended to

! promptly.

14.9.2. Where a communication 1is

as far as practicable, be replied
to by the minister himself. In
other cases, a reply will nor-
mally be issued over the signa-
ture of an officer not below the
rank of joint secretary.

14.9.3. Normally, any information
which wil]l not be denied to 8
member on the floor of the

" House, will be supplied to HIm
in case he seeks it direct,

14.9.4. There is no obligation to dis-
close seeret information to a

member.

RE. HIJACKING OF INDIA AIR-
LINES BOEING AIRCRAFT

| 12.00 hrs.

SHRI SAUGATO ROY (Barrack-
pore): Sir, what agbout the skyjack-
ing of the aircraft? (Interruptions).
Will the country be saved? Will the
people of this country be saved from
goondas and hooligans, who are mak-
ing certain impossible demands? This
House must discuss this skyjacking of
the aircraft, the IAC Boeing from Cal-
cutta. We must know the latest news
of what has happened to the passen-
gers, We want to know who are these
skyjackers, Today's Hindustan Times
says two young men believed to be
YO'-'-‘_th Congress leaders skyjacked the
Boeing and landed at Banaras, T want
to know what is the identity of these

Re. Hijacking of AGRAHAYANA 30, 1900 (SAKA

addressed to a minister, it will’

)y Indian Airlines 262
Boeing Aircraft

people. The Minister should come for-
ward and make a statement,
(Interruptions).

MR. SPEAKER: Please hear me.

SHR] SAUGATA ROY: [t is a very

serious matter.
(Interruptions).

MR. SPEAKER: Please hear me. I
have got notice of a Calling Attention
motion on the subject and I have im-
mediately allowed the motion. It will
be taken uyp in the afternoon, because
the Prime Minister is not here.

(Interruptions).

MR, SPEAKER: It will be taken up
at 2 O'Clock. The Prime Minister is
not present here now. Please hear me.
It would be taken up at 2 O'Clock
when the Prime Minister would be
here. . . (Interruptions) 1 would like
to have the Prime Minister also at that
time. . ..(Interruptions) 1 have got Dr.
Subramaniam Swamy's statement. 1
will allow it tomorrow.....(Interrup-
tions) Mr. Lakkappa, you have made
a serious charge of fabrication of docu~
ments. I have called for the comments
of the other side, because when you
make a charge against a Ministry that
it has fabricated the document, | must
get the facts from the other party.

(Interruptions).

ot /A7 W Tt (A9 ) ¢ wWegw
HEIRW, AW ogFEdT &1 AW AE & fF wa R
gt wiaag a=Ee 99, JaaE B 9Rl
WO OF T & afeq oF garf @
I AR AT AT W A A €9
a0% & WS GAAT AR & NAOw
21 %@ ® aawg Jgf fean arawar &, ..
(swmema ) ... & agm f& @ ® I
Sa JY A @A § @1 gwen  qifEgrave
A frr st ol &y sy ® fae =@
@t wrE N B, IR faerg aur s o
oI | TE arArarEY o gfw -t W
Lpcii i g wTawar ¢

SHR] KANWAR LAL GUPTA (Delhj
Sadar): I want to submit....

- MR. SPEAKER: Everybody wants to
have priority, Why don't you git down
and hear them?
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MR. SPEAKER: No further discus-
sion on this. Now Paper to be Laid
on the Table, Shri Barnala.

12,05 hrs,

PAPERS LAID ON THE TABLE

AUDITEp AccounNts oF COMMITTEE FOR
PURPOSE OF CONTROLLING AND SUPERVI=-
BING EXPERIMENTS ON ANIMALS Bom-
BAY FOR 1975-76, 1976-77 AND FOR PERIOD
ENDING AUGUST, 1977 STATEMENTS AND
ANNUAL REORTS OF BIHAR STATE FOREST
DEVELOPMENT CORPORATION FOR 1975-76
AND M. P, STaTE FOREST DEVELOPMENT
CoORPORATION For 1976-77

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): sir, on behalf of Shri Surijit
Singh Barnala, ] beg to lay on the
Table: —

(1) A copy each of the following
d_ocuments (Hindi and English ver-
slons) under sub-rule (4) of Rule 24
of the Committee for the purpose of
Controlling and Supervising Experi-

ments on Animals (Administration)
Rules, 1965: —

(i) Audited Accounts of the Com-
mittee for the purpose of Controlling
and Supervising Experiments on
'}?lnimals, Bombay, for the year 1975-

6.

%English version of the Re

(iiy Auditeg Accounts of the Com-
mittee for the purpose of Confrolling
and Supervising Experiments on
Animals Bombay, for the year 1976~
77

(iiiy Audited Accounts of the Com-
mittee for the purpose of Controlling
and Supervising Experiments on
Animals, Bombay for the period end-
ing 31st August, 1977.

(2) Two statements (Hindi and En-
glish versions) showing reasons for
delay in laying the documents men-
tioned at (1) above. [Placed in Lib-
rary. See No. LT-3144/78].

(3) A copy each of the following
papers under section 619A of the Com-
panies Act, 1956:—

(i) Annual Report (Hindi% wver-
sion) of the Bihar State Forest
Development Corporation Limited,
Patna, for the year 1975-76 @along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No, LT-3145/78.]

(ii) Annual Report of the Madhya
Pradesh State Forest Development
Corporation Limited, Bhopal, for
the year 1976-77 along with the
Audited Accounts and the com-
ments of the Comptroller and Au-
ditor General thereon. [Placed in
Library. See No. LT-3146/78].

ANNUAL REPORTS, REVIEWS AND
STATEMENTS

THE MINISTER OF EDUCATION, -
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I beg to lay on the Table:—

(1) A copy of the Annual Re-
port (Hindi@ version) of the Indian

Institute of Technology, Kanpur,

for the year 1977-78.  [Placed in

Library. See No. LT-3147/78].

(2) (i) A copy of the Annual
Report (Hindi anq English wver-
sions) of the Raja Rammohun Roy

port was laid o . -
ber' 1978, n the Table on the 31st Decem

@ZEnglish version of the

ber, 1978, Report was laid on the Table on the 18th Decem~
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Foundation, Calcutta, for
I.-;:r;:;;r 1977-78 together with the
Audited Accounts, under Rule 41
(d) and 42 of the Memorandum of
Association and Rules of the Foun-
dation.

(ii) A copy of the Review
(Hindi and English versions) by
the Government on the worki:ng
of the Raja Rammohun Roy Lib-
rary Foundation, Calcuttg, for 1Ehe
year 1977-78. [Placed in Lib-
rary. See No LT-3148/78].

(3) (i) A copy of the Annual
Report (Hindi and- English ver-
sions) vof the Indian Institute of
Technology, Kharagpur, for the
year 1977-T8.

: (ii) A copy of the Review
! (Hindi and English versions) on
: the working of the Indian Insti-
tute of Technology, Kharagpur,
for the year 1977-78. [Placed in
Library. See No. LT- 3149/78].

‘ (4) (i) A copy of the Annual
Report of the Indian Institute of
Management, Calcutta, for the year
1977-78,

(ii) A copy of the Review
(Hindi and English versions) on
the working of the Indian Insti-
tute of Management, Calcutta,
for the year 1977-78. [Placed in
Library. See No, LT-3150/78].

(5) A copy of the Annua] Report
(Hindi version@) of the Indian
Institute of Technoulogy, Bombay,
for the ycar 1977-78, [Placed in

! Library. -See No. LT-3151/78],

(6) ti) A copy of thcl Annual
Accounts of Banaras Hindu Univer-
sity, Banaras, for the year 1975-76

together with the  Audit  Report
thereon.

(ii) A statement (Hindi and-
English  versions) explaining
reasong for not laying, simultane-
ously the Hindi version of the
documents mentionegq at (1)
above.

(iii) A statement (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (i) above. [Placed
in Library, See No. LT-3152/78].

(7) (i) A copy of the Annual
Report (Hindi and English versions)
of the National Staff College for
Educational Planners and Adminis=-
trators, New Delhi, for the year

1977-78 along with the Audited Ac-
counts.

(ii) A statement (Hindi and
English versions) explaining that
Government are in agreement
with the above Report and there-
fore no separate Review on the
working of the College is being
laid, [Placed in Library. See No.
LT-3153/78],

ANNUAL REPORTS OF INDIA ToOURISM
DEVELOPMENT CORPORATION LTD. FOR
1977-78

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): I beg
to lay on the Table a copy of the
Annual Report (Hindi and English

versions) of the India Tourism
Development Corporation Limited,
New Delhi, for the year 1977-78

along with the Auditeq Accounts
and the Comments of the Comptrol-
ler and Auditor General thereon,
under sub-section (1) of section
619A of the Companiss Act, 19586,
[Placed in Library. See No. LT=-
3154/78].

@English version of the Report was
ecember, 1978.

laid on the Table on the 14th



267  Papers Laid

THE MINISTER OF EXTENRAL
AFFAIRS (SHR1I ATAL BIHARI
VAJPAYEE): 1 beg to lay on the
Table a copy of the Passports'f (lf‘ourth
Amendment) Rules, 1978 (Hindi and
English versions) published 1n Noti-
Bcation No. GS.R. 569 (E) in Gazette
of India dated the 4th December, 1978,
under sub-section (3) of section :?.4
of the Passports Act, 1967. [Placed in
Library. See No. LT-3155/18].

ANNUAL REPORT ON THE WORKING OF
CentraL CoaL MINES RESCUE STATIONS

COMMITTEE, DHANBAD FOR 1976-77

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): 1 beg
to lay on the Table a copy of the
Annual Report (Hindi and English
versions) on the working of the Cen-
tral Coal Mines Rescue Stations Com-
mittee, Dhanbad, for the year 1876-1717,
{Placed in Library. See No, LT-3156/
18]

ANNUAL REPORTS, ACCOUNTS. REVIEWS
ETC.

DR. PRATAP CHANDRA CHUN-
DER: On behalf of Shrimati Renuka
Devi Barkataki, I beg {0 lay on the
Table:

(1) (i) A copy of the Annual
Report (Hindi and English versions)
of the National Book Trust, India,
for the year 1977-78,

(ii) A copy of the Review
(Hndi and English versions) by
the Government on the working
of the National Book Trust, India
for the year 1977-178, ,

(2) (i) A copy of the Audited
Qccounts (Hindi and English ver-
sions) of the Nationa] Book Trust,
India, for the year 1976-77.

(ii) A statement (Hindi d
English versions) showing . &

(a) reasong for gelay i
) y in lay-
l ing the Audited Accounts }(:t
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the National Book Tiust, India,
for the year 1876-77; and

(b) ressons for not laying
the Audited Accounis of the
National Book Trust, India, for
the year 1977-78. [Placed in
Library. See No, LT-3157/178].

(3) (i) A copy of the Annual
Report (Hindi and English ver-
sions) by the Kendriya Hindi
Shikshan Mandal, Agra, for the
year 1977-78.

(ii) A copy of the Review
(Hindi and English versions) by
the Government on the working
of the Kendriya Hindi Shikshan
Mandal Agra, for the year 1977-
78. [Placed in Library. See No.
LT-3158/78].

(4) (i) A copy of the Annual
Report (Hindi and English versions)
of the Rashtriya Sanskrit Sansthan,
New Delhi, for the year 1976-77.

(ii) A copy of the Review
(Hindi and English versions) by
the Government on the working
of the Rashtriya Sanskrit Sans-
than, New Delhi, for the year
1978-77.

(iii) A statement (Hindi and
English versions) showing rea-
sons for delay in laying the report
mentioned at (i) above [Placed
in Library. See No, LT-3159/78].

REVIEwWS, ANNUAL REPORTS, STATE-
MENT AND NOTIFICATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): I
beg to lay on the Table:—

(1) A copy each of the following
D_apcrs (Hindi and English ver-
sions) under sub-section (1) of

?Z;téon 619A of the Companies Act,

(a) (i) Review by the Govern-
ment on the working of the Indian
Iron and Steel Company Limited,
Calcutta, for the ycar 1976-177.
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(ii) Annual Report of the
Indian Iron and Steel Company
Limited, Calcutta, for the year
1976-77 along with the Audited
Accounts and the commentg of
the Comptroller and Auditor
General] thereon. [Placed in
Library. See‘No. LT-3160/78].

(by (i) Review py the Govern-
ment on the working cf the
Bharat Aluminium Company
Limited, New Delhi for the year
1977-78.

(ii) Annual Report of the
Bharat Aluminium Company
Limited, New Delhi, for the
Vear 1977-78 along with the Au-
dited Accounts and the com-
ments of the Comptroller and
Auditor General thereon,

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the report mentioned
at (1) (a) above, [Placed in Lib-
rary. See No. LT-3161/78],

(3) A copy each of the following
Notifications (Hindi and English
versiong) under sub-scction (6) of
section 3 of the Essential Commodi-
ties Act, 1955: —

(i) S.O. 699(E) published in
Gazette of India dated the 6th
December, 1978 regarding use of
Billets, Plates and Structuralg to
conform to conditions governing
its acquisitions with a view to
curbing its black-marketing,

(ii) S.O0. 715 published in
Gazette of India dated the 8th
December, 1978,

(iii) The Iron ang Stee] (Con-
trol) Amendment QOrder, 1978,
published jn Notification No. S.0O.
716(E) in Gazette of India dated
the 8th December, 1978. [Placed
in Library. See No. LT-3162/78].

STATEMENTS RE, ACTION TAKE ON
ASSURANCES, PROMISES AND UNDER-

TAKINGS

- THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND

PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): I beg to lay on the
Table the following statements (Hindi
and English versions) showing the
action taken by the Government on
various assurances, promis¢s and un-
dertakings given by the Minister dur=
ing the Sixth Lok Sabha:—

(1) Statement No., XIII—Second
Session, 1977.

(2) Statement No, 1X—Third
Session, 1977.

(3) Statement No. X—Fourth
Session, 1978.

(4) Statement No. IV—Fifth
Session, 1978.

[Placed in Library, See No. LT-
3163/178].

REVIEW ANp ANNUAL REPORT OF INDIAN

TELEPHONE INDUSTRIEs LTD,, BANGALORE

FOR 1977-78 AND INDIAN WIRELESS

TELEGRAPH (AMATEUR SERVICE) RULES,
1978

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAD): I beg to lay on the
Table: —

(1) A copy each qof the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1856: —

(i) Review by the Government
on the working of the Indian
Telephone Industrieg Limited,
Bangalore, for the year 1077-78.

(ii) Annual Report of the
Indian Telephone Industries Limi-
ted, Bangalore, for the year 1977~
78 along with the Audited Ac-
counts and the commentg of the
Comptroller and Auditor General
thereon. [Placed in Library, See
No. LT-3164/78].

(2) A copy of the Indian Wire-
less Telegraph (Amateur Service)
Rules, 1978 (Hindi gnd English ver-
sions) published in Notification No,
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GSR. 1499 in Gazette of India
dated the 16th December, 1878,
under sub-section (5) of section 7
of the‘Indian Telegraph Act, 1885.

[Placed in Library. See No. LT-
3165/78].
AUDITED ACCOUNTS OF EMPOUEES’

STaTE INSURANCE CORPORATION  FOR
1976-77, STATEMENT KE. REASONS FOR
DELAY IN LAYING AND EMPLOYEES'
STATE INSURANCE CORPORATION AC-

couNts RuLEs, 1978

THE MINISTER OF STATE IN
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): I beg to lay on
the Table:

(1) (i) A copy of the Audited
Accounts (Hindi and English ver-
sions) of the Employees State In-
surance Corporation for the year
1976-77 together with the Audit
Report thereon, under section 36 of

the Employees State Insurance Act,
1948.

(ii) A statement
English versions)

(Hindi and
showing rea-
sons for delay in laying the above
document, [Placed in Library. See
No, LT-3166/78].

(2) A copy of the Employees’
State Insurance Corpors
ly Welfare Projeat)

tinn (Fami-

Accoungg Ru]es‘

1978, (Hindi wp4 Englich virsions)

Publisheq ip Notification No. G.SR.
1456 in Gazette of Indic a

ated the
2nd December, 1978,

uncer syh-
section (4) of section 85 of {he
Employees’ State  Insurance Act
1943, [Placeq in Library, See Noi
LT-314i7/178].
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ANNUAL ReporT oF HINPUBTAN LaTEX
LTp., TRIVANDRUM FOR 1877-78 INDIAN
MepicAL COUNCIL (ELECTION OF LICEN-
TIATES) AMENDMENT" Rg_x.ns, 1978 amp
CENTRAL -SERVICES (MICAL ATTEN-
DANCE) 2ND AMENDMENT RULES, 1078

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): I beg to
lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of
the Hindustan Latex Limited, Tri-
vandrum, for the year 1977-78 along
with the Audited Accounts and the
comments of the Comptroller and
Audijtor General thereon, under gub-
section (1) of section 618A of the
Companies Act, 1956. [Placed in
Library. See No. LT-3168/78].

(2) A copy of the Indian Medi-
cal Council (Election of Licentjates)
Amendment Rules, 1978 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 879 in Gazette of
India dated the 8th July, 1978,
under sub-section (2) of section 32
of the Indian Medical Council Act,
1956, [Placed in Library. See No.
LT-3169/178].

(3) A copy of the Central Ser-
vices (Medical Attendance) Second
Amendment Rules, 1978 (Hindi and
English versions) publishedq in
Notification No. 8.0, 2530 in Gazette
of India dated the 2nd Scptember,
197¢ issued under article 309 and
clouse (5) of article 148 of the
[Placed in Library.
S<e No, LT-3170/78].

e —

Cornstitution,
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12.08 hrs.

COMMITTEE ON ABSENCE ' OR
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MINUTES

SHRI D. AMAT \Sundargarh): 1
beg to lay on the Table Minutes of
the sittings of the Commitiee on Ab-
sence of Members from the Sittings
of the House held on the 15th Decem-
ber, 1978.

12.8} hrs.

RE. HIJACKING OF INDIAN AIR-
LINES BOEING AIRCRAFT—Contd.

THE MINISTER OF TOURISM AND
+CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): In view of
ithe demand from the members re-
| garding the hijacking, I am prepared
1o make g statement. But that would
be an interim statement. Whenever
I get additional information, I will
place it before the House,

| MR. SPEAKER: 1 have received a
Calling Attention Notice, ,I have al-

ready allowed it. It will be taken up
at 2 O’'Clock.

SHRI EDUARDO FALEIRO (Mor-
mugao): My point of order is this.
Some time back, I had given notice of
a breach of privilege against the Prime
Minister and you have been kind
enough 1o assure me that by today you
would be giving your ruling in the
malter. Now il you are going to give
it. this is the proper time 1o do it

MR. SPEAKER: I am not yel reudy.
It will be done tomorrow,

At ®IT AT A, (fzed1 @37) ¢ gagm
FRRA, AH AL FEATE K A mry =S,
ST gET & . (srawA) '

MR. SPEAKER: Do nol record. I
have already said that I have fixed up

Boeing Atlrcraft

this subject to be taken up at
2 O’Clock.

SHRI KANWAR LAL GUPTA.: **

it gwe rerg wreat () @ oW A
. & AT squeqT 1 N (N €% 56 W
57 ® AN IST WE | WG SYHEWT WY
frawarst & faaw 56 WYX 57 9T FOT W
e ¥ | gAH wWez famrgar § & WAt
wriy fasrArg 1% AgeasT ST ¢ av ek
FEEY FAE T FA HT &9 @ qHAr
¢ vwa i oW Y gy s afy e diT A ageE
& 5 #71  #%ar ¢ f5 v gk g
fora & ®1er arely 4. . . . (eqwaT™)

MR. SPEAKER: I have listed it for
9 O'Clock. Perhaps you have not
followed it. Do not record anything
more. I have already listed it.

SHRI Y. P. SHASTRI: **

SHRI NATHU SINGH (Dausa): Sir,
I want to make a personal explanation
under rule 357.

MR. SPEAKER: Then he must send
it to me first.

o wrq fag : wsgw wERT, AT q@Aw
UFAHTNA @ HOETEN 357 | W A7 AT
AlAgrgfFswadst 4 4% an¥ ey
A Memam o ar | IR
qg Wt %1 5 § 97 # |10 |, (vowEmA)

MR. SPEAKER: The rule about per-
sonal explanation says:

“A member may, with the perrhis~
sion of the Speaker, make a personal
explanation although there is no
question before the House, but in
this case no debatable matter may
be brought forward, and no debate
shall arise.”

SHRI S. NANJESHA GOWDA
(Hassan): Sir, in Bangalore so many
people have been killed. By whom?
It is by the Congress workers and the
Congress goondas. It is their party
which- is governing there. They ip-
cited the people... (Interruptions)
So, I would request the Prime Minister

**Not recorded.
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who is the Home Minister, that he
should send the CRP to control the
situation. Kindly do this. Otherwise,
innocent people are beaten and public
property burnt. .. (Interruptions) I
would request the Prime Minister....

MR. SPEAKER: Don’t record.

SHRI S. NANJESHA GOWDA: **

SHRI NIRMAL CHANDRA JAIN
(Seoni): I know that the question of
the hijacking has been fixed at
2 O'Clock. I am not talking about the
bijacking business. I am referring to
the riots all over the country. Definite,
well-planned mischief has Dbeen com-
mitted by the Congress (I) workers and
I want to raise that question........
(Interruptions) I have sent a letter this
morning and I want to raise this issue
at the zero hour. Kindly look into it.
Yesterday the Janata Party Office was
raided here. At Jabalpur the shop of
a Janata Party worker has been raided
by Congress (1) goondas.

MR. SPEAKER: It is up to the Prime
Minister to make a statement.

SHRI NIRMAL CHANDRA JAIN:
One thing more. A very important
Member of Parliament... (Interrup-
tions) to those persons who have taken
to this hijacking. Action should be
taken against all those persons.

MR. SPEAKER: Shall we now go to
business?

SHRI SHYAMNANDAN MISHRA
(Begusarai): The motion on the breach
of privilege was adopted day before
vesterday. The warrants of arrest
against the contemners have not been
circulated among the Members. They
are in execulion of the decision of the
House, and we must know in what
terms the warrants were worded, whe-
ther they are of a general nature or
whether they are with particulars, with
details. Therefore, I draw your atten-
tion to the fact that there seems to be
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a failure on the part of the office to
circulate the warrants of arrest against
the contemners amongst the Members.
Nor is even mention of it made in the
Bulletin that was circulated by the
office,

PROF. P. G. MAVALANKAR (Gan-
dhinagar): The implementation of the
decision has not been notified in the
Bulletin.

MR. SPEAKER: My attention has
been drawn to the fact that it has been
circulated in the Bulletin. So far as
the warrant is concerned, it is not the
practice of the House to circulate it.

SHRI SHYAMNANDAN MISHRA: It
is a subject of a judicial determina-
tion, and if it is not done, who is res-
ponsible for it?

MR. SPEAKER: A general warrant
has been issued. It has never been the
practice to circulate it. We have fol-
lowed the previous practice. Nothing
more on this.

PROF. P. G. MAVALANKAR: What
the Bulletin has done is only to state
that Mrs. Gandhi ceases to be a Mem-
ber. What we have been asking is
whether a warrant was issued by the
Speaker and at what time? That has
not been notified.

-

MR. SPEAKER: I have said that.

warct afordn weawwi @w (dgamT)
ereayg fafeel @ st A 0w wik 7 qR
WIFT Fgr WY AT Az X T wTER | Ay w0v
wOE ) NATem A e ¥l wd £
% & wrow wwTdy ® fae g S § )
SHRI K. LAKKAFPPA (Tumkur):
Yesterday the hon. Prime Minister
made a categorical statement that the

House will be adjourned on the
22nd**

MR. SPEAKER: It will not go on
record. I am not allowing it.

*oNot recorded.
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SHRI K. LAKKAPPA: I have written
another letter about the prolonged de-
lay in the statement of Mr. Charan
Singh and threat to him not to make
the statement.

MR. SPEAKER: I have already in-
formed you that it\ is listed for to-
morrow. You do not look into the
replies. You want an opportunity to
make a statement. .

SHRI P. VENKATASUBBAIAH
. (Nandyal): 1 have also written two
'letters to you.

| MR. SPEAKER: I have already called
for the explanation. The explanation
has come.

SHRI | 5 VENKATASUBBAIAH
When can 1 raise it?

MR. SPEAKER: 1 will have to go
through the explanation.

SHRI SHYAMNANDAN MISHRA: I
crave your indulgence for a minute.
If you are to realise that there has
been a defective procedure adopted in
the past, should you not be pleased to
rectify it? Two questions arise in this
connection. If the warrants of arrest
are issued afier a day or so, how is
the House to be assured that the action
has been taken exactly in accordance
with the decision of the House or, if
the matter is taken to the court and
it is for judicial determination, how
would the House satisfy itself that the
correct procedure was adopted and it
would not be subject to any stricture
from the court?

So, for two reasons, firstly, to assure
the hon. members that the warrants of
arrest were exactly in accordance with
the dcision of the House and, secondly,
in order to ensure that it does not be-
come a matter of judicial determina-
tion where there might be even a stric.
ture by the court, the warrants of
arrest should be circulated amongst
the members so that they can bring to
your notice whether there has been
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any defect in the warrant of arrests.
Kindly give your ruling on this point.

MR. SPEAKER: I will look into the-
matter. I cannot give a ruling on the
legal question here and now.

12.22 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEPLOYMENT oF B.S.F. AnD
C.R.P. IN BIHAR.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, I call the attention
of the Minister of Home Affairs to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“The reported deployment of BSF
and CRP in Bihar to control the situ-
ation created due to agitation by anti-
reservationists and the damage to
railway property disruption of rail-
way lines and tele-ecommunications
in the State.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): Sir,
the Government of Bihar requested the
Government of India for assistance to
keep the lines of communication open
and for the protection of vital railway
installations in view of the disturb-
ances caused to the free movement of
traffic on railways. Accordingly, in
addition to the Central Reserve Police
Force that was already available with
the Bihar Government two battalions
each of CR.P.F. and B.S.F. were sent
to Bihar, The senior officers of these
forces also visited Bihar to assist the
State Police. The situation in Bihar
has shown signs of distinct improve-
ment.

SHRI HARIKESH BAHADUR: Sir,
Bihar has become almost a centre of
all kinds of violence. Yesterday only
we were discussing about Harijan
atrocities which are taking place
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Ahroughout Bihar, not only in Bibar
but, if 1 may say, in other States also.
This is a very serious matter which
1 would like to bring to the notice of
the hon. Home Minister.

The anti-reservation violence that is
taking place in Bihar may take a very
ugly shape in the future. It may turn
into a civil war and it will be a very
dangerous thing for the peaple of that
State, not only for the people of that
State but for the peonle of the entire
-country. At this moment, we are find-
ing that there is violence; there is
damage to public property; there is dis-
mantling of railway lines; the trains
are not running in time and all that.
There are many kinds of clements
which are very much active at this
moment in disrupting the entire civil
life of the people.

The hon. Chief Minister of Bihar
came over here and he addressed a
press conference and he said that it
was wrong to say that there was no
law and order situation in Bihar, I
would like to say, if whatever is hap-
pening today in Bihar can be brought
under the heading of “iaw and order”,
what is that situation which can be
described as a situation of wviolence,
a situation of trouble and anarchy. In
my opinion, there is tolal chaos and
anarchy in the Stite and the State
Government is not able to control the
situation in a proper manrcr. That is
why the CRP and the BSF huve been
called and the Centre has sent these
forces from here.

Tl_:le point is thal the present con-
cept of reservation ic not goine ‘o pro-
vide any benefit to the peopis. Thoughn
I am not against reservations, I want
that reservations must ne there so that
the weaker sections of the society must
get benefit out of it. Bu' it thould
not be exploifed as » political worron
to divide the entire sociely and {he
people. Whalever is happering today
it is only simply dividing ths people;
it is creating several kinds of dissen-
tions, conflicts and ali that. That is
‘Why reservation should not be done
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on the basis of caste or anything like
that because, in my opinion, so far as
reservations are concerned, the weaker
sections must be given the benefit. But
it should not encourage casteism; it
should not encourage any 'kind of evil

in the society. This must be taken
care of....

i faamae saTy aaw : wsAE wEYE, A0
T /F

MR. SPEAKER: He is r.iting a
question. Where is the question of
point of order? '

ot Fryia®s a7 QLT KUY CA57T B
wrex g ¢ & st ararn azem forw g
#fadedt e Ara s wF € ¥97 394 faAre
qgi FrE AT FEET AT AFA T |

MR. SPEAKER: There is no point
of order.

SHRI HARIKESH BAHADUR: It is
not a question of Bihar. There is such
a danger of civil war in the country
that if the situation is allowed to con-
tinue, it will engulf the whole country.
That is why I am calling the attention
of the hon, House towards this parti-
cular point that a situation of a civil
war should not be created in the coun-
try. Harijans must be given reserva-
tion because they had been the wea-
kest, most neglected and most ex-
ploited section of the society. But
reservation on the basis of caste and
creed will not be the solution.

I would like to ask the hon. Prime
Min:ster and the Home  Minister
whether the government is going to
advise the State Government that this
kinit of reservation must be stopped
so thr' sociely must not get divided
and casleism must not get encourage-
meni and there is no caste war among
the people. That is why I am putting
this specific question because if it hap-
pens, I am telling you that there will
be more damage to property and human
lives and the eatire normal life
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of the society will be disrupted.......
(Interruptions) **

MR. SPEAKER: Don't record it.

SHRI DHANIK LAL MANDAL: 1
' agree with the hon, Member that what.-
ever is taking place n Bihar is not
good for the future. That is not a good
sign for the future. I agree that what-
ever is happening in Bihar is not very
good. That is not a good sign for
the future. Bu! then law and order is
affected in certain pockets of Bihar, not
~all over Bihar. There are certain
'pockets in Bibar where law and order
wrong to say that law and order is
affected all over Bihar.

Regarding the criteria of reservation,
what is the criterion of backwardness
and on what basis there should be re-
servation, ete. for that a Commission
has already been appointed by the
Central Government to go into that.

MR. SPEAKER: Mr. Tiwary—he is
nol here.

MR. SATHE: ....(Interruptions)**

., MR. SPEAKER: Don't record it....
- Mr. Verma, your name is not there,

SHRI VASANT SATHE (Akola):
When a man is robbed, gur Minister
says, '‘Only your pockets have been
cut, you are not robbed.”

DR. SUBRAMANIAM SWAMY
(Bombay—North-East): Have you got
the energy to speak? You have been
on fast for two days.

MR. SPEAKER: He has enough
lenergy. You worry about yourself.

SHRI VASANT SATHE: The Minis-
ter’s logic is that only in pockets of
Bihar there is some trouble. I was
seriously questioning yesterday and
to-day also I am begging of the Prime
Minister and all concerned that the
situation in Bihar is not the' creation

AGRAHAYANA 30, 1900 (SAKA)

CRP. in 283
.. Bihar (CA)

of a particular political Party. At

least that will be admitted.. ...

AN HON. MEMBER: Cong. (I)'s
creation,

MR. SPEAKER: You are not to
answer it: ¢

SHR] VASANT SATHE: I will draw
his attention to the serious situation
there. This is not a party issue. This
malady is deeper in our body politic.

If you want to remove this malady,
you remove the similar maladies which
are raising their ugly heads in the
country—fissiparous tendencies, divisive
forces, whether they are castes, whether
they are communal whether they are
linguistics or whether they are paro-
chial, all these forces which raise their
heads. These are maladies of the
whole nation. They cut across part lines.
If this much of understanding you can
have. only then, you will understand
not only the problem but you will also
find a solution for it. (Interruptions)
Sir, it is in this context that you will
have to consider. I draw the hon.
Prime Minister's attention to this as
this is a matter concerning the Home
Ministry,

DR. SUBRAMANIAM SWAMY: Sir,
I rise on a point of order, under Rule
351. It says:

“Provided that a member disabled
by sickness or infirmity may be
permitied to speak sitting.”

Shri Sathe is on fast.

MR. SPEAKER: There is no point
of order. You ignore him.

SHRI VASANT SATHE: I am emul-
ating the Prime Minister. Apart from
this. ... (Interruptions)**

MR. SPEAKER: Don’t record.
SHRI VASANT SATHE: The ques-

tion I want to ask him is this. This is
the symptom of a malady. A similar

**Not recorded.

—
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‘malady which is deeper is eroding the
entire body-politic or national life.
They are increasing. I would like to
ask the Prime Minister and the
Home Minister: Is he applying his
mind seriously to this issue 3s 4
national issue or only law and order
issue?

Does he think that he and his Gov-
ernment can iake care of this and a
similar situation only as a law and
order situation or they require any
other national solution on which na-
tional leadership is required to be
brought together? Does he apply his
mind to this? This is what I want to
know from him.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Let my hon. friend
himself behave as a national person.
Then only I can apply my mind on the
question as a national guestion, not
merely a law and order question. But,
law and order is vitally important if na-
tional reputation is to be kept. With-
out that no national problem wiil be
solved if they go on a rampage as they
are doing during the last two days.
A plane is hijacked and violence is
created in various places. (Interrup-
tions) and all that openly in the name
of his organisation. That is what he
said. And then he says I must not
consider it merely a law and order
situation. 1 must appease him in what
way? That cannot be done.

MR. SPEAKER: Mr. Venkatasub-
baiah.

SHRI VASANT SATHE: Are you
satisfied? The Prime Minister is com-
pletely off the mark.... (Interrup-
tions)**

MR. SPEAKER: Don't record.

SHRI P. VENKATASUBBAIAH: Mr.
Speaker, Sir, the Prime Minister has
got a peculiar way of answering wide
off the mark the points raised by the
hon. Member here.

The sponsor of this Call Attention
‘motion has prefaced his speech with
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the words that there is anarchy and
civil war in Bihar. He also said that
Mr. Karpoori Thakur’s sitting in Delhi
is just like: While Romé ‘was burning
Nero was fiddling. He holds a press
conference in Delhi and says that
everything is alright in Bihar whereas
CRP and BSF are deployed. Mr.
Mandal says it is confined to a few
pockets only. Does he want to walit
till it spreads to other parts of Bihar.

SHRI HARIKESH BAHADUR: I did
not say that there is civil war. But
the situation that is prevailing there
may lead to civil war.

SHRI P. VENKATASUBBAIAH: Mr.
Mandal wants it to spread to other
places as it is confined to a few
pockets! Sir, yesterday we had a Call
Attention on atrocities committed by
vested interests and landlords in Bihar.
Wherever it is there it is to be cone
demned and other action must be
taken. When the BSF and CRP are
deployed it is an indication that the
law and order has completely deterior-
ated. It is alleged that there is caste
war which is going on in Bihar. Our
party is fighting for the protection of
weaker sections, harijans and tribals.
Our party has all along been for giving
adequate protection in every matter
to these sections. We want that the
backward classes which have been
neglected for ages must be given due
protection by law or under the Con-
stitution. But, Sir, the manner in
which the whole thing has been mis-
managed in Bihar by the Janata Party
Government has created caste war,
ciass war and law and order is getting
deteriorated. So, 1 reiterate my de-
mand which I made yesterday that
the President's rule is the only panacea
in Bihar to stop this class war and
anarchy. I would like to know whether
the Home Minister is prepared to ac-
cede to my demand.

SHRI DHANIK LAL MANDAL: Sir,
apart from what I have already said
I would only like to add a few words
that there is no caste war as such

**Not recorded.
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in Bihar. Only university students are
directing their wrath towards railway
property, tele-communications and
there are no clashes as such, between
the two communities, viz. backward
and forward. They dd not confront and
kill each other. There are certain per-
sons both in the university and outside
who are directing their wrath in res-
pect of reservations against railway

property, tele-communications and

jother governmental institutions and

instaliations.

&t w famre qrEwR (FAYR) ¢ wEw
wEIRy, & FANGH T a1 FEAT AT B &
i s gfcot # A@E 3 & AT ﬁg‘wa
& Ay g foodma £ TgTH FY q1A FTES &,
afy 37 %1 a9 FEaT a1 ghewAl &1 o frede
fomr & 99 &1 a7 O &7 | UTF qE FAAIL
il ® fewdwa 39 & fasr &, 99
fawraa w71 91 ¢/ AT o faelt g€ 419
? 3a & wfr wig agrT WX @ wgAr 5 gw
#< garod gz a1 & 7 AW oA ¥ § oY
a7 @ gt gfcaat #1 71 fow fawrr & qedda
faar ? s %1 @iz grm fw osdt AEw A
29 AATH, 1953 F1 270 THE ATz 7 gfaurs
® aga aFETAT HA7 AT FIE FATGL FY
qEYHAT § 0F WA F EQIOAT & 41 /I
IGFT e Mg T agi 1955 § AHT F qfY
gé2 \graatfored § afzag zrem & aza

| QTT@ A 1A |rara ATRA AT Ar@aAr |
#fF wEEA L 1F 19558 75 AF 20 A

|\ wvefax 78 aw dtT A, g faar &7 23
arFIE A3 W IW AN E TS AT AT ALY
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12.44 hrs,

PUBLIC ACCOUNTS COMMITTEE
Hundred and Sixth Report

SHRI P. V. NARASIMHA RAO
(Hanamkonda): Sir, I beg to present
the Hundred and Sixth Report (Hindi
and English versions) of the Public
Accounts Committee on Action Taken
by Government on the recommenda-
tions contained in the Forty-eighth Re-
port relating to Defence Services.

12.44-1/2 hrs.

ESTIMATES COMMITTEE
Twenty-seventh Report

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Sir, 1
beg to present the Twenty-
seventh Report of the Estima-

tes Committee (English and
Hindi versions) on Action Taken by
Government on the recommendations
contained in the Twentieth Report
on the Ministry of Agriculture and
Irrigation (Department of Rural De-
wvelopment)—Survey) of Unemploy-
ment in Rural Sector.

COMMITTEE ON SUBORDINATE
LEGISLATION

Fifteenth Report

SHRI DURGA CHAND (Xangra):
I beg to present the Fifteenth Report

of the Committee on Subordinate
Legislation.
12,45 hrs, T

STATEMENT RE. NEW OFFSHORE
GAS DISCOVERY OFF MAHIM
(BOMBAY)

THE MINISTER OF PETROLEUM

AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): Sir,
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I am happy to announce discovery of
natural gas in a well which is under
drilling by ‘Shenandoah’ a jack up
rig, in an offshore structure 120 &ms.
northwest of Bombay city and due
west of Mahim town. The well is
under production testing and the gas
bearing
thickness. The testing of a selected
part of the column covering 35 me-

column is about 70 m. in

tres was tommenced on December 9,
1978. With a 1/2” choke the pro=-
duction has been 220,000 cubic me-
tres per day together with conden-
sate. Three more horizons in the well
are to be tested. After all the zones
are tested the potential of this field
will be determined. Thereafter a
few assessment wells will be drilled
to determine the size of the field and
the commerciality of the gas find it.
is our hope that although this field
will not be as large as South Bassein
gas field which was  discovered in
May 1576, this field could be rated as
one of significance.

It will be recalled that ONGC en-
tered the offshore in 1973 with the
arrival of ONGC's own jack up rig
Sagar Samarat, In February 1974 oil
was discovered in the Bombay High
field and after the field was delineat-
ed by drilling of a number of assess-
ment wells, development of the field
was taken up. Today the production
is upto 90,000 barrles per day together
with associated gas. In due course the
potential for production is to be
built up to 240,000 barrels per day
(12 million tonnes per annum).
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Mahim (Statement? »-
llowing the discovery of the
Bombay High fleld ONGC discovered
small oi] fields on 8 structure called
Nerth Bassein and another known
as B.38 and a large gas field on a
structure called South Bassein, all
thepe off the west coast near Bombay.
Gas has also been discovered in a
well in the South Tapti structure.
However, assessment drilling will
have to be taken up before this struc-
ture can be declared as commercial,
ONGC is presently having four dril-
ling rigs in operation in the North
Arabian gea area.

The interesting possibility is that

the establishment of the colnmercial
gas field in South Bassein which may

be followed by the establishment of
one or more gas fields in the Cambay
Basin would open up a new vista
with exploitation of natural gas as-
suming an importance, which so far
was assigned to crude oil. However.
we have to wait for a clear picture
concerning the gas potential of this
area until more information is ga-
thered over the next four or five
months.

MR. SPEAKER: Mr. Bahuguna, be-
cause of the importance of the mat-
ter, I have allowed you to make a
statement without giving me a copy
in advance. Under the rules, you
have to give me a copy of the state-
mant earlier. Please follow this prae-
tice in future.®

12.48 hrs,

BANKING LAWS (AMENDMENT)
BILL*

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): I beg to
move for leave to introduce a Bill
further to amend the Bankers' Books
Evidence Act. 1891, the Reserve Bank
of India Act, 1934, the Banking Re-
Bulation Act, 1949, the State Bank of
India Act, 1955, the State Bank of
India (Subsidiary Banks) Act, 1058,
the Deposit Insurance and Credit
Guarantee Corporation Act, 1961, the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1870

and the Regional Rural Banks Act,
1976.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Bankers' Books Evidence Act, 1891
the Reserve Bank of India Act,
1934, the Banking Regulation Act,
1949, the State Bank of India, Act,
1955, the State Bank of India (Sub-
sidiary Banks) Act, 1959, the De-

_ posit Insurance and Credit Gua-

* rantee Corporation Act, 1961, the
Banking Companies (Acquisition
and Transfer of Undertakings) Act,
1970 and the Regional Rural Banks
Act, 1978”,

The motion was adopted.

SHRI H. M. PATEL: 1 introduce
the Bill,

P

‘?ﬁ;ﬁﬁ;hed in Gazette of India Ex- Extraordinary, Part II, section 2, dated

21-12-78.
3650 LS—10.
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12.50 hrs,

MATTERS UNDER RULE 377

(i) Report Threat to Ghana Bird
Sanctuary from Mathura Oi] Refi-
nery.

SHR1 VIJAYKUMAR N. PATIL
(Dhulia). Mr. Speaker, Sir, under
Rule 377, I would like to mention the
Yollowing matter of urgent public im-
portance in the House.

It is reported that the Mathura Oil
Refinery poses a grave threat to the
Ghana Bird Sanctuary, the world’s
most beautifu] avifauna colony accord-
ing to India’s leading ornithologist.
He is reported to have said that it
would be suicidal to invest crores of
rupees in the refinery now and lament
later, over the damage it might slowly
cause to the bird sanctuary. I am no
God to predict exactly what damage
would be done. But imagine if some
of the birds stopped coming to this
sanctuary as a result of this refinery,
woulg it be possible to shift it then?
he asked. The 900 hectare sanctuary,
boating of at least 325 species of birds
is only 40 km from the refinery, which
would release, no less than 25 tonnes
of sulphuroxide and other poisonous
gases daily into the atmosphere. This
is revealeg by a study being conducted
by National Environmental Research
Institute and two zoologists of Rajas-
than University, on the enyironmental
effects of the refinery. These scientists
feel that pollution caused by the re-
finery would not only disturb the
ecology for the birds and wild life,
but pollute the air and water of sur-
rounding areag in Uttar Pradesh and
Rajastlian. In the light of the above,
I would urge upon the Government to
have the matter examined in depth
and reconsider the decision regarding
location of Mathura Refinery.

(ii) Reported Intention of Organisa-
tion of Petroleurn Exporfing Countries
to raise crude Oil prices,

DR. SUBRAMANIAM SWAMY
(Borrbay North-East): Mr. Speaker,

‘Matters under Rule 377 29!2

Sir, The OPEC Council has recently
announced their intention to raise
crude oil prices by an average of 14
per cent effective from January, 1879.
The Minister for Petroleum and Che-
mical, Shri H. N. Bahuguna has rightly
Stated that this will cause hardship
to India because our import bill will
rise by Rs. 200 crores.

My purpose in raising this matter
here in Parliament is, however, to
placd the OPEC step in its correct
perspective so that the people of India
do not get a purely selfish orientation
in this regard.

The practice of petroleum producing
countries jointly determing the price
of crude oil began only in 1973 after
a continuous erosion (since 1947) of
revenues from oil and the simultaneoug
depletion of the oil reserves. Saudi
Arabia for example earned $ 7.2 per
tonne of the oil exported in 1955, but
this amount fell to $ 6.5 per tonne in
1970. The oil producing countries
were thus reduced to playing the
passive role of a rentier state with no
control or management over their only
natural resource, namely oil. This
control has rested with Anglo-Ameri-
can Oil Companies.

In 1873, the 13 oil producing coun-
tries banded together ipn form of OPEC
(Organization of Petroleum Exporting
Countries) in what is the first example
of dynamie economic cooperation
among developing countries and there.
by seized control over their own
natural resources.

Since the formation of OPEC was
unexpected, the resultant cartel pric-
ing dislocated many economies. It
also led to some Arab countries earn-
ing sizeable surpluses running into
billiong of dollars. This caused inter-
national jealousies, But here too the
matter should be seen in perspective,
especially because of the following.

(1) The OPEC surplus of $ 40 billion
is only 10 per cent of the total inter-
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national liquidity, and less than the

share of OPEC exports to total world
exports which is 15 per cent.

(2) Most OPEC countries, except
Saudi Arabia and Kuwait, have gizea-
ble international indebtedness which
their surpluses do not cover. Total
OPEC external indebtedness is over
$ 6000 billion which is staggering
<ompared to the OPEC oil surplus of
only $§ 40 billion. Arab countries
especially are deep in debt.

(3) World inflation has also reduced
‘the real export price of crude oil since
1973. Thus the present proposed hike
of 14 per cent will only bring the 1979
crude oil prices, in real terms, back
to the 1973 level. There will be no
net gain to OPEC.

(4) Oil reserves are depletable and
hence the Arab countries which are
solely dependent on oil revenues will
have to quickly finance diversification
~of their economies, before this natural
resource does get exhausted. Hence
funds are urgently required for their
economic development.

In view of the above, India which
has been a traditional friend of the
Arab countries, must educate public
opinion to accept the OPEC move with
understanding even if it is somewhat
to our cost. Otherwise India will
cease to deserve {o be called 3 leader
«of the Third World countries,

(iii) Report Short Supply of Coal
ir Icdustrial Areas of Eastern Region
for want of Wages

SHRI DHIRENDRANATH BASU
{Katwa): Sir, under rule 377, I wish to
raise the following matter:

As a result of short supply of coal
due to want of wagons in industrial
areas of eastern region, the capacity of
many of the industries to the extent of
40 to 60 percent is not being utilized,
resulting in laying off of workmen in
several jute and rubber industries and

Rule 377 294

closure of some medium industries.
It is reported from varioug States of
the eastern region that lakhs of people
have been laid off, and thrown out of
employment, causing extreme hard-
ships to the workmen and the people
of the grea. Production cost of indus-
trial products has considerably gone
up, and the consumers have now to
pay lates of above 50 per cent of the
production cost. Unless adequate
wagons are allotted for transport of
coal to thesg industrial greas, ] am
afraid many more industries will have
to be closed down. More-over in the
flood affected areas, particularly in
West Bengal re-construction and re-
habilitation works are held up due to
shortage of materials. Madhya Pra-
desh, Maharashtra and Assam agreed
to supply some materials for re-
construction of houses in flood-devas-
tated areas, but due to shortage of
wagons, the materials cannot be trans-
parted. I would, therefore, draw the
attention of hon. Railway Minister to
look into the matter ang arrange
wagons for coal and other materials as
mentioned above, without further de-
lay, failing which the suffering of the
people will know no bounds.

The hon, Minister of Energy the
other day mentioned in the House that
the coal-flelds have enough stock to
mee{ the rcquirements, but due to
want of wagons they cannot be trans-
ported. Immediate action of the hon,
Railway Minister is, therefore, solicit-
ed.

I understand that wagons are being
exported to different countries against
their requirements, without meeting
the requirements of our own country.
Export of wagons should be stopped,
till the urgent requirements. of our
own country are not met with. The
wagon factories like the Standard
Wagon should make all efforts to 1iilize
their fullest capacity, eo that the
shortage may be partially met with
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(iv) Final Report of Vimadalal
Commission of Inguiry

SHRI G. NARSIMHA REDDY
(Adilabad). Sir, under rule 377 1
wish to raise the following matter:

The Janata Party Government at
she Centre had forwarded a complaint
o Mr. Justice Vimadalal Commission,
for enquiry under the Commission of
Bnquiry Act, 1952 from some of the
Janata Party members of Andhra
Pradesh against Shri J, Vengal Rao,
former Chief Minister of Andhra Pra-
desh ang some other Council of
Ministers, withoyt ascertaining whe-
ther there were any definite issues or
not. This was done with the inten-
fion of defaming the Vengal Rao Gov-
ernment in the State which was very
popular and progressive. The Janata
Party knew that they had won only
one Lok Sabha seat out of 42, and
they were also definite that they will
not be able to win in the coming As-
sembly elections.

This was done by the Janata Party
Government at the Centre with the
intention of defaming the Vengal Rao
Government and enabling the Janata
Party in the State to perform well in
the Assembly elections.

MR. Justice Vimadalal Commission
has submitted its final revort and the
Government hag also accepted it. Mr.
Justice Vimadalal in his report has
observed that pone of the allegations
have been established and also observ-
ed that “Everything apart, the course
adopted by Mr. Rao and his Govern-
ment appeared to be perfectly normal
and proper.” Further, Mr. Justice
Vimadalal pointed out to the Centre
to give definite instances in future so
that Commissions of Enquiry were
saved from protractaq enquiries into
matters which were not definite.

The Prime Minister is responsible
for exhibiting the political revenge
attitude and for defaring the most
popular Government of Andhra Pra-
deoth and for using power for political

DECEMBER 21, 1978

Rule ¥ 296

ends—which has been proved beyond
doubt after Mr. Justicg Vimadalal's
final report has been submitéed. Shri
Morarji Desai, to keep the moral
values and to protect the prestige of
the Prime Minister’s post of this coun-
try from being eroded by such actions,
should immediately resign and set an
example in this country for future
generations to come.

SHRI YESHWANTRAO CHAVAN
(Satara): 1 have got one point to
make. This is about the business for
to-day, There is one Motion in my
name. I will explain in a minute.
Unfortunately it has come at the fag
end of the session, and there again at
the end of the day. I am not sure
whether it will be reached, because
there are the Supplementary Demands.
1 want this question to be considered
carefully and to invite the attention
of the House in relation to some of
the very important problems. So, if
you have no objection, T am willing
to postpone this item for discussion
early in the next session.

MR. SPEAKER: That is all right.
That we can consider. It is a very
important question.

13.00 hrs.

(v) Medical Treatment
Abdul Ghaffar Khan.

to Khan

SHRI SAMAR GUHA (Contei):
With your permission I want to raise
377 regarding the medical treatment to
Khan Abdul Ghaffar Khan.

Unless we forget or cease to respect
the history of our freedom struggle,
we cannot forget the name of Khan
Abdul Ghaffar Khan and his contri-
bution to the independence of the
country which is now known as Indian
sub-continent.

Khan Abdul Ghaffar Khan popular-
ly known as Badshah Khan and res-
pectfully remembered as ‘Frontier
Gandhi’ remaineq stadfast to hig ideals
of freedom as ‘Khudsi Khidmatgurt,
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«<r servant of the Gad, till the fateful
olitical decision had thrown him to
‘wolves’,

Frontier Gandhi suffereq various
persecutiohs at the handg of the British
Government ang remained in prison
for years for leading the frontier
people in the freedom struggle of
our country. After the country was
dismembered, the Frontier Gandhi
either remained in jail, internment, or
in exile for over 25 years since the
15th August, 1947. In consequence,
his health has been completely shatter-
ed.

The Frontier Gandhi has expressed
his desire for giving him necessary as-
sistance for his treatment.

Would we in recognition of our debt
‘to ‘him make every effort for making
-arrangement for his medical treatment
‘in India? In a letter dated 1-7-1978 to
one of his friends, Shri G. L. Puri, &
former Deputy Speaker of the Frontier
Province, he inter alia wrote,—

“Dear Puri Bahib, I was examined
by the doctors here. They said I
should go to USSR for treatment.
But I am held up for want of a visa.
Till now 1 have not been granted the
visa. I do not know who is at
fault; Afghamistan or Russia? In
the present day worlg international
politics hag touched a very low level.
In 1964 I had gone to London for
treatment. Winter was approach-
ing; so the doetors told me it would
be better if I went to California
(USA). October was about top be-
gin. I went to the American Em-
bassy and saw the officer concerned.
He said to me, ‘What do vou want
to do in America?” [ told him *I
.am unwell. The climate hcre is
not good for me. The dJoctor has
advised 1ne that the climate of Cali-
fornia will suit me better.” T was
kept in suspense for a moath; whe-
ther it was “Yes or No?" I did nat
get any reply. Whenever T remind-
ed him I was told that the rep's was

Rule 377 2g§

still awaited. When it became very
cold I left for Egymt.

I do net know what is happening
about my visa for USSR. If you waat
to come you should come as early as
you can. I think of Vinoba ji. How is
he? Pyarelal Nayyar comes to my
mind. If like you he knew about m¥
being here he might have written to
me. Perhaps, he does not know or he
is too busy. I hope General Shah
Nawaz is hale and hearty..

Please tell him not to come to
Kabul. From amongst my Congress
colleagues only Morarji Desai re-
mains. He top is now getting old.
If you meet these colleagues please
convey to them my most hearty
greetings and salams.”

He wrote to another {friend, Shri
O. P. Narang of Delhi on 20th Novem-~
ber, 1978:—

“l approached the Afghan Gow-
ernment to get me my visa for my
visit to Russia. After three months
they replied that Russia is hesitant
to issue visa because I have a pass-
port from the Government of Pakis-
tan. Thereafter I took my passport
back from the Afghan Government
and gave it to the Ambassador af
Pakistan for doing the needful. Now
I intend to ask the Government of
Pakistan to return my passport and
allow me to go to India for treat-
ment. I shall ascertain from India
whether I can get the treatment of
my disease there. If it can be done
and the Government  of Pakistan
also allow me I shall visit India for
treatment of my disease.”

In reply to my Short Notice Ques-
tion, for unfortunate reasons, it was
replied as Unstarred Question by the
Minister of External Affairs, Shri Atal
Bihari Vajpayee, who: stated that—
“it has been conveyed to him ‘that
Government of India ig preptted to
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[Shri Samar Guha]

send Indian doctors to examine and
treat him or, if agreeable to him, to
provide him necessary treatment in
India.

The Government of Afghanistan
have also been informed about our
willingness to provide him with medi-
cal treatment. If Badshah Khan
decides to come to India, Government
would welcome him and provide him
all possible facilities for treatment.”

It is clear from the letter of Khan
Abdu] Ghaffar Khan that there is no
question whether he is agreeable or
desires to come to India because he
hag categorically expressed his inten-
tion of coming to India for treatment.

I would make an earnest appeal to
our Government to make all possible
arrangements, and very immediately,
for bringing Khan Abdul Ghaffar
Khan to India sp that all necessary
medical facilities may be given to the
frontier Gandhi for early regaining of
his health, 1 hope, Government of
India will take all possible measures
in this regard by having contact with
our friendly Government of Afghanis-
tan so that the Frontier Gandhi, Khan
Abdul Ghaffar Khan, may come to
India very soon.

I would, therefore, request the hon.
Minister for External Affairg for send-
ing a representative so that expendi-
tious steps may be taken for bringing
him to India. I hope the Government
of India will respond to this request
which reflects the earnest appeal of
hundreds of former freedom fighters
of our country,
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SHR] VAYALAR RAVI (Chirayin-
kil): I am not at all questioning your
ruling under 377. I am appreciating
your wisdom to allow certain Mem-
bers on this side to expresg their
strong feelings about this matter.
Many inquiry commissions including
the Shah Commission have been
instituted by the Government of India.
The House had an elaborate discussion
on the report of the Shah Commission.
I am not going intp the merit of the
case or into the attempt made by the
Government to blackmail Shri Vengal
Rao or the manner in which thig has
been done in a scrap of paper. I am
suggesting a discussion on the Vimada-
lal Commission’s report which made
serious strictures on the Government
of India.

MR, SPEAKER: I shall look into
the matter.

SHRI P. VENKATASUBBAIAH:
I am on a point of order.

MR. SPEAKER: No, no.

SHRI P. VENKATASUBBAIAH-
I would like to point out {o you cer-
tain irregularities ot the Government.

MR. SPEAKER: That should not
be. I said I shall examine the matter.

———
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13.11 hrs,
[DR. SusHILA NAYAR in the Chlair]
APPROPRIATION (RAILWAYS)

(NO. 4) BILL, 1978
\

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
Madam, I beg to move*:

“That the Bill o provide for the
authorisation of oppropriation of
moneys out of the Consolidated
Fund of India tu raeet the mnounts
spent on certain services for the
purposes of Railways durinz the
financial year ended on the 3lst
day of March, 1977, in excess of the
amounts granted for those services
and for that vear, be taken into
consideration.”

MR. CHAIRMAN. The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consoliduted
Fund of India to meet the amounts
spent on certain services fur the
purposes of Railways during the
financial year ended on the 31st day
of March, 1977, in excess of the
amounts granted for those services
and for that year, be taken into
considerations.”

The motion was adopted.

MR. CHAIRMAN: Now we shall
take up the clauses,

The question is:

“That clauses 2, 3 and the Sche-
dule stand part of the Bill."”

The motion was adopted.
Clauses 2, 3 and the Schedule were
added to the Bill

MR. CHAIRMAN: The question is:

“That clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

Appropriation  (KIys.) (INO.
Bill, 1978
“ The motion was cdopted.

Clause 1, the Enacting Formala and
the Title were added to the Bill.

PROF. MADHU DANDAVATE :
Madam, I move:

“That the Bill be passed.”
MR. CHAIRMAN: The qiestion is:

“That the Bill be passed.”

The motion was adoptcd.

13.12 hrs.

APPROPRIATION (RAILWAYS)
(NO. 5) BILL, 1978

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): 1

beg to move*:

“That the Bill to authorise pay=-
ment and appropriation of certain
further sums trom and out of the
Consolidateq Fund of India for the
services of the financial year
1978-79 for ihe purposes of Reil-
ways be taken into consideration.”

MR. CHAIRMAN: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1978-79 for the purposes of Ruil-
ways, be taken into consideration.”

*Moved with the recommendation the P}esident.
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The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund cf India for the
services of the finemcial vear
1978-79 for the purposes of Rail-
ways, be taken into consideration.”

The motion 1was adopted.

MR. CHAIRMAN: Now we shall
take up the Clauses,

The question is:

“That Clauses 2, 3 and the Sche-
dule stand part of the Bill.”

The motion 1was adopted,

Clauses 2, 3 and the Schedule were
added to the Bill. Clause 1, Tnacting
Formula and the Title were added to

‘the Bill. .

PROF. MADHU DANDAVATE: I
move: .

“That the Rill Le passed.”

MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The mation 1was eldopted.
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SUPPLEMENTARY  DEMANDS*

FOR GRANTS (GENERAL), 1978-79

MR. CHAIRMAN: The House will
now take up discussion and voting
on the Supplemeniary Demands for
Grants (General) for 1978-79 for
which 2 hours have been’ al-
lotted. Motion moved:

‘*That the respective Supplemen-
tary sums uot excceding the
amounts on Revenue Account and
Capital Account shown in the third

Suppl. D.G.
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column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to def-
ray the charges that will come in
course of payment during the year
ending the 31st day of March, 1979
in respect of the following demands
entered in the second column there-
of—

Demands {Jos. 2, 12, 18, 29, 33,
41, 42, 59 to 61, €3, 71, 77,
79, 81, 90 and 92.”

List of § upplementary Demands for Grants (General) for 1978-70 submitied to the vote of
Lok Sabha

No. of Name of the Demand Amount of Demand for Grant
Demand submitted to the vote of
the House
1 2 3
Revenuce Capital
Rs. Rs.

MINISTRY OF AGRICULTURE AND IRRIGATION

2 Agriculture , ; . . 41,19,00,000 202,15,00,000
MINISTRY OF COMMERCE, CIVIL SUPPLIES AND

COOPERATION

12 Foreign Trade and Export Production , 87,00,00,000
MINISTRY OF COMMUNICATIONS

18 Capital Outlay on Posts and Telegraphs 5,000
MINISTRY OF ENERGY

29 Power Development . 19,00,00,000
MINISTRY OF FINANCE

33 Customs . " s 1,11,49,000 §1,00,000

41 Transfers to State and Union Territory Govern-

ments L] L 75'56l65’m
42 Other Expenditure of the Ministry of Finance 1,000 57,26,00,000

+Moved with the recommendation of the President,
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1 2 3
Revenue Capital
. Rs. Rs

MINISTRY OF INDUSTRY

59 Industries

60 Village and Small Industries
61 Textiles, Handloom and Handicrafts

11,00,00,000

MINISTRY OF INFORMATION AND BROADCASTING

63 Information and Publicity .

MINISTRY OF PETROLEUM, CHEMICALS
FERTILIZERS

71 Chemicals and Fertilizers Industries
MINISTRY OF SHIPPING AND TRANSPORT

77 Ports, Lighthouses and Shipping

MINISTRY OF STEEL AND MINES .,
79 Department of Steel

81 Mines and Minerals . .

MINISTRY OF WORKS AND HOUSING
go Public Works

92 Housing and Urban Development

1,000
26,00,00,000 3.53,00.000
1,000 .
AND
1,000 1,000
19,71,31,000 2;3'!001000'
7,00,00,000 1,000

. . 5,50,0 1,000

MR. CHAIRMAN: FHon. Members
whose cut motions to the Supplemen-
t:.y Demands for Grants (General)
have been circulated may, if they so
desire, send slips to the Table within
15 minutes indicating the serial num-
bers of the cut motiong they would
like to move. ‘

DR. SARADISH ROY (Bolpur):
Madam, Chairman, this is the second
Supplementary Budget placed before
the House by the hon. Finance I mnis-
ter during the current financial year.
In every session of the House. one
supplementary budget is being placed
before the House. It thows that there

is no healthy financial management
by the Government.

The total demand for this supple-
mentary budget is Rs. 860.74 crores.
This shows how the Government has
been spending money in an unplanned
manner. If it had heen of an urgent
necessity, this would have been con-
sidered. But I find from these de-
mands that some of this expenditure
could have been anticipated long ago
and the provision could have been
made in the general budget.

There is a provision for transfer to
State Governments. The first item
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js, advance Plan ussistance for meet-
ing relief expenditure on account of
distress caused by floods. Rs. 225
crores is for that. Then, there is item
No. 2—Grant-in-aid for gratuitous
relief in flood affécted areas--Rs. 30
crores; item No. 3-loans lo cover
gaps in resources—-Rs 125 crores; item
No. 4 -- short-term loang for pucchase
and distribution of fertiliser—Rs. 25
crores. .

1 come from the Mood affected Stete
of West Bengal. Whiat we find is that
tha advance Plan oaszistance -vhich is
siven is subsequently deducted from
the total quantum of Central transfer
to the State’s Plan. As a result of
that, the State Governments are put
in a problematic position. They can-
not plan their expenditure. These am-
ounts are given against Plan ad-
vances.

In this connection, 1 would like to
mention the recommendations ef the
Finance Commission. The Finance
Commission has made certain recom-
mendations in regard to relief to
States affected by natural calamities,
like, cyclone, floods, etc. Now that
the Central has accepted that it is its
responsibility to reimbuzse to the
States on the occasioms of such dis-
tress, will it not be doing only justice
to concede to West Bengal's modest
demand for a grant of Rs. 350 crores
over the next two years for flood
relief? The Finance Commission’s re-
commendations, ns we are aware,
have no retrospective effect. But
once the principle is accepted, should
it not be applied to the biggest natu-
ral ealamity that took place just a
few months ago in West Bengal and
in some other States?

I woulg request the hon. Minister to
reconsider it and adjust the amcunis
as per the recommendutions of the
Finance Commission.

In these demands, 1 ﬁﬁd, there is
one demand-subsidy for production of
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gontrolled cloth, In the regular budget,
there was a provision for EFs. 21
crores for that and in the supplemen-
tary budget, another Rs. 26 crores
have been provided for. In the last
session, the Government sannounced
their textile policy. The Janata Party
has given relief to the organiséd scc-
tor of the textile industry and they
have put the responsibility of sup-
plying controlled cloth on the Natio-
nal Textile Corporition. The entire
burden has fallen on the NTC and to
some extent on the handloom indus-
try. We have provided Rs. 21 crores
in the regular budget and Rs. 26
crores in this supplementary budget.
But inspite of this, the contrnlled
cloth is not available to the poorer
sections of the people. Though such
large amounts are provided in  the
budget, the big tycoons are given the
liberty to fleece the people. The Cen-
tral Government has recently im-
posed an additional excise duty on
cloth. Though they are exempted
from that responsibility, the price of
cloth has not come down—though the
price of cotton is now much below
last year's price.

Another point is there there is a
provision for only a token grant of Rs.
1000 for Bharat Aluminium, The Bha-
rat Aluminium had taken over the
Management of J. K. Industries under-
taking, the Aluminium Corporation of
India Limited near Asansol _This
company was closed sometime in 1973
-and after a long time, the Governmént
has taken over this company.
About 22000 workers were wor-
king there but it has been
decided that only 800 will be
absorbeq and the rest will be ret-
renched. All the benefits will be given—
that assurance is there. But my point
is that for the last five or six years the
company was closed and the machine-
ry has turned into junk. So the Cen-
tral Government should come up in
a big way. It is a very old company,
but a certain potential is there which
can be developed. in the Bharat Alu-
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minium Company, if they take the res. W g usgufa off fow & faqg e & o
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800 persods but the other 1400 persons %1 ¥ wirar 7} fear o< ag fawr oy o @y
can also be absorbed if this industry oft g ¢ &7 e wd AgaAT AT 9T
is modernised. ® ® & ) gy Agi T feg
™| :% Wﬂ;; feeeht s qﬁ‘;l %

1 would therefore request the Minis- W W kil BATT HAYT
ter to look into this because we are o e A F @ A @, fam A amem
short of aluminium now, and this in- | L LR e, q@ gt &)

dustry can be modernised and develop
ed. Will the Minister assure us that ?ﬁ: 7g fae gara W g, @ zz g
whenever the factory is in a running :

condition an dis developed, new re-

cruitment will be made from out of A UF AR AT E | § Iq §aH
of those 1400 persons who have been FWAEAG AT AW S 9T &, RET L
retrenched? They are already out of qzga 49 FT gwi sfawa fearr W
job for the last five to six years. So. # wa & o g w6 A W IR @ F
I want the Minister to consider this Iy fawfega oy, ufem &4 &1 ¢
aspect, fasf fagre & @f to® & &FT @ AW
) ki frmfmang & &0z & wfus
With these words, I conclude. g & fRACgET W § WK G w1
it quew (wfzgre) : wwmfa wEwEa, o Pl g balbi ¥
WATA T 95 A aw A mE @ F 3T A @ fer ogw fagre & qEa W st w0Q
® AT w7 gy WYY fra WY w1 eary BT & H2rT IUNT HA ot AT FAEE
9 6T AT AT T OF fave dw A g fra sxarsmem A dr fx < e faew
fiun fowd nettwa 91 8 fowd ag s TRz fafads Wi v gz fasw g
ST WA § % TH wATE & A A% fave st fax  frafeaa 2, 9fF @ o &t
# a3 ®AT ¥ wfgs FA6sT7 AY ¥ wiww FwTan AT , W A d I a3 & fag
aQd w7 draw fqary w1 aveq gy ofwarg wrsa w7t §, awan weh¥e T w1 A FEe-
2w & fot 2w & 79 ¥ wfew g W w fearfarz w1 e g wor et § o
HAATA SATAT T § I N1 W, weeAfaa w1 &t w wfawgw o< faan 9 w oA
W\ e o6 & faq & 5 a9 @ wfiw R srae afaerey sar wr At o
FAGEaT WO & WEd  gEIY W@ # WY
wrafrs fawre & fau waea fem o <@ § v 91T AT @ FY W7 & ogme
sRfamagdga? agisitad ez 7§ fooae mﬁqmﬁ:[q‘{:nq‘ga‘r5|§3 1 T
WM EIFFAF NS gat i fawrw wfa % sWER & F 55 faAl &1 3% g
w a%a g | fegr o 2, A ¥ ¥ 49-s50 Fewera
toea § WK 5-6 & foewr § 167 A oo
# uT ¥ OF WA FEAT GET F W@ I §T ar % ¥ 47 W% T am w2
FTHTT I FGTATH #7877 9 §4SA A ATALY qaT AE 4 WE IA® A A ¥© FT
¥ uiT % & W gAR WEAfaw IO @ R AT AG FT AW AR @ & &
wisy wwifaa frd § 99 # wge gwrw wgm T @ f w@ s 7 qfafoed
wtaifirs IearEa, M9 4. 6 TH goT F 1 H faw R, dveq nf|m # = 1 o o
A1 & WIEYHW A OF NIAFE K ACE A & TR 2T WAE WA WIEd €, I T
ST WIFSE ST AEN |18 wed #v fagie N WER £ o7 W gy qdw, s
® wfege @ & oF 9 frw &7 Jwfawgn % Wi ® @ gwrew weT grm
gt 1 ug wfgage wo fel & wmw gur ww "W I &A@ W wOA g, e
fo wgi Zr-ardE) wogT W& ¥ W MC ) ¥ & wOA g @ g fed @ e
YW AL ¥ WO AT G WTHEA KW & 8 amET wgd 4 a1 2% WA sw
am § TF wz fow o1 afuage gur | &few o GAfeEra o s o, I
%! g w7 Ty g f facer uie e W WU EZ W agR q¥A me  (eE
Wy dv ¥ vyuly awA & fao fomm g O w, wfEwwET o Wy gifoe
%997 I fAw awaT & Afeq T8 "o Wiy & o1 wR W ¥ W ¥ o W
qwo quo ¥z fw, wfegre fawer wigugw W WS ® A9 9T W R W
18 WWEN W) g1 W1 wRR Mfefedw few g M oA W owe §oww A4 e



315 Suppl. D.G.

[ gaT]
gATAAAE g 9iEd | svwew o wfafafa
§ mo tme wo § e dto §, 4

TH § w0 gon foed awi & 9w e
fafaqi = 3w & wmfssw femr o1 &%
dfafesw tawdz @t @1 wifgg W
smfer Wi & W @ or 9w g
wifgl | fem frer & foear ramrgtwt.
foa ag M =EEm @ @ R, T aAW
I 9 WG F OF AR &

:
3

,g’%
H
et

EEFPPEEL
EEFEEE
~ ,ﬂa A ‘gi,
ﬁ»a,#g )

A 4
133 1

13
gg
143

T UR & 919 | AOH! €qqE 2T §
f& wod w@ awg faan
SHRI P. VENKATASUBBAIAH
(Nandyal): The hon Finance Minister
is an efficient civil servant and an ad-
minjstrator and he has brought for-
ward these supplementary demands
for grants.

After he has taken up the office of
Finance Minister, the financial posi-
tion of the country is not satisfactory.
There were huge foreign reserves and
now the position seems to be that if
the remittances of our nationals ab-
road were not there, the {foreign
reserves position and the financial
position of the government of India
would have been in a serioug situation
«op in jeopardy.
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In the matler of - encouraging im-
ports for various items, there has not
been a judicious selection of the items.
Further there has not been any ration-
ale in the export poly of the govern-
ment. For instance, the country is
more self-sufficient in cotton, still we
are pursuing the policy of importing
cotton with the result that the farmers
who have taken up to growing long
staple cotton to a large extent have
suffered and when the country is self-
sufficient, there is no need to import
cotton,

Another matter is about the policy
adopted in the matter of export of
sugar, onions, rice and other com-
modities which will keep up our stand
and our place in the world market
which we have been pursuing all these
years. For instance, suddenly the go-
vernment stopped export of sugar. The
result was that it had a very delete-
rious effect on the large number of
cane-growers in the country. Many
sugar factories in the process have
suffered and the government has come
forward with an ordinance and a Bill
to take over those sugar mills which
are in arrears in regard to sugar cane
dues. In the States where sugar cane
is grown like Bihar, Uttar Pradesh,
Andhra Pradesh, Maharashtra, Tamil
Nadu and Some other States, there has
been a very serious situation where
small and marginal farmers who are
growing sugar cane are not able to sell
their cane and in some places the cane
is being used as fuel Why should
this happen? If the Government had
continued the export of sugar, that
would have given a favourable price to
the sugar cane growers.

Another important factor is about
the gold auction policy pursued by
this Government. Several questions
have been put and answered There
had been heated debates and  argu-
ments in our favour. The Finance
Minister has been valiantly supporting
the policy of the Government. But,
the fact remains that the policy pur-
sued by the Government does not help
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to have a stable price in gold. Smug-‘
glers and blackmarketeers were not
prevented. Thig problem has increas-

-ed with the result the Government has

. to suspend the gold auction. This shows

the failure of the Government in im.

' plementing or in stabilising the price

of gold in this country.

Madam, eoming to the agricultural

-commoedities, they are to be encourag-

I mentioned sugar as
I have been urging that

ed for export.
an example.

-onions as well as rice should be ex-

ported. As a matter of fact, fortuna-
tely, because of various ameliorative
measures taken in the last twenty or
thirty years, the farmers were able to
have a record production of foodgrains
in this country running to 126 million
tonnes. It is further going up. We
are not only self-sufficient but we have
surplus too in wheat and in rice. So,
rice exports will help the country to
boost up its image. It should not be
confined only to the total export of
basmati rice but you should go in for
the other varieties of rice export also.
I am told that the Andhra Pradesh
Government and the Tamiinadu Go-
vernment wanted the rice to be ex-
ported from this country. But the
Government is reluctant to do it. I
do not know why? They should not be
reluctant or confined only to the ex-
port basmati rice and the States must
be allowed to export the other varie-
ties of rice as early as possible,

About the tobacco, the paradox or
the irony of it is that the tobacco
growers are in distress whereas the
cigaretle manufacturers are amass-
ing a huge porfit at the cost of the
growers. Till now, there is no support
price for tobacco whereas there is a
ceiling price for the export of virginia
tobacco. There is no support price for
tobacco growers. Same is the case with
regard to cotton and other agricultural
«commodities. This not only sustains
the economy but they also encourage
the agro-based industries in the coun-
try. They help to get foreign ex-

change. I think these matters should
be gone into deeply by the hon. Minis-
ter.

About the imported fertilisers, 1
want to say something. Government
is wanting to import fertilisers. Some
money has been asked for from Par-
liament. In this connection,"I would
request the hon. Minister of Finance
to see that if fertilisers are to be im-
ported, they should be for the benefit
of our farmers. We do not like {o im-
port fertilisers. We would like to be
self-sufficient in the production of
chemical fertilisers also. My point is
that the imported fertilisers must be
made availble at a cheaper price so
that the cost of production does not go
up and, in that process, the farmers
also should not suffer. Even if it comes
to subsidising the price of the ferti-
lisers as has been done before, Gov-
ernment should not hesitate to do
that. It will have the effect on the
price rise in the agricultural commo-
dities; it will have a chain reaction.
So, I would only suggest that if the
import of fertilisers is a must because
of the prevailing conditions in this
country and also to create activity in
agricultural production, then the Go-
vernment must come forward to sub-
sidise even the imported chemical
fertilisers and come to the rescue of
the farmers.

Madam, another thing that I would
like to highlight is about the plan
assistance—advance plan assistance—
which is being given to the States by
the Central Government. Advance
Plan assistance is given to meet the
expenaiture for flood relief—devasta-

tion cause by floods-—and Rs. 225
crores has been earmarked for this
purpose. The hon. Minister while

answering a question put by some hon,
Members said that this is given as
advance plan assistance. They wanted
him to give that as an outright grant.

The hon. Finance Minister has been
telling that this is because of the
Seventh Finance Commission. They
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say that Siates are getting enough
finances. We have made it a policy
that when a contingency arises, we can
advance the money towards flooq re-
lief. But, it only be between the State
Plans, But I woulg like to bring it to
the notice of the Finance Minister that
these are the natural calamities that
are occurring in the country. After all
it is not the fauit of the West Bengal
or Andhra Pradesh governments. They
did not invite floods. So, there should
be a national policy. It should not
form part of the assistance. It should
be a grant. Because with meagre fi-
nances the State Governments will not
be able to meet the requirements of
the State. While replying to the same
question the hon’ble Minister said
that he has assured the West Bengal
Chief Minister that though it is being
given as an advance Plan assistance
the economic development of that
State would not suffer. I do not know
how the economic development of that
State will not suffer if you give Plan
assistance to the West Bengal govern-
ment and cut it from the Statz Plan.
The hon'ble Minister must explain ‘he
mechanism of this answer which he
has given.

Coming to other points I would like
to say a few words about the financial

assistance earmarked for Rural Elec-
trification Corporation. I appreciate

the work done by the Rural Electri-
fication Corporation for all these
years. It has done a commenable job.
But this amount sufficient.
There are thousands of villages who
do not have the benefit of electrifica-
tion for improving lift irrigation, So,
government should not grudge to
provide more funds. Also more sche-
mes must come forward from the
Rural Electrification Corporation go as
#0 provide the benefit of using elec-
tricity for irrigation purposes in the

is not
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maximum number of villages in the
country.

Sir, coming to my own constituency
the irrigation facilities to be provided
to the backward areas—areas which.
are affected by adverse seasonal con-
ditions—I would only request the
hon'ble Finance Minister that back-
ward areas which have been identified
and where the rainfall s scanty,
irrigation {facilities must be provided
to those areas. In my constituency
there is a proposal to divert the water
of Krishna to Rayala seema and also
supply of drinking water to Madras
city. That proposal has come from
the Andhra Pradesh government and,
I hope that it will be cleared soon and
necessary finances provided. Sir, the

-scheme sent by the Andhra Pradesh

government is not complete. There
is another canal also to be sanctioned
in that area. Then only that
God-forsaken place where there is
scanty of rainfall will get maximum
benefit by diversion of waters from
Krishna river. It is also a very satis-
fying thing that the Chief Ministers of
Andhra and Orissa have come to an
agreement with regard to the sharing
of the Godavari water, Tt is a great
achievement. There is a proposal by
the State government to utilise the
waters of Godavari by constructing a
barrage at Pullavaram. I request that
this matter must be taken into consi-
deration.

Lastly, the hydro-electric projects
must be accelerated so that power
may be made available and the idea
of having a national grid as well as
regional grid so as to ease the power

shortage of one State or the other

must be pursued. There is a World
Bank loan granted for Srisailam
hydro-electric project. That amount

should be made available-and this pro-
ject be completed. With these words
I commend the grants,
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SHR] P. VENKATASUBBAIAH: 1
beg to move:; !

“That the demand for supplemen-
tary grapt of a sum not exceeding
Rs. 243,34,00,000 in respect of Agri-
culture’ be reduced by Rs. 100.”

[Failure to provide irrigation
facilities to famine affected areas
in the country with particular re-
ference to Rayalseema in Andhra
Pradesh, (6)]

“That the, demand for a supple-
mentary .grant of a sum not exceed-
ing Rs. 87,00,00,000, in respect of
‘Foreign Trade and Export' Produc-
tion’ be reduced by Rs. 100.”

[Failure in stopping exports of
sugar, onion and rice to provide
remunerative prices to farmers to
make their lot better. (7)]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 19,0000,000 in respect of
‘Power Development’ be reduced by
RS_ 100."

[Neeq to provide enough funds
for the early commissioning  of
hydel projects like Sri Sailam and
establishing regional and national
grids to overcome power shortage.

(20)]

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 243,34,00,000 in respect of
Agriculture be reduced by Rs. 100.”

[Failure to settle the demands
of the workers of the Food Cor-
poration of India and ensuring
their working and living condi-
tions, (2)]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 243,34,00,000 in respect of
‘Agriculture’ be reduced by Rs. 100.”

[Inprdinate delay in taking up
tha Punnampuzha-Pandyar irri-
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gation scheme in Coimbatore Dis-
trict thereby failing to afford re-
lief to a vast drought affected
area affecting thousands of small
farmers and agricultural produc-
tion, (33)]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 87,00,00,000 in respect of
‘Foreign Trade and Export Produec-
tion' be reduced by Rs. 100.”

[Need to exempt from 3% per
cent export cess on cardamom oil
exported by small and medium
producers and exporters. (34)]

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 87,00,00,000 in respect
of ‘Foreign Trade and Export Pro-
duction’ be reduced by Rs. 100.”

[Need to extend cash gssistance
to exports from small scale indus-
try. (35)]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 87,00,00,000 in respect of
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”

[Request of the Coimbatore In-
dustries Export House Limited
for financial assistance from the
Marketing Development Fund in
the engineering exhibition to be
held at Jakarta in March 1979.
(36)]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,000 in respeet of ‘Chemi-
cals and Fertilizers Industries’ be
reduced by Rs. 100.”

[Delay in nationalising Bengal
Chemical Company, (87)]

““That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 2,000 in respect of ‘Chemicals
and Fertilizars Indusiries’ be reduc-
ed by Rs. 100.”
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[Need to examine avoidable ex-
penditure taking place in Bengal
Chemicals. (38)]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,000 in respect of ‘Chemi-
cals and Fertilizers Industries’ be
reduced by Rs. 100.”

[Need to bring down prices of
fertilisers and streamline the mar-
keting and supply facilities to
meet the needs of small farmers.

(39)]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,000 in respect of 'Chemi-
cals and Fertilizers Industries’ be
reduced by Rs. 100.”

[Need to utilise to the maxi-
mum the installed capacity and
trained technical personnel in
Bengal Chemicals. (40)]

MR. CHAIRMAN: The cut motions
are also before the House.

:
:
:
1
1
3
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RE. CALLING ATTENTION
14.00 hrs, 1

MR, CHAIRMAN: Now, we take
up the Calling Attention Notice. Dr.
Bapu Kaldate....
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matter, I thing the Government
must find time to discuss this matter.

(Interruptions)

MR. CHAIRMAN: Mr. Gupta, I must
say that I do not appreciate the way
of your talking....

(Interruptions) '

SHRI K. ©P. UNNIKRISHNAN
(Badagara) Madam, while I recognise
the urgency of the substance of this
Calling Attention Notice and while it
is necessary that the House should be
seized of it at the earliest opportunity,
this is indicative of something far dee-
per malaise that has come into politi-
cal] irmament and that is the climate
of violence that is being deliberately
created and the House before it ad-
journs should have an opportunity to
discuse this issue.

By Cailing Attention, it cannot 7ge
disposed of. May I humbly request
the Leader of the House to accept thig
suggestion to have a discussion in
depth not only about thjs incident,
but the climate of violence in the coun-
try as a whole. It is only indicative
of an effort being made in this coun-
try by certain authoritarian forces to
creale a climate of violence. Let us
have a discussion on this issue in
depth and we must find time for it
before we adjourn.
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(Interruptions)

SHRI KANWAR LAL GUPTA: Let
us have Calling Attention: we have no
objection to that, but we want that the
Government must find time for a

discussionn. The hon. Prime Minister
is here...... (Interruptions)
THE PRIME MINISTER (SHRI

MORARsI DESAI): May 1 say,
Madam, that this is a very very
serious matter and I have no objection
to having a discussion on this issue.
About the time, it is for you to decide.
I have absolutely no objection; it re-
quires a discussion because it is the
most serious thing that has happened.
There is no doubt about it.

MR. CHAIRMAN: In view of what
the hon. Prime Minister has stated,
I would suggest that the hon. Minis-
ter may make a statement on the in-
cident of hijacking and that state-
menf will then be thrown open for
discussion. ..... (Interruptions)

DR. SUBRAMANIAM SWAMI
(Bombav North-East): No, no Madam,

(Interruptions)
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SHRI KANWAR LAL GUPTA: The
rules do not permit it. Please see the
rules, Madam. (Interruptions)

MEK. CHAIRMAN: I am very sorry
to note that the Janata Party people
are making so much noise. Please sit
down,_ (Interruptions) After all there
is urge . financial business before the
House wh'ch has got to be completed.
(Interruptions)

SHRIMATI AHILYA P. RANGNE-
KAR: This is important, (Interrup-
tions)

SHR'™ SAUGATA ROY (Barrack-
poic); We agree with you, Madam.
The «Landonment of the Test match
at P-npalcre, hijacking of the plane
and all otker violent acls in the coun-
try should be giscussed. (Interrup-
tions)

MP CiiAIRMAN: It is open to the
House 1y choose what it wants: one
is that the Speaker has given a limited
time for a Calling Attention. (Inter-
ruptions) Please.. let me finish, If
you want & Calling Attention now, you
can hoyve it. If you don’t want a
Calling Attention now, you will have
to wait till the Speaker gives you
time. I cannot give you time, (In-
terruptions)

SHRI KANWAR LAL GUPTA: We
want both. (Interruptions) We can
have C=zlling Attention. We have no
objection. But we want a separate
time fcr discussion,

MFR. CHAIRMAN: I am not abile to
hes~ or follow a thing when so many
of you shout. I bhave givem you my
decision. 1 have respectfully request-
ed the House to please have these 5
people talk, get such information as
you can and then, if yeu want g fur-
ther discussiom, it is not ruleq omt.
The Speaker will give ypu thme for
it, and # is for him to decide.
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SHRI KANWAR LAL GUPTA: That
is what we say.

SHRI VAYALAR RAVI (Chirayin-
kil): On a point of order.... (Inter-"
Tuptions)

SHR1 ¢. M. STEPHEN (Idukki) :
The subjecl that has come up is cer-
tainly a very serious matter. Infor-
mation about it cannot be elicited
fully, from all aspects, merely by a
Calling Attention. The proper way to
deal with this matter is by a discus-
sion; aad I completely agree with the
Prime M'nister, and I am thankful to
him for bhis offer to find time for the
discussion. If a discussion is to take
place, then the Calfing Attention is
not necossary.

SHR] KANWAR LAL GUPTA: No,
it is.

SIIRI C. M. STEPHEN: Those Iriends
should ke given time to participate in
the discussion. As far as we are
con~srned, for this purpose till what-
ever time the House wants to sit, we
are prevared to sit.

We will completely cooperate with
you and are prepared to sit late any
time doring the day. We are prepared
to sit beyond the time for a discussion.
The financial business before the
House may be completed and then we
will go into this matter. We have got
tomorrow with us, I would suggest
that the statement should be made so
that the House may know about it.
Then we will go into the financial busi-
ness. ‘Then on the basis of the state-
ment discussion may take place 1m-
mediately after the financial business
is over, We are prepared to cooperate
with you for whatever time the House
is required.

SHRI K. GOPAL (Karur): Mr,
Chairman, just now you had made gn
observation that thig supplementary
demend stould be discussed, I com-
pletely agree with you that if you do
not pass {his tomorrow, you may have
to ektend the House for which nobody
is prepared, for the past two weeks,

AGRAHAYANA 30, 1900 (SAKA)

- MORARJI DESAI): When

the subjert of Mr. Chavan's discus-
sion on the international situation
was discussed in the Business Ad-
visory Committee, It was listed yester-
day aisa,

MR. CHAIRMAN: I am sorry, Mr.
Chavan had agreed with the Speaker
for its postponment. So, you need mot
raise it.

TiIE PRIME MINISTER (SHRI
the hon.
Leader of the Opposition also agrees,
I would suggest a way out and that is
that the statement may be made by
the Minisicr and the Members who
have given notice to speak on the Cal.
Iing Attention, they may not put their
questions now; and let the Business
Advisory Commitlee meet the Speaker
and allot rroper time for it and let it
be discussed.

MR. CHAIRMAN: I think the House
shcould agree with the Prime Minister.
Do you agree with the Prime Minis-
ter?

SEVERAL HON, MEMBERS: Yecs.
(Interruptions)

SHRI C. M. STEPHEN: Whether
there is any, after all need for the
Business Advisory Committee. What

I am saying is this. The Leader wof
the House may fix up the time. We

agroe to that. There is no question of
invclving the Business Advisory Com-

mittee. If the Leader of the House
may suggest, we agree to that comple-
tely, today or tomorrow at any time.

(Interruptions)

MR. CHAIRMAN: No. I am sorry,
I s not gsking you to speak.

st it o Tt : &
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LRI B. P. MANDAL (Madhepura):
I am on a point of order. Just now
you had said about the Leader of the
House and the Leader of the Opposi-
tion; and that was the sense of the
House also that there should be a
fulfledged discussion on the law and
order situation. Then you said that it
was for ‘he Speaker to decide. Now
you see rule 10, It says:

‘The Deputy Speakep or any other
member competent to preside over a
sitting of the House under the Con-
stitution or these rules shall, when
so presiding have the same powers
as the Speaker when so presiding
and all references to the Speaker in
these rules shall in these circums-
tances he deemed to be references
to any such person so presiding.”

MIi. CUIAIRMAN: All right. I know
the rule ard knowing the rule I have
decided; and this is what I have placed
befcie vou that the hon. Leader of
the Opposition has made a proposal
and on -hat the Leader of the House
has made a suggestion. Now I am put-
ting the Prime Minister's suggestion
before the House. The suggestion is
that the hon. Minister makes a state-
ment. Then the financial business of
the House will go on. In the mean-
time, the Business Advisory Com-
mittee will meet gnd allot such time
for the giscussion as it considers pro-
per, Do you agree with this sugges-
tion? ¢ i

SEVERAL HON. MEMBERS: Yes.

—_—

14.20 hrs.

STATEMENT RE. HIJACKING OF
INDIAN AIRLINES—contd.

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): On 20.12.1978
at about 17.50 hrs. a message was re-
ceived by the flight control centre that
Indian Airlines Flight IC.410 was in
flight from Lucknow to Dekhi having
left Lucknow at 17.45 hrs. and that
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some passengers were trying to force
their entry into the cockpit, At 18.18
hrs., a message was received from
Lucknow that the above said flight
was being hijackeq to Patna. A sub-
sequent message received from Vara-
nasi indicated that the aircraft was
landing at Varanasi instead of Patna
and finally landed at Varanasi at 1901
(IST). The local police authorities
arranged to deploy police forces to
cordon off the aircraft. Services of a
psychiatrist were requisitioned from
the Defence authorities.

There were 132 passengers on board
in this flight, Information about the
hijacking was immediately passed on
to the concerned authorities and the
Central Anti-Hijacking Committee as-
sembled in the control room at Delhi
immediately thereafter to issue neces-
sary guidance to the local and regional
committee.

One of the passengers Shri Modi,
who had managed to escape from the
aircraft with the help of the air hos-
tess, reported at the airport control
tower, Varanasi and stated that two
persons, one wearing white pyjama
and kurta and the other wearing
white dhoti and kurta, had boarded
the plane. He vaguely recollected that
they were carrying printed pamphlets
in Hindi and English containing de-
mands for (i) release of the national
leader, (ii) restoration to Parliament,
and (iii) seeking wide publicity to
their action. Shri Modi could not re-
member exactly details contained in
those pamphlets,

The hijackers identified themselves
as (1) Shri Bhola Nath Pandey of
Azamgarh, and (2) Shri Davender
Pandey of Ballia and demanded that
(1) the Chiet Minister of UP should
reach Varanasi immediately, (2) a
press conference be arranged in the
airport lounge, (3) All India Radio
should be informed of the incident,
and (4) the Prime Minister also should
be informed, They claimed themsel-
ves to be members of the Youth Cen-
gress. )



333 Hijacking of AGRAHAYANA 30, 1000 (SAKA)

They also desired that Smt. Moh-
sina Kidwai, M.P. be informed at her
Delhi address and her reactions ascer-
tained. They demanded that Shri
Sanjay Gandhi should be contacted in
Delhi and given their regards,

All efforts were made to maintain
contact with the hijackers from the
traffic contro] tower, Varanasi. The
hijackers were communicating through
the pilot of the aircraft Captain Batli-
wala,

Information about the demands was
conveyed to appropriate authorities
including the Chief Minister of Uttar
Pradesh. The Chief Minister, Uttar
Pradesh, along with the Chief Secre-
tary, I.G., Police U.P. and a relative of
one of the hijackers, left Lucknow by
UP Government aircraft after mid-
night and landeq at Varanasj at 01.02
Hrs. A relief Boeing aircraft from
Delhi also landed at Varanasi after
midnight.

The hijackers demanded that the
Chief Minister should come to the air-
craft alone to talk to them. They were
constantly approached to allow food
and tea to be served to the passen-
gers. They were also requested
to allow women ang children to leave
the aircraft. The hijackers did not res-
pond to any of these requests, Final-
ly they requesteq for facilities to talk
to the Chief Minister and put forth the
following demands :

(1) Shrimati  Indira Gandhi
should be released;
(2) Al criminal  prosecutions

against Shrimati Gandhi and

Shri Sanjay Gandhi should be

withdrawn;
(3) The Janata Government
ghould resign;

(4) If Shrinnti Gandhi has to be
conflned, it should be do::;e' at
her residence and not in jail;

Indian Airlines 334
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(5) They finally asked that they
should be allowed to pruceed
to Lucknow along with pas-
sengers where arrangements
sholud be made for press
briefing.

The Chief Minister, U.P. agreed to
take them to Lucknow and agreed also
to arrange press briefing only if all
the passengers were released at Vara-
nasi. He even offered to take them in
the UP Government plane to Lucknow.

The hijackers initially rejected the
offer made by the Chief Minister, U.P,
and demanded that the plane should
be refuelled. The Central Committee
advised the local committee not to
agree to refuel the aircraft and to
continue negotiations ip spite of their
refusal of terms offered by the Chief
Minister of U.P.

After a short while, the hijackers
opened the doors and passengers start-
ed coming out of the aircraft. After
some passengers were s0 released
they again closeq the doors and de-
manded that the UP Government
plane should be brought alongside.
They alsp agreed to surrender their
weapons to their relation and other
authorities. Accordingly, the UP Gov-
ernment plane was brought alongside,
the hijackers released all passengers
and members of the crew, surrendered
their weapons anq were flown to
Lucknow in the UP Government plane
accompanied by three other pfficials,

All the passengers are safe and ar-
rangements have been made to bring
them to Delhi during the dav. Vara-
nasi girport was closeq for air traffic
from the time the hijacked aircraft
had landed ip the evening of
20-12-1978, till the hijackers left in the
morning at about  08.05 hours on
21-12-1978.

The hijackers landed at Lucknow
at 08.03 hours on 21-12-1978. On theiv

arrival at Lucknow airport, two news.
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reporters and three cameramen ap-
rroached the hijackers inside the aero-
plane. The hijackers apparently look-
ed disappointed at the poor press res-
ponse. The two hijackers have been
taken in custody by the police and
they are under intensive interrogation,

1430 hrs.

SUPPLEMENTARY DEMANDS FOR

GRANTS (GENERAL) , 1978-79—
Contd.

MR. CHAIRMAN : Now, the House
will go to the official business.—Sup-
plementary Demands for Grants.

SHR] R. VENKATARAMAN (Mad-
ras South): Madam Chairman, I am
aware of the limitation of the debate
on the Supplementary Demands. So, I
shall fouch three or four points relat-
ing to the Supplementary Demands.

Madam Chairman, in view of the
very limited scope for the debate on
‘Supplementary Demands, T shall con-
fine my remarks to the points that
arise out of these demands.

In the first place, I should like to
point out that the Supplementary De-
mands are reguested for an amount of
Rs. 630 crores and this has to be view-
ed in relation to the deficit that was
presented to the House in February
this year. You are aware that the
Finance Minister estimateq a deficit of
Rs. 1,050 crores after the taxation pro-
posals and he envisaged that this need
not be covered and hoped that during
the course of the year the deficit would
narrow down. Contrary to what he,
said, contrary to all the expectations,
now the Supplementary Estimates
come up with another Rs. 630 crores,
with the result the deficit of the year
is bound to go up. I know the Fin-
ance Minister is good at debate. He
will point out that there will be cer-
tain shortfalls in expenditure and
therefore, there will not be the deficit
to the same extent of Rs. 630 crores
as are asked for in Supplementary
Estimates. That, Madam Chairman, is
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a confession that the 'Government is
unable to carry out the projects amd
programmes which it had laid before
itself and presented to the House as
tae programmes which they wil] im-
plement during the Budget year. That
cannot be an answer and if it is an
answer, it is reallv a confession, it is
an admission that they have put for-

ward jin the Budget proposals
schemes which to their know-
ledge could not be implemen-

ed which they had no idea of imple-
menting. So, my submission to
the House is that when vou come for-
ward with such a large deficit as
Rs. 1,050 crores and then you come
with Supplementary Estimates of an-
other Rs. 600 and odd crores, what is
going to be the shape of the finances
of this country when you present the
revised estimates? The inevitable con-
sequence of this will be inflationary
and this will give a spurt to the price
spira] in the countrv. I would like to
know what the Finance Minister has
to say in respect of this,

The second point which I would like
to raise is the disastrous policy of gold
sales. Madam, during the discussion
on the Finance Bill, 1 very strongly
objected to the gald sales policy and
I saig that when the country’s history
comes to be written, the Finance Min-
ister, Mr. Patel will go down in the
history as the Prodigal Son of India.
The clever debater that Mr. Patel is,
he twitted me by saying: “No, the
honest man that you are, you will say
that I was the prudent or the provi-
dent Finance Minister of India.” I
would like to ask him: The honest
man that he is, whether this policy is
prudent or provident? Has not this
policy cost this country such an enor-
mous loss of the most valuable asset
on a scheme, which has been ill-con-
ceived and which was fraught with
defects apparent to any average ordi-
nary man in the street? We have sold
gold at a time when the price in the
international market was low, The
prices have gone up from $ 180 to 230
during this period. You stopped the
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sales when it reached the level of $ 230
per ounce. Now I would like to ask
whether this policy has helped to solve
any of 1:‘.-1\e problems—either reducing
smuggling, or reducing the price of
gold for the consumer, or reducing
the deficit? Because, though he did not
put it forward, it was one of the con-
cealed aims of the Finance Minister
that gold sales would go towards re-
ducing the deficit. How far has that
policy been successful?

Thirdly, I want to deal with the
scheme of Plan assistance to States.
Unfortunately, in our country last
year and this year we have had un-
precedented floods, causing untold mi-
sery, havoc and loss. The State Gov-
ernments have been obliged to take
up the burden, and they have heroi-
cally met the situation . I should say
that in snite of the parsimonious atti-
tude of the Centre, the States did not
in any way whittle down or reduce the
assistance to the victims of flood, and
they have tried to meet the situation
very gallantly. Now the way in which
we are going to recoupe these expen-
ses is by saying that it will be met
out of the Plan assistance for the
future, It will be treated as advance
Plan assistance. I am aware that the
Finance Commission took g one-sided
view of certain representations which
were made to it, namely, that the
State Governments are exaggerating
the losses due ty natural calamities,
and are vying with one another to ask
for more funds, -and they thought that
a clever way of trying to stop this
kind of competitive bidding would be
to say that it may come out of the
Plan funds.

On what principle is flood relief a
Plan scheme? Is the flood relief given
to people a scheme for development?
The Plan assistance goes for the geve-
lopment of the country and you are
utilising it for putting up roads, hos-
pitals, building schools ang colleges.
How do you say that the relief given
to We 'Poor people affected by the

fioods, glyving them gruel and some as-

sistance to put back their thatched
houses, that is a Plan scheme? It is
totally absurd that we should stick
to that proposition. I want a categori-
cal gtatement from the Finance Min-
ister that in dealing with floods of last
year and this year, the floods of An-
dhra Pradesh ang Tamil Nadu last
year and Bengal this year, the Fin-
ance Minister will not treat it as a
Plan advance, but would treat it as
relief to the people, and see to it that
the Plan schemes of those States are
not reduced. If the Plan schemes are
reduced, it will accentuate the prob-
lem, creating more unemployment. So,
I would ask the Finance Minister ta
come forward with a  categorical
statement in respect of this.

Then I would come to another
question, which would certainly be
taken up by the Public Accounts Com-
mittee. How is it that when tenders
were called for sugar, and people ag-
reed to supply sugar for export, there
was a lacuna in the agreement or con-
tract on account of which the Govern.
ment had to buy in the market, and
absolve the people who tendered from
the liability of supplying sugar?

It is well known that when people
contract to supply commodities. they
bound by the contract. I do not know
the terms of the tender and I am
sure the Public Accounts Committee
will go into it, but the Finance Minis-
ter should now say how this mistake
occurred. Sugar was asked from peo-
ple who were prepared to sell, and
they agreed to sell at a particular
price, and then they refused to sell it
at that price. The Government say
that they went to court, they went td
the arbitrator, and lost the case. Whe-
ther thete was any lapse on the part
9{ those who prepared the contracts
is a matter which ‘the country is en-
titled to know.

I will deal with only one other Hem
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public sector. It has been sick ever
since it was born. The cumulative
Josses come to over Rs. 17 crores, and
we are now asking for a supplemen-
tary demand to cover further losses.
Has it been examined whether this
unit can ever be made a viable one?
From the little studies that I have
made of this unit, my impression 1S
that we have established an MAMC
which is far beyond the needs of the
country, that even if it is fully utilis-
ed, we will not be able to absorb the
product, that just because some coun-
try offered some big, very huge ma-
chinery, we immediately accepted it
and we have put it up. It is time we
examine the scheme and try to see
whether it can be utilised in any
other way, whether it can be put to
some other use, It looks gbvious that
the MAMC ag it is now constituted,
as it is now equipped, cannot ever be-
come a viable unit. I would like, on
this gccasion when you are asking for
a supplementary demand on this, that
this may also be examined.

You have askeq for an export sub-
sidy of Rs. 70 crores. You are aware
that the Dagle Committee is going
into the question of the various sub-
sidies to be given. I wonder how our
exports are so weak and anaemic that
they cannot be sustained without sub-
sidies. I have a feeling that most of
these exporters are trying to profit
from both ends. They want subsidies
from the Government and they want
a profit from the sales. They are try-
ing to put forward a strong case for
subsidies while the case is very weak.
My submission is that even before the
Dagle Committee gives its report,
Government should take a very hard
look at some of the subsidies which
they are giving, so that we may reduce
this extra cost to the exchequer.

General;” I support the supplemen-
tary demands for grants.
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*SHRI A. ASOKARAJ (Peramba-
lur) : Madam Chairman, on behalf of
my party, the All India Anna Dravida
Munnetra Kazhagam, I rise to say a
few words on the Supplementary De-
mands for Grants. I will conflne my
remarks only to the Supplementary
Demand for agriculture.

It is expected that in the current
year the foodgrains production would
be of the order of 126 million tonnes.
It is pertinent to point out here that
this laudable objective has not been
achieved by expanding the area of
land under cultivation but by exces-
sive use of chemical fertilisers and
high-yieldihg variety of seeds. Since
our independence, we have been able
to augment our production of food-
grains by 400 per cent while we have
increased the land area under cultiva-
tion by only 200 per cent. The de-
mographers of our nation have declar-
ed that by the turn of this century
our population would be of the order
of 80 crores. We will have to feed
20 crores of people more by the year
2000. It starvation is to be staved of
We must produce at least 40 million
tonnes more of foodgrains by that
time. I am sure that you will agree
that this cannot be done overnighty

A ktngtem perspective plnnl*g mneces,

*The original speech was delivered in Tamil, —

i
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Dr. Swaminathan, our foremost
agricultural scientist, has warned that
our soil will not be able to absorb any
more chemical fertilisers because we
are using them to the saturation level.
Similarly, our soil is losing its potency
to sprout with high-yielding variety of
seeds, What thén is the alternative?
The only alternative is to increase the
area of land under cultivation by ex-
ploiting the irrigation potential avail-
able in the country. Ganga-Cauvery
link-up is the only hope for us if we
want to feed all the hungry mouths in
the year 2000. We lose heavily in the
annual recurring floods. Our expendi-
ture in combating drought is enormous.
If we invest funds in the Ganga-Cau-
very line-up, we will not only be able
to save ourselves from the twin evil
of drought and floods but will also Eive
succour to crores and crores of people.

1 would like to point out here that
we should not be frightened by the
Government by saying that this scheme
would require some 15,000 or 20,000
crores of rupees. 1f we have the deter-
mination and will power, we will be
able to battle successfully all the
bottlenecks in the way of implement-
ing this scheme. I would like to men-
tion here that a high-level U.N, Team
has given its report confirming the
feasibility of this scheme, supported
by solid statistics. We have also tihe
Report of Dastur Committee which
refers to the practicability of this pro-
ject, Our former Minister of Irriga-
tion, Dr. K. L. Rao has also proved
beyond doubt that this project is the
only panacea for the bewildering pro-

blems that our country faces. It should
no longer be a mere paper-plan. It
should be taken up for implementation
from the next financial year. [ need
not say that we have fortunately more
than enough labour Yorce who can be
usefully employed in this project. This
alone will bring enough land under
irrigation and also under -vcultivation
for producing additional 40 million
tonnes of foodgrains.
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Tamil Nadu occupies premier place
in agricultural development, We have
been going deeper and deeper into the
bowels of earth is search of water. We
have exhausted sll the available under-
ground water resources. We should
have only irrigation projects for utilis-
ing the surface water. But the finances
of the State are cribbed. For example,
in my constituency, a dam project has
not been implemented for want of
funds to the tune of Rs, 2 to 3 crores.
In the last year's flash floods, the
Puliancholai Falls became a torrential
river from heavens and it brought
untold damage and misery. The Cen-
tral Government should give financial
assistance to such schemes of national
importance and which are vital for
agricultural growth. I would like to
know ‘when the recommendations of
the Seventh Finance Commission
would be implemented.

15.00 hrs,

Before 1 conclude, 1 would like to
refer tc the double jeopardy that the
States are being put in. When the
nature's fury is unleashed, the States
lose heavily in the form of destruction
1o foodgrains, cattle and personal pro-
perty of cultivators, The Government
of India no doubt gives money for
undertaking relief measures and reha-
bilitation schemes. But this assistance
is treated ag advance-plan gssistance, I
need not say that later on the States
are deprived of Plan schemes for want
of funds. Here the inelastic revenues
of the State Governments are to be
borne in mind by the Centre.  The
States cannot continue for long under
the double jeopardy. The Centre must
give ad hoc grants to the States for
relief and rehabilitation schemes for
flood and drought afflicted people,

With these words, I conclude my
speech and support the Supplamentary
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SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Deputy-Speaker,
Sir, I have given a few cut motions
and I would like to speak on one or

. two of them. I am sure the hon. Minis-

ter will not treat them as he has done
in the past stating that it does not
come under Supplementary Demand.
But I think the purpose of cut motions
is to bring to the notice of the Govern-
ment certain issues that are very
urgent to which they should pay their
attention,

The first point I would like to refer
is the agitation of the Food Corpora-
tiotn Employees., In all, the Demands
you have got here, there is the De-
mand for the Food Corporation of
India. The employees have been on
agitation for a pretty long time, Their
demands merit very urgent attention
particularly in respect of their promo-
tions. in respect of their recruitment
and implementation of the tansfer
policy, Their association has also put
forward their demands regarding the
payment of night overtime allowance.
These are very important demands and
I hope the hon. Finance Minister will
use his fatherly or brotherly influence
with his colleague, the Minister of
Agriculiure, to see that the negotia-
tions are started '‘with the Association
as early as possible and also see that
the matfers are sorted out because
food is a verv important com-
modity and if the work of the Corpo-
ration comes to a stand-still because
of the neglect of the Food Corporation
Employees’ demands, then we do not
know what will happen to the rest of
us. That is why I would impress upon
him the urgency of the whole matter.

With regard to excise duty on car-
damom oil, the smaller exporters who
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are exporting this commodity have re-
quested that the export cess of 33,
should be ‘removed. Now, thisis a
very small thing, but the duty is very
heavy. Therefore, they have asked
for the relief and I hope the Finance
Minister will be maganimous lenc:;ugh
{0 give them this relief. Then under
Demand 12 comes export promotion
assistance for encouraging export.

\

In Coimbatore recently an export
firm has been formed and that firm
had asked the Commerce Ministry for
a grant from the Marketing Develop-
ment Fund so that they could partici-
pate in the engineering exhibition that
.is due to take place in Jakarta in 1979.
The reply that I have got from tne
Commerce Ministry in respect of it is
that the party’s request was examined
and it was found that it was not eli-
gible for MDF assistance as it is neither
an approved organizalion nor it is a
recognised export house under the ex-
port policy, I have no clue what does
it mean? Aftler all, here is an export
firm that has been operating for four
years, 1t is not a firm on a profit mak-
ing basis at all. It is a cooperative
venture of the small scale industria-
lists in Coimbatore, they have clubbed
tegether their resources and together
they are trying to increase their ex-
ports. They are not coming to you for
anylthing more, they '‘want only this
assistance, Surely, you can recognise
them when you recognise so many ex-
port firms that are making so much
profit, Here is an organization that is
a cooperative venture; there are no
directors’ fee, nothing of the sort; but
you do not want to encourage them.
And vou talk of small gcale sector.
Wha: smal] scale are you talking about,
1 do nol understand? Instead of cul-
throat competition among themselves,
they are cooperating together so that
they will also pursue the export mar-
ket and see to it that there is a guaran-
teq mmarked for their small scale indus-
tries. That is all it is. That is wWhy
they are asking for this assistance and
not money to plav ducks ang drakes

with that, not money in order to earn
a profit for a particular firm, I hope,
the Minister will ask the Commerce
Minigtry to have a second lv..: at it
and see that such ventures are encour-
aged, We had often Mr. Mohan Dharia
here saying: ‘‘Cooperative ventures,
cooperative ventures come to me and I
will give you assistance.” Has he not
said that quite often? But here is a
cooperative venture, in ‘whose case
what does he do? He says: “Get out,
you are not a recognised export
house.” He does not want to recognise
them, How are they going to get re-
cognition from you? That is why, I
take this opportunity to bring to your
notice this and I hope, you will not at
least say in your reply that it does not
come under these demands. Please do
not say that. At least say that you
will convey this matier tp the Minister
of Commerce and you will cooperate
in bringing this matter to his notice.

Lastly, I just '‘want to put one or two
points before the Minister for his very
serious consideration. In the interest
of industrial growth, central excisc
rules, I feel, should be gone through in
detail and the procedures and the Act
itself simplified, so that they are under-
stood by evervbody, Today, with the
growth of the rural and small scale
sector, it is very necessary that you
have simplified procedures, because
these small scale people do not have
their big legal luminaries to advise
them how to evade the various laws
and procedures, they have to fulfil
these iaws and procedures. Therefore,
loday what is happening in some cases
is this that there is a difference in the
enforcement cven of the rules varying
from officer to officer, region to region,
and this experience has been brought
to my notice by people in the small
scale industries. I 'would, therefore,
request you to have a look into this
matter,

Then, it is an accepted practice in
the engineering industry that brought-
out components are identified by the
buyers’ part number. '-?'he excise



351 Suppl. D.G.

[Shrimati Parvathi Krishnan]

authorities today claim that since the
supplies are made 1o the buyers accord-
ing to their drawings and specifica-
tions, the buyer is the real manufac-
turer even when the buyer has not
supplied the raw material, The request
that they are making, therefore, is
that this should be treated as “loan-
licensees”™ and not subjected to the
cumbersome formalities and procedures
that exist to-day. I would most ear-
nestly request the Finance Minister 10
have this examined, so that by the
time he comes to us with the General
Budget, he will get bouquefs and not
brickbats. 1 hope this time he will
not turn his back on the people in
the name of looking to the future. but
will face the people and give them
relief; and by the time he comes, 1
hope these two points which I have
raised, will have been sorted out.
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During the last debate on Budget
many members on this side argued
and tried to make him understand
that his calculations of the Indian
economy was going to prove wrong
and the deficit may go up- The hon.
Minister was banking upon ‘he gold
auction which he thought would
squender away the money which peo-
ple were holding and this would
cover up everything but his policy of
gold auction has proved to be wrong.
I do not know whether I can use the
word ‘wrong’ or flop. The hon. Minis-
ter has to reconsider the whole situa-
tion. This shows the weakness of the
Indian economy today. In this re-
gard I can produce his own docu-
ment—the document prepared by the
Reserve Bank of India bulletin that
appeared in the press also. This bul-
letin says that the whole economic
situation has been sluggish and there
is ‘a shadow of inflation and the situa-
tion is getting worsened day by day.
1 am summing up the content: of the
report of the Reserve Bank itself
How thig situation hag come, every-
one knows that. The industrial
growth rate has come down consi-
derably. The Minister of Industries
while boosting himself saig that the
growth will go up to 10 per cent. But
it has come down to 3 per cent, I
believe,

(Interruptions)

See the national scene the indus-
trial growth, the national growth has
come down on the one side and on
the other side, let us see the export-
import performance, So far as ex-
port-import is concerned, it is one of
the vital sectors. We have to kLeep
the value of the money as well as
the reputation of our Indian rupee in
the international Monetary Fund. But
here the situation has  worsened.
Please look at the target. Shri Mohan
Dharia declared in the House—import
worth Rs. 5,800 crores to Rs. 6,000
crores. But now what happened?
Take his own statement. When the
Government was taken over by this
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Government, there was a surplus of
foreign exchange to the tune of 73
crores. In 1977-78 it has come gown
to Rs. 692 crores minus. In the half
of the year 1977-78 there is a deficit
of trade balance—Rs. 641 crores. I
have no doubt it may be beyond
Rs. 1500 crores. It shows that it has
been a failure on the export front.
The import policy has definitely been
adopted with the consent of the Fin-
ance Minister. I do not know how
he could put his signatures, how he
coulg give his opinion for a lavish
import of every item starting from
Textile Machinery to Electronic tape.
Everything which is produced in this
country is imported and we are losing
the market abroad. I am told so far
as import is concerned, the Ministry
of Commerce has no land in it, The
Ministry of industry, Fertilizers, and
other Ministries do so with the con-
currence of the Finance Minister v.ho
is the master of the entirz finance in
this country angd it has landed us in
deficit of foreign exchange and the
trade balance this year of Rs. 1,500
crores. Ig it not a serious situation?
On the one side the national growth
has come down and on the other side
trade deficit is also increasing. @ We
are banking on the remittances by
the Indian people working abroad.
How far it is going to help you, you
can yourself judge?

The new development has come,
Illegal channels have been resorted
by the people abroad to send money
to India. I have seen the report in
the news paper. This has already
started. Your own Government bul-
letin says that the remittances have
come down g little. The graph is not
going up. It shows that the remit-
tances from abroad have heen coming
down and the graph ig not going up
and the jllegal channels have been
resorted to by the racketeers in the
field. You have to take g serioug look
at it and take necessary action.

The hon. Finance Minister knows'
that the OPEC have increased the
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price of their petrol by 14 per cent.
It means, we have to spend more
than Rs, 200 crores on petrol an-
nually. You can increase the price
of petro] and diesel and make up the
loss. But what impact will it have
on the Indian economy? Thig increase
of 200 crores wiil create inflationary
tendency and this in turn will devalue
the Indian rupee. The Indian rupee
is devaluing everyday. If the value
of the rupee js declined, prices will
-go up further which will affect the
poor masseg of the country, That is
why, I appeal to the hon. Minister to
eonsider these facts and take stepg to
keep the value of the rupee intact
‘and maintain the price leve!

\

There is slackness in the public sec-
tor or industrial sector. Public sector
need to be strengthened, encouraged
and all kind of ‘assistance should be
given by the Government. Unfortu-
nately, we could see crisis in certain
companies, BHEL is facing crisis
now. The entire problem there was
started after its Managing Director
was thrown out. The Industry Minis-
ter, ‘Mr. George Fernandes, in his
first speech during the discussion on
the Demands of his Ministry, said that
he had good men like Mr., Raghavan
in the public sector. Wow, the game
person has been thrown out without
assigning any reason. We know the
reason. The entire BHEL has heen

'sold to Siemens gf West Germany, I-

can produce the documents including
the draft agreement with Siemens, be-
fore this House. BHEL has peen de-
graded to sole selling agent of the
Siemens. Siemens is one of the major
financing body to the Sources Inter-
national. T am not saying that there
is any connection between Mr. George
Fernandes and the Sources Interna-
tional. J am not making that allega-
tion at all. But the fact remaing that
today one of the biggest public sector
undertakings—BHEL—has become the
selling agency of Siemens for about
28 items. And by this agreement the
Telk which is a public sector under-
taking functioning in the remote part
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of Kerala, is affected, Telk js manu-
facturing transformers. But wha: is
one part of your agreement? You
wil] sell to Madhya Pradesh Electri-
city Board turbine generators of 250
megawatt at Rs. 6.5 crores, You say,
you have disbandeq the whele thing
at Hardwar and taken away the tech-
nology to KW, a subsidiary of Sie-
mens. At what cost you are import-
ing these generators? You are import-
ing them at Rs. 12 croras and gelling
them to the Madhya Pradesh Electri-
city Board at Rs, 6.5 crores. Ig it the
way of doing business? What is the
interest of Shri George Fernandes
linking BHEL so much with the Sie-
mens? This is the way this multina-
tional is getting into the body politic
of India. You are allowing these
multinationals to come one by one
into the Indian economy. Wheat into
the Indian economy and squeeze our
blood, Why should the ¥inance Minis-
ter allow such thingg to happén under
hig nose? I know, he is no¢ responsi-
ble directiy but nothing can Le done
without his signatures. Ag a mana-
ger of Indian economy, he is expected
to control the Indian economy. I am
sorry Mr. Patel, you have failed in
your duty to control them,

The Finance Minister made a com-
mitment jn this House. We know that
this Parliament passed Central Sales
tax (Amendment) Act. We the peo-
Ple of Kerala gnd Kerala Government
were affected very uch by this
enactment. QOnce I asked the Fin-
ance Minister about it and he said
that if any promise had been given
by the Government of India to com-
pensate the loss occurred to the
Keérala Government by this enact-
ment, definitely they woulq compen-
sate that, The gispute was about the
quantum of amount only. I am sorry
to tell the House that sq far that dis-
Pute has not been settled. Still we
are c]amouring and demanding from
the Finance Ministry to compensate
the loss which we had incurred be.
cause of the Centra) Sales Tax
(Amendment) Act,
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We are going to have a further
amendment of the Central Sales-tax
Act, which will further erode into the
financeg of the State, Without strong
financial stability of the States, can
you run the country? I know that
your reply would be “I want to disci-
pline threm”. I have no quarrel with
that. But you cannot discipline the
State exchequer by taking away their
revenue. On the gne side you intro-
duce prohibition and, on the other,
you take away by the Central Sales-
tax the entire resources of the State.
So, they have to depend on the Fin-
ance Commission for somga allotment,
but what is sanctioned by the Fin-
ance Commission js not enough. You
must allow the Stateg to raise resour-
ces. Unfortunately, your enactment
has not helpeq us. So, I am gppealing
to you to consider our problems and
see that-whatever you promised to
the Government of Kerala at the
time of the introduction of the Cen-
tral Sales-tax Act is Biven to them,

Now the cashew industry i; facing
a crisis, The public sector Cashew
Corporation is having stock worth
Rs, 5 crores. Though it is a foreign
exchange earner, we cannot cxport it
because of the difference between the
domestic ang international price.
Please see how you can help the
Kerala Government to export its
stock of Rs. 45 crores worth of
cashew. The coir industry is glso in
the same pitiable condition. In fact,
all the export-orienteq industries are
in crisis and we need help in a gene-
rous way from the Centre,

Shrimatj Parvathi Krishnan made
a reference to the Marketing Deve-
lopment Fund. The outgo from that
fund js known as development zssist-
ance. My complaint is that the
marine industry ig completely ignor-
ed. The Commerce Ministry might
be doing something, I have get a
Jist of how much is given; I do not
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want to read it to save the time of
the House. The way in which assist-
ance from the Marketing Develop-
ment Fung has been distributed s
questionable. Our complaint is that
some industries and some people have
been given more-favoured treatment
while people who are in the genuine
marine industry are not getting any
assistance. They have received only &
few lakhs of rupees,

So, I appeal to the Minister to
consider this aspect ang spell out
concretely what he wants to do to
maintain the price level as we]l]l as
to stabilise the value of the rupee and
what steps have been taken to save
the Indian economy which is gradual-
ly falling into the inflationary sgitua-
tion.
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PROF. P. G, MAVALANKAR (Gan-
dhinagar): Mr. Deputy Speaker, Sir,
the Finance Minister has come with a
proposal for Rs. 631.20 crores covering
22 granis and appropriations and that
gives us an opportunity to pin-point
the attention of this House and invite
the attention of the Government to
some of the pressing problems which
require fo be urgently looked into. The
position of tha country in terms of
broad economic  situation is quite
satisfaclory and good, in the sense that
foodgrain are at a satisfactory level, the
food crops seasons are good, the foreign
exchange reserves are also very assur-
ing. But I do not know whether the
Government is taking over things
satisfactorily in terms of rise of popu-
lation. The rate of growth of popula-
tion in this country continues to be
alarming and I am not happy at the
manner in which the Janata Govern-
ment are looking into this problem,
with some kind of equanimity or as if
it is a des‘ined affair and we cannot
do much. am  against all kinds of
perverted a'.d coercive methods of
family planaing. But I wanted this
Government to come forward with
concrete proposals in terms of in-
centives and disincentives to ensure
that the rate of growth of popu-
lation will not .only remain reduced
but remain reduced significantly so
that the extra gains in terms of all
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types of production would be visible in
tefms of benefits.

Having sald that, I would like to
know whether the Minister will tell us
that the mounting deficit, which is in-
evitably going to be there at the end
of the financial year, is going to be
alarming. He can, of course, take a
very security-ridden view and sijt
back and say that those deficits are
necessary for development, for growth,
etc. But at the same time, by the time
the year ends, the amount of deficits
will be  extraordinarily high. I
would like to know whether that
would not be alarming and whether
that would not come in the way of
arresting inflationary trends and also
rising prices of various commodities.

16.00 hrs.

About advance Plan assistance for
meeting relief  expenditure, my hon.
friend, Mr. Venkataraman, made a
point. T want to suggest one thing. I
am glad Mr. Brahmananda Reddy, the
Chairman of the last Finance Commis-
sion, is also here. It is true that the
Severth Finance Commission has gone
n other direction, and has helped the
States vis-a-vis the Centre. Nonethe-
ess, the point that I want to make is,
vhy should the assistance given by the
“entre to the States in terms of relief
or distress caused by floods, etc., be
lways necessarily to be linked up with
’lan assistance and Plan projects? Why
10t some other methods be found out
o that the States’ normal Plan activi-
y, Plan projects, are not disturbed?
Mten times, what happens is that the
itate Governments have to divert their
imited resources meant for Plan pro-
ects to giving relief for distress caus-
d by floods, ete. They cannot stop
fiving relief. That must always
eceive the top priority.

The hon. Finance Minister should
1so tell us about the stunted growth
t export promotion. Why is it so?
'here is a demand for export develop-
ent in these supplementary demands.

We should know what the Government
is doing about it. It is no use only
-the Commerce Minister telling us about
it. The Finance Minister should also
tell us, what are the programmes for
export promotion, export development,
so that there is no stunted growth in
that direction.

Then, there is a demand for the
Posts and Telegraphs. I want to take
advantage of that and stress the point
that the equipment that we buy is not
only costly but often times not work-
able in our country. I do not want to
go into cetails for want of time. The
cross-bar exchange has proved to be
not of sufficient utility. Apart from
that, I find that with the telephone
lines which are  being installed—so
many new lines are being given—the
old lines are not working. The new
linés are only aggravating the problems
of old lines and the telephones not func-
tioning. Therefore, I think, when you
spend so much of money by way of
going in for an expansion programme
in the field of tele-communication, it
should be seen that the equipment is
workable. The expansion programme
of tele-communication is necessary,
specially when the country is ridden
with the climate of violence and so on
and we must have very quick com-
munication methods to contact at vari-
ous levels, at the federal level and at
the State level. The point is that if
you spend crores of rupees on equip-
ment and if it is found to be defective
and not workable, that will be of not
much value.

There is also a demand for rural elec-
trification. I think, the Finance Minis-
ter will do well in strengthening the
working of the Rural Electrification
Corporation in this regard. I find, in
my State of Gujarat in my constituen.
cy of Gandhinagar, there are villages
which are completely without electrici-
ty. It is a matter of shame that on a
motorable road, right from ~Ahmeda-
bad to Gandhinagar—Ahmedabad is
the old capital and Gandhinagar is the
new capital—in between the tarred
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road, there are villages in my consti=
tuency which have no electricity at all!
It is very surprising that right near
the capital, there are people who have
to live in darkness all along. I think,
darkness is also connected with the
problem of rising population. I began
with that point. I believe that if you
provide electrification to these vil-
lages which are without electricity, if
you can give light to them, to that ex-
tent, you will perhaps solve the prob-
lem of rising population. Therefore, I
feel that that must be Jone,

I do not want to speak on Customs
except to say that there must be some
more assurance that anti-smuggling
operations are effectively going on in
terms of checking and arresting smug-
glers and curbing their activities. About
the Vadilal Dagli Committee, 1 find,
the Minister has eome forward with a
supplementary demand because the
Committee's work has been extended
in terms of widening its scope. There-
fore, the time limit has been extended.
The Committee has been set up to
evaluate and review the system of con-
trols and subsidies. I want to know
whether the Government have given
that Committee the powers to go into
the entire gamut of the problem and,
having given those powers, whether the
Government will do something in terms
of doing away with such of the controls
and regulations which only breed cor-
ruption and create bureaucracy and
whether Government will thus give re-
lief to the people in general.

There is another demand for the
Andaman and Nicobar Islands. I had
the privilege of going to that beautiful
part of our own country. Physically,
it is separated by sea, by the Bay ol
Bengal. But it is very much a part of
our Indian culture, Indian tradition and
national spirit. I hag been there in
March, 1976. Since then. I have not
gone there., I would like to go there
again. The Andaman and Nicobar
Islands, the cluster of these islands, is
rich in forest wealth; it is rich in mine-
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ra] and marine resources; it is rich in
every way. But it has been ignored
in one respect. There is almost com-
plete absence of popular participation,

Sir, the Demand is for giving money
to the Police Inspector. That jg all
right: let the Minister give him extra
money. I don’t mind that. But the
point is, the Andaman and Nicobar peo-
ple who are national-minded, who give
an example to the rest of the mairland
of India—an example of national
integration and emotional integration.
Why should those people suffer from
lack of people’'s representation? There
are no Panchayats, no elections and
nothing of the sort. The people
of Andaman and Nicobar have re-
mained wunder Bureaucracy. I am
saying that Bureaucracy is bad
but, after all, we have accepted
Democracy and we have accept-
ed the Bureaucracy is subservient to a
democratic Government. Why should
my good friend Shri Manoranjan
Bhakta constantly go on shouting that
this is the only place—the Parliament
of India—where we can focus the prob-
lems of the Andaman and Nicobar Is-
lands, that his province is part of tHe
motherland ang that attention should
be focussed on those people’s difficul-
ties and problems? So, that is with re-
gard to Andaman and Nicobar.

I do not want to take yp much time
on industries—small scale etc.—but 1
want to say a word aboul controlled
cloth. 1 hope I am not wrong in say-
ing this—and the Minister may correct
me if I am factually wrong—but my
fear is that the new policy which came
into being about controlled cloth not
being given by textile mills but through
NTC Mills has been, very heavily biased
in favour of private textile mills. Why
should private textile industries be
given the opportunity of doing this and
earning more profits in terms of cash,
especially when, in the past, these tex-
tile mills never cared to correct them-
selves by modernising their equipment
and machinery and they allowed many
of their units to go sick? I would like
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the Minister to say a word or two about
that.

Then, I want to say a word about
the demand in regard to information
and publicity. There is a very interest.
ing statement in the Demand. Jt says
that Government’s commitment to en-
sure freedom of the Press has to be
honoured, and therefore Samachar has
to be given some money. There are now
about four news agencies working from
April this year. So far, so good. But
the point is, there ave two mattess
which should be focussed here. One
is bad public relations and the other is
a bad image of the otherwise good
image of the Government. In many
matters this Government has done a
good task. But why should they not
use the Press Information Service and
other agencies available, which are at
the disposal of the Government, for pro-
jecting what Government is doing, in a
good way, to the country at large and
to foreign countries? That is not being
done: that is my complaint.

My next point is this. There are
some important, good institutions,
which are doing good work. If they
are visited by Ministers like the Fin-
ance Minister and the Information Mi-
nister or by the Prime Minister or the
President or Vice-President or other
VIPs, they do not get any publicity
whatsoever. This House, I must say
in all humility, may be given an exam-
ple of what happened last Sunday.

Last Sunday I was in Bombay in
connection with the 50 years' celebra-
tion or Golden Jubilee celebrations of
a notable institution called the Shrad-
dhanand Mahilashram. ' The President
was expected to go there as the Chief
Guest, He agreed to go, but for some
reason known to him and to the estab-
lishment—I don't know—at the last
minute he said ‘No’. Now. the authori-
ties, at this last minute, could not get
any other VIP who could replace the
President and so the Committee of the
Shraddhanand Mahilashram  selected
me and I had to go there and rescue
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them. The Shraddhanand Mahilash-
ram ig calleq the ‘Hindu Women’'s Res-
cue Home Society’ and I had to rescue)
them from this calamity and difficulty!

I went and gave a speech. (Interrup-
tions). The Marathi papers published
details of the celebrations. I am not
for personal publicity at all. But the
point is that, because I went, only the
Marathi papers of Bombay published it.
but the All India Radio, Bombay, the
Television of Bombay and other news
agencies of Bombay and the English
Press of Bombay completely boycotted
it. 1f the President had gone, they
woulg have filled in pages, but when
a poor Member of Parliament goes—
and that foo. an Independent Member
of Parliament—he is complelely jcnor-
ed? I am not [or publicity but the
point is, here is a good institution
which deserves to be publicised: its
work should go acruss the country and
the people must know that 50 years
have gone by. The late President Shri
Rajendra Prasad had gone at the iime
of the Silver Jubilee celebrations and
Pandit Jawaharlal Nehru had gone and
many others had gone to vyisit it. So,
why should this happen? why should
the Janata Government not have the
policy of not looking at the VIPs who
are going there but of looking at the
institutions and the good work they are
doing? Look at the institutions and
the good work they are doing. If that
is done, then publicity should be given
to those institutions, for them, and not
for the individuals who go there,

There is a demand for administration
of law and justice. I am glad, two
more Judges will be joining the Sup-
reme Court. That means gisposal of
cases quickly. We want judges to have
good emoluments, good salaries and
good conditions of service, because in-
dependence of judiciary is also depend-
ent on good conditions of service they
have. But what about the lot of the
judiciary at the lower level, at the
lower level not at the High Court
level but at the district level
and below? The lot of the judi-

—
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. cial officers is hopelessly intolerable.

Government must spend money in
terms of giving amenities to them.
There are courts and Magistrates’ offi-
ces in many parts of India including
Gujarat and including the Prime Min-
ister's own constituency where the
judicial officers do not have even toilet
facilities, do not have even office room
facilities and do not have proper re-
tiring room facilities. How do you
then expect the judiciary to pe efficient
and successful?

Secondly, what about free legal aid
to the poor? The previous government
went on giving assurance after assur-
ance that the Bill was coming but it
never came. This government js in
office for nearly two years. They are
again giving replies that the govern-
ment are considering the Bhagavati
committee’s report on free legal aid to
the poor. I request Mr Patel to tell
my esteemed friend. the Law Minister
and the government that the govern-
ment must come forward with free
legal aid 1o the poor. The Janata Gov-
ernment must give an impression
in concrete tcriz that they are not
only talking but also acting, for the
poor, the down-trodden and the econo-
mically weaker gsections of the people.
If that impression thev do not give,
then a time will come sooner than they
realise when an impression will be
created that they are talking in terms
of academic freedoms and not that they
are really interested in improving the
lot of the poor. Therefore, I am em-
phasizing the need of free legal aid to
poor people.

About ports, there is a demand for
a shipyard at Hajira. The Finance Mi-
nister seems to be thinking as to how
this question arises here. You want us
to give money for construction of six
cargo ships and purchase from the
UK. But when there iz a possibility
of a shipyard in our country, why that
has not happened as early as possible
and why should we give money to
other countries and other people to
keep their shipyards going and why
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should we not establish mecessary ghip-
yards in our country and build our own
ships? He must explain as to when
the Hajira shipyard is going to be set
up.

Lastly, I have two points more and
I have finished. There is g demand
from the Ministry of Works and Hous-
ing. Now I do not at all grudge
the spending of as big an amount
as Rs, 183.19 lakhs. For what?
For renovation, recarpeting, refurnish-
ing, etc. of the Vigyan Bhavan. Se-
condly, construction of 800 two-room
units hostel accommodation at an esti=
mated cost of Rs, 5.03 crores. So far
so good, because the United Nations
Industrial Development Organization
Conference is taking place in Delhi in
January 1980. Therefore, he says ‘his
must be done. All right, do it. But
the point is: what about the existing
governmental puildings and ynits which
require renovation—not recarpeting
but refurnishing and proper security?
Sir, my esteemeq friend, Mr. H. V.
Kamath, a . bachelor and myself, a
grass-widower here in Delhi, are living
in the Western Court Hostel. Probably
you, Mr. Deputy Speaker, might have
gone there.

I do not know if you ever lived there,
I wish yoy come and live there so that
we may get better facilities, ..

MR. DEPUTY-SPEAKER: 1t will not,

PROF. P. G. MAVALANKAR: Sir,
in the Western Court, there is no inter-
communication system. There is no
inter-communication between the resi-
dents of the various rooms. The rooms
are not properly furnished. There {8
no upkeep worth the name and nothing
of that sort. But they are merely re-
novating and building and constructing
new show-pieces for others, whereas
our own people do not have any facili-
ties! 1 am not against them—these
show-pieces for others; but I am sorry,
our own people are going without faci-
lities. We built this Parliament House
Annexe at our next-doorstep at a cost
of more than, I think, Rs. 5 crores and
with the furniture, it is Rs. 8 crores.
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Still, many of us have no facilities at
all. Everyday we come and go and
there is no goom, no tacility for us. You
are having only show-pieces and when
it comes to efficiency, when Members
of Parliament are working with you
and you want them to co-operate with
‘you all the year round for several
years, you are spending no money and
You are giving no facilities, no office
equipment and other facilities to them.
But you are spending crores of rupees
for a conference which takes place
once in a while. Why? Because India’s
name will go up in the international
world. Wonderful, Very good, do it;
but you want us to work without any
facilities. I feel this is an occasion
when the government must be told that
;because you are Ministers and because
iwe are non-Ministers, it does not mean
ithal you must have all facilities of
office equipment., communications, mo-
tor cars and so many other facilities
and we. the Members of Parliament.
who put in the same hard work, work
with the same dedication have no
facilities whatsoever,

You are spending crore of rupees on
the foreign delegates, but you are nol
spending any money not even lakhg of
rupees, on the Members of Parliament,
This is an intolerable situation. You
are taking life out of us; you are taking
‘blood out of us everyday. We cannot
rwork like this. If we have to work like
that, burning midnight oil, then please
—we do not want any [uxury—at least
give office equipment and other neces-
sary comforts and facilities. These
must pe given to us so that we can
function well. When a delegation is
.coming from a foreign country, you
give them hostel accommodation—two-
;roomed accommodation—for which you
jwant to spend Rs. 5 crores, but you
{cannot spend even Rs. 5 lakhs or 50
!lakhs for Members of Parliament gnd
for others who are working with great
handicaps because of lack of accom-
modation and other facilities. This is
my point. I am not jealous at all—not
at all. But, if you want to increase the
efficiency of Members of Parliament,
{ then you must do something,

May I now make my last request
to him? .The budget i8 coming within

"two months. I would like to ask my

esteemed friend, the Minister of Fin-
ance whether he will not try now to
start on a new path? The whole busi-
ness of secrecy of your budget propo-
sals is something which I really can-
not ynderstand. I can understand the
secrecy with regard to the customs
duties or excise dquty etc. But what
secrecy is there gbout the direct taxa-
tion? After all this country, this Par-
liament—the whole nation has elitists,
educated people—and they must be
given a chance to discuss yearly gnd
openly, publicly, continuously as to
what should be the rational, just and
revenue-yielding structure of taxation?
Why does not the Minister of Finance
come with a statement every year along
with the budget or a little before that,
may be in the winter session—and if
it is now too late—then it must be ‘n
the beginning of the next session, but
well before the budget, so that the
country can discuss that thing. You
had appointed the Palkhiwala Commit-
tee. When Mr. Palkhiwalg left for
U.S., Mr. Choksi became the Chairman
of that Committee; it gave the Report.
Then you have the Bhoothalingam
Committee Reporl; you will glso have
shortly the report of the Wadilal Dagl
Committee; you have got scores of
other reports, And when you have
so many Committee reports, why not
the Government come forwarq before
Parliament with an annual exercise for
discussing the measures openly for sug-
gestions from us about the taxation
measures and all that? With regard
to excise duty and customs duty there
must be secrecy. It is an {inevitable
thing because of the very nature of
things. go, this is my suggestion, and
I hope he will do something about that
so that this country can go ahead with
a proper ynderstanding of the measures
undertaken by Government and there

will be a better understanding in terms
of public education being created and
in terms of public opinion or enthu-
siasm: being created for the benefit
of the Government of the day.
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SHR] M. RAM GOPAL REDDY
(Nizamabad): Mr. Deputy Speaker, Sir:
I want to give 2 or 3 suggestions to
the Finance  Minister. We have in-
vested over Rs. 11000 crores on our
public sector projects, We have
invested over Rs. 4.000 crores on Rail-
ways. The total comes to Rs. 15,000
crores. 1 want a return of at least 10
per cent from these sources. If such
a return comes, our income will go up
by Rs. 1500 crores. As a matter of
fact, we are not getting 10 per cent,
but only 5 per cent from the public
sector undertakings. How are we go-
ing to meet all these deficits and meet
our expenditure? What is the control
that the Finance Minister has got over

these institutions, so that he may get
more money and more income from

them? Every year, many of our pub-
lic sector undertakings are showing
losses, only a few are giving profits,
and giving only 5 percent returns on
the investment that we have made over

50 many years. And on Railways, we
have invested Rs. 4.000 crores over the

last 130 years, and we are not getting

even Rs. 150 crores. They give Rs. 150
crores to the General Pool, but they
Say we are not getting that much every
time. They are failing lo get money
from the Railways.

The Minister wants Rs. 631 crores,
and he can make up this money even
now. 4 months still remain and he
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can ask these public sector undertak-
ings and also Railways to make up
their losses and also give him money.

It was stated that external remit-
tances and invisible remittances have
gone down, It is not on account of any
illegal remittances, but many workers
who had gone to foreign countries have
compieted their jobs there and have
come back. And that income has gone
down. The number of people that are
coming back is not commensurate with
the number of people that we are
sending to foreign countries, especially
to gulf countries to work there.

In our own country, we have placed
s0 many hurdles in the way of recruit-
ment of labour. I know, men from
several companies have come here and
have said that they will pay to each
idle worker Rs. 1500 per month plus
accommodation and food. We have
got on record that we have refused to
send our people there. One company
came here to recruit 1500 labourers
but they went back. The same com-
pany went to Bangladesh, Sri Lanka
and Korea. They reached there in the
morning and recruited people in the
evening.

The Minister of State in the Minis-
try of External Affairs is here. I want
to know from him whether they have
made any survey about the foreign
market in the gulf countries. Whether
our people are in touch with them and
are making good arrangement, proper
arrangement and fast arrangement to
send labourers from here. If that is
Jdone, we are going to build up Rs. 5—
6000 crores as foreign exchange reserve,
But it may go down very soon if you do
not do it Then you cannot get some
more money. We have to make up our
losses. If we make this arrangement,
then the foreign companies may come
and recruit labour from our country.

Regarding khandsari mills, they are
not working properly in this country.
The State Minister of Finance has pro-
mised several times that they are going
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to remove theg excise duty on khand-
sari completely. They will also advise
the State Gbvernments not to levy any
sales tax. They have not done it so
far. All the khandsari mills in the
country are now idle. They have not
yet been started. If the Government
is going 1o take a decision after a
month or two by that time, the cane
in the field will dry up. The kisan will
lose and the factories will loss their
.recovery, and hoth ways, the country
will lose sugar. If you want to take
a decision, please take it soon. If you
do not want to take a decision, please
fell us so that the kisan may utilise
the cane in some other way or he may
burn it. Every day, they have to go
there and guard it. You, yourself is
a kisan. When the cane is in the field
and the dry season is coming, if you
do not do it and if there is fire then
all investment will go away. I request
the Minister to see that something is
done in this regard. Several represen-
‘tations have come to him. Let him
kindly take a decision immediately.

I know, further assistance is going
to be given. This is very important.
Immediately after the Janata Govern-
ment came to power, there were good
chances for export of sugar. This
Government has not yet decided to ex-
port sugar. Now when they have de-
.cided to export sugar they have a
balance of 30 lakh tonnes of last year.
We are going to produce sugar to the
tune of about 60 lakh tonnes this year.
Thus the total comes to 90 lakh tonnes.
Qur internal consumption is 40—45 lakh
tonnes. Even if we make a liberal
‘estimate it cannot exceed more than
40—45 lakh tonnes in one year. That
.is enough for us and we are having that
&tock. 1 want you to find out ways
land means to export sugar. Last year,
he Government had set up a target
jof 6.5 for export of sugar, but they did
lit only of 4 lakh tonnes, S9, 2 1/2 lakh

itonnes of sugar has still to go.

Some friends from Janata Party had
just now suggested that Govern-
ment wanted to build up a stock of 10

lakh tonnes of sugar. When you have

"invested so much money on the Food

Corporation, you should invest some
more money on sugar also. This in-
vestment on Food Corporation and
purchase of Ifood has become an idle
capital. That is why we have now to
find out a way to export our foodgrains
to some other counries. We have got
a lot of stock. That is rotting. Every
day, there are questions in the House
that our foodgrains are unfit for human
consumption and they are being sold
for cattle and other things. It is a
national waste. Before this stage
comes, why should the Government not
distribute it freely to the hungry peo-
ple so that they may use it. .

There is a programme ‘food for work.”
That cannot solve the purpose. After
all only for food, mnobody in this
country is going to work. Now there
are people who are expecting more
wages. The minimum wage that they
have enacted in this country goes up
by Rs. 5 per day per person. Under
such circumstances you cannot expect
any man to have a bit of food but work
for you throughout the day. I suggest
you to get rid of the huge stocks that
we have built up and we have to liqui-
date the huge stock of sugar that we
are having. Suppose the Minister gets
angry and throws all the sugar that
we have in stock in the Arabian Sea,

the sea will become sweet. We have
got that much of stock.
MR. DEPUTY-SPEAKER: But the

salt in the sea will also react and the
sweetness will go away.

SHRI M. RAM GOPAL REDDY: We
have to create a buffer stock of sugar
and the Governmen{ should at least
come for the help of the sugar indus-
try. I really appreciate that the Gov-
ernment has taken good stepg in the
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[Shri M, Ram Gopal Reddy]
right direction at the right time to
help sugar industry and also other in-
dustries. But that is not enough. We
have to do something more. Your
name will be remembered for ever.

I do not want to make any political
speech. Several members were critici-
sing the Government and the Minister
for not having done anything. That

is only due to the internal strife thatis

going on in the Janata Government.
But it is not correct to say that Gov-
ernment has not done anything. Even
we from the Opposition appreciated
the work done by several Ministers.
When you do good work, we have to
appreciate. I am  closely associated
with the Consultative Committee on
Finance. I closely scrutinise the things
being done in the Finance Department.
On the whole the Minister deserves con-
gratulations, Already our senior and
talented member Shri Venkataraman
has supported the demands. I also
support it.
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[Shri K, Suryanarayana]

in a sense, elected by the farmers. In
spite of all these things, their problems
are not being dealt with by the Gov-
ernment, this Government as well as
the previous Government. I do not
want to blame only this Government.
The policies of the Governments are
like that.

For instance, in the sugar industry,
when they removed the control, it was
thought that the prices would increase
and that is why they objected, But
when the prices came down, all of
them have kept quiet. Now I want to
point out the fate of the tobacco gro-
wers in Andhra Pradesh and in the
country. 70 per cent of the commer-
cial crop in the country is tobacco.
What is the fate of the tobacco growers?
If you go through Guntur or any other
place, you will find that only traders
have been benefited by the policies of
the Government, the present and the
previous also. People expected that
the Janata Party will come to their
rescue. But they are greatly disap-
pointed I can say that now. You have
been elected on some  political agita-
tion. But the people were thinking
that the problems of the farmers would
be looked into. But you have forgotten
that. I want to ask one question.
What is the fate of the tobacco gro-
wers? Tobacco is an  important cash
crop along with sugar. It is a labour
intensive crop also. It provides em-
ployment to lakhs of people in the
country just as other crops like rice,

The Agricultural Prices Commission
which has been constituted indulges
only in some jantar mantar calcula-
tions. After the coming of the electro-
nic calculators, there is no necessity
for such jantar mantar calculators.
They are calculating the cost of pro-
duction for industrial products but not
for agricultura]l products. That is my
charge against the Government. They
are not calculating the cost of produc-
tion for agricultural commodities while
fixing the prices for the agricultural
commeodities. For other commodities,
they ar¢ calculating the cost of produc-
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tion. They should do it for agricultu-
ral commodities also while fixing their
prices.

Now, there is a bumper crop of to-
bacco. Whenever there is a scarcity,
they will encourage import to bring
down the prices in the country. That
is what is going on in the secretariat.
That is my grievance against the Gov-
ernment. We have grown more tobac-
co. The tobacco growers should be
given their due. When the Govern-
ment set up STC, we expected that they
will do something for the tobacco gro-
wers. But they have not done any-
thing. Then, they constituted the To-
bacco Board. After that also, we have
not got anything. The Tobacco Board
promised several times that they will
purchase the entire stock of tobacco.
Last year, they said that they can pur-
chase only 5000 tonnes. After some
time after an agitation, they promised
to purchase 5000 tonnes more. Butl
they have not completed it. From
whom are they purchasing? They are
purchasing only from the traders. All
the farmers have sold away their crop
to the exporters on credit. The direct
purchasing of tobacco from the gro-
wers by the STC is only in name.

The STC have no procuring ccnires.
The Government should establish
procuring centres. Instead of fgoing
in for flu-curing factories the facto-
ries for redrawing of tobacco may
be set up by the Government which
should be manned by experienced
technical persons to help the tobacco
growers in redrawing of tobacco. The
tobacco growers are in need of ware-
housing capacity also. The ware-
housing facilities for tobacca may be
provided to the growers. The mini-
mum price also for tobacco should
be declared before planting and pro-
perly implemented by Government
by making purchases directly from
the growers.

That is the only trade in Andbra
Pradesh. The.wholesale tohacco tra-
ders are earning a lot and they . are
also contributing to the political
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parties, including the communist
party, and they are getting all the
benefits for® their own development.
They have got their own agencies.
Even the communist countries have
now become the agents of the to-
bacco traders. That is the fate now.
They have no Covernment agency;
they prefer only private traders ins-
tead of the STC or the Tobacco Board.
On the other hand, the tobacco gro-
wers are not petting a fair deal.

Now, I want to give some figures.
India is the third largest tobacco pro-
ducing country in the world next to
USA and China. Unless the Govern-
ment looks after the tobacco trade,
the economy of Lhe country will not
become sound. The prices of all agri-
cultural commodities have gone down.
There is no purchasing power in the
rural areas. It has fallen down very
much. There is no guarantee cf agri-
cultural labour even [ur four months

in a year. What to talk of the guaran. -

tee for a fair wage. As regards the
industrial labour, they want to give
bonus even if there is no profit. We
are not asking for that. When we
are earning so much {oreign exchange,
when the Government is getting so
much of excise duty from our ac-
count, we are not getting our due,
For example, ] am growing tobacco.
For a candy of tobacco, I am getting
Rs. 300 whereas I have to pav Rs.
320 as excise duty.

That is the fate of the country. So
1 want to express my strong opinion
to the Government: please consider
all these things. Then, only, our
country’s economy can be improved.
1f you are giving figures  without
knowing the facts, what will be the
fate of the rural people? It is your
duty and our duty and everybody's
duty to go to the rescue of the 1ural
people who are hackward in our

country.

The production of Virginia tobacco
in our country from year to vear has
been as follows. In 1972-73 it was

120.1 thousand tonaes. Again in

'1974-75 it fell to 76.8 thousand tonnes

and in 1977-78 it went up because in
regard to price they were expecting
something and you had glso given
loans. The Tobacco Board gave loans
last year and, in spite of the cyclone,
because the Government had come to
their rescue, they have grown more
than 153 thousand tonnes in Andhra
Pradesh alone. In the past, all of
them had to go to traders fur credit.
Last year’'s was the worst season in
Andhra Pradesh for farmers, parti-
cularly for Tobacco growers, but the
prices came down by six to seven
rupees.

The Agricultural Prices Commission
also, have taken up only food-grains
and sugarcane, hut they have not
made any provision for tobacco.
There is no support price and there is
no guarantee price for them. This
yvear, however, we ure thankful that
the Agricultural Prices Commission
has invited farmers also, to know
their expenses rate and they are
considering the supvoort orice also.

The production of this variety also
created a problem. The production
of this variety of tobacco declined as
the cheap price hit this poor farmers.

India’s share in the world export
trade of flue cured Virginia tobacco
at present is hardly 12 to 13 per cent.
The quality of our tobacco is very
much liked in UK, US.A. etc. It
being a labour-intensive crop. I would
request the Government to give an
incentive-price so that they may pro-
duce more and get foreign exchange
and so that the rural vopulation also
can live at the same level as the peo-
ple here. Even a ‘Panwala’ is better
off here than a farmer having 30
acres of land. That is my contention.

As the production of Virginia to-
bacco in India increased substantially
last year, the prices declined sharply.
During discussion with other countries
for bilateral trade a-gl"éer:nént,_—
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there is a sale agreement with USA,
I am told—the sale ‘%f flue-cured vir-
ginia tobacco should not be lost sight
of and it should pe included
wherever possible.

Lastly, I want to syggest for you
due consideration and immediate con-
sideration a few proposals. Neither
the Tobacco Boarq nor the STC have
niachinery of purchasing centres to
purchase virginia tobacco directly
from growers. Thsy purchas2 only
from traders who fleece the growers.
The Tobacco Board and STC should
open their purchasing centres in the
tobacco producing areas and pur-
chase tobacco directly from the gro-
wers.

Compulsory grading of tobacco at
growers level may be arranged
through independent licensed com-
mercial grading houses who should
issue gradation certificates on  the
basis of which the grower should be
paid the price of his produce. (It is
understood that Agmark grading is
already enforced in the tobacco grow-
ing areas and it is not, therefore,
clear why it is not functioning pro-

perly). v

Factories for redrying of tobacco
may be set up by the Government
which should be manned by expe-
rienced technical persons, to help the
tobacco growers in redrying the to-
‘bacco.

Lastly, several times I have
brought to the notice of the Prime
Minister, the Finance Minister and
also the Agriculture Minister who hap-
pens to be here now, the problems the
sugar industry is facing. My friend,
Shri Ram Gopal Reddy has praised the
government, but I am not going to do
like that. T will give specific instances.
We do not want to praise the govern-
ment for doing anything because it is
their duty to help the industry.
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I want to bring to the notice of the
government how the rural industries
have beén ruined in this country.
The previous government also has not
considered this. Last time also I
brought to your notice how the co-
operative sugar industry has been
ruined. We have constructed facto-
ries with lesser costs but we are be-
ing penalised without any incentives
but factories which have been built
at a cost of Rs. 4 crores or 5 croies
are given all incentives. The facto-
ries constructed with lesser costs are
running at a loss and the govern-
ment do not come to their rescue at
all.

I cemand the Ministerial committee
appointed to go into thne working of
the sugar industry should consider
this matter and they should invite us.
We will give all the specific reasons
why our factories are ruined on ac-
count of government's policies. It
is not our money, it is people’s money.
These cooperative sugar factories
have been constructed for the benefit
of the rural people. A Rs. 10,000 capi-
tal as depreciated to Rs. 2000.

We are concerned with these two
crops, tobacco and sugarcane. I once
again request Mr. Patel that he
should take the initiative to inquire
into my demand. I am expecting an
invitation from the Ministerial Com-
mittee to the farmers and the sugar-
cane growers and the tobacco growers.
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): May I request
che House to give some extra time
secause it will be necessary to. pass
t. The Appropriate Bill must be in-
troduced at least. These two things
are necessary. I hope....

MR. CHAIRMAN : They lLave
graciously that.

SHRI H. M. PATEL: Over 21 per-
sons have spoken on this. I would not
take much time. Practically every-
body who has spoken, except very
few, have not really spoken on the
Supplementary Demands. It had al-
most been converted into a mini bud-
get debate; But that is perfectly
understandable.

1 have taken note of all the points
that have been made by the hon. Mem
bers which are really outside my
purview, but I will endeavour to ans-
wer some of the points, even though
they go beyond the supplementary
demands. I hope they will forgive me
if I do not deal with all of them
since as I said. it is not an occasion
for dealing with them.

I think several hon. members men-
tioned about the Rural Electrifica-
tion Corporation. The amount that
has been provided in the Budget is
Rs. 10 crores. Rs. 19 crores are now
asked for in the Supplementary Bud-
get. There is a misunderstanding
about it. The point really was that
what was not possible to finalise at
the time of the Budget was the man-
ner of financing the money-total
allotment for the Rural Electrification
Corporati~n. The total amount for
normal programme 1978-79 for Rural
Electrification Corporation is Rs.
108 crores. It is that amount which
had to be arranged in various ways.

1 might mention -thé defdily whieh:

‘were armnged.

The Reserve Bank long term opera-
tion fund—Rs. 30 cfores were arrang-
ed. Market Borrowings—Rs. 20 crores.
The Budget support—Rs, 10 crores
which we thought would be enough,
extra Rs. 19 crores has had to be
found. That is how it explains. But
the amount that has been made avail-
able for rural electrification is quite
substantial and not just Rs. 20 crrres.

Certain hon. Members referred to the
Katihar Jute Mill, saying that that
jute mill had been taken over but
nothing had been done about it. The
Government took over on 18th August
the management of M/s. Rai Bahadur
Hardatrai Motilal Jute Mills, Katihar
which had been lying closed since
24th  December, 1976. The Jute
Commissioner carried out the survey
and the Industrial Reconstruction
Corporation of India had prepared an
operational plan and pattern of in-
vestment for the revival of this mill
according to which Rs. 10.43 crores
would be required for re-opening and
running the mill in a viable manner.
So, it is not as if nothing has been
done for this Mill since it was taken
over. But until finance is arranged, it
is difficult to start the mill A great
deal of work has to be done before
starting the mill. But I would like tu
assure the hon, Members who felt that
Government has ignored this mill, that
it is not so. Rs 1.78 crores is going tc
be provided as non-plan loan by the
Central Government and the Govern-
ment of Bihar will also assist to the
same extent. The balance is to come
from the Industrial Finance Corpora-
tion and Industrial Reconstruction
Corporation and some banks. In this
way, the amount will be made awaila-
ble. So, for the amount which the
Zovernment has to make available, I
have come here for supplementary
grants.

Then there was a reference to the
undertaking of the JK Aluminium
Corporation of India that was taken
over. The hon. Member who referred
to it felt that we should have takem
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over the entire Corporetion so that
all the persons who were employed in
it some years K ago, could be taken
back. This Corporation was closed
down some years ago. It was at the
request of the West Bengal Govern-
ment that we &agreed because there
was a possibility of giving employ-
ment to about 300 employees and,
therefore, Government decided to
give the necessary financial assistance.
Now, there again the Central Govern-
ment, the West Bengal Government
and the banks have joined in order
to mecke it possible to run the fabri-
cation unit of the Aluminium Cor-
poration and employment provided
to a large number of people.

DR. SARADISH ROY: A token grant
of 1000 is provided.

SHRI H. M. PATEL: I am saying
that it is not possible to provide for
everybody. This is not a viable orga-
nisation which could he taken over
and made to run. Certainly it was not
the responsibility of the Central Go-
vernment. This Corporation was
closed down many years ago. It
should be appreciated that we decided
to take over after all these years.

There was the general question
about advance plan assistance. This
was said to be a very unreasonable
way of doing things. This has been
working since the Sixth Finance Com-
mission’s recommendations came into
operation.

The Sixth Finance Commissicn laid
down a certain method and therefore,
it was not open to Central Govern-
ment to assist the State Governments
when they had to face such natural
ca'lami’tlies excepting in some such
because all the resources of the Cen-
manner, because all the resources of
the Central Government are used for
the various plan projects and, therefore,
the only way in which the Central
Government could assist the State
Governments wunder the circums-
tances, is in this manner. This is
what is being done.
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But what may legitimately worry
the State Governments is, if we give
them this amourt as advance Plan
assistance, then that may adversely
affect their developmental plans.
When there was u cyclone in Tamil
Nadu and Andhra Pradesh last year,
I had categorically stated without any
reservation that although this is so,
we will see to it that their plans will
not be affected adversely. I have
repeated the same thing this time.
So I think neither Andhra Pradesh
Government nor the Tamil Nadu Go-
vernment had any reason to complain
on this account that their develop-
mental plans were adversely affected,
and I am sure that the West Bengal
Government will have no reason to
think that their developmental pians
will suffer in any adverse way be-
cause of this arrangement,

18.00 hrs

It was asked as to what the Seventh
Finance Commission Plan assistance
system is. The Seventh Finance
Commission makes a totaily diiTerent
arrangement. Professor Mavalankar
said that to link it up 1o the Plan
'has no meaning. But it has to be
linked up, so long as this arrangement
subsists, because the entire funds eore
planned and distributed for Plan tar-
gets and non-Plan expenditure which
flows therefrom. Naturally, the
linkage with the Plan cannot be re-
moved.

So far as the Seventh Finance
Commission is concerned, the position
ig this. The Seventh Finance Com-
mission has recommended a higher pro-
vision by way of margin money—
Rs. 100.55 crores, as against Rs. 50.71
crores which was recommended by
the Sixth Finance Commission. The
margin money for West Bengal has
been increased from Rs. 8.61 crores {o
Rs. 13.60 crorés. You will see that
even the Seventh Finance Commis-
sion has recommended only a certain
limited amount. According to  the
recommendations -of . the Seventh

Finance Commission, for drought re-.

-
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lief any expenditure in excess of the

margin money, the State Government
is expected to make a contribution
from its Plan—we "again come
to the Plan for wvarious re-
sources— upto 5 per cent of the
annual Plan outlay. This is to be pro-
vided by way of advance Plan assis-
tance, to be adjusted within five years
following the end of the drought. If
extra expenditure is required, it is to
be met by the Central Government’s
assistance to the full extent of extra
expenditure, 50 per cent as grant and
50 per cent as loan. In regard to ex-
penditure on relief, repairs and res-
toration of public works following
flood, cyclone and other calamities of
this nature, the Central assistance is
to be made available as non-Plan
grant, not adjustable against the Plan
of the State or against the Central
assistance for the State Plan, to the
extent of 75 per cent of the total ex-
penditlure in excess of the markin
monev. The scheme is linked like that.

The Central Government has to
work in accordance ‘with whatever
is the award of the Seventh Finance
Commission, just as today we  are
functioning in accordance with what-
ever was determined by the Sixth
Finance Commission. So far as the
relevant point of my hon., Friend is
concerned, we will do our utmost to
see that the developmental plans of
the States do not suffer adversely.

A number of other points were
made. For instance, a reference was
made to the controlled cloth and
1it was stated that this will benefit only
the private textile mills. I would
not like to enter into a discussion be-
cause that relates to the domain of
the Industries Ministry, which has
answered this point. It was part of
the statement. What has to be rea-
liseq is that previvusly the control
cloth scheme led to quite a large num.
ber of textile mills becoming sick.
The mills have not become  sick
only because of this reason. Quite &
few have beeome sick because of mis-
management and possibly also~mal-

- practices. Nevertheless, this particu-

lar scheme contributed very largely
to a number of these mills becoming
sick and as you know, the National
Textile Corporation had to be formed
to take over well uver a hundred
textile mills. For years the Budget
had to find resources to ineet the
losses of that Corporation. There is
no reason why that process should
be allowed to continue and therefore,
it was felt that the controlled cloth
should be produced. The responsi-
bility of those mills which are today
producing controlled cloth shall con-
tinue, but the National Textile Cor-
poration and Handlooms will take
over the responsibility. The Handlooms
will be subsidised in order to enable
them to produce the cloth within a
reasonable price and the loss may
have to be incurred initially because
it is our view that the national Textile
Corporation and the Handlooms bet-
ween them will be able to do this with-
out having to be subsidised in any
way by the budgetary provisions. As
vou know, the other day I moved
a Bill for Additional Excise duty of
10 per cent and that spreads the bur-
den on the entire textile ijindustry
which includes even the man-made:
fibre. So, it seems, on ihe whole,
what we haye done is much more, in
a sense, reasonable arrangements.

I think Mr. Venkatararaan had cer-
tain other things to say. For instance,
he referred to the fact that this Bud-
get started off with the budgetary
deficit of Rs. 1050 crores and there-
fore, if this enormous amount of addi-
tional money is going to be sanctioned
now, the budgetary deficit at the end
of the year will be largely-I use the
words ‘appreciably larger’, he per-
haps did not use, but it will be lar-
ger—and therefore, inflationary pres-
sures will be greater. Undoubtedly,
that is something we have to foresee
and try and take measures to see that
those inflationary pressures are con-
tained. It is not just that Rs. 1050
crores is also bad. It is also an amount
which is really a record figure, but
we decided to take that calculated



411 Suppl. D.G.
(General), 1978-79
[Shri H. M. Patel]
risk and so far as you see from
way in wich things have developed,
‘the prices have remainad stable, well
within control, in fact there is a nega-
tive inflation in this country today
which still continues. Now, if we
have this further thing, undoubtedly
it will exert pressure, but it is alrea-
dy in the system. This is not some-
thing which is going to be given
today.

18.68 hrs.
[MRr. SpEAKER in the Chair]

As you know, for instance, Rs. 400
and odd crores have been given to
the States at dieffrent points of lime.
So, have the other amounts been
used. Therefore, this is not an addi-
tional pressure. We have already
borne the brunt of this pressure.
There will be some more to come,
of course, but the pressure has been
faced. Some more will have to  be
faced and ] feel reasonably certain
that at any rate we shall dno our best
to contain it and I hope that we shall
be as successful as we have been.

PROF. P. G. MAVALANKAR :
“That will aggravate the situation.

SHRI H. M. PATEL: It might have.
As I am speaking today, a good am-
ount of this Rs. 800 crores is already
in circulation. It is there. It is rot
as if all of it is coming now. A grea-
ter part of it is already there. There
may be some small amounts which
will be disbursed herafter, What-
.ever is the exact amount of deficit,
we shal] only know when the accounts
get made up. But aos at present, I
am saying that the cffect of this will
‘be well-contained.

MR. SPEAKER: Will you take a

SHRI H. M. PATEL: 1 will take only
five minutes.

MR. ‘SREAKER: You can continue
a dittle -later. : o
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Slogans in Parliament House

I have an announcement to make.
because I have got another meeting.

RE. PERSONS SHOUTING SLO-
GANS WITHIN THE PRECINCTS
OF PARLIAMENT HOUSE

18.10 hrs.

A complaint was made in the
morning in the House that a num-
ber of prsons wre shouting slogans
within the precincls of the House and
also causing obstruction. These
persons have been got removed from
the precincts of the ¢Hfouse by the
Watch and Ward and police officers.
They are in police custody at present.
I think if the House agrees, we can
let them off.

SHRI SHAMBU NATH CHATUR-
VED (Agra);: How many?

MNR. SPEAKER: There are 13 per-
sons.

Nt gudw (@) . &7 wrwAay
frdza fear @1\ aw W amaw @ W@
@ | weE WHEE, WY ¥ & JATHi &7
TaE W &% fv oz owa ¢ sy aa
) WiEda ¥ wifa ad @ & e
AN WX gETR AT WNE § fRe ®T @3
U\T\{*mwmiﬂﬁ|mq‘
IAE AATGT FT AT KT 4 T F§ | WA
@ W I s afre Wk oar dfan
TR A ¥ F AW R A oAz
STH H¥ TR | qg qTT W oA *Y Fay
T Wl &, 4g F ¥ 97 @A wigw |

MR, SPEAKER: They were in the
c?ustody of the police for the whole-
ay.

=t oww @ (F59) : w9 sg B E O
dfye, 3fFr 38 @ ol Wt iz (B ow

gt £

“MR. SFEAKER: -They are in po-
lice custody. .Inside the cempound
there is nebody.
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. MR. SPEAKER: We can always
.take action. Jt is not a question of
. discussian, ﬁither you agree or dis-
.agree, This is not a debale. (Interrup-
tions) They have been in police cus-
_tody for the whole day. I suggest
:that they may be let off.

Is it the pleasure of the House that
they may be let off?

HON, MEMBERS Yes.

MR. SPEAKER: The Minister may
please continue.

[SHRI N, K. SHEJAWALKAR in the

Chair]
SUPPLEMENTARY DEMANDS FOR
IGRANTS (GENERAL), 1078-79—

Contd.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Mrs, Parava-
thi Krishnan is not here. She made
certain points to which I would like
to reply.

SHRIMATI PARAVATHI KRIS-
HNAN: 1 am here.

SHRI H. M. PATEL: Even though
you were not here. I was prepared to
deal with your points,

She referred to the excise duty on
cardamom oil which he wants should
be removed. I shall certainly go into
it and see what can be done.

‘When she referred to the question
of one particular firm, the Coimba-
tore Industries Export House, and
financial assistance to them from the
Marketing Devélopment Fund for the
Engineering Exhibition to be held at
Jakarta, They had applied .for it, but it
was turned down. The partyls request
was examined, and it was found that it
'was not Aligible for Markefing Deve-
lopment Fund assistence, a5 ‘it is el
ther =m apmeoved organization nor ie
it wecognised ms .an export house un-
der the import policy.

_ Then, your next question was, how
can they be approved. This position
was explained to the party and it was
suggested to them to produce a pho-
tostat copy of the Export House Cer-
tificate, if issued to them, for consider-
tion of their case, This was one. It
may be then said that it is an export
house. Tt may  further be said that
that party, as a consortium of small
scale industrial units, is not eligible
to get an Export House Certificate. as
their exports during the relevant per-
iod are less than the minimum pre-
gcribed for such redognition. There
has to be a minimum and it is not a
very large minimum at all. This was
the reason why it could not be assist-
ed.

Another point you made related to
the Food Corporation Employees. I
think I am not really qualified te deal
with  that. I will certainly pass
on whatever you have said to the
Agriculture Ministry and the Agri-
culture Minister and whatever he can
do, he will do.

Mr, Vayalar Ravi referred to....

SHRIMATI PARVATHI KRIBH-
NAN;: You can at least assure me that
you will examine the other points I
have raised, viz., excise duty, etc.

SHRI H. M. PATEL: Whatever
poimts you have raised, T will certain-
1y lpok into ‘them. I merely referred
10 those two points because I thought
you emphasized them more,

Mr. Vayalar Ravi thought that the
Reserve Bank report says that the
economy is sluggish and the indus-
‘trial growth and exports have come
down. 1 think he missed certain points

‘Undoubtedly, the trade balance gap
is increasing. The balance of trade is
against us. It is agdinst us because our
imports excdedl exports. But I do not
agree ‘with mry hon, friend when he
says that liberdlisation of imports
was & ‘wrong policy and ‘that ‘it was
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a policy which was brought in thoug-
htlessly. I can assure the hon. Mem-
ber that such policies are not intro-
duced and decided upon thoughtless-
ly, a great deal of thought goes be-
hind them. It does not open the nood-
gates for all kinds of imports. But
certainly, for industrial imports, for
imports of spare parts, components
and capital equipment, which would
enable us top increase our production
and productivity; it is with that ob-
ject that this particular thing has been
liberalised. In addition to that we have
certainly had to spend our foreign ex-
change reserves on the imports of es-
sential commodities like edible oil.
There is a shortage of that and if we
are to keep the prices at a reasonable
level, they had to be imported, Simi-
larly, cement had to be imported and
so and also steel. Now this may ba
a point ang if you correctly interpret
it, the increasing demand of cement
and steel is an indication of in-
creased activity, increased hous-
ing activity and increased other
activities and this is correct because
the production of cement has not fal-
len; cement production, if anything
is higher than before, but not enough
to meet the current demand.

SHRI R. VENKATARAMAN: Can
it not be hoarding?

SHRI H. M. PATEL: It can be; the-
oretically, it can be anything. But it
is not so because we do not allow a
long gap to ocecur before adequate
steps .were taken to arrange for the
imports, At the same time, we have
also taken steps to see that the inter-
nal capacity for producing cement is
increased. Licences have been given,
expansion has been authorised suffi-
ciently to see that. the gap
is filled up at the quickest possi-
ble moment. However, it takes time
before the new additional production
can come in. Similarly about exports,
it is not as if we have been negiecting
exports, -‘They are not, less than what
they were last year.. But the growth
of exports, which should - have kept
pace with the inereasq in imports,
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that has not occurred, but that was
not because our goods were not in de-
mand, but the protectionist tendencies
have. developeq in the developed coun-
tries. They have development there
because there too there is an economic
sluggishness. therefore, it is understand-
able that several countries of the West
are under pressure to put barriers agai-
nst the imports even of ours as well
as of other countries. This is what we
are resisting. On  several occasions
that I had to speak before internation-
al gatherings and other people, I have
emphasized this aspect that if they
really are given to these pressures of
putting barriers against imports to the
fullest extent, it will be disastrous for
internationa] trade because it will lead
to a vicious circle, that is, we also
will put up barriers and our liberalisa-
tion of import policy will have to
cease and so also will be the case with
other countries. That process will lead
to something which no country de-
sires. I hope, that advice will be heed-
ed and there will be no giving into the
protectionist pressures in the develop~
ed countries.

There was a reference to the fact
that agriculture is being neglected. I
would like, with the utmost respect,
to assure the hon. members that ag-
riculture is not being neglected. Our
policies are designed to give every
encouragement. every assistance, to
agriculture.

So far as sugar is concerned, I would
like to say that we are examining it
and a very early decision will be
taken as to what modifications are
necessary in the poliey to see that
the sugarcane growers, sugar factories
the khandsari people and others do
not suffer as a result of whatever
policy decision that we have taken.

I do not think I can deal with all
the points that have been raised. I
will not take more ﬁme of the House.

PROF. P, G. MAVALANKAR: Sir,
before he concludes, I-have a point of
order, because: the- Minister says -that
hehasnouma toreplytooﬂur
points. : Yoy
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I invite your kind attention to the
Bulletin No. 1128, Part II, dated 14th
[December, 1978 in which it was quot-
ed from the‘Handbook for Members
Bixth Edition, page 94):

“When any member offers a cri-
ticism of another member or Minis-
ter, the lafter is entitled to expect
that the critic should be present in
the House to hear the reply. To be
absent, when the latter is replying,
is a breach.of par]:amentary etigue-
tte.”

Yet, I am glad that he replied to
the points of members who were not
present here. But he has not replied
to the points of members who are
present here. He said that he will be
replying to their points later on. It
is not right and proper. I have been
sitting here from 2.30 P.M. onwards
continuously. The members make
speeches and go away, Anj he rep-
lies to those points. But we make
points; we are sitting here all the time
and he does not reply to our points.

What I am saying is, I am glad

that he replied to the points of ab-
sentee members but let him not deal

with us in this way.

SHRI H. M. PATEL: If you wish
me to deal with all the points raised.
I will do so.

PRAF. P. G. MAVALANKAR: You
can reply later on:

My point is that he should not
have taken time in replying to the
points raised by members who are
not present here and not replying to
the -points of members who are pre-
sent here. In this Bulietin, T find three
observations of the Chair to this
effect have been quoted that is, in

1960, 1965 and 1971.. - I

SHRI H. M. PATEL: Somé points’

of even Prof. Mavalankar have been
replied to. You were so very compre-
hensive that, I think, you practically

covered all the demands, I have takem
down the notes and whatever is ne-
cessary, I will certainly do. With
that assurance, I hope, these supple-
mentary demands will be approved
by the House.

PROF. P. G. MAVALANKAR: -
Thank you very much, B

MR. CHAIRMAN: I shall put the cut
motions to the Supplementary De-
mands for Grants to vote togeiher um-
less any hon. Member desires that amy
of his cut motions be put separétel;y'- .

SOME HON. MEMBERS; May beﬂ
together,

MR. CHAIRMAN: Now I shall puat
them to vote.

Cut motions Nos. 6, 7, 20 and 3216 48 -
were put and negatived.

MR. CHAIRMAN: I shall now put
the Supplementary Demands for Gr:mtl
to vote: _

The question is:

“That the respective Supplement-
ary sums not exceeding the amounts.
on Revenue Account and Capital
Account shown in the third c(clumm
of the Order Paper be granted o
the President out of the Cons»iidat-
ed Fund of India to defray the
charges that will come in coursc of
payment during the year enling ibe
31st day of March, 1979 in respect
of the following demands enter21 in
the second column thereof—

Demands Nos, 2, 12, 18, 29, 33, 41, 43,
59, to 61, 63, 71, 77, 79, 81, 90 and 92"

The motion was adopted;
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18.27 hrs,

APPROPRIATION (No. 5) BILL* 1978
THE MINISTER OF FINANCE
(SHRI H. M, PATEL): I beg to move
{or ‘léave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums {rom and out of
the Consolidateq Fund of India for the
services of the financial year 1978-79.

MR. CHAIRMAN. The question is:

“That leave be granted to intro-
dl._lce a Bill to authorise payment

angd-appropriation of certain further-

sums from and out of the Consoli-

deted Fund of India for the servi-

ces of the financial year 1978-79.”
The motion was adopted,

SHRI H M. PATEL: 1 introducef
thel#Bill,

AN HON. MEMBER: What about
motiqn for passing?

SHRI H, M. PATEL: I am told un-
der the Rules it is not admissible.

MR. CHAIRMAN: Here I must let
the House know that actually there
was an application on bchalf of the
hort.- Minister to the Speaker and he
had gllowed that thing. Still I feel
thét' this sort of exception to proce-
dure shoulq not be followed. That is
rigtt that the day the Bill is introduc-
ed, it should be taken into considera-
tiom.

In this connection, because it is to
be considered tomorrow, mav 1 bring
to the notice of the hon.
Members that they shall not indulge
in repetition because major matters
are already discussed in detail during
the. discussion on ‘the Supplementary
Demarids? So only in case a new thing

" B.A.C. Report 42’0.

is said, there only the members will
be allowed to take part in the debate
for consideration. That I wanted to
make clear,

SHRI R. VENKATARAMAN: For
that also they have to give notice.

MR. CHAIRMAN: Yes, that is ne-
cessary. They have to give notice stat-
ing the reason and the points because
that is the rule. On behalf of the Chair
I am saying this so that there is no
confusion tomorrow,

18.28 hrs.

BUSINESS ADVISORY COMMITTEE
" TweNTY-ErceETH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABQUR
(SHRI RAVINDRA VARMA): 1
beg to present the Twenty-eighth Re-
port of the Business Advisory Com-
mittee.

PROF. P. G. MAVALANKAR (Gand-
hinagar). What does it contain?

SHRI RAVINDRA VARMA: It will
be circulated.

PROF. P. G. MAVALANKAR: Let

us know the programme of the House.
Don't keep it a secret.

XTI RAVINDRA VARMA,: If the
hon. Member so desires, I will read
it out. But the motion for adoption of
the report is always made the next
day. I'can read it out if he so wants,

“The Business Advisory Commit-
tee held z sitting on ‘Thrusday; the
21st December, 1978.

*Publigshed in Gazette of India Extraordinary, Part II, section 2, dated

21-12-78.

vIntroduced: with the  -pecommenda-
tion of! the President, -~
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The Committee recommend that
the House may git on Saturday, the
23rd December, 1078 from 10 a.m.
onwards for discussion on hijacli-
ing of the Indian Airlines Boeing
.on fligh, from Calcutta to Delhi and
the climate of violence which has
-erupted in various parts of the co-
untry recently, to be raised under
{ Rule 193 by Shri K, P. Unnikrishnan
. and others,

GMGIPND—L385) LS—9-2-79—880

The Committee further recom-
mend that there may be no lunch
hour on that day.”

MR. CHAIRMAN: Now the House
stands adjourned till 11 a.m. tomorrow,

18.30 hrs.

~The Lok Sabha then adjourned till
Eleven of the Clock on Friday, De-
cember, 22, 1078/Pausa 1, 1900 (Saka).



